Eighth Series, Vol. IV No. 27 Friday, April 19, 1985

Chaitra 29, 1907 (Saka)

LOK SABHA DEBATES
(English Version)

~ Second Session
(Eighth Lok Sabha)

Vol. IV contains Nos. 21 te 30)

LOK SABHA SECRETARIAT
NEW DELHI

Price : Rs, 4.00



[Original English proceedings included in English Version and Original

Hindi proceedings included in Hindi Version will be treated as- authoritative
and not the translation thereof,]



No. 27, Friday, April 19, 1985|Chaitra 29, 1907 (Saka)

CoLumns
Oral Answers to Questions
*Starred Questions Nos. 507 to 512, 514 and 516
Written Answers to Questions : 1—349
Starred Questions No. 513, 515 and 517 to 526 3543
Unstarred Questions No. 3657 to 3786, 3788, 3790 to 3810, 43--21
3812 to 3817 and 3819 to 3844
Papers Laid on the Table ' 219—221
Matters Under Rule 377—
(i) Famine conditions in Maharashtra and need to take refief 21
measures for farmers
Shri Vikas Muttemwar
(ii) Need to establish industries in Khagaria (Bihar) for its develop- 22
ment
Dr. C.S. Verma
(iii) Need to direct Government of Rajasthan to help fasmers whose 222
crops were damaged by hailstorms
Shri Ram Singh Yadav
(iv) Need to start relief works under NREP in Bundelkkand (Madbya 223
Pradesh) to provide jobs to people
Shrimati Vidyawati Chaturvedi
(v) Menace created by the tigers around the Sunderbans Tigers 223
Project in West Bengal and need to take measures to save people
and cattle
Shri Sapat Kumar Mandal
(vi) Famine conditions in hill areas of Uttar Pradesh and need for 2

relief measures

Shri Harish Rawat

*The Sign + marked above the name of a Member indicates that the question
was actually asked on the fioor of the House by that Member.

(i)



(i)

(vii) Need to open a postal Division in Orissa 224
Shri Jagannath Pattnaik

(viii) Acute shortage of power in "Uttar Pradesh particularly Shah- 225
jahanpur and need to divert power from other States

Shri Jitendra Prasada

Demands for Grants (General) 1985-86—(Contd.) 226—274

(i) Ministry of Industry and Company Affairs—(Contd,) 226

Shri Priya Ranjan Das Munsi 226

Shri P. Appalanarasimham ' 232

Shri Asutosh Law 234

Shri Amar Roypradhan 237

Shri Kamla Prasad Singh " 240

Shrimati Geeta Mukherjee 242

Shri Shanti Dhariwal - 244

Shri Mullappally Ramachandran 248

Shri K. Ramachandra Reddy ‘ 251

Shri Veerendra Patil S YY)

(ii) Ministry of Food and Civil Supplies (Not concluded) 275293

Shri H A. Dora 277

Shri Ram Pyare Panika 279

Dr. Chandra Shekhar Tripathi 290

Resolution Re : Desert Development Programme

(Continued—Withdrawn) - 293—307

Shri Balkavi Bairagi 293

Shri K. R. Naryanan 295

Shri Virdhi Chander Jain 302
Resolution Re : Conversion of AIR and Doordarshan into

Autonomous Corporations—(Not Concluded) 307—342

Shri M. Raghuma Reddy 307

Shri Virdhi Chander Jain 310

Shri ESM Pakeer Mohamed . , 313

Shri Amal Datta 315

Shri Ram Pyare Panika 319

Shri Mool Chand Daga 323

Shri Srihari Rao 326

Shri Y.S. Mahajan 329

Shri Priya Ranjan Das Munsi 332

(Speech Unfinished)



LOK SABHA DEBATES

LOK SABHA

—————

Friday April 19, 1985(Chaitra 29, 1907
(SAKA)

The Lok Sabha met at Eleven of the Clock.
[MR. SPEAKER in the Chair

ORAL ANSWERS TO QUESTIONS

Losses In N.T.C. (WBABO) Ltd.
ks
*507. SHR1 V. SREENIVASA PRASAD:
SHRI MUKUL WASNIK :

‘Will the Minister of SUPPLY AND
TEXTILES be pleased to state :

(a) whether National Textile Corpora-
tion (WBABO) Ltd., Calcutta, has been
incurring a loss of about rupees 2.5 crores
per month and the management has failed
to arrest the trend of such increasing losses
in its all the eighteen units ;

(b) whether modernisation of mills as
per envisaged plan of five years ago or so
has not yet been completed ; if so, the
reasons thereof ;

(c) the details of modernisation done
in each unit and the names of mills where
new machines are yet to be installed under
the envisaged programme ; and

(d) the action being proposed to arrest
the trend of losses in each mill and for
completion of proposed modernisation
programmes ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRA SHEKHAR SINGH) :

(a) NTC (WBABO) has been incurring
losses due to inadequate supply of cotton,
sluggish off-take of stocks, shutdown of
power supply, excess labour foice, increase

in input costs viz. wages/salaries, dyes and.

chemicalsY powerfuel) etc. During 1984-85,
NTC (WBABO) has incurred a loss of
Rs. 2.40 crores approximately per month.
There has, however, been an improvement
in the performance of the Corporation
during January-March, 1985.

(b) The implementation of the approved
plan of medernisation for units under
NTC (WBABO) is by and large progressing
n a phased manner. The original outlay

- for modernisation programme was Rs.

36.19 crores, which has since been revised
to Rs. 39.86 crores. The value of work
done and machinery installed upto 31.3.
1985 is about Rs. 31. 44 crores. The process
of modernisation is also being continued
during the 7th Plan.

(c) A statement showing the expen-
diture incurred on modernisation/reno-
vation and also the value of orders
placed for new machines, under the moder-
nisation programme, in respect of each
mill under this subsidiary is enclosed.

(d) Some of the important steps taken
or being taken, to improve the performance
of the mills are as unaer :—

(i) arrangements are being made for
timely procurement of cotton from
different available channels ;

(i) working capital has been repleni-
shed to make up for cash losses :

(iii) o0 overcome the power shortage,
self-generating capacity has been
provided ;

(iv) cost control methods have been
introduccd for reduction in costs
at all lavels

(v) manage nent at the subsidiary level
is being strengthened for Dbetter
management of available resources.

(vi) workers’ participation scheme in
the management of the mills is
being encouraged,
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Statement
National Textile Corporation (WBABO) Limited

(Rupees in lakhs)

Expenditure incurred Value of
on modernisation orders
renovation placed for
new machines
1. Bengal Textiles 143.06 149.85
2. Manindra 42.71 19.57
3. Central Cotton 81.94 —
4. Bengal Fine No.l 203.18 18.17
5. Bengal Fine No. 2 130.18 160,03
6. Shree Mahalakshmi 164.63 5.00
7. Rampooria 316.76 37.57
8. Laxmi Narayanan 219.02 17.02
9. Arti 240.51 68.66
10. Bangasri 207.00 136.05
11. Bengal Laxmi 340.56 31.53
12. Kannoria 75.87 3.10
13. Jyoti 53.17 11.61
14. Sodepur 181.70 —
15. Associated
Industries 173.57 41.15
16. Gaya Cotton 210.35 32.98
17. Bihar Co-op. 68.81 48.57
18. Orissa Cotton 290,37 9.32
Central Testing
Laboratory 0.85 —
Total 3144.24 790.18

SHRI V. SREENIVASA PRASAD :
The hon. Minister has made it clear in his
reply that the NTC has incurred a loss of
Rs. 2.40 crores approximately per month.
Subsequently, the Minister says there is, how-
ever, an improvement in the performance
of the Corporation during January-March
1985. It is not correct that there has been
an improvement in the pertormance of
the Corporation during January-March
1985. In 1985 there was a cash loss of
Rs. 2 crores and 67 lakhs. Further its
losses are increasing every month. It incur-
red a great loss during 1984-85 due to
mismanagement alone. So, my question
is whether the losses during 1984-85 have
increased manifold as compared to the
previous years ?  And is it due to the in-

fighting, corruption and inefficiency of the
three persons—viz. the Chairman-cum-
Managing Director, Director (Personnel)
and the Director and Managing Director
(Technical) ?

SHRI CHANDRA SHEKHAR SINGH:
The hon. Member has expressed his doubts
about the improvement that has occurred
in the performance of this subsidiary com-
pany of the NTC during January-March
1985. The fact is that the losses have been
reduced to Rs.2.10 crores per month.

As far as the question of infighting
among the top officers of the NTC is con-
cerned, I am particularly not aware of the
rituation, If the Member has anything to



s Oral Anrswers

convey to me, I shall be glad to welcome
the information and the suggestions.

SHRI SREENIVASA PRASAD: In
reply to part (a) of the question the
Minister says that one of the reasons
why the NTC has been incurring losses
was due to the excess labour force. I would
like to know whether it is not a fact that
in spite of 1 sses and ban on recruitment
by Central Government, about 600 persons
have been taken on irregular jobs at a
higher salary without their having to
attend office regularly during the period
June 1984 to November 1984 on certain
forged documents.

SHRI CHANDRA SEKHAR SINGH :
I am not aware of this fact. If the Member
has any information, he may kindly pass
it on to me. The information is that
regarding recruitment of show-room emplo-
yees, there was something about irregular
appointments and the matter has been
referred to the CBI for inquiry .

DR. V. VENKATESH : Sir, corruption
is rampant in N.T.C. ¥t is more a temple
of corruption and illegal job racketeering
is going on there. Actually there are four
people involved in this. They are **Chair-
man-cum-Managing Director, **Director
(Technical), General Manager (Techni-
cal), and **Director (Personnel). They
are all involved in this. Therefore,
there must be a thorough investiga-
tion by the CBI because it is already
declared as a sick industry and a ban
on recruitment is imposed. In spite of
this, as the hon. Member has put it, there
are 600 people taken on jobs irregularly

and they have taken illegal  grati-
fication from them, about Rs. 5000
to Rs. 10,000 from each person, without

assigning any work to them.

MR. SPEAKER : That has been
red to the CBI.

DR. V. VENKATESH : Therefore, half-
an-hour 1s required for discussing all this.
We have got enough material with regard
to this. Kindly permit half-an hour discus-
sion for this because the common man’s
money is drained away in the Hooghly
river, particularly the Chairman-cum-
Ma naging Director is just not having his
residence in Calcutta, his family is only in

refer-
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Bombay and he is not concentrating on the
development of the industry.

SHRI CHANDRA SHEKHAR SINGH:
I share the anxiety of the %on. Membs=r.
I shall look into it and if there anything
specifically which the hon. Member would
like to convey to me, 1 will ccr'tainly
welcome it,

[Translation]

SHRIMATI KRISHNA SAHI : Mr.
Speaker, Sir, I would like to ask the hon.
Minister whether it is a fact that the qua-
lity of cloth produced by N.T.C. is very
inferior and even the public sector does
not want to purchase it. The cloth produ-
ced for the poor is not available in the
open market and thus the poor are unable
to purchase it.

SHRI CHANDRA SHEKHAR SINGH:
There is the complaint about the quality
of the cloth, but her question about the
Janta Cloth or the controlled cloth is a
separate question.

[English]
Cotton Export From Maharashtra

*508 SHRIMATI USHA CHOUDHARI :
Will the Minister of SUPPLY AND TEX-
TILES be pleased to state :

(2) th: quantity of cotton exported
from Maharashtra during each of the last
three vears; and

(b) whether Government have taken
any steps to find out n:w markets for ex-
port of cotton ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRA SHEKHAR SINGH) :

(a) The quantities of cotton allocated
for exports in favour of the Maharashtra
State Cooperative Cotton Growers Market-
ing Federation during the last three Cotton
years (Sept. to August) are as follows :

Year Quaitity released for export
1981-82 2.67 lakh bales
1982-83 4.21 lakh bales
1983-84 1.00 lakh bales

(b) The exporting agencies try to

*Not recorded,

-
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secure the best price for export sales and
have been able to sell in a large number of
countries.

[Translation)

SHRIMATI USHA CHOUDHARI : Mr.
Speaker, Sir, the hon. Minister has said
in his reply that Government wants to
encourage the cotton export trade by
prescribing a fixed price, but according to
the reply, only one lakh bales have been
exported from Maharashtra in 1983-84
which is far less as compared to the num-
ber of bales exported in 1981-82 and 1982-
83. I would like to know the reasons
therefor. Was the Maharashtra Federation
not interested in it or did the Central
Government not grant the permission in
time ? In addition, T would like to know
-the date when the Federation had sought
the permission and the date when the
Government of India had given the permis-
sion. I would also like to know the num-
ber of bales for which permission was
sought as also that for which permission
was granted.

SHRI CHANDRA SHEKHAR SINGH :
Mr. Speaker, Sir, the hon. Member should
bear in mind that here the export of cotton
is not the aim. Only the cotton which
remains surplus after meeting the require-
ments of the domestic industry is exported.
Recently, Maharashtra Federation had
submitted a demand for more export of
cotton, but the quantity for export is fixed
not on the basis of the interest of one
state, but the interest of the entire country
is kept in view. The total production,
the total requirements and price trends are
taken into consideration and keeping all
these things in view, Maharashtra has been
allowed to export the quéntity mentioned
in the reply. One of the main reasons for
less export from Maharashtra is that gene-
rally H-4 variety of cotton is produced in
Maharashtra and extra long staple is the
exportable variety which is produced more
in Andhra Pradesh, Karnataka, and Tamil
Nadu than in Maharashtra. Keeping th's
factor in view, other States are allowed
to export more. As I have said earlier,
the cotton Corporation of India works at
a national level, but the Maharashtra
Federation works only in Maharashtra.
That is why the Maharashtra Federation
has been allowed to export only one lakh
bales. This year two lakh bales have been
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released for export, out of which one lakh
bales were allowed on 31-1-1985 and 95,000
bales were released for export on 23-3-85.
Out of these bales, Maharashtra was allo-
wed to export 65,000 bales.

SHRIMATI USHA CHOUDHARI : Mr.
Speaker, Sir, I agree that no state can
have precedence over the country. The
hon. Minister has menticned about the
extra long staple variety of cotton, but its
production is increasing in octher states
also. Its production is increasing in Punjab
also and as you have said there is coasi-
derable increase :n Andhra also. Therefore,
there is a demand for its export, Cotton
is produced in Maharashtra on a large
scale and the economy of Maharashtra
depends on it. I would like to know what
steps are proposed to be taken by you to
improve the quantity of cotton grower in
Maharashtra. Besides, under the Cotton
Monopolist Scheme, the farmers have been
encouraged to increase the production of
cotton. Hence, I would like to know the
number of cotton-growing States, which
had made a demand for purchasing cotton
through monopoly purchase scheme or co-
operatives and what your policy is in this
regard. Do Governmcnt propose to extend
this scheme to other States also ?

SHRI CHANDRA SHEKHAR SINGH :
Mr. Speaker, Sir, this scheme is in force
in Maharashtra only and not in other

States. In other States C.C.I..........
[English]

PROF. MADHU DANDAVATE
There 13 only one ideal State.
[Translation)

SHRI CHANDRA SHEKHAR
SINGH The Cotton Corporation of

India ensures that the farmers do not get
less than the support price. They should
get remunerative price.

SHRIMATI USHA CHOUDHARI :
How many States had sent their demand
to you ? .

SHRI CHANDRA SHEKHAR
SINGH No such request has been
received by us from the other States.
[English]

PROF. MADHU DANDAVATE

Apparently, the Question appeais to be
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innocent as put by an innocent lady mem-
ber of the House. Butit has a lot of
potentialities and a lot of mischief also.
I would like to know whether the Govern-
ment will take a comprehensive view of
the entire problem related to prices, im-
port and export. Is it not a fact that
while the question is related to export, it
arises out of the fact that from various
peasants organisations and cooperatives,
firstly, there has been a demand for a
‘better hike in the prices of cotton and,
secondly, because they are not getting an
adequate price, they are also demanding an
increase in the export of cotton ? It is also
not a fact that they have demanded that
there should be a 3-year ban on the import
of man made fibres ? Will the Govern-
ment take a comprehensive view of all
these ihree eiements and evolve a compre-
hensive policy.

Will you, Sir, allow a Half-An-Hour
Discussion on this subject ?

MR. SPEAKER : We can.

SARI CHANDRA SHEKHAR
SINGH : Sir, I perfectly agree with the
hon. Member that this question cannot be
looked at from one angle. A comprehen-
sive overall view has to be taken of the
requirements of industry and we have also
to take steps to see that the growers get
remunerative prices. The present policy,
as the hon. Member also indicated, has
been to see whether cotton production
plus carrvover stocks plus imports are
adcquate for the industry. "We have also
to watch the price trends. If the price is
going down, we have to take recourse to
imports. If the prices go beyond a certain
level, we take recourse to import of cotton.
So, a comprehensive view is taken and
only from that angle we take certain deci-
sions in this regard.

PROF. MADHU DANDAVATE : He
has not replied to the last part of my
supplementary. What is the view of the
Government regarding the demand for a
3-.year ban on the import of manmade
fibres ?

SHRI CHANDRA SHEKHAR SINGH :
The question of import of manmade fibre
is at the moment under the consideration
of the Government. We are evolving a
textile policy which, I hope, the Govern-
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ment will be able to announce in the
current session of Parliament. A 3-year
view cannot be taken because year-to-year
assessment has to be made of how much
cotton is available within the country and
how much is the requirement of industry
and other requirements. That is the view
taken. At the moment, we take a yearly
view of the situation and take certain
decisions about it.

MR. SPEAKER : 1 think, the farmer
is quite capable of producing much needed
quantity. So, we must take a pragmatic
view of this and, by that, the country will
save and also the farmer will benefit.

Next
in it.

Question: there is nothing more

PROF. MADHU DANDAVATE : Will
you be allowing a Half-An-Hour Discus-
sion on this ? You are only nodding. Sir,
if you iust nod, it does not go on record.
Please say, yes.

MR. SPEAKER : Yes, Sir,

Streamlining of Gramin Banks

_T‘_
PROF. NARAIN CHAND
PARASHAR :

SHRI PRATAP BHANU SHARMA :

Will the Minister of FINANCE be
pleased to refer to reply given to Unstar-
red Question No. 1919 on 3 August, 1984
regarding review of structure and function-
ing of Regional Rural Bank vis-a-vis
Nationalised Banks and state :

*509

(a) whether Government have conside-
red and formulated proposals for stream-
lining tne functioning, structure and orga-
nisation of Gramin Banks as envisaged
under the Regional Rural Banks Act;

(b) if so, the details thereof and likely
date by which these would b: announced
and implemented;

(¢) if not, the reasons therefor;

(d) whether Government are aware of
deficiencies and inadequacies in func-
tioning of these banks as these are even
unable to advance loans under the diffe-
rential rate of interest;

(¢) The remedial
Government; and

steps taken by
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(f) the spheres in which the newly
constituted NABARD would be associated
with the working of rural banks ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(@ to (f) : A Statement is laid on
the Table of the House.

Statement

The National Bank for Agriculture and
Rural Development has proposed some
amendments to Regional Rural Banks Act
with a view to further streamline the func-
tioning and organisational structure of
regional rural banks. Government has
pot yet taken any final decision in the
matter.

The National Bank for Agriculture and
Rural Development had entrusted a siudy
mainly relating to the viability of regional
rural banks to Agricultural Finance Cor-
poration. The AFC is likely to submit its
final report shortly.

The Government has also set up a
Working Group to review the various
aspects of regional rural banks so as to
identify appopriate measures for strengthen-
ing their organisational structure and for
improving their overall capabilitics. The
Working Group has not yet submitted its
report.

The regional rural banks do provide
loan under differential rate of interest
scheme to eligible borrowers and they get
refinance from the sponsor banks against
‘the amount lent under the DRI scheme.
The sponsor banks are entitled to take into
account, the amount made available to
Regional Rural Banks for the purpose of
their target of lendings under the DRI
Scheme.

National Bank for Agriculture and
Rural Development is now being increa-
singly associated with the working of
- regional rural banks. The supervision
over the functioning of regional rural
- banks is now done by National Bank for
Agriculture and Rural Development.
Similarly, inspection functions relating to
regional rural banks, hitherto performed
by Reserve Bank of India, have also been
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transferred to National Bank for Agricul-
ture and Rural Development.

PROF. NARAIN CHAND PARA-
SHAR : From the statement it appears
that NABARD had proposed some specific
amendments to the Regional Rural Banks

Act for streamlining its functioning and
operation.

May I know what are the specific
amendments and when were they proposed
and why is there a delay on the part of the
Government to take action on them ?

SHRI JANARDHANA POOJARY :
The changes proposed by NABARD are :-

(a) Bifurcation and amalgamation of
existing Regional Rural Banks ;

(b) To give legal backing to the role of
NABARD with respect to RRBs :

(c) The role of NABARD with respect
to RRB which consists of carrying out the
statutory inspection, providing financial
support by way of refinance, over-all
supervision and coordination on the work-
ing of the bank.

The legal backing is proposed for
NABARD for the supervision and coordi-
nation.

At present, the sponsored banks are
expected to give managerial assistance to
RRB for a period of five years. Now it is
proposed by NABARD that there could be
a provision for giving managerial assist-
ance beyond five years. So far, it is restric-
ted up to five years only.

Regarding the appointment of the
deputationist Chairman of the RRB’s he
could be reverted back with a notice of
three months. It is proposed to make a
provision that he could be reverted back
without the provision of any notice.

The issued share capital of RRB is
Rs. 25 lakhs. Now it is proposed that the
issued share capital could be more than
Rs. 25 lakhs.

These are some of the recommendations
of NABARD for implementation. The
Government has not yet taken a decision.
It is under consideration. A decision will
be taken as early as possible.

PROF. NARAIN CHAND PARA-
SHAR : The hon. Minister has ot givue
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me the date when these amendments were
received by the Government of enable me
to know whether there is delay or not.
That is the first supplementary that I have
put. What is the date of the receipt of
these amendments ?

SHRI JANARDHANA POOJARY
The information regarding the date is not
available with me at
nish the date to the hon. Member later.

PROF. NARAIN CHAND PARASHAR:
It has bzen stated in the last paragraph
of the statement that the sapervision over
the functioning of regional raral banks is
now done by national Bank for Agricul-
ture and Rural Development.

May I know if the sanction for licen-
ces for opening new branches of the
RRB’s has also been transferred to
NABARD or it is still under RBI ? If it is
still under RBI, what are the steps to be
taken to remove this duality ? At present,
half of the functions are with the RBI
and the other half are with NABARD.
Will the same position be allowed to
continue by the Government in regard to
its licensing policy for the current year ?

SHRI JANARDHANA POOQOJARY
About the opening of RRB’s the target of
the sixth Five Year Plan is to open 170
Regional Rural Banks covering 270 distri-
cts. This target has bzen reached. On the
contrary, we have opened 183 Regional
Rural Banks which exceed the target and
we have covered 319 districts.

The target of the 170 RRB’s was to
open 8,200 Brahches. This target has been
reached now. They have opened 10,132
Branches throughout the country.

[Traslation]

SHRI PRATAP BHANU SHARMA :
Mr. Speakcr, Sir, after the Regional Rural
Banks came into existence in 1975-76, thou-
sands of their branches have been opened
in the rural areas, because of which the
economy of the villages has definitely
improved and the poor people have been
able to get assistance. This step of our
Government is certainly commendable.
But keeping in view the present-day chan-
ging needs, I would like to point out to
the hon. Minister that when the Regional
Rural Banks came ititq existence, there was
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no Financial Apex Body for this purpose,
As a result, the commercial banks were
given directives to sponsor these rural
banks. They had been entrusted with this
responsibility. Now that the National
Bank for Agricultural & Rural Development
has been set up, it should be its entire
responsibility to run the RRBs. Are
Government considering something in thijs
regard ? It should be the responsibility of
NABARD to open new branches in the
country. The. hon. Minister has stated
that under the D.R.I. Scheme, small tra-
ders and small farmers are given loans by
the Regional Rural Banks. In this regard,
I have got the information that the Com-
mercial Banks have to refinance the RRBs
to the tune of one per cent of the tota]
credit plan but the Bank utilises the
amount in its own financial advances and
that amount is not made available to the
Regional Rural Banks and generally
R.R.Bs. give negative reply in the matter.
I would like to know from the hon. Minis-
ter, why Government do not fix one per
cent target of the total credit plan for
R.R.Bs, as is done in the case of commer-
cial banks ?

[Fnglish]

SHRI JANARDHANA POOJARY :
It is truec that, when RRBs came into
existence, there was no apex body. The
NABARD came into existence only after
that. For that purpose, the main question
was relevant. That is why, recommenda-
tions have been submitted by the NABRAD.
Also the Working Group set up by the
Government is going into all aspects ;* the
structural organization, capacities, capa-
bilities, all these aspects will be looked
into by the Working Group and the recom-
mendations will definitely be considered
by the Government. That is why, T
have said that we are waiting for the
recommendations of this Working Group
set up by the Government.

So far as the Differential Rate of
Interest - scheme is concerned, I can tell
the hon. Member that the sponsor banks
are implementing the scheme and they
have fixed a target also. So far as the
banking sector is concerned, the hon.
Member is correct in his submission that
the minimum that would be given, the
assistance to be given under the
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Differential Rate of Interest, is one
per cent; but the all India average
which had reached 1.2 as at December end
1983, has now crossed 1.17. Regarding
DRI scheme, the amount that is outstan-
ding is Rs. 368 crores. The Banks have
given assistance to more than 37 lakhs of
people. Out of that, about 18.5 lakh
beneficiaries belong to the Scheduled
Castes and Scheduled Tribes. This is the
position, and wherever there is any scope
for improvement, definitely that will be
looked into. That is why, we have set
up a Working Group ; aftet receiving the
report of the Working Group definitely
we will make some improvement in the entire
system.

[Translation]

MR. SPEAKER : Mr Poojary, after
listening to his plea I need some clarifi-
cation. Does NABARD differentiate bet-
ween farmers—big or small—while sanction-
ing loans ?

[English]

Do they differentiate between farmers—
who is big and who is small ? Wnen we
have put a ceiling of 12 acres and 17
acres, who is big and who is small ? Do
they differentiate between them ? Why
should they do it ? Everywhere there is a
ceiling in India. How can they differen-
tiate between farmers ? Why this discri-
m.nation to-day ? Can you explain ?

SHRI JANARDHANA POOJARY :
About your suggestion, I will definitely ask
them to look into it.

‘MR. SPEAKER : People have to go
to the court and bifurcate and get the 12
acres distributed among 3 sons spending
money unnecessarily because they cannot
get the loan otherwise. This is an unneces-
sary burden on them. This is too terrible
a thing. I have seen the people. I go to
them and ask them.

SHRI JANARDHANA POOJARY :1
will look into that aspect, Sir.

MR SPEAKER : This does not concern
this but they do it in getting electric
connections. between those who have got
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12 acres and who have got 6 acres, they

do not give it to the 12 acre farmer. You
please look into it.

SHRI JANARDHANA POOJARY
So far as the role of RRB is concerned,
it is to give assistance to small and margi-
nal farmers and also to rural artisans and

poor people whose income does not exceed
Rs. 6500 per year.

(Translation)

SHRI GIRDHARI LAL VYAS : The
working of banks should be discussed.
Mr. SPEAKER : We shall see.

(English)
Survey of Mineral Deposits in Maharashtra

*510. SARI HUSSAIN DALWALI : Will
the Minister of STEEL, MINES AND
COAL be pleased to state :

(a) the extant to which the survey of

mineral deposits in Maharashtra has been
made ;

(b) the district-wise results
surveys ; and

of such

(c) whether there is any proposal before
the Union Government to make an inten-
sive survey of rich mineral resources
available in Maharashtra ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE): (a)
to (c) : A statement is laid on the Table of
the House.

Statement

(@) Upto 1984, about 559, area of
Maharashtra state has been covered by
systematic geological mapping and the
work is still continuing on a more detail-
ed scale. Based on these surveys,
sizeable important minerals located so
far, include, coal, iron ore, vendiferous
magnetite, manganese ore, chromite,
limestone, bauxite, dolomite, zinc ore,
copper ore, tungston etc,

(b) In the course of surveys, GSI
and State Government have located size-
able deposits of minerals, the districts
wise details of which are as follows :—
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Name of district Minerals Reserves
Ahmednagar Limestone 5,40,000 tonnes
Amravati Chinaclay 5,36,000 tonnes
' Fireclay 17,26,000 tonnes
Bhandara Chromite 54,000 tonnes
Corundum (Industrial) 7,937 tonnes
Kyanite 22,29,000 tonnes
Manganese 1,08,00,000 tonnes
Silimanite 2,35,000 tonnes

Talc/Steatite/Soapstone
Vanadium Ore
Zinc (metal)

26,000 tonnes
62,00,000 tonnes
2,75,000 tonnes

(Total for Bhandara and Nagpur)

Chandrapur Barytes
Copper (métal)
Dolomite
Fireclay
Iron Ore
Quartz/Silica Sand
Limestone
Tungston

Dhulia Limestone

Kolhapur Bauxice
Quartz/Silica Sand

Kolaba Bauxite

Nagpur Copper (metal)
Dolomite
Fireclay
Limestone
Manganese ore
Tungston (WO, content)

Nanded Limestone
Ratnagiri Bauxite
Chinaclay
Felspar
Illmenite sand
Quartz/Silica Sand
Talc/Stontite/Soapstone
Chromite
Iron ore
Sangli Limestone
Satara Bauxite
Thana Bauxite
Chinaclay
Yavatmal Dolomite
Limestone
Chandrapur and Yavatmal Coal
Nagpur and Chandrapur Coal
Chandrapur Coal

Nagpur and part of Chhindwara
district of MP of Kampthoe Coal
Coalficlds

44,000 tonnes
2,45,000 tonnes
8,40,00,000 tonnes
10,26,000 tonnes
16,23,00,000 tonnes
6,89,000 tonnes
1,74,55,00,000 tonnes
Not estimated
4,01,00,000 tonnes

6,54,00,000 tonnes
5,49,000 tonnes

2,14,00,000 tonnes

38,000 tonnes
13,86,00,000 tonnes
25,51,000 1onnes
3,17,00,000 tonnes
54,00,000 tonnes
1,860 tonnes

21,20,000 tonnes
52,00,000 tonnes
20,39,000 tonnes
1,750 tonnes
41,29,000 tonnes
5,80,94,000 tonnes
79,70,000 tonnes
1,32,000 tonnes
6,32,00,000 tonnes
15,00,000 tonnes
92,00,000 tonnes
9,00,000 tonnes
66,000 tonnes
3,75,00,000 tonnes
1,66,33,00,000 tonnes
22,077.8 lakh tonnes

883.8 lakh tonnes
900.6 lakh tonnes

7.972.1 lakh tonnes
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(¢) Survey and exploration of mine-
rals is a continuous process and is being
continued in Maharashtra also. During
the field season 1984-85, investigation for
tungsten, placer gold and base metal
ore in Nagpar, Bhandara and Chandrapur
districts ; zine ore in Nagpur district ; coal
resources below the cover of Deccan Trap
in Nagpur district and for industrial
minerals in Ratnagiri {Sindh-Durg) district
have been proposed and are continued.

SHRI HUSSAIN DALWAI : I want to
know whether a private agency has surve-
yed the coastal belt of Ratnagiri district
and found rich deposits of minerals from
which uranium can be produced and it
approached the Government of Maha-
rashtra as also the Government of India
to allow it to explore the minerals but
permissic.: was demied on the ground that
the Government of India itself would take
up the matter. So far no action has been
taken by the Government in this matter.
As a matter of fact wc are finding great
difficulty to run our atomic reactors for
want of enriched uranium. When such rich
deposits are available, why is the Govern-
ment of India delaying taking a decision ?

SHRI VASANT SATHE : As far as
atomic- minerals are concerned, their
exploration does not come under our

Ministry. I am not aware of any applica-
tion made. Probably because it does not
come under my Ministry, therefore, it is not
addressed to my Ministry. But if the hon.
Member addresses it to the Ministry deal-
ing with atomic cnergy, probably they
would have full information about this
mincral being explored, 1 will not be able
to answer that.

SHRI HUSSAIN DALWAI: I would
like to ask the hon. Minister when there
were rich deposits of bauxites in Maha-
rashtra and on the basis of which in the
Fifth Five Year Plan an aluminium factory
was proposed to be established at Ratnagiri
after getting the assent from the Planning
Commission as well as financial sanction
from the Government of India and it was
continued in the Sixth Five Year Plan also
and so far 2 crores have been spent both
by the Government of India and the
Maharashtra Government on this project
but nothing has been done except acquiring
the land from the farmers. This is a very
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serious question of accountability. When
the Planning Commission and this

House also sanctioned the scheme which
was carried in two plans, why was no
action taken and no actual results achie-
ved ? This is a serious matter and the

"Government of India should expalin what

is the position and why they are not exploi-
ting such rich minerals.

SHRI VASANT SATHE : 1t is true
than in the western region and partlicutarly
in Ratnagiri district and also in the
Kolhapur district rich bauxite deposits have
been found. But these bauxite deposits
are not useful for producing aluminium.
It can produce a certain type of alumina.
This is what I learnt. T myself had asked
this question as to what happened to that
aluminium plant that was sanctioned......

PROF. MADHU DANDAVATE : Like
Saraswati river it has disappeared.

SHRI VASANT SATHE : My good
friend, Mr. Dandavate, comes f{rom that
region. I thought at least with his incarna-
tion in the government probably something
might have been done about that but I
made an inquiry and I was told that the
aluminium plant is not being found feasi-
ble. If for production of alumina the
State government or any private party also
is interested we will be having an open
mind. I am willing to consider any pro-
posal coming from the State Government
and whatever assistance is possible we will
give to set up the plant to use the type of
bauxite available there.

PROF. MADHU DANDAVATE : Sir,
the Government has said because adequate
power supply is not available the alumini-
um plant is not feasible but in case of
alumina plant the power requirement will
be considerably less. Will you consider
setting un an alumina plant ?

SHRI VASANT SATHE : That is what
I have said. Let the government come
forward.

[Translation]

SHRI DAMODAR PANDEY : Mr.
Speaker, Sir, there are rich coal deposits
in Wardha. The production target fixed
so far is meant to feed the power plants
only. Other coal-based industries can
also be set up. I would like to know what
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objection Government have in setting up
other coal-based industries at places where
there are rich deposits of coal.

SHRI VASANT SATHE : Itis true
that there are rich coal deposits in the
Wardha Valley and these have been exploi-
ted also. In this respect a big scheme has
been incorporated in the Seventh Five
Year Plan. So far as coal-based industries
are concerned, the best use to which coal
can be put is power generation. Our coal
is good for power generation. In several
countries, coal-based minerals are used for
fertilizer production. If people want to
set up these industries in the private sector,
we are ready to give them full encourage-
ment.

[English]
Income Tax Raids in Bangalore City

*511. SHRI V. S. KRISHNA IYER:
Will the Minister of FINANCE be pleca-
sed to state :

(@) the number of Income Tax raids
conducted from January 1985 to the end
of February 1985 in Bangalorc city; and

(b) the amount realised out of these
raids ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(@) and (b) Income Tax Depart-
ment conducted 8 searches during January
and February, 1985 in Bangalore City

resulting in seizure of prima facie unac-
ocunted assets valued at Rs. 9.04 lakhs
approximately.

SHRI V. S. KRISHNA IYER: Mayl

know the follow-up action taken in each
case and has anyone been found guilty ?

SHRI JANARDHANA POOJARY : The
documents seized are being scrutinised.
The investigation is in progress and the hon.
Member knows whenever the scizure takes
place there is seizure in respect of docu-
ments, The incriminating evidence will be
found out. The will lead to further
disclosures also. It takes time. Here also
when the investigation progresses so many
things will come to light. It will lead to
further disclosure.
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So, this investigation is in progress.

SHRI V. S. KRISHNA IYER : My
question is very simple. I want to elicit
from the Government—particularly from
the present Government—one important
information. That is why I asked for the
specific period January-February, 1985,
because, the Prime Minister has said that
he is determined and his Government is
determined to uncarth black money. My
experience is that in the previous cases
where seizures have been made, afterwards
nobody knows w.iat has happened. Many
have become more respectable  citizens
afterwards ! This is what has happened.
So, Sir, 1 want to know from the Govern-
ment as to what action has been taken in
this regard. If a person commits a theft of
Rs. 10 he will be jailed; and if hc is in
service, he will be dismissed. ’

MR. SPEAKER : That has b:en ans-
wered.

SHRI1 V. §. KRISHNA IYER : [ want
to know what follow-up action has been
taken. They should take the matter to its
logical conclusion. Tax evasion is a
national crime. To avoid payment of tax
is national crime.

MR. SPEAKER : Can he give any more
answer than what he has given ?

SHRI V. S. KRISHNA IYER: They
are not taking it to its logical conclusion.
There are number of cases......

MR. SPEAKER : What is the fun in

it ? You are only taking the time of the
House.

SHRI V. S. KRISHNA IYER : Sir, I
only want the Government to take neces-
sary follow-up action in the matter in
accordance with law, however V.V.LP.
he may be.

SHR1 JANARDHANA POOJARY : I
can assure the hon. Member that action is
being taken. Government will spare no
efforts whoever the person may be, to
award the necessary punishment.

Mineral Survey in Rajasthan, Haryana
and Uttar Pradesh

-+
VIRDHI
JAIN :

SHRI HARISH RAWAT :

*512, SHRI CHANDER
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Will the Minister of STEEL, MINES
AND COAL be pleased to state :

(a) the names of districts in Rajasthan,
Haryana and Uttar Pradesh where mineral
survey has been conducted so far by Geolo-
gical Survey of India, Mineral Exploration
-Corporation and other agencies;

(b) the extent . f success achieved there-
by ;

(c) whether Government propose to
exjend geological activities to the desert
and hill areas of Rajasthan, Haryana and
Uttar Pradesh which are rich in minerals;

(d) whether Government also propose
to extend geological activities to the bor-
der and backward areas of Barmer, Jaisal-
mer, Jodhpur, Nagaur, Pali and Sirohi
districts v.h1ich are rich in minerals; and

(e) if so, when and the method there-
of 7-

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :

(a) to (cj A statement is laid on the
Table of the House.

Statement

(a) and (b) : Exploration of minerals
is a continuous process and is carried out
mainly by the Geological Survey of India
and the Mineral Exploration Corporation—
a Central Government Undertaking. Direc-
torate of Geology and Mining of the State
Governments also undertake mineral explo-
ration in their respective States.
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Surveys for a number of minerals in
Rajasthan has been undertaken by the
Geological Survey of India in the districts
of Jhunjhunu, Alwar, Bhilwara, Sikar,
Sirohi, Udaipur, Dungarpur, Bharatpur,
Ajmer, Kota, Nagaur and Sirohi etc. In
Haryana, Geological Survey of India has
conducted mineral surveys in the districts
of Bhiwani, Mahendragarh, Ambala, Hissar,
Gurgaon and Farijdabad. GSI has carried
out mineral surveys in Uttar Pradesh in
the districts of Pithoragarh, Nainital,
Dehradun, Tehri, Pauri, Almora., Chamoli,
Uttar Kashi, Mirzapur, Rae Bareilly,
Varanasi, Banda, Jhansi, Lalitpur, Allaha-
bad, Jalaun, Hamirpur, Sitapur and
Bedaun. Mineral Exploration Corporation
carried out mineral surveys in Jhunjhunu,
Bhilwara, Udaipur, Banswara. Sirohi,
Nagaur, Dungarpur and Barmer districts
of Rajasthan; in the Bhiwani district of
Haryana and in Almora, Pithoragarh and
Mirzapur districts of Uttar Pradesh.

The Directorate of Mines and Geology
of Raiasthan has carried out mineral sur-
veys in Banswara, Dungarpur, Sirohi,
Barmer, Jaisalmer, Jalore, Pali, Nagaur
and Bikaner. The Directorate of Geology
and Mines, Uttar Pradesh Government has
conducted exploration work in a number
of districts of Uttar Pradesh including the
hilly districts of Uttarkhand. The Direc-
torate of Geology and Mining, Haryana
Government has similarly covered many
districts for mineral surveys in Haryana.

Based on these, the estimated reserves
of major minerals in these States are given
below :—

(Reserves in lakh tonnes)

Name of the Reserves in Reserves in Reserves in
Mineral Rajasthan Haryana Uttar Pradesh
Coal Nil Nil 6,856.5
Lignite 1,049.8 —-— e
Iron ore 158.4 — —_
(Hematite)

Magnetite 0.84 80.84 —
(Low grade ore)

Manganese ore 3.2 —_ —_
Limestone 53,196.9 519.6 13,667.8
Dolomite 901.5 63.7 752.5
Copper Ore 1,085.7 150.0 1.7
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Lead-zinc ore 3,349.8 e 10.3
Bauxite 10.7 e 140.2
Phosphorite 830.7 - . 298.8
Larytes 10.93 — 0.25
Kyanite 0.10 e —_
Gypsum 10,708.2 — 3.9
Magnesite 2.6 — 1,736.8
Tungsten ore 62.0 — Search for Tungsten

Ore (Scheelite) is

in progress.
Tin ore — 80 —_
Bentonite 1,012.4 _— —
Pyrite/Pyrrhotite 1,239.9 — —
Graphite . 4.95 o —
Fluorite 29.8 — —

Rock Salt (Holite) Huge quantity

(1438 billion tonnes)

(c) to (¢) During 1984-85 field sea-
son, a number of mineral investigations
are being carried out by Geological Survey
of India in the desert and hilly areas of
Rajasthan and Haryana and in the hill
districts of Uttar Pradesh. The methods
adopted for carrying out geological activi-
ties mainly include geological mapping,
geophysical test, geo-chemical sampling,
detailed mapping, pitting-trenching and
drilling where felt necessary.

[Translation]

SHRI VIRDHI CHANDER JAIN: Is
it a fact that the Mineral Exploration
Corporation has carried out exploration
work in the border district of Barmer in
Rajasthan and found rich deposits of lignite
and the Geological Survey of India and the
Directorate of Geology and Mines, Rajas-
than have carried out a survey in Jaisalmer
and found rich deposits of limestone there?
I would like to know the quality, quantity
and utility of the lignite deposits found
in Kapooradi village of Barmer district and
of the limestone deposits found in Jaisalmer.
I request the hon. Minister to give this
information.

SHRI VASANT SATHE : Investigations
are going on. Lignite is used for power
production in Neyveli. Similarly, investiga-
guoi} are in progress to ascertain the utility

of lignite and other minerals for other
purposes also.

SHRI VIRDHI CHANDER JAIN : I had
asked about the quantity and quality of
lignite and limestone deposits found there.
No reply has been given to this question.

SHRI VASANT SATHE : I have stated
that investigations are going on in regard
to the quality, quantity and utility, of
these things. Investigations are being
carried out at Government level. What
more can I tell you ? You say that no reply
has been given.

SHRI VIRDHI CHANDER JAIN : You
say that investigations are in progress. How
is it that we have got the information whe-
reas you do not have ? Secondly, I would
iike to know whether the Geological
Survey of India and the Mineral Exploration
Corporation propose to expand their
geological activities in the remaining dist-
ricts, i.e. Barmer, Jaisalmer, Jodhpur. etc. ?
What progress has been made in this
regard ? Please give information in this
regard. '

[English]

SHRI VASANT SATHE: There are
places like Barmer, Jaisalmer, Jodhpur,
Jalore, Nagore, Pali and Serohi where
systematic geological mapping and environ-
mental studies in pollution prone areas are
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being done. In Barmer a systematic mapp-
ing is being done...... (Interruptions)

[Trarslation]

What is the use of it ? I have also got
the information that systematic mapping
and study are in progress. How will it

satisfy you ? I am not satisfied by it. I do
not have more information with me..........
(Interruptions)

SHRI MOOL CHAND DAGA

Expedite the investigations...... (Interruptions)

[English]

SHRI VASANT SATHE : As soon as
we know something more than the syste-
matic mapping, I will be able to give full
informatijon.

PROF. MADHU DANDAVATE : The
hon. Minister is not supposed to refer to
the officers’ box.

SHRI VASANT SATHE : I had the
right to get information from my Assis-
tants. I believe you don’t at least’deny that.
I am saying that intensive survey of all our
mineral resources in this country must be
made and whichever resources are found,
are capable of commercial exploitation, we
must use them for our national use. I am
very keen to do that. I can assure, through
you, Sir, the House that we shall do this.

[Trcnslation]

MR- SPEAKER : I feel that Shri Virdhi
Chander had been dominating till now.

SHRI HARISH RAWAT : Till now,
Mr. Jain was dominating. The hon. Minis-
ter has stated in his reply that investiga-
tions are going on in respect of some
mineral deposits about their quality. There
are large reserves of magnesite and
limestone in U.P. also. Mining work is
going on thereunder the open cast mining
system. Miners do not undertake the work
of reclaiming the land left out after the
mining. It is adversely affecting the eco-sys-
tem there. In order to control it, there
should not be open cast mining system.
Instead, there should be an underground
mining and it should be made a
part of land reclamation. What action do
Government propose to take in this

regard ?
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SHRI VASANT SATHE : It isa very

- pertinent question. We are also worried

about it. Ecological balance is getting
disturbed in the Himalayan region particu-
larly because of mining work which inclu-
des felling of trees also. It is of great
concern. It is largely the duty of the State
Government to enact legislation for the
protection of the ecological system. We
are also looking into the matter.

SHRI GIRDHARI LAL VYAS : A
survey was conducted to find out zinc
deposits in the 2 Sq. km area in Rampura-
Agucha. The largest deposits of zinc were
found there. As per the information
available, there are deposits of zinc in the
entire area of about 40 Sq. kms upto
Shahpura. Your department has also made
a survey in this regard. Is it a fact that
there are rich deposits of zinc and rock
phosphate in the entire area? Would a
detailed survey be carried out in this regard
and action taken to set up industries based
on them. ?

SHRI VASANT SATHE : Certainly, we
shall take action. Rich deposists of zinc
have been found in the Agucha area.. We
are trying our best to see how best we can
utilise zinc and lead.

SHRI GIRDHARI LAL VYAS : I had
said that there is 40 Sq. kms of area.........
(Interruptions)

SHRI VASANT SATHE : Wherever
it is available, we will make full utilisa-
tion of it. Why only in 40 Sq. kms., we
shall do so even if it is available in an
area of 100 Sq. kms.

[English]

Purchase and Sale of Raw Jute by Jute
Corporation of India

*S14 SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of SUPPLY
AND TEXTILES be pleased to state :

(a) the total quantity of raw jute
purchased by Jute Corporation of India in
1982-83, 1983-84 and 1984-85 and the price
thereof ;

(b) the total quantity of raw jute sold
in the market by Jute Corporation in
those years ; and

(c) the procurement target for the same
in 1985-86 ? ‘
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THE MINISTER OF STATE OF THE Table of the House.
MINISTRY,OF SUPPLY AND TEXTILES : .
¢ . (c) No procurement target for jute
(SBRLCHANDRA BHEKHAR. SINGH) year 1985-86 (July-June has yet been fixed

(a) and (b) A statement is laid on the by the Jute Corporation of India.

Statement

€@) The total quantity if raw ju.: purchased by Jute Corporation of India in 1982-83,
1983-84 and 1984-85 and purchase price thereof is as under :—

Year Quantity purchased Purchase price of JCI at
(July—June) by JCI including upcountry markets
through Coop era- (Price in Rs. per quintal)
tives. Ex-South Ex-Assam
(Lakh bales of Bengal
180 Kgs. each) (TD-5) (W-5)
1982-83 8.60 ‘ 204.50 175.00
to to
229.50 185.00
1983-84 8.39 275.00 245.00
to to
325.00 285.00
1984-85 10.16 650.00 575.00
to to
950.00 920.00

(b) The total quantity of raw jute sold by Jute Corporation of India during 1982-83,
1983-84 and 1984-85 is as under :—

Year Quantity of raw jute sold by JCI
(July-June) Domestic market Export market
Indian Imported Indian
Jute Jute Jute
1982-83 20.45* — 0.72
1983-84 8.10 —_ —
1984-85 10.16 1.60 . —

(up to 31.3.85)

*Including stock B/F from earlier years.

SHRI PRIYA RANJAN DAS MUNSI : has recently led to closure of a number
Sir, in the Statement it has been mentioned of mills in West Bengal ? Will the Minis-
that in the last year, 1984-85, the Jute ter ensure that in future the Jute Corpora-
Corporation of India procured only tion of India will expand its infrastructure
10.16 lakh bales of jute. The total so as to procure at lost fifty per cent of
requirement of the jute industry is the total requirements of the jute mills in
82 lakh Dbales ; three lakh bales are the country ?
imported and 79 lakh bales procured from
the indigenous market. What was the SHRI CHANDRA SHEKHAR SINGH:
original objective of the Jute Corporation The original objective of the Jute Corpora-
of India ? Was it not to procure sufficient tion has been to protect the interests of
quan tity of jute so as to avoid scarcity in the jute growers primarily. Later on, it
the market, which is man made, and which was also given the responsibility of export
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and import of raw jute and enter into
commercial operations on behalf of NJMA,
and still later on for private mills also on
a back to back arrangement. The original
objective remains the same and that is to
give price support to the growers. It
cannot be said that a new price structure
should be developed and infrastructure
expanded so that Jute Corporation is able
to procure at least fifty per cent of the
jute available in the market. In fact, we
are concerned that the present infrastruc-
ture is not being fully utilised. The
market conditions are such that the prices
are much higher than the support price and
the price support operations are not
called upon. Those in the purchase centres
remain almost idle ; they have not much
work to do. In a situation where the prices
crash and price support operations are to
be carried on a larger scale, then alone it
can be considered.

SHRI PRIYA RANJAN DAS MUNSI :
Already because of the raw jute prices in
West Bangal more than 16 jute mills have
been closed down resulting in unemploy-
ment of three lakh people directly belong-
ing to North India, not only West Bengal.
This has been the subject .of a calling
attention also. A deputation has also met
you. In view of this, I would like to
know, if the Minister will consider it an
urgent matter of national importance for

. the economy of the country, visit West
Berzal, and meet the State Government
to find out a suitable wayout to reopen the
jute mills and ensure supply of raw jute ?

SHRI CHANDRA SHEKHAR SINGH :
The House will recollect the discussion
that took place on a calling attention
motion regarding the closure of jute mills
in West Bengal. I promised this House
that 1 would take initiative in this matter
and would convene a meeting of the State
Government, JMA representatives, and
workers’ representatives. I immediately
wrote to the State Government and asked
for an assessment from their end. They
had a meeting on 26-2-1985. I have learnt
that they have convened a tripartite meeting
today or tomorrow and I shall be receiving
an assessment from their end within a day
or two. As soon as I get that, I shall
take immediate steps to sece whsther a
: meeting can be called here or at Calcutta,
and proper steps taken to reopen the jute
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mills in West Bengal. It is a matter of
serious concern for all of us. '

SHRIMATI GEETA MUKHERIJEE :
In view of the long term problems, I would
like to know from the hon. Minister
whether he is considering the question of
canalising raw jute trade. The other day
in the Calling Attention, he had no time
to reply it.

SHRI CHANDRA SHEKHAR SINGH :
This is not immediately under the consi-
deration of the Government. I explained
it the other day,

[Translation]

A¥RI D.L. BAITHA: Mr. Speaker, Sir
it has b:en said that prices of jute are
increasing beécause of 7 ts scarcity. I would
like to inform you that the reason for the.
pitiable condition of jute growers is that
when there is a bumper crop, its prices
come down and when there is less produc-
tion, its prices go up. Hence, the situation
is getting worse. Do Government propose
to take some measures under which the
growers may prodiace as much jute as is
sufficient for domestic consumption as well
as for eaport purposes so that they may
not face any diffiiculty ?

SHRI CHANDRA SHEKHAR SINGH :
Every year the support price is fixed in
consultation with the Ministry of Agri-
culture. Government try to ensure that
the jute growers get not only the support
price but reminerative price also. It will be
kept in view for the future also.

[English]
Wr iting Off of Income Tax Arrears
+
*516, SHRI AMAL DATTA :
SHRI  SAIFUEDIN CHOW-
DHURY ;

Will the Minister of FINANCE be pleas-
ed to state :

(a) whether Income Tax arrears amoun-
ting to Rs. 345 crores have been written
off during 1982-83 which include Rs. 152
crores from various companies ;

(b) if so, the details of the companies
whose tax arrears have been written off ;

(c) the reasons for such action by the
Income Tax Department ; and

(d) who authorised such writing off 2 '
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (d) A state-
ment is laid on the Table of the House.

Statement
(a) No, Sir. However, a total amount
of Rs. 6.82 crores was written off in res-
pect of 25,235 cases which included Rs.2.28
crores relating to 160 company cases.

(b) Details of company cases are not
readily available.
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(c) The reasons for write off are—

(i) the outstanding demand is not reco-
verable ; and

(ii) no assets are available for recovery,

(d) The powers to write off irrecovera-
ble Income Tax demands are exercised
according to Delegation of Financial Power
Rules, 1978, as regulated by Central Board
of Direct Taxes. These are—

Name of the authority

Monetary powers

(i) Commissioner of Income-tax.

(ii) Inspecting Assistant Commissioner
of Income-tax.

(iii) Income-tax Officer Grade A.
(iv) Income-tax Officer Grade B.

Unlimited powers in each case,

Upto Rs. 10,000 in cach case.

Upto Rs. 1,000 in each case.
Upto Rs 500 in each case.

SHRI SATFUDDIN CHOWDHURY :

In the question 1 asked, ‘“What are the
reasons for writing off the income tax
arrears 7”’. Two reasons are given. (i) the
outstanding demand is not recoverable,
and (ii) no assets are available for reco-
very. The second point is understandable,
but what about the first point ? What are
the other reasons that led to writing off
the arrears of those companies ?

SHRI JANARDHANA POOJARY : Sir
the hon. member while formulating the
question stated that he was under the
impression that Rs. 345 crores was written
off. It is not correct. Only Rs. 2.28 crores
was written off and it is for 160 companies
throughout India. That is the position.
Here if you kindly takesinto consideration
the percentage that has been written off,
compared to the demand or collection of
the arrears, you would see that in 1983-84
the amount that was written off was not
even 1 per cent, it was only, 82 per cent.
Over the year, it has come down. In the
yeat 1979-80, the amount that was written
off was Rs.10.53 crores. But now in 1983-84,
it has come down to Rs. 7.40 crores. Now,
I have already stated the reasons. If the
whereabouts of the man ar: not known, if
he is insolvent or if the amount is not
recoverable and if the person js not jn a

position to pay anything, then only the
amount will be written off. Even if it is
written off, it does not mean that the
claim is given up. Even upto a period of
thirty years, if it is going to be recoverable,
the amount will be recovered even after
it is written off.

SHRI SAIFUDDIN CHOWDHURY :
I want to know as to who are the authori-
ties who can write off and what is the
limit of power. It is said that the Commis-
sioner of Income Tax has unlimited power
in each case. Will you specify what does
this mean and are there any state guide-
lines under which the Commissioner of
Income Tax exercises his power to write
off 2 Or is it arbitrary and can he do
anything ?

SHRI JANARDHANA POOQOJARY
Sir, it is not arbitrary. The limit for the
Income Tax Commissioner is Rs.10,000 and
above. After that, from one lakh rupees
upto ten lakh rupees, there is a Zonal
Committee. The Zonal Committee will look
into all thesc aspects, and they will come
to a conclusion. For Rs. 10 lakhs and
above there wil' be the approval of the

MR SPEAKER: The Question Hour is
over,
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[English)

Computerisation in Income Tax
Department

*513. SHRI SOMIJIBHAI DAMOR :
Wwill the Minister of FINANCE be
pleased to state :

(a) the areas in which computerisation
in the Income-tax Department has been
started and the details thereof ;

(b) whether computerisation in these
areas will lead to decrease in employment
opportunities and promotional prospects ;

(c) whether any study has been con-
ducted in this regard ; and

(d) if so, the details thereof and if
not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) A micro
computer is already in use in Delhi for
alloting permanent account numbers and
for various other purposes. At present a
proposal is under consideration for ins-
talling a mini computer for the following
areas in each of the four metropolitan
cities namely, Bombay, Calcutta, Delhij
and Madras :

(i) Monitoring accuracy in manual
calculation of taxes in high re-
venue yielding cases ;

\
» (i) Quarterly review of Central
Action Plan of the Department ;

(iii) Compilation of key area per-
formance statistics ;

(iv) Processing of challans received
in the Central Treasury Unit of
Commissioner Charges ;

(v) Allotment of Permanent Account
Number (PAN) ;

(vi) Processing of applications for
approval of terms and conditions
of service contract outside India
u/s 80 RRA of the Income-tax
Act.

Tenders have already been
for purchasing a mini computer for
Madras and t1: simz is under processing.
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(b) to (d) The limited use of computers
in the Income-tax Department to the
extent indicated above is not likely to
lead to any decrease in employment
opportunities and promotional prospects.
A Committee consisting of senior officers
of the Department has been constituted
to go into the entire question of com-
puterisation in the Department.

Long-Term Trade Agreement between
India and Poland

*515. SHRI RAJ KUMAR RAI : Will
the Minister of COMMERCE be pleased
to state :

(a) whether any agreement has been
signed between India and Poland for a
long-term trade plan, a new trade, and
payment agreement for continuing the
rupee trade and another for the avoidance
of double taxation ;

(b) the balance of trade in India at

- present ; and

(c) the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. A,
SANGMA) :

(a) No, Sir.

(b) and (¢) During the last four years,
the trade has been in India’s favour.
During the first six months of 1984-85,
the trade was in favour of India by about
Rs. 26 crores.

Instructions to Nationalised Banks to extend
Facilities Under IRDP

*517. SHRI JAGANNATH PATNAIK :

Will the Minister of FINANCE be pleased
to state :

(a) whether Unhion Government have
issued some instructions to the nationalised
banks to extend facilities to the beneficia-
ries under the Integrated Rural Develop-
ment Programme ;

(b) if so, the details regarding the
number of branches opencd in Orissa
providing such financial assistance ; and

(c) whether Government have sought
the report regarding the number of benefi-
ciaries who have received asisstance from

the various banks in that State during the
last three years ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (c) Reserve
Bank of India has been issuing instructions
to the nationalised banks from time to time
for providing bank credit to the beneficia-
ries under the Integrated Rural Develop-
ment Programme. All the branches of
scheduled commercial banks operating in a
State are expected to provide fimancial
assistance to identified eligible borrowers
under IRDP. The number of branches of
scheduled commercial banks operating in
Orissa was 1561 as at the end of December
'84. The Government have been receiving
monthly progress reports relating to the
number of beneficiaries, bank loan and
subsidy disbursed n each State wunder
Integrated Rural Development Programme.

Modernisation of Bhilai Steel Plant
*518. KUMARI PUSHPA DEVI : Will

the Minister of STEEL, MINES AND
COAL be pleased to state :

(a) whether Government have a propo-
sal to modernise and improve the perform-
ance of Bhilai Steel Plant during the
Seventh Five Year Plan period ;

(b) if so, the amount proposed to be
spent therefor ; and

(¢) the details of the modernisation
programme taken up in the Sixth Five
Year Plan in the above Steel Plant ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :

(a) to (c) : Modernisation and technologi-
cal improvement of a steel plant is a conti-
nuous process. Every year, the steel
plants are allocated funds for additions,
modifications and replacements to
effect improvements in their performance.
During the VI Plan, the Bhilai Steel Plant
spent about Rs. 69.42 crores for additions,
modifications and replacements. The major
schemes that were under implementation at
Bhilai during the V1 Plan were :

(i) Coal dust
furnace ;

injection in Dblast
(ii) Conversion of open hearth fur-
nacc into twin hearth furnace ;

(iti) Adoption of throat armour for
better charge distribution in blast
furnace ;
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(iv) Expasion of the steel plant from
2.5t0 40 MT capacity per year
which envisages incorporation of
modern technologies as given
below :—

(a) Adoption of basic oxygen furnaces
for steel making ;

(b) Continuous casting of steel ;‘
(c) Bell-less charging in blast furnace ;
(d) Cast-house slag granulation ;

(e) Adoption of secondary ladle refin-
ing in the steel melting shop ;

(f) 7 m. tall coke oven battery as
compared to conventional height of 4.3/4.5
5/5.0 m ; and

(g) Thyristor control in the mills ;

SAIL are formulating a comprehensive
proposal for de-bottlenecking and technolo-
gical upgradation of the Bhilai Steel Plant
during the VI Plan. The cost estimates
and technical details of this scheme will
be finalised after the scheme is approved by
Government,

" During 1985-86, an amount of Rs. 20
crores will be spent by the Bhilai Steel
Plant for additions, modifications and
replacements.

[Tarnslati n]}
Availability of Janata Cloth

*519. SHRI MOOL CHAND DAGA :
Will the Minister of SUPPLY AND
TEXTILES be pleased to state :

(a) the present demand of controlled
cloth, sarees and dhotis in the country
and the percentage of demand thereof
which is met ;

(b) whether Janata Cloth, instead of
being made available to the poor people,
is generally being sold out by unfair
means ;

(¢) if so, the remedial steps taken by
Government in this regard ; and

(d) the number of persons found
guilty and the details of the punishment
awarded to them ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRA SHEKHAR SINGH) ;
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(a) The total quantum of production of
controlled cloth both by the N.T.C. and
the Handloom sector has been fixed at
650 million square metres in the Textiles
Policy of March, 1981. The target for
production of ‘Janata’ cloth for 1984-85
was 360 million square metres and for
1985-86 it has been fixed at 370 million
square metres.

(b) No such specific complaint has
been brought to the notice of the
Government.

(c) and (d_) Do not. arise.

[English]
Revamping of Tea Gardens in Darjeeling

*520. SHRI ANANDA PATHAK :
Will the Minister of COMMERCE be
pleased to state :

(@) whether any progress has been
made so far in regard to revamping of tea
gardens in Darjeeling ; :

(b) if so, the details thi:_reo_f 4

(c) if not, the reasons for the delay ;
and ) .

(d) the steps to be taken for revamp-
ing the tea gardens ?

THE MINISTER OF STATE IN
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA) : (a) to (d) The Tea
Industry in the Darjeeling has been facing
problems on account of higher cost of
production mainly because of low "produc-
tivity due to old age of bushes, most of
which are well past their prime.

THE

In order to help the tea gardens in
Darjeeling, higher subsidy for replanting
and higher development allowance for
extension planting is being allowed. The
Government has also sanctioned a scheme
to subsidize interest payable to banks in
order to make projects for revitalisation
of Darjeeling gardens by replanting,
rejuvenation and extension planting viable.
Further NABARD has also relaxed various
conditions relating to margin money,
moratorium and the . loan repayment
period with the same end in view. The
excise duty on Darjeeling tea has also
been reduced from Rs, 1.25 per kg. to
Rs. 0.20 per kg. - '
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However, the major improvement in
the prospects of Darjeeling gardens has
come as a result of the considerable
improvement in prices of Darjeeling tea
in the recent past. Productivity has also
registered an increase. While this inay
have acted as a temporary disincentive in
terms of uprooting and replanting in
the longer term perspective, the capacity
of the industry for making use of the
various incentives available for revitalisa-
tion of the tea gardens has improved.

Guidelines to States for Reduction of
Government Expenditure

*521, SHRI SURESH KUMAR : Will
the Minister of FINANCE be pleased to
state :

(a) whether any guidelines have been
issued by the Union Government to State
Governments  regarding reduction of
Government expenditure;

(b) if so, the details of the guidelines
issued; and

(c) whether Government of Kerala is
following those guidelines ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) :

(a) and (b) Government of India have
not issued any specific guidelines recently
to State Governments regarding reduction
of Government expenditure. However,
since the overdrafts of States were on the
increase, Government of India have infor-
med the States that their overdrafts with
the Reserve Bank of India should not
exceed the level reached on 28-1-1985.

(¢) The overdraft of Government of
Kerala has not exceeded the overdraft level
reached as on 28-1-1985 for more than seven
continuous working days since the instruc-
tions were issued.

Proposal for New Tea Gardens in
Tripura

*522. SHRI AJOY BISWAS ; Will the
Minister of COMMERCE be pleased to
state : '

(a) whether there is any proposal of
the Tea Board to start new tea gardens in
Tripura;
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(b) if so, the number of hectares of
land required for the purpose; _and

(c) whether it is a fact that Govern-
ment of Tripura is ready to provide the
required land ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA) :

(a) to (¢) The draft Seventh Five Year
Plan prepared by the Tea Board envisages
a programme of extension planting on 775
hectares in Tripura. It is learnt that the
State Government of Tripura has already
made available approximately 1200 hectares
of land to the Tripura Tea Development
Corporation for this purpose.

Foreign Collaboration

*523. SHRI HANNAN MOLLAH:
Will the Minister of FINANCE be pleased
to state :

(a) whether Government are now in
favour of encouraging foreign collabora-
tion including multinationals;

(b) if so, the guidelines and criterion .

for shift in policy;

(c) whether it is going to harm our
indigenous industries; and

(d) if so, the reasons for resorting to
such steps ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) ;

(a) to (d) Government’s policy regard-
ing foreign collaboration continues to be
selective and this also has been reiterated
in the Technology Policy Statement announ-
ced in January, 1983. Foreign collabora-
tions are normally considered in areas
where indigenous technology is not availa-
ble and if the terms are reasonable.

Recovery of Gold from Toilet of
Air India Boeing 747

*524. SHRI RAM BAHADUR SINGH :
SHRI G. G. SWELL :

Will the Minister of FINANCE be plea-
ged to state : ’

(a) whether 1200 total of goid worth
Rs. 30 lakhs was recovered from the toilet
of an Air India Boeing 747 on 22nd March,
1985 at the Sahar International Airport;
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(b) if so, the details in this regard;

(c) whether any person has been arres-
ted in this connection; and

(d) if so, the particulars thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(@) and (b) Asa result of search by
Customs of Air India aircraft which arrived
from Dubai/Abu Dhabi on 22nd March,
1985, two cloth belts, with specially made
compartments, were recovered from under-
neath the disposal tray placed inside the
toilet room near the economy class. On
examination, each cloth belt was found to
contain 60 gold bars, totally weighing 1200
tolas and valued at Rs. 29.73 lakhs. The
gold recovered has since been confiscated
under the Customs Act, 1962.

(c) No, Sir.
(d) Does not arise.

Setting up of an Aluminium Research
Centre at Nagpur

*525. SHRI BANWARI LAL PURO-
HIT : Will the Minister of STEEL,
MINES AND COAL be pleased to state :

(a) whether the Union Government
propose to set-up an Aluminium Research
Centre at Nagpur in Maharashtra;

(b) if so, whether the site for the said
project has since been selected; and

(c) the time by which a final decision
for starting the peoject is likely to be
taken ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :

(a) Yes, Sir.

(b) As per the recommendations for the
inter-ministerial steering group, Nagpur has
been recommended as the meost appropriate
site for the location of the Aluminium
Research, Development and Design Centre.

(c) The project will be started after
approval by the Public Investment Board
and the Government.

-vairld Bank’s Volume of Lending

*526. SHRI B. V. DESAL: Will the
MINISTER of FINANCE be pleased to
state .
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(a) whether the World Bank’s volume
of lending in fiscal year 1985-86 is being
pruned to § 10.5 billion;

(b) if so, whether this is $§ 2.8 billion
less than the earlier estimated requirement
of $ 13.3 billion ;

(c) whether according to the reports the
pruning has been done on the plea of
inadequate projects to be financed;

(d) whether the U.S. is preparing the
ground for opposing the Third World’s
demand for a general increase in the
Bank’s capital base; and

(e) if so, the extent to which it would
hit India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(@) and (b) IBRD volume of lending
for Fiscal Year 1985 (lst July 1984 to 30th
June 1985) has been fixed within the range
of $ 10.5-11.5 billion as against the earlier
proiection of a range of § 12.6-13.3 billion.

(c) On of the reasons given is the lack
of availability of projects.

(d) and (¢) World Bank is considering
the necessity of General Capital Increase
and the matter is under active discussion.
We are not aware of any particular country
trying to oppose the need for GCI.

Ship-Breaking Industry.

3657. SHRI R. ANNANAMBI : Will
the Minister of STEEL, MINES AND
COAL be pleased to state :

(a) whether India is losing its impor-
tance in Shipping industry while other
countries are making rapid strides in that
field;

(b) whether the Msetal Scrap Trade
Corporation Ltd. has broken the back of
the ship-breaking industry;

(c) whether the Metal Scrap Trade
Corporation is to be scrapped and in place
of this canalising body, an association of
ship-breaking is to be formed to monitor
the imports of scrap ship as per the. policy
guidelines framed by Union Government;
and '

(d) if so, the details thereof ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI K.
NATWAR SINGH) :

(a) and (b) The total tonnage of ships
supplied to the ship-breakers in India has
been as follows :—

1979-80 91,615 LDT
1980-81 1,28,683 LDT
1981-82 1,96,654 LDT
1982-83 2,06,000 LDT
1983-84 432520 LDT
1984-85 3,29,000 LDT (Provisio-

nal)

As a result of the initiative taken by the
Government, the ship-breaking activity has
increased in the country except for a margi-
nal drop in the vear 1984-85 due to lesser
availability of ships of requisite tonnage
for scrapping in the international market.
MSTC, as a canalising agency has ensured
imports of foreign flag ships for scrapping
at competitive prices and their equitable
distribution amongst the shin-breaking units
in the country. Besides, MSTC has provi-
ded financial assistance in the shape of bill
discounting facility and technical assistance
to the ship-breaking industry.

(c) No, Sir.

(d) Does not arise.

Renewal of Multifibre Agreement
Relating to Exports of Apparels and
Textiles

3658. SHRI BANWARI DAL BAIRWA :
Will the Minister of SUPPLY AND TEX-
TILES be pleased to state :

(a) the position Government have
adopted with respect to the renewal of the
Multifibre Agreement relating to exports
of apparel and textiles;

(b) whether Government have favoured
adoption of global quotas in recent negotia-
tion;

(c) if so, the reasons therefor; and

(d) the reasons why Government are
not pressing for reversal of the discipline
of ‘GATT’ for trade in apparel and tex-
tiles ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRA SHEKHAR SINGH) :
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@) to (d) The current term of the
Multi-fibre Arrangement expires in July,
1986. The question of the future of the
Arrangement beyond this period will be
taken up in the GATT Textile Committee
- from July, 1985 on a continuing basis. The
Government of India will evolve its posi-
tjon on the negotiations taking into account
¢ merging positions on the part of developed
importing countries, the overall approach
of the developing exporting countries as
well as the interest of the Indian textiles
industry and trade.

Misuse of Position by non-Official Directdrs/
Chairmen of Nationalised Banks

3659. SHRI RAM BHAGAT PASWAN :
Will the Minister of FINANCE be pleased
to state °

(a) whether there have been cases in
regard to the misuse of position by some
non-official Directors and Chairmen of the
nationalised banks ;

(b) the number of such cases which
have come to the light of Government ;

(c) whether prior te the appointment
of Directors/Chairmen of the nationalised
banks, their antecedents and backgrounds
are not being verified by Government ;

(d) if so, the r:asons therefor ;

(e) whether Government have taken
action against. the persons found guilty for
misuse of their position ; and

(f) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) (a) and (b) There have
been some cases where the conduct of non-
official Directors was found to be unbe-
coming of their position. This has,
. however, been by way of exception. There
have, however, been no cases where misuse
of position by Chairmen has been establi-
shed.

(c) and (d) Government propose to
make due inquiry from income-tax and
enforcement angles about the background
and antecedents of persons to be appointed
on boards of nationalised banks in pur-
suance of the recommendations of the
Estimates Committee.

(e) and (f) The Directors of nationalised
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banks hold office during the pleasure of
Government and theit appointment can be
terminatéd with immediate effect. In the
recent past this was resorted to in two
cases where the conduct of the Directors
was found to be unbecoming of their
office. Government is committed to taking
action against any one found guilty of
misusing his position.

Persons Drawing Salary from the
Consolidated Fund of India

3660. SHRI MOOL CHAND DAGA :
Will the Minister of FINANCE be pleased
to state :

(a) the total number of persons drawing
salary, pay and allowances, fees honorarium
from the Consolidaied Fund of India in the
year 1950-51 and in 1984-85; and

(b) the amounts paid to them in the
aforesaid period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE: (SHRI JANAR-
DHANA POOJARY) (a) and (b) The
information is not available either for
1950-51 of for 1984-85.

The latest available information on
part (a) is on March 31st, 1981. According to
the Directorate General of Employment &
Training, Ministry of Labour, the number
of Central Government employees (Regular)
(excluding Armed Forces non-civilians) as
on March 31, 1981 was 34.07 lakhs.

As regards part (b) the latest available
information is for the year 1982-83. The
total expenditure on pay and allowances
including T.A. of the Central Government
employees (excluding Armed Forces non-
civilians and those in Union Territories and
Indian Missions abroad) is Rs. 3566.38
crores.

Cadre Management Plan for Employees
of Income Tax Department

3661. SHRI SOMJIBHAI DAMOR : Will
the Minister of FINANCE bz pleased to
state : - '

(a) whether no Cadre Management

" Plan for Class-ILI employees of the Income-

Tax Department has been prepared so far ;

(b) if so, the reasons therefor;

(c) whether Third .Cadre - Management
Plan for Indiam Revenrue Service officers of
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the Income Tax Department has been pre-
pared and has resulted in creation of large
number of posts at a higher level ;

(d) if so, the details thereof ; and

(e) the steps Government propose to
take to prepare Cadre Management Plan
for Clasgs-III Officers of the Income-Tax
Department ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) (b) and (e) : As
per the decision of the National Council
of J.C.M., cadre reviews are to be carried/
out in respect of those categories of Group
‘C’ cadres where there is relatively acute
stagnation. The posts are to be created/
upgraded if there is adequate functional
justification consistent with the need for
improving career prospects and reducing
stagnation. The position of Group ‘C’
cadres of the 1Income-tax Depart-
ment has been reviewed and selection
grade posts have been created wherever
justified, keeping in view the stagnation in
these cadres.

(¢) and (d) Proposals for the Third
Cadre Review of the Indian Revenue
Service officers of the Income Tax Depart-
ment are still under consideration.

Increase in Market Borrowings

3662, DR. KRUPASINDHU BHOI :
SHRI PIYUS TIRAKY :

Will the Minister of FINANCE be
pleased to state :

(a) whether there has been a sharp
increase in market borrowings in recent
years ;

(b) if so, the factors responsible for
the same ; and

(c) the steps proposed to be taken to
check this trend ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (@) to (c) The net
market borrowings of the Central Govern-
ment in 1985-86 B E. are estimated at Rs.
5100 crores as against Rs. 2579 crores in
1980-81,

Market borresings are part of normal
resources for financing the Five Year Plans.

APRIL 19, 1985

Written Answers 38

Although the amount of market borro-
wing has increased over the years in
absolute terms, it constitutes only 27.6%, of
the resources for the Plan expenditure of
Rs. 18509 crores in B.E. 1985-86 against
28.79% provided in 1980-81.

The share of market loans was 11.99%
of the total receipts of the Central Gover n-
ment of Rs. 21600 crores in 1980-81 and
has declined to 10.69 of the receipts of
Rs. 47946 crores in B.E. 1985-86.

Purchase of Equipment since National isa-
tion of Coal Mines in Bihar

3663. SHRI Y.P. YOGESH : Will the
Minister of STEEL, MINES AND COAL
be pleased to state :

(a) whether since nationalisation of
coal mines in Bihar heavy investment has
been made in the purchase of equipments
so far ;

(b) whether utilisation of such heavy
investment is only 25 per cent but it has
been claimed to bz 45 per cent ;

(c) whether spare parts of these equip-
ments are being purchased from private
manufacturers which are of very sub-stan-
dard quality and these purchases are being
made directly by Coal India Ltd. with the
approval of Chairman ;

(d) if so, the spare parts purchased

during January, 1983 to February, 1985 and

total expenditure made ;

(e) the reasons why these spare parts
were not purchased from original manu-
facturers ; and

(f) how the management of spares,
repairs and maintenance of equipments is
being done at present ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) to (f) The information is being collected
and will be laid on the Table of the
House.

Seizure of Export Garments at
Delhi Airport. '
-3664. SHRI ANANDA PATHAK : Will
the Minister of FINANCE be pleased to
state : 3

(a) whether a freighter of - Air France
was detained at New Delhi Airport in early
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April, 1985 and export garments were seized
which were sought to be fraudulently
exported under wrong categories ;

(b) if so, the full details including
particulars of customs agents, exporters
etc.; and

(c) the steps being taken to prevent
such recourance in future which spoil the
fair name of the country in foreign
markets ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) No
freighter of Air-France was detained at
Delhi Airport. However, sixty four export
consignments of garments totally valued at
Rs. 65.66 lakhs have been seized by the
Customs officers at Delhi Airport for sus-
pected contravention of Export Control
Order and misdeclarations under the Cus-
toms Act, 1962. These consignments belong
to twenty five different exporters, and six
Clearing Agents processed the papers of
some of these exporters. The matter is
under investigation

(c) Intensification of preventive mea-
sures and close supervision of export cargo
have been ordered for avoiding recurrence
of such cases.

Allotment of Ships to Ship-Breaking
Units in West Bengal

3665. SHRI SANAT KUMAR MAN.-
DAL : Will the Minister of STEEL,
MINES AND COAL be pleased to state :

(a) the policy being followed by
Government regarding allotment of ships
to the ship-breaking industry ;

(b) whether the ship-breaking units in
West Bengal—the old and established—will
be getting ships by means of allotment or
auctioning ; and

(c¢) the particulars of these units and
number of ships allotted to them ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI K.
NATWAR SINGH) : (a) and (b) According
to the existing policy ships are made
available to ship-breakers registered with
Metal Scrap Trade Corporation Limited on
the following basis :—

(i) Sale of Indian flag vessels to the
highest bidder through tender';
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(ii) Allotment of foreign flag vessels on
cost plus basis by M.S.T.C, to regis-
tered ship-breaking units at sites
other than Bombay and Calcutta.

(c) During the year 1984-85 only one
ship or 5504 LDT has been sold on tender
basis to a ship-breaking unit in West
Bengal. Besides, two Indian flag ships
were purchased by the ship-breaking unit
in West Bengal from M/s Scindia Steam
Navigation Company Limited.

Pending Cases of Confiscated Goods lying
in Warehouses of Collectorate of
Customs, Bombay

3666. SHRI R .M. BHOY : Will the
Minister of FINANCE be pleased to state
the number of cases pending under adjudi-
cation, appeal and revision proceedings and
prosecutions relating to confiscated goods
lying in warehouscs of the Collectorate of
Customs, Bombay ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : The infor-
mation is being collected and will be laid
on the Table of the House.

Garment Exporters Reluctant to Push up
Sales in Non-Quota Markets

3667. SHRI LAKSHMAN MALLICK :
Will the Minister of SUPPLY AND
TEXTILES. be pleasea to state :

(a) whether it has come to the notice
of Government that garment exporters
are still reluctant to push sales in non-
quota markets and prefer the sheltered
and easier business done under quota
regimes ; and

(b) if so, the details regarding the
measures adopted by Government in this
regard to develop non-quota export
markets and prevail upon the garment
industry to avail the potential for the
export of garments to non-quota countries ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRA SHEKHAR SINGH) :
(@) No, Sir. On the basis of available
information garment exports to non.
quota markets have been showing an
upward trend.

(b) Government has taken severa
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steps to develop non-quota
These include :(—

(i) CCS is admissible on 5 popular
garment categories when exported
only to non-quota countries.

(ii) Import-Export Policy allows REP
licences at a higher rate against
exports to specified new markets.

(iii) Grants from Market Development
Fund to export promotion councils
and export houses "are admissible
at higher rates when they parti-
cipate in exhibitions in African
and Latin American countries.

Export .of Non-Traditional items During
1983-84 and 1984-85

3668. SHRI ANANTA PRASAD
SETHI : Vill the Minister of COMMERCE
be pleased to state :

(a) the number of non-traditional
items of export introduced during 1983-84
and 1984-85 ; and

(b) whether any export mechanism
will be adopted to diversify exports of
[ron-traditional items every year ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA) : (a) The Non-traditional items
(select products) added to Appendix 22
(Select List of Export Products) of the
Import & Export Policy 1983-84 were (1)
Articles made of paper pulp (2) Dehydrat-
ed onions (3) Sunflower Secd Extractions
and (4) Sal Seed Extraction. In the
Import and Export Policy 1984-85, the
non-traditional items “(select products)
added to Appendix 16 (Select List of
Export Products) were (1) Perfumery Com-
pounds (2) De-oiled rice bran extraction
(produced by Solvent Extraction Process)
and Cotton Seed Extraction (produced by
Solvent  Extraction Process) and (3) Sal
Seed Fats.

(b) Import and Export Policy mea-
sures are being continuously evolved for
increasing India’s exports of both tradi-
tional and non-traditional items. These
include measures for increasing and
diversifying the production making our
exports more competitive, finding new
markets for our products and processing
commodities for higher value realisation.
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Different instruments of policy available to
the Government are being utilised for this
purpose and adjusted as and when
necessary.

Balance of Trade with Japan

3669. SHRI AMARSINH RATHAWA
Will the Minister of COMMERCE be
pleased to state :

"(a) the balance of trade with Japan
during 1983-84 indicating scparately the
figures of exports to and imports from
that country ;

(b) the major items of imports from
Japan ;

(c) whether any agreement has been
made to boost our trade with Japan ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA) : (a) The balance of trade
with Japan during 1983-84 is as below :

(Rs. in millon)

Year Export to Japan Import from Japan

1983-84 8173 14152

(b) Major items of imports from
Japan are general machinery, electrical
machinery, transportation machinery, . iron
and steel, textile goods, chemicals, and
other light industrial products.

(c)and (d) A trade agreement was
signed with Japan on 4th February, 1958.
The broad features of the agreement are :

Under the agreement, nationals and
companies of either country shall
be accorded treatment no less
favourable than that accorded to
nationals and companies of. any third
country with respect to payment,
remittances and transfer of funds;
in accordance with the laws and
regulations of each country.
Nationals and companies of either
country are to be accorded most
favoured nationals treatment with:
respect to matters relating to levying
of taxes and the conduct of all
kinds of business and professional
activities etc. Merchant vessels eof
either country are to be accorded
most favoured nation treatmen;
within ports, places and waters of
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the respective country. The two
countries are to cooperate with each
. . other for mutual benefit with a view
~ to expanding their trade and streng-

thening economic relations and to

furthering the inter-change and use
. of scientific and technical knowledge.

Co

Legal Retainers Appointed in NTC Bengal,
Bihar, Orissa and Assam.

3670. SHRI MANORANJAN BHAKTA:
Will the Minister of SUPPLY AND TEX-
TILES be pleased to state :

(@) the number of legal retainers
appointed by the National Textile Corpo-
ration in Bengal, Bihar, Orissa and Assam :

(b) the terms and conditions of their
appointment and since when ;

(c) the number out of these, who have
been paid their dues upto 28 February,
1984 ;

(d) whether there are some retainers

who have not been paid their dues so far ;

and

(e) if so, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRA SHEKHAR SINGH) :

(@ and (b) : NTC (WBABO) has
appointed three advocates as legal retainers.
The terms and conditions with, date of
their appointment, is given below :

1. SHR1 AMARNATH
ADVOCATE, PATNA

Appointed on 2-8-1982. Rs. 500/- per
month as ‘honorarium. Usual appearance
fee at the rate of Rs. 119/- if required to
appear on behalf of the subsidiary corpora-
tion. Civil matters, excluding taxation, in
respect of Gaya Cotton and Jute Mills and
Pihar Co-operative Spinning Mills are
referred to him from time to time. In case
of journey to Gaya and Mukameh, actual
Ist class train fare by the shortest route
and daily allowance at the rate of Rs. 50/-
per day arc payable to him.

2. SHRI A.S. RAY, ADVOCATE,
CALCUTTA

. .Appointed on 2-8-1982. Rs. 1000/-
per month as honorarium. Usual appear-
ance fee of Rs. 170/- if required to appear

SINGH,
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for the subsidiary corporation in the
Calcutta High Court, for matters relating
to realisation of outstanding debts, laad
matters including various premises occu-
pied by the subsidiary corporation, as
tenant and otherwise. Journey to any place
outside 20 kilometres from Calcutta, actual
Ist class fare and all incidental expenses
incurred in various court matters entrusted.

3. SHRI T.P. SHAH, ADVOCATE,
CALCUTTA |

Appointed in 1976. He is a retainer for
Income-tax and Sales-tax matters in respect
of all the 18 units of the Subsidiary Corpo-
ration. Monthly retaining fee at the rate of
Rs. 800/- (consolidated) is paid. Since 1981,
his retainership fee has been increased to
Rs. 1000/- per month. He has recently
approached for re-fixation of his rctainer-
ship fee at Rs. 1,500/- per month, which is
under consideration of the subsidiary
corporation.

(c) to (¢) Shri Amarnath Singh, Advo-
cate was paid his dues upto Dec., 1983 on
24-3-84. No further bills have been received
from him.

Shri A.S. Roy, was paid his dues upto
February, 1985, in the month of March,
1985.

Shri T. P. Shah, has no outstanding
dues.

Profits Earned by Nationalised Banks -
Vis-a-Vis Foreign Banks of India
3671. SHR1 N. DENNIS : Will the
Minister of FINANCE be pleased to state :

(a) whether the profits earned by the
nationalised banks in relation to increase
in deposits are less than that of foreign
banks which are operating in India ; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(@) and (b): The aggregate deposits
and net profits of the Public Sector Banks
as also the foreign banks operating in India
during 1982 and 1983 are as follows :—

(Rs. in crores)

Deposits  Profits
1982 1983 1982 1983
Public Sector -Banks 47153 55311 78 - 84

Foreign Banks 1608 1929 17 21
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While Public Sector Banks have to
énsure that they earn profits on their
operations, they are primarily required to
sub-serve the interests of national banking
policies which aim at increased lending to
priority sectors, Scheduled Castes/Scheduled
Tribes and other Weaker Sections of the
society at concessional rates of interest.
These banks are also required to assist the
sick units at concessional rates of interest.
Besides, advances for food procurement
through Government agencies and invest-
ments in Government Securities also affect
their profitability.

Public Sector Banks are also required
to open a large number of branches in
backward areas which take a longer period
of gestation to break even. The obligations
of foreign banks operating in India in such
matters are limited.

Export of Cotton

3672. SHRI ANAND SINGH :
SHRI MAHENDRA SINGH :

Will the Minister of SUPPLY AND
TEXTILES be pleased to siate :

(a) whether Government have taken a
decision to start the export of cotton ;

(b) if so, the details thereof, indicating
the quality and quantum of cotton to be
enported during the ensuing years ; and

(c) the extent of export earnings expec-
ted and how it would affect the indigenous
industry ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRA SHEKHAR SINGH) :

(a) and (b) : Yes, Sir. Decisions with
regard to export of cotton are taken from
time to time after verifying demand and
supply position of cotton in the country
and the prevailing price trend. During the
current cotton year a quantity of 1.95 lakh
bales of long and extra-long staple cotton
has been released for export so far.

(c) It is difficult to estimate precisely
the possible export earnings before the
‘quantities are actually exported as various
varieties ate allowed and cxchange rates are
subject to fluctuation. Only those varieties/
guantities of cotton are allowed for export
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which are considered surplus to our
domestic requirements. As such the exports
of cotton permitted by the Government of
India are not likely to have any adverse
effect on the indigenous industry.

Proposal to Divide Western Coalfields

3673. SHRI RAM SAMUJHAWAN :
Will the Minister of STEEL, MINES AND
COAL be pleased to state :

(a) whether there was or is any proposal
under consideration of Government regard-
ing the division of the Western Coalfields
into two—Western with headquarters at
Nagpur and the Central India with head-
quarters at Bilaspur ; and

(b) if so, the stage at which the propo-
sal stands at present ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :

(a) and (b) : No decision has been
taken in regard to the proposal for division
of Western Coalfields Limited into two
Companies.

Export of Turmeric and Setting up
of a Turmeric Board.

3674. SHRI V. SOBHANADREES-
WARA RAO : Will the Minister of
COMMERCE be pleased to state :

(a) the quantity and value of turmeric
exported to different countries from India
in 1982-83 and 1983-84;

(b) the quantity of turmeric produced
in the country during the years 1982-83 and
1983-84; and

(¢) whether Government have under
consideration any proposal to set up
Turmeric Board on the lines of Coffee and
Tea Boards for development, regulation of

. production and éxport of turmeric ?

"THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P, A,
SANGMA) :

(@) and (b) The quantity and value
of export of Turmeric and the production
of Turméric in 1982-83 and 1983-84 are
given below ? -
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Year Exports Value Produc-
: tion
(in MTS) “(in ’000° (000
Rs.) (MTS)
1982-83 7594.8 42354.3 173
1983-84 10891.9 110550.1 194

(c) There is no proposal to set up a
Turmeric Board. Government has however
decided to set up a Spices Board to attend
to integrated development of export of all
items of spices including Turmeric.

Loanps to Farmers by Commercial Banks
and Financial Institutions in
Orissa

3675. SHRI K. PRADHANI :

Will the Minister of FINANCE be
pleased to state :

(a) the names of the various commercial
banks and financial institutions which were
directed to provide loans to the farmers
for the development of agriculture;

(o) the names of the different banks
which provide agricultural credit to the far-
mers in Orissa during the last three years;
and

(c) the amount of credit disbursed by
each of the commercial banks in Orissa in
those years ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :
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(a) All Public Sector Banks were direc-
ted to provide loans to farmers so as to
enhance the share of direct agriculture
loans to 159, in their total outstandings by
the end of March, 1985,

(b) The undernoted commercial baaks
are providing agricultural credit in the
State of Orissa :—

State Bank of India
Allahabad Bank

Andhra Bank

Bank of Baroda

Bank of India

Canara Bank

Central Bank of India
Corporation Bank

Dena Bank

10 Indian Bank

11. Indian Overseas Bank
12. New Bank of India

13. Oriental Bank of Commerce
14. Punjab National Bank
15. Punjab & Sind Bank

16. Syndicate Bank

17. Union Bank of India

18. United Bank of India

19. United Commercial Bank
20. Vijaya Bank

21. Federal Bank

22. Lakshmi Commercial Bank Ltd.
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(c) Bank Group-wise disbursement of
direct agricultural advances to farmers in
the State of Orissa for the last three years
has been as under :—

(Rs. in lakhs)

Name of the Bank

Asg at the end of

Group March, March, March,
1980 1981 1982
1 2 3 4
Stete Bank
Group
1. Number of 55850 260170 140712
Accounts :
2. Amount
disbursed 1228.14 ‘ 6327.05 2973.63
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MNationalised
.Banks

1. No of
accounts

2. Auiount
. .qhisbursed
*Private

Sector
Banks

1. No. of
accounts

2. Amount
disbursed

28881

443.64

3420

78.53
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48448

728.17 847,60

0.12 —

Total
1. No. of
accounts

2. Amount
disbursed

88151
1750.31

304591
7055.34

189160
3821.32

Encouraging Non Resident Indians for
: Investgmt
3676. SHRI BHOLA NATH SEN:
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have formula-.

ted any innovative scheme to encourage
investments by non-resident Indians and
other steps taken to remove the irritants
which have so far inhibited large scale
investments by the non-resident Indians in
India;

(b) if so, the details thereof;

(c) the steps taken/proposed to be taken
in this regard; and

«(d) the details of the response from
the non-resident Indians ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a) to (d) The Government have exten-
ded several facilities for attracting in-
flow of remittances and investment by non-
residents of Indian nationality/origin. All
the schemes announced since 1982 are in
force. These include facilities for setting
up new industries, for investment in equi-
ties, Government securities and bank depo-
sits etc. In November, 1983, the Govern-
ment constituted a Special Approval
Committee in the Department of Industrial

Development for expeditious cleatanee of
all industrial investment proposals emanat-
ing from non-resident Indians. The Reserve
Bank of India has also “recently set up a
committee to review the existing procedures
followed by it and the commercial banks in
connection with various facilities under
NRI Schemes so as to further simplify
these procedures.

These facilities have resulted in subs-
tantial inflows of foreign exchange, parti-
cularly in the form of remittances and
deposits in Non-sesident (External) Rapee
Accounts and Foreign Currency (Non-
resident) Accounts. A large number of
proposals for investment in industrial
units on repatriable and non-repatriable
basis have also been approved.

Proposal to set up a Ship-Breaking
Unit Near Azhickal

3677. SHRI K. KUNJAMBU : Will
the Minister of STEEL, MINES AND
COAL be pleased to state :

(a) whether there was a proposal to set
up a ship-breaking unit near Azhiohlin
Cannanore District of Kerala;

(b) whether registration has not been
given to this unit;

(c) if not, the reasons therefér' and

(d) the steps being taken to seé” tha;
this project is cleared quickly ; .



61 Written Answers

THE MINISTER OF STATE IN THE -

DEPARTMENT OF STEEL (SHRI K.
NATWAR SINGH) :

(a) and (b) M/s. Steel Industrials
Kerala Limited have been granted a letter
of intent “or ship-breaking near Azhickal
in Cannanore District in Kerala. They
bave registered themselves with M]s.
Metal Scrap Trade Corporation for allot-
ment of a ship for breaking.

(c) and (d) Do not arise.

Higher Pay to Clerical Staff in Comparison
to Officers in Nationalised Banks

3678. SHRI MOHANBHAI PATEL :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that in nationa-
lised banks clerical staff is getting higher
pay than the Officers after IVth Bipartite
Settlement signed between Indian Banks
Associations and various workmen unions
of nationalised banks ;

(b) if so, the reasons therefor;

(c) the steps Government propose to
correct this anomaly; and

(d) at what stage are the negotiations
for revision of pay scales of officers in
nationalised banks ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) :

(a) to (c) The lowest of the pay scales
for the officers is still higher than the pay
scale for the clerical staff.

(d) Indian Banks® Association (IBA)
bas completed the process of consultations
with the officers’ Associations.

Shifting of BALCO Head Office from
New Dethi

3679. SHRID. P. JADEJA : Will the

Minister of STEEL, MINES AND COAL
be pleased to state :

(a) whether no other aluminium cor-
poration except Bharat Aluminium Corpora-
tion Limited has its head office in New
Delhi;
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(b) whether the aluminium, smelter and
bauxite mines of BALCO are nearer to

* Korba, Calcutta and Bhopal than New

Delhi;

(c) whether BALCO is suffering huge
losses since its inception and a large amount
of expenditure is incurred on tours of the
officers of BALCO to plants and mines
etc;

(d) if so, the action taken to reduce
such expenditure and the justification in
keeping the head office of BALCO in New
Delhi; and

(e) whether Government propose to
shift BALCO head office to a place which
is more nearer to aluminium smelter and
bauxite mines of BALCO ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :

(a) Yes, Sir.

(b) The bauxite mines at Phutkapahar
and Amarkantak (in Madhya Pradesh) of
Bharat  Aluminium Company Limited
(BALCO) are nearer to Korba and Bhopal
than New Delhi and Calcutta. The alumini-
um complex is locaied at Korba. The bau-
xite mine in Gandhamardan (in Orissa),
which is wunder development, and the
Aluminium Corporation at Bidhanbagh,
Asansol (West Bengal) which was nationali-
sed on 2-6-1984 and vested in BALCO are
nearer to Calcutta than New Delhi and
Bhopal.

(c) and (d) It is not correct to say
that the losses being incurred by BALCO
are due to large expenditure on tours of
the officers visiting plants and mines. The
expenditure on this head is nominal. A
Board level Director incharge of Operations
and Projects, is functioning at Korba with
supporting officers and engineers. The
Gandhamardan Mine Project and the
Aluminium Unit at Bidhanbagh, Asansol,
are headed by senior level officers of the
Company. The losses, however, have been
mainly caused by non-availability of power
resulting in under-utilisation of the capa-
city which was created with heavy capital
outlay.

(¢) The matter is under consideration
of the Government at the highest level,
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Completion of Private Family Trusts
Cases in Agra by Income Tax
Officers

3680. SHRI KESHAORAO PARDHI :

Will the Minister of FINANCE be
pleased to state :

(a) whether the cases of private family
trusts were completed by Circle-II-A Ward
of the Income Tax Office, Agra during the
years 1981-82, 1982-83 and 1983-84;

(b) if so, the particulars of Income Tax
Officers who handled these cases in Circle-
I-A Ward;

(c) whether these cases were irregularly
handled by the Income Tax Officers who
had no jurisdiction in that Circle; and

(d) if so, the action taken against those
officers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(@) Yes, Sir.

(b) S/Shri Joginder Singh, M. N. Dik-
shit, Ganeshi Lal and M. M. Lal, Income-
tax Officers handled private family trusts
cases during the years 1981-82, 1982-83 and
1983-84.

(¢) and (d) Some infirmity in the origi-
nal jurisdiction order came to mnotice in
September, 1982 which was corrected in
December, 1983. Also, one of the Income-
tax Officers has been suspended in February,
1984, and disciplinary proceedings have
been initiated against him for handling
certain cases of private family trusts in a
malafide manner. .

Stalemate Over India’s Application
for Asian Deve lopment
Bank Loan

3681. SHRI SANAT KUMAR MAN-

DAL : Will the Minister of FINANCE be
pleased to state :

(a) whether the stalemate over India’s
application for a 2-billion Asian Develop-
ment Bank (ADB) loan still continues;

() if so, when it is expected to be
broken ;

(©) the nature of projects both in the
private, public and Statc scctors’ expected
to be funded by this loan;
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(d)l whether any benefit from this loan
will be made available to West Bengal for
any of its projects;

(¢) if so, the board details thereof; and

(f) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(@) to (f) The Government of India has
indicated to the management of the Asian
Development Bank its intention to commen-
ce borrowing from the Bank during the
period of Third General Capital Increase
(ending 1987). The exact amount of loans
to be extended to India during this period
and the projects to be financed are still
under discussion.

Meeting between Representatives of
Labour and Management on
Revision of D. A.

3682. SHRI THAMPAN THOMAS :
PROF. MADHU DANDAVATE :

Will the Minister of FINANCE be plea-
sed to state :

(a) whether a meeting with the repre-
sentatives of labour and management was
held on the revision of dearness allowance
on 21st March, 1985;

(b) if so, whether the meeting wae
adjourned without taking any decision on
the issue; and

(c) the main points of disagreement ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a) Yes, Sir

(b) and (c) It was decided in the above
meeting to submit a report to the Govern-
ment. Subsequently, after further consulta-
tions with the representatives of Central
Trade Union Organisations, Government
have taken the following final decisions on
the revised DA rates about which the
Finance Minister also made a statement in
the Lok Sabha on the 12th April, 1985,

(i) The existing Industial Dearness
Allowance rate would be raised
from Rs. 1.30 per point shift in
AICPI (Simia Series, 1960==100)
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to Rs. 1.65 per point shift. This
will be effective from 1st April,
1983 and will apply to all increa-
ses in AICPT bzyond 492 points.

(ii) The revised rate would be payable
from the current period i.e. from
the 1st April, 1985. The arrears
for the period from Ist April, 1983
to 31st March, 1985 would be cal-
culated and one half of it would
also be disbursed in cash. The
other half would be retained with
the Public Enterprises concerned
and would be disbursed after one
year along with interest at the rate
of 129, per annum.

(iii) The frequency of revision of the
Dearness Allowance would conti-
nue to be quarterly.

[Translation]

Allotment of Accommodation to
Employees of Income-Tax
Department

3683. SHRI RAM PYARE PANIKA :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government are preparing
any special scheme for solving the housing
problem of the employees working in the
Income Tax Department;

(b) if so, the outlines thereof;

(¢) if not, how Government propose to
tackle their housing problem; and

(d) the number of Income Tax employ-
ees at present who have rendered more
than ten years of service but have not got
the residential accommodation so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a) No, Sir:
(b) Does not arise.

(c) Besides the accommodation avail-
able to the officers and staff of the Income-
tax Department in the General Pool
administered by the Ministry of Works &
Housing, the Government have, during the
last few years, approved a number of pro-
posals for the construction of residential
quarters for the officers and staff of the
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Income-tax Department at various places,
and this process is a continuing one.
Purchases of ready built flats from both
the State Government authorities as well as
private parties on a selective basis have
also been made.

(d) This information is not readily
available and will have to be obtained
from the various Commissioners of Income
Tax scattered all over the country. Collec-
tion of such information from various
Commissioners of Income Tax is a time
consuming process and may not commen-
surate with the results sought to be
achieved.

[English)
Setting up of Coastal Steel Plant at Haldia

3684. SHRI SATYAGOPAL MISRA :
Will the Minister of STEEL, MINES AND
COAL be pleased to state :

(a) whether there is any proposal
under the consideration of Government to
set up a coastal steel plant in Haldia ;

(b) if so, the details thereof ; and
(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI K.
NATWAR SINGH) : (a) No, Sir.

(b) Does not arise.

(c¢) In view of the capacities planned
and under execution already vis-a-vis de-
mand for steel and the availability of funds
for investment in the steel sector, there is
no likelihood of sctting up a new steel
plant at Haldia in the forseeable future.

[Translation]
Losses Suffered by Public Undertakings

3685. SHRI PIYUS TIRAKY :
DR. A. K. PATEL :
SHRI C. JANGA REDDY :
SHRI KRISHAN  PRATAP
SINGH :

Will the Minister of FINANCE be
pleased to state :

(a) whether out of 191 Undertakings of
the Union Government, 82 suffered losses
during 1982-83 ;

(b) if so. the break-up f this loss ;
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(c) the causes of the losses ; and

(d) the measures being taken to see
that these undertakings do not suffer losses
in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a) and (b) In the year 1982-83 out of
193 undertakings, 82 undertakings suffered
losses. The names of the undertakings
which have suffered losses and the quantum
of losses suffered by each is available in
Statement No. 2.7B at pages 53 to 54 of
the Public Enterprises Survey 1982-83
Volume-1 placed on the Table of Lok Sabha
on 28-2-1984.

() The reasons for the losses broadly
8re :—

(i) The loss making enterprises include
a number of sick units taken over
from private sector to protect
employment. The profitability in
these enterprises is adversely
affected due to old and out-dated
machinery, surplus manpower, etc.

(ii) Demand recession in industries
like steel, textile, shipping, etc.
resulting in low capacity utilisa-
tion. Strike in Bombay based
textile mills also contributed to
the higher losses in textile sector.

(iii) Non-availability/inadequate avail-
ability of power and coal.

(iv) Uneconomic prices as in Delhi
Transport Corporation. .

(v) Prevalance of administered prices
as in the case of coal, fertilizer

etc.

(d) Some of the measures being taken
by the Government to see that these under-
takings do not suffer losses are :—

(i) The Government have constituted
a number of indepth study teams
to go into specific causes of
continued low capacity utilisation
wherever noticed and to recom-
mend short-term and long-term
remedial measures.

(i) Government is monitoring execu-
tion and expeditious completion of
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major projects on a continuous
basis.

(iii) Government is constantly reviewing
various aspects of the management
of public enterprises including
change in personnel, structure of
the organisation etc., wherever
necessary with a view to improve
their performance.

(iv) Additional investments are provi-
ded for balancing facilities and
captive power plants wherever
justified. The Government has
also taken several steps to improve
the power situation ; mention may
be made of the following steps
viz.

(a) Generation of additional capacity,

(b) Plant modernisation,
(©) Training,

(d) Improving maintenance operation

of thermal plants etc.

(v) Technology upgradation, moder-.
nisation and rchabilitation of plant
and equipment and diversification
of products are nndertaken when-
ever considered appropriate.

[English]

. Financial Crisis in Orissa Cotton
Mill, Jagatpur
3686. SHRIMATI JAYANTI PATNAIK:
Will the Minister of SUPPLY AND TEX-
TILES be pleased to state :

(a) whether Government are aware that
the Orissa Cotton Mill, Jagatpur is facing
financial crisis ;

" (b) if so, the steps taken to recmove

the crisis ;

(c¢) whether Government have a pro-
posal to modernise that Cotton Mill ; and

(d) if so, the steps taken in this

regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND" TEXTILES
(SHRI CHANDRA SHEKHAR SINGH) :
(a) At present, Orissa Cotton Mill, Jagat-
pur, is not facing any financial crisis.

(b) Does not arise. .
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(c) and (d) Yes, Sir. The total sanctio-
ned amount for modernisation of this unit
including Phase-I, Phase-II and provision
for escalation is Rs. 320.72 lakhs. Schemes
to the tune of Rs. 290.37 lakhs have
already been implemented.

Loan Sanctioned By ICICI to SC/ST
and Backward Areas

3687. SHRI CHINTA MOHAN : Will
the Minister of FINANCE be pleased to

state °

(a) whether Industrial Credit & Invest-
ment Corporation of India have sanctioned
any loans during the last three years ;

(b) if so, the year-wise details thereof;
and

(c) the total amount sanctioned State-
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wise for backward areas, Scheduled
Castes and Tribes out of the total allo-
cation made ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : (a) and (b)
During the year 1982, 1983 and 1984 the
Industrial Credit and Investment Corpora-
tion of India (ICICI) had sanctioned loans
to the extent of Rs. 282.01 crores, Rs.
334.53 crores and Rs. 414,09 crores
respectively.

(c) Statewise details of sanctions by
Industrial Credit & Investment Corporation
of India to backward areas are indicated
in the Statement attached. ICICI does not
have separate information relating to assis-
tance sanctioned to projects promoted by
SC/ST entrepreneurs.

Statement -
(Rs. in lakhs)
S. No. State 1982 1983 1984
1. Andhra Pradesh 1295 1598 < 4461
2. Assam 201 515 234
3. Bihar — —_ 303
4. Gujarat 1423 3665 2807
5. Haryana 197 496 803
6. Himachal Pradesh 379 78 233
7. Jammu & Kashmir 100 — 229
8. Karnataka 1629 1569 1794
9. Kerala 258 32 175
10. Madhya Pradesh 1537 910 2278
11. Maharashtra 1002 1211 1538
12. Orissa 556 412 1634
13. Punjab 477 850 1007
14. Rajasthan 589 1292 1273
15. Tamil Nadu 1424 2294 1005
16. Uttar Pradesh 707 1050 _ 2614
17. West Bengal 448 764 650
18. Arunachal Pradesh 30 16 25
19. Dadra and Nagar Haveli - _ 35
20. Goa 132 42 1
21. Pondicherry 203 142 253
22. Nagaland — 16 =
23. Sikkim — 80 =
24. Andaman and Nicobar o — 20
Total J2587 17032 - 23372
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Recovery of Two Months Salary from
Retiring Government Employees

3688. SHRI N. V. RATNAM : Will
the Minister of FINANCE be pleased to
state ;

(a) whether Government ordered stop-
page of recovery of two months salary
from retiring staff ;

(b) whether the Allahabad High Court
in a Writ Petition directed the Government
to refund that amount ; and

(c) if not refunded so far, the reasons
therefor and when it is proposed to be
refunded ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) (a) Two
months salary used to be recovered
from retiring Government servants as con-
tribution towards Family Pension Scheme,
1984. The question presumably refers to
that deduction. As a measure of liberali-
sation, this contribution was done away
with in respect of those Government ser-
vants who retired on or after 22-9-1977.

(b) Ministry of Finance have not
received copy of any such judgement of the
Allahabad High Court.

(c) In view of (b) above, question does
not arise.

Per Capita Consumption of Cloth

3689. SHRI RAM BHAGAT PASWAN:
Will the Minister of SUPPLY AND TEXTI-
LES be pleased to state the details of per
capita consumption of cloth in every State?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRA SHEKHAR SINGH:

The details of per capita consumption
of cloth statewise is not maintained. How-
ever, the per capita consumption of cloth,
non-cotton and mixed/blended cloth during
1983 are as under :
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Category of cloth All India
(in meters)
Cotton 10.12
Non-cotton . 1.44
Mixed/blended 2.14
Total 13.70
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Liberalisation of Customs Rules

3690. PROF. P. J. KURIEN : Will
the Minister of FINANCE be pleased to
state :

(a) whether there has been a demand
by Indians living abroad for liberalisation
Customs rules ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) Conse-
quent to representations received from
Indians living abroad, the Baggage Rules
were liberalised in March, 1983 and the
duty free allowance was increased from Rs.
1,000/-. to Rs. 1250/- In addtion, Indians
working abroad on contracts for one year
were allowed to bring personal articles and
household effects upto a value of Rs.
5,000(- free of Customs duty when retur-
ning at the end of their contracts.
There is no proposal at this stage, to fur-
ther liberalise the Baggage Rules.

Coal Production in Chhota Nagpur, Bihar

3691. SHRI RAM RATAN RAM : Will

the Minister of STEEL, MINES AND
COAL be pleased to siate :

(a) whether Chhota Nagpu: area of
South Bihar produce 60 perccnt  of the

total production of the country ; and

(b) whether provision of funds for
increase of the production of coal for the
current year i.e. 1985-86 under Central
Sector has been enhanced from Rs. 1446
crores to Rs. 2090 crores ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(@) Coal production from the mines of
Coal India Ltd. in Chhota Nagpur area
of South Bihar which include Nirsa and
Kapasara area of Bastern Coalfields ‘Ltd.,
all the mines of Bharat Coking Coal
Ltd., the mine of Central Coalfields Ltd.
excluding Talcher and Singrauli area, and
the mines of TISCO, 1ISCO and D.V.C., was
about 55 million tonnes in 1984-85 against
the country’s production of 147.45 million
tonnes. This constitutes 37.39,

(®) As against the allocation of Rs,
836. 03 crores (Revised Estimates) for Coal
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India Ltd. in 1984-85, Planning Commission
have allocated Rs. 851.50 crores for Coal
India Ltd. during the year 1985-86.

Visit of Delegation of Punjab-Haryana-
Delhi Chamber of Commerce and Industry
to China

3692. SHRIMATI - USHA CHOU-
DHARI : Will the Minister of COM-
MERCE be pleased to state :

(a) whether a delegation on behalf of
the Punjab-Haryana-Delhi Chamber of
Commerce and Industry went to China to
explore the possibility of large trade and
sctting up joint ventures ; anfl

(b) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MIN'STRY OF COMMERCE (SHRI
P. A. SANGMA) (a) Yes, Sir.

(b) A 15 member delegation from the
Punjab, Haryana, Delhi Chamber of
Commerce and Industry visited China from
24th March to  7th April, 1985 on the
invitation of China Council for promotion
of International Trade (CCPIT) The dele-
gation visited Beijing. Shanghai, Nanjing,
Guangzhou and Shenzhen Special Econo-
mic Zone. Memoranda of Understanding
were signed with the Sub-Councils of
CCPIT at Shanghai, Jiangsu and Guangzhou.
Areas for setting up of joint ventures were
also identified.

Financia! Assistaice to S tates by 1.D.B.1.
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the Minister of FINANCE be pleased to
state :

(a) the quantum and distribution of
financial assistance sanctioned by the
Industrial Development Bank of India to
different States during the last three years ;

(b) how Bihar comparer
States in this respect ; and

with other

(c) the steps taken/ proposed to be

“taken to fill in the gap ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Details of
statewise sanction of assistance by the
Industrial Development Bank of India
(IDBI) during the last 3 years are given
in the statement attached.

(b) The share of Bihar in total assis-
tance sanctioned by Industrial Development
Bank of Iadia (IDBI) moved up from
2.049%, in 1981-82 to 3.359% in 1982-83 but

_ declined to 2.509% in 1983-84.

(c) Various incentives like interest-free
loans for infrastrugture development,
reduced promoters’ contribution, non-
stipulation of the convertibility clause and
concessions in rate of interest etc. are
offered to entrepreneurs to encourage them
to set up industrial units in identified back-
ward areas, including such areas in Bihar.
The IDBI has already initiated an Entre-
preneurship Development Programme (EDP)

in Bihar and more EDPs have been
3693. SHRI C.P. THAKUR : Will planned.
Statement
State-wise details of Assistance* Sanctioned
(Period: July-June) (Rs. lakhs)
S.No. State 1981-82 1982-83 1983-84
). Andhra Pradesh 14380 15431 33738
~ 3. Assam 1424 1630 2121
3. Bihar 3275 6966 6423
4. Gujarat 27539 26760 32680

*Includes Project.loans, Underwriting, Soft Loans, TDF loans, Refinance, Bills redis-

counting and Guarantees.



75-

Written Answers

APRIL 19, 1985 Wristen Answers

5. Harayana 4470 8675 10411
6. Himachal Pradesh 2320 2079 2452
7. Jammu & Kashmir 1757 1871 2757
8. Karnataka 11147 14155 22966
9. Kerala 3790 5652 6893
10. Madhya Pradesh 8218 8105 11408
11. Maharashtra 24580 29053 28531
12. Manipur 73 45 213
13. Meghalaya 215 155 83
14. Nagaland 206 102 178
15. Orissa 6953 9212 10917
16. Punjab 3835 8834 8247
17. Rajasthan 8262 14326 9643
18. Sikkim 17 38 285
19. Tamil Nadu 13309 22118 26037
20. Tripura 320 144 34
21. Uttar Pradesh 12218 14840 23592
22. West Bengal 5759 10508 10992
23. Union Territories 6736 7029 5684
Total 256285

Investments of IDBI1 & ICICI in Various States

3694. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of FINANCE
be pleased to state :

(a) the investment of Industrial
Development Bank of India and Industrial
Credit and Investment Corporation of India
in West Bengal, Assam, Orissa, Maharashtra
Bihar and Gujarat in 1982-83, 1983-84 and
1984-85 ;

(b) the reasons for discrimination if
any ;

(c) whether it is proposed to give
priority to entire Eastern and North East-

ern Region through these financial institu-
tions during the Seventh Five Year Plan so

as to bring them on par with States ; and

(d) if so, the details thereof ?

160803 207728

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 JANAR-
DHANA POOJARY) :

(@) to (d) Details of sanctions and
disbursements of assistance by Industrial
Development Bank of India (IDBI) and
Industrial Credit & Investment Corpo ration
of India (ICICI) in West Benga, Assam,
Orissa, Maharashtra, Bihar anld Gujarat
during 1982-83, 1983-84, 1984-85 (upto
December, 1984) are furnished in the
attached Statement. Flow of institutional
assistance to a particular State [region
depends on the number of viable proposals
originating from the Statelregion. The
extent of financial assistance to Eastern and
North Eastern Region during the 7th Plan
period would depend upon the number of
viable proposals that may be received from
these regions.
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Statement

Statement of Sanctions & Disbursemeuts in Respect of Industrial Development Bank of
India and Industrial Credit & Investment Corporation of India.

(April-March) (Rs. Crores)
State 1982-83 1983-84 1984-?
(Upto Dec. ’84)
IDBI ICICIL IDBI ICICI IDBI ICICI
West Bengal S 91.05 17.06 102.94 12.21 84.70 10.61
D 61.64 9.50 72.36 17.85 68.39 12.48
Assam S 2220 2.03 18.02 530 25.88 2.82
D 9.37 ——— 8.31 1.13 11.21 1.80
Orissa S 75.85 9.03 79.56 12.61 290.47 34.47
D 52.19 74.33 59.13 61.80 40.93 8.97
Maharashtra S 206.06 66.75 292.35 88.82 236.96 53.74
D 207.25 63.01 218.91 61.80 176.97 56.77
Bihar S 47.85  5.67 78.80 9.14 45.60 3.97
D 38.96 9.58 35.71 5.81 21.73 5.22
Gujarat S 248.83 57.43 386.24 80.62 171.01 39.17
D 178.90 37.95 166.73 38.56 133.78 40.19
S : Sanctions
D : Disbursements
Permission of RBI to HIPCO Growth Fund for (¢) No, Sir.

Payment of Advance Interest Over Deposits

3695. SHRI VIJAY KUMAR MISHRA:
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that HIPCO
Growth Fund, Hyderabad, has been
permitted by the Reserve Bank of India to
pay advance interest over deposits

(b) whether the Reserve Bank is aware
that HIPCO Growth Fund has collected
over Rs. 6 crores and 26 lakhs ;

(c) whether two former Chairmen of
Life Insurance Corporation of India are
on the Board of Directors of the Company;
and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR -
DHANA POOJARY) :

(a) No, Sir.

(b) Reserve Bank of India has reported
that as per the Company’s balance sheet
as at 30th September, 1984, the Company
does not hold any deposits.

(d) Does not arise.

Reguest by Kerala Government to allow
Import of Timber at low Import Duty

3696. SHRI K. MOHAN DAS : Will
the Minister of FINANCE be pleased to
statc :

(a) whether Government of Kerala
have requested the Union Government to
allow import of timber at low rate of
import duty for a large number of small
scale industries in the State :

(b) if so, whether any decision has been
taken in this regard ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) :

(a) Government of Kerala had requested
that import of timber at low rates of duty
might be permitted.

(a) and (c) With effect from the 17th

March, 1985, certain specified categories of

- wood and timber, when imported, have

“been exempted from customs duty in exces
of 10 per cent ad valorem, :
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Recommendations of Committees Relatiog
. to Export and Import Policy

3697. SHRI BRAJAMOHAN MO-
HANTY: Will the Minister of COMMERCE
be pleased to state :

(a) whether Government have accept-
ed the recommendations of Abid Hussain
and D. V. Kapoor Committees relating to
export and import policy ;

(b) the main recommendations of the
said Committees ;

(c) whether Government have imple-
mented any of their recommendations ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA) ;

(a) to (d) Since the Reports of these
Committees have a bearing on various
economic policies which are under formula-
tion, it would not be in public interest to
furnish the details of the recommendations.

Investigation into Export of Contaminated
Shrimps
3698. SHRI ZAINAL ABEDIN :
SHRI AJOY BISWAS :

Will the Minister of COMMERCE be
pleased to state :

(a) whether Government have directed

t, investigate into the whole issue of
contaminated shrimps export to other
countries ;

‘(b) if so, the results of the said

investigation ;
(c) the particulars of the culprits ;

(d) the details of the proceedings
initiated againsi these persons ;

(¢) results of the
and

said proceedings ;

(f) the remedial measures taken to
stop sucn exports in the future ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA) :

(@) to (f) Quality problems with regard
to export of marine products have appear-
ed from time to time not only with regard
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to such exports from India but also with
regard to exports from other producing
countries.

A number of schemes have been initiat-
ed and incentives given for improving the
quality and avoiding contamination of our
marine product exports. Testing for quality
is also being done by the Export Inspection
Agency and we are eundeavouring to arrive
at agreed norms and procedures for in-
spection and quality control with the
autnorities in the major importing countries.

Export Inspection Agency has issued
instructions for minimising contamination
problems with regard to shrimps. Wher-
ever there are complaints action is being
taken in accordance with the rules and
regulations made for this purpose.

Special Liquidity and Cash Reserve R tio
and Financing Priority Sector by Banks

3699. SHRI SHIVENDRA BAHADUR
SINGH : Will the Minister of FINANCE
be pleased to state :

(a) the quantum of Special Liquidity
Ratio (SLR) and Cash Reserve Ratio (CRR)
which banks are expected to maintain ;

(b) the rate of interest paid to banks
for SLR and CRR maintained by them ;

(c) the quantum of priority section
advances at a lesser rate of interest which
banks are expected to finance ; and

(d) whether foreign banks operating
in India are also required to maintain
Special Liquidity Ratio, Cash Reserve Ratio
and to finance priority sector advances ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(@ There is no Special
Ratio. Presumably the Hon’ble Member
is referring to the Statutory Liquidity
Ratio. The Statutory Liquidity Ratio
(SLR) prescribed for scheduled commercial
banks is at present 36 per cent. A phased
increase of one percentage point has been
announced i.e., the ratio will be 36.5 per
cent effective from June 8, 1985 and 37 per
cent effective from July 6, 1985. The Cash
Reserve Ratio (CRR) is 9 per cent. Banks
also have to maintain an incremental
Cash Reserve Ratio of 10 per cent of the
increase in net demand and time liabilities

Liquidity
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over the level as on November, 11, 1983.
The additional cash balances maintained
with Reserve Bank of India as on October,
31, 1980 under the earlier incremental Cash
Reserve Ratio cannot be withdrawn, other
than the releases already made in October
and December, 1984.

(b) An interest rate of 10 per cent
per annum is paid on cash balances main-
tained over the statutory minimum of 3 per
cent. The Statutory Liquidity Ratio consists
mainly of Government and approved
securities and some other items and the
effective rate of return depends on the
banks® maturity pattern of investments.

(¢) The scheduled commercial banks
were advised that by March, 1985 their
advances to the priority sector should reach
409, of their total credit.

(d) The foreign banks opcrating in
India are also required to maintain Sta-
tutory Liquidity Ratic (SLR) and Cash
Reserve Ratio (CRR). These banks have
also been advised to take suitable steps to
step up advances to priority sectors.
However, the target of 409, of total advan-
ces by March, 1985 has not been made
applicable to foreign banks.

Report of Workicg Group on Security
Arrangements in Banks

3700. SHRI K. RAMAMURTHY :
Will the Minister of FINANCE be pleased
to state :

(a) the action taken by the public
sector banks on the recommendations con-
tained in the Report of the Working Group
constituted in August, 1982 for examining
the security arrangements in Banks and to
suggest measures for strengthening the
security arrangements in Banks, which was
sent by the Finance Ministry to the Banks
in 1983 ; and

(b) the action taken by Government
on .the reports submitted by the Expert
Committee on Public Enterprises which
studied the working of selected public
enterprises and suggested measures for
improving their performance ?

THE MINISTER OF STATE IN THE

_ MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) A High Power

Working Group on Security Arrangements
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in Banks had recommended various mea-
sures to improve the security arrangements
in banks the more important of which are :

(i) Improving the liaison of bank
branches with the local police ;

(ii) Setting up an cfficient security set
up in cach of the banks under a
Chief Security Officer of sufficient
experiznce ;

(iii) Safeguards in regard to. various
aspects affecting security ;

(iv) Stationing of Security Guards at
vulnerabl: branches ;

(v) Review of security arrangements by
Bank Boards and Chief Executives.

Pursuant to these recommendations, an
expert Sub-Committee had evolved detailed
guidelines covering different aspects of
banks® sccurity. The banks were advised
to take action on the recomm:ndations
of the Working Group, in the light of the
guidelines framed by the Sub-Committee
and having regard to their circumstances
and the security requirements of their
various offices. The banks have accordingly
been taking action in a phased manner.

(b) An Expert Committee appointed
by Government under the Chairmanship
of Shri Mohd. Fazal, former Member of
Planning Commission, submitted 10 Re-
ports, namely, on Coal, Fertilizers, Engi-
neering, Shipping, Indian Telephone Indus-
tries, IPCL, Neyveli Lignite Corporation,
Steel, B.P.E. and General Issues. Out of
above, the Government has considered
all the reports excepting Steel and General
Issues. Accepted recommendations are
under implementation.

[Tanslation]
Implementation of Resolutions Passed
hy Hindi Advisory Committee

3701. SHRI KRISHAN PRATAP
SINGH : Will the Minister of FINANCE
be pleased to state :

(a) the number of meetings of the
Hindi Advisory Committee of his Ministry
held in 1984 ;

(b) the resolutions passed in these
meetings ; and
(c) the details regarding implementa-

tion of these resolutions ?



83 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) The Hindi
Advisory Committee of the Ministry of
Finance met twice in 1984.

(b) the prime funection of the Hindi
Advisory Committee of the Ministry of
Finance is to advise the Minstry on matters
relating to the progressive use of Hiadi
for official purposes, and no resolutions
are passed in these meetings.

(c) does not arise.
[English]
India’s Share in World Cotton Trade

5702. SHRI CHINTAMANI JENA :
SHRI AMARSINH RATHAWA :

Will the Minister of SUPPLY AND
TEXTILES be pleased to state :

(a) India’s share in the World Cotton
trade at present ;

(b) whether there has been any increase
in India’s share over the years ; and

(c) the steps being taken by Govern-
ment to increase it ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRA SHEKHAR SINGH) :
(a) to (c) According to available informa-
tion India’s share in the World Cotton

trade during the last three years is as
follows :
Year India’s Share
in World
Cotton Trade
1981-82 1.359,
1982-83 2.74%,
1983-84 1.619%

As a result of efforts made in the field
of cotton development, cotton production
has increased over the years. However, as
cotton is the main raw material of textile
industry most of the cotton produced in
the country is used by the domestic textile
industry. The wvarieties of cotton whose

production is surplus to our domestic
requirements are exported to foreign
countries.

[Translat ion]

Foreign Exchange Earned Through
Export of Flowers

3703 PROF. NIRMALA KUMARI
SHAKTAWAT : Will the WMinister of
COMMERCE be pleased to state : -
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(a) the quantum of flowers exported
during 1984-85 and the foreign eXchange
earned thereby ; and

(b) the varieties of flowers being expor-
ted and whether several varieties of ‘orchi-
dous’ flower grown by Arunachal Govern-
ment can be grown at other places also ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA) : (a) Estimated exports of
cut-flowers/fresh flowers and orchid plants
in 1984-85 are as under :—

(i) Cut-flowers/
fresh flowers
(ii) Orchid Plants Rs. 5.16 lakhs
(b) Gladioli, Tube roses arc among the
principal varieties of flowers exported. It
is understood that varieties of orchidous
flowers grown in Arunachal Pradesh can be
grown 1n other areas having identical
climatic conditions.

[English]

Role of Financial Institutions in Achieving
Targets of 20-Point Programme

3704. SHRI EDUARDO FALEIRO :
Will the Minister ¢f FINANCE be pleased
to state :

Rs. 22.71 lakhs

(a) whether it is proposed to issue
instructions to the Government -financial
institutions (other than Banks) to play
a vital role in achieving targets laid down
in the 20-Point Programme ; and

(b) if so, the details regarding the
programme and policy of Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) Govern-
ment of India had written to the Indus-
trial Development Banks of India (IDBI)
in May 1983 requesting IDBI to place
suitable emphasis in implementing the
recommendations of the Committee head-
ed by the then Chairman of IDBI
regarding measures for specedy imple-
mentation of the 20-Point Programme “so far
as it related to the financial institutions.
There is no proposal to issuz any fresh ins-
tructions in this regard.

S.C. and S.T. Employees in N.A.L C.O
3705, SHRI ANADI CHARAN DAS :
Will the Minister of STEEL, MINES AND
COAL be- pleased to state :
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(a) the total number of employees in
National Aluminium Company Limited as
on 1 March, 1982, 1 March, 1985, parti-
cularly in Orissa ;

(b) the number of $.C. and S.T. emplo-
yees amongst.them :

(c) whether reservation rules in favour
of S.C. and S.T. employees are being
followed and rosters maintained for that
purpose ;

(d) if so, the reasons for the shortfall,
if any :

(e) the steps taken to fill the quota
reserved for these communities ; and

(f) the number of reserved posts lapsed
during this period ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) and (b) The total number of cmployees
in National Aluminium Company Limited
(NALCO) as on Ist March, 1982 and 1st
March, 1985, in Orissa was 125 and 1439
respectively. The number of SC and ST
employees amongst them was SC—8 and
ST-10n 1.3.1982, and SC—186 and ST—9%4
as on 1-3-1985

(c) Yes, Sir.

(d) The primary reason is general scar-
city of qualified candidates belonging . to
SC and ST categories, especially in a Com-
pany like NALCO with high technology
content and low labour intensity.

(e) Special recruitment drive has been
launched for filling up backlog of reserved
vacancies to make up the shortfall, which
include exclusive advertisements/notifications,
and relaxation of standards consistent with
* administrative efficiency.

(f) None.
Increase in Garment Export During 1984-85.

3706. SHRI VIJAY N. PATIL : Wwill
the Minister of SUPPLY AND TEXTILES
be pleased to state :

(a) whether garment export has increa-
sed in 1984-85 over the last year ; and

(b) if so, the amount of increase in
the major cities concerned (with figures of
exports in rupees) ?

THE MINISTER'OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
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(SHRI CHANDRA SHEKHAR SINGH) :
(@) and (b) Yes, Sir. As per the provisio-
nal figures furnished by the Apparel Export
Promotion Council, garment export for the
period from April, 1984 to February, 1985
amounted to Rs 827.56 crores as compared to
Rs. 631.68 crores during the corresponding
period of 1983-84 represcnting an increase
of 319,. Citywise export figures are not
maintained.

" News Item Captioned ¢‘Strict U S,
Policy to Hit India”

3707. SHRI DHARAMPAL SINGH
MALIK : Will the Minister of FINANCE
be pleased to state :

(a) whether attention of Government
has been drawn to the news-item captio-
ned “‘Strict U.S. aid policy to hit India™
appearing in ‘“The Hindustan Times> of
27 March, 1985 ;

(b) if so. whether it will affect the
financial condition of the country ; and

(¢) the steps taken by Government to
meet the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Yes Sir.

(b) and (c) The Agency for Internatio-
nal Development has included the following
figures of bilateral aid to India during the
last 3 years 1984-86.

($ Million)

1984
Actual

1985
Estimated

1986
Proposed

Development Economic
Assistance
PL-480 Title II 115.1 90.6 93.54

International Military — — 0.35
Education & Training.

87.5 850 85.0

Total 202.6 175.6 178.89

The AID proposals for US FY 86 (Sept.
85—Oct. 86) for various Third World
Countries are undsr consideration of the
concerned Committees of the House and
the Senate. The proposals will not affect
the financial condition of the country.

Loss in N.T.C.

3708. SHRI S.G. GHOLAP : Will the -
Minister of SUPPLY AND TEXTILES
pleased to state : s
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(a) the total loss suffered by the Natio-

nal Textile Corporation till date ;

(b) the strength of workers and the
number of mills under the N.T.C. *

(c) the total amount invested in the
N.T.C. so far ;

(d) the total amount
modernisation ; and

required for

(¢) the number and names of milis
earning profits ?

THE MINISTER OF STATE OF THE
MINISTRY SUPPLY AND TEXTILES
(SHRI CHANDRA SHEKHAR SINGH) :
(a) National Textile Corporation has incur-
red losses to the extent of about Rs 617
crores from 1974-75 to 1984-85.

(b) As on 31-12-1984, -the strength of
workers i1 103 (101 in operation) nationa-
lised mills was 1.56 lakhs, excluding clerical
staff and officers in the mills.

(c) Rs. 932.85 crores has been invested
in National Textile Corporation mills upto
31-3-1985.

(d) NTC has prepared a plan  for
modernisation of nationalised units during
the Seventh Five Year Plan, with an outlay
of Rs. 347 crores.

(e) The number of mills which made
net profit during the year 1982-83, 1983-84
and 1984-85 is given' below :

Year No. of Units making
net profit

1982-83 , 15

1983-84 9

1984-85 2

The names of mills whch made net
profit during the year 1984-85 are as
follows :

1. Barshi Textile WMill,
District, Sholapur.

2. Pankaja Mills, Coimbatore.

Barshi

Pay Scales of Teachers of Schools
in Bhilai Township

3709. SHRIS. M. GURADDI : Will
the Minister of STEEL, MINES AND
COAL be pleased to state :

(a) whether the pay: scales presently
given to teachers working in schools in

APRIL 19, 1985

Written Answers 88

Durgapur and Rourkela Townships are also
given to teachers in the schools m Bhilai
Townships; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI K.
NATWAR SINGH) :

(a) and (b) Information is bzing collec-
ted and will be laid on the Table of the
House.

[Translation]

Employment to SC/ST Persons Living
near Coal Mines

3710, SHRI SHIV PRASAD SAHU :
Will the Minister of STEEL, MINES AND
COAL be pleased to state :

(a) whether there is a provision in
regard to coal mines that orly those people
will be provided employment whose lands
measuring more than three acres are acqui-
red;

(b) whether Government are aware that
mostly poor Scheduled Castes and Schedu-
led Tribes live near the coal mines, who do
not possess three acres land and though
their land is acquired yet they are not
provided employment on the plea that their
land is less than three acres as a result of
which lakhs of people are rendered home-
less and jobless;

(c) whether Government propose to
make a provision in the near furture that
even those persons will be provided employ-
ment whose less than three acres of land
is acquired; and

(d) if so, by what time ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :

(a) and (b) When land is acquired f r
coal projects, land losers are provided
employment by the coal companies on the
basis of one employment for every three
acres of non-irrigated land or two acres of
irrigated land acquired. In providing such
employment, no special distinction is made
in regard to Scheduled Castes and Schedu-
led Tribes and all land losers are treated
alike.

(c) No review of the position is con-
templated. -
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(d) Does not arise.
[English]
Bilateral Trade between India and Turkey

3711. SHRIMATI MADHURI SINGH :
Will the Minister of COMMERCE be plea-
sed to state :

~ (a) whether the session of the Indo-
Turkish Joint Committee took place in Mew
Delhi recently.

(b) if so, the matters discussed at the
meeting ;

(c¢) the items of export to Turkey; and

(d) the steps taken by Government to
increase the bilateral trade between the two
countries ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) :

(a) Yes, Sir.

(b) Discussions broadly pertained to
matters regarding bilateral trade, coopera-
tion in the IRD field of agriculture and
industry, besides third country projects.

(c) Major items of export to Turkey
are textile fabrics, made-ups and related
products, textile yarn, machinery and trans-
port equipment.

(d) During the Joint Commititee meet-
ing, the two sides expressed their desire to
increase the bilateral trade through various
export promotion measures like participa-
tion in trade fairs, exchange of delegations,
joint ventures, cooperation in third country
projects.

[Translation]

Rules Regarding Recruvitment of Local
People in Na*ionalised Banks

3712. SHRI DILEEP SINGH BHURIA :
Will the Minister of FINANCE be pleased
to state :

(a) whether any rules have been framed
for giving preference to the Iocal people in
the recruitment of officers and staff for the
various branches of nationalised banks to
be opened in tribal areas;

(b) if not, whether Government have a
proposal that the local people should be
given preference for the effective expansion
of banking facilities in tribal areas; and
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(c) if so, whether Government are
likely to issue guidelines in this regard to
all the banks ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a) to (c) Recruitment to jobs in the
public sector banks is made through open
competitive examinations, on All India
basis in the case of officers, and on
regional basis in the case of clerical staff.
As regards recruitment of subordinate staff,
such recruitment is made through local
employment exchanges. There are reserva-
tions for candidates belonging to Schedu-
led Tribes as per the declared policy of the
Government. The Banking Service Recruit-
ment Boards have been taking special
measures to step up recruitment of candi-
dates belonging to Scheduled Tribes in the
public sector banks .

[English]
Coal deposit in Ib Valley of Orissa

3713. SHRI SRIBALLAV PANI-
GRAHI : Will the Minister of STEEL,
MINES AND COAL be pleased to state :

(a) the quantum of coal deposits in the
Ib Valley of Orissa according to the recent
survey undertaken; and

(b) the steps being taken to explore the
same ?

~ THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :

(a) According to the recent assessment
made by Geological Survey of India a total
reserve of 11145 million tonnes of coal has
been established in Ib Valley Coalfields,
Sambalpur district, Orissa.

(b) The detailed exploration is being
done in Ib valley Coalfield to identify
mineable.coal reserves. Two new projects
namely Belpahar OC and Lajkura OC with
20mt. and 1.0 m.t. per annum capacity
respectively have since been taken up and
coal production in these projects have
started recently. Subject to confirmation
of coal demand, itis proposed to plan
three more mines namely Samleshwari OC,
Gopalpur OC and Belpahar-Il OC during
the 7th Five Year Plan period,
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[Translation]
Office of Khetari Copper Project

3714. SHRI MOHD. AYUB KHAN :
Will the Minister of STEEL, MINES AND
COAL be pleased to state :

(a) whether office of Khetari Copper
Project is located in Calcutta;

(b) tbe justification of locating this
office so far away from Khetari;

(c) whether there is any proposal to
locate the said office at Jaipur; and

(d) if so, the time by which the office
will be shifted to Jaipur ?

THE MINISTER OF STEEL, MINES °

AND COAL (SHRI VASANT SATHE):

(a) No, Sir. It is located at Khetri-
nagar, Rajasthan. The Khetri Copper
Complex is one of the three projects of
M/s. Hindustan Copper Ltd. The head
office of M/s. Hindustan Copper Ltd. is
located at Calcutta.

(b) Does not arise.
(¢) No, Sir.
(d) Does not arise.

[English]

Coal Mining in Rajmahal Coalfield
Area, Bihar

3715. SHRIMATI KRISHNA SAHI :
will the Minister of STEEL, MINES AND
COAL be pleased to state :

(a) whether a vast potential exists f(?r
mining coal in Rajmahal coalfields area of
Santhal Parganas, a tribal district of Bihar;

(b) whether out of the five coal basins
of this region, only one has been developed
for exploitation which would be able to
supply coal both to Farakka and Kahal-
gaon Super Thermal Power Plapts and
further vast potential exists for utilising the
coal reserves; and

(c) if reply to parts (a) and (1?)'abov‘c
be in affirmative, the steps his Ministry is
- contemplating to take to utilise the above
vast coal resources ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :

(a) and (b) The potential for mining
of coal in Rajmahal coalfields is yat 1o be
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determined. So far, of the five basins
comprising Rajmahal coalfields, detailed
exploration in Hura basin has been comple-
ted and a flarge quarriable potential has
zen established. As only Hura basin has
been explored, this basin is, at present,
being developed for exploitation. The
Rajmahal opencast project with a capacity
of 5 m.t. per year has been approved and
is under construction. This project would
meet the initial coal requirements of Farak-
ka Super Thermal Power Station and
Kahalgaon Super Thermal Power Station.

(c) A project report for expanding the
capacity of Rajmahal project to 10 m.t.
per year is under preparation. It is also
proposed to plan another project, Raj-
mahal ‘C’ with a capacity of 2.00 m. t. per
year. These projects will meet the increas-
ing requirements of Farakka Super Thermal
Power Station and Kahalgaon Super Ther-
mal Power Station.

Central Assistance to Orissa Government
for Creation of Additional Units of
Revenue Administration

3716. SHRI SOMNATH RATH : Wil
the Minister of FINANCE be pleased to
state :

(a) whether Government of Orissa have
requested his Ministry to provide Central
assistance for creation of additional units
of Revenue Administration in that State;

(b) if so, the amount of Central assis-
tance provided to State of Orissa for that
purpose; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a) No, Sir.
(b) and (c) Does not arise.

[Translation)
Procurement Policy of Opium

3717. SHRI BALKAVI BAIRAGI :
PROF. NIRMALA KUMARI
SHAKTAWAT :

.Will the Minister «f FINANCE be
pleaszd to state :

(a) when the procurement policy -ih
regard to opium was formulated according
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to which Government purchase opium from
the farmers;

(b) the basis on which that policy was
formulated;

(c) whether Government now pay the
farmers for their opium produce in pro-
portion to the increase in its prcduction
cost;

(d) the time by which Government pro-
pose to introduce a ncw procurement policy
of opium with a view to removing the
disparity between the cost price and procure-
ment price;

(e) whether Government are aware that
with the introduction of slab system, the
farmers are being paid less at present;

(f) if so, whether this policy requires
to be revised; and

(g) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
- DHANA POOJARY) :

() to (d) In the Annual Departmental
Narcotics Meeting held generally in the
month of July-August every year, all impor-
tant matters relating to poppy -cultivation
in the succeeding crop year, including the
question of procurement price for opium
payable to the farmers are considered and
recommendations made to the Government
for consideration.

The production of opium in India is
essentially export-oriented. Due to global
over-supply of the opiate raw materials,
Indian opium has been facing increasing
competition from alternate raw materials
particularly, concentrate of poppy straw.
The question of price payable to the poppy
cultivators is examined keeping in view the
need for the export price of opium to be
competitive, the comparative income of
farmers from poppy crop and other cash
“crops cultivated in the poppy-growing
areas, the cost of production, the stock of
opium lying with the Government factories,
etc. While fixing the price structure of
opium, care is taken to cnsurc that the
income from poppy crop accruing to the
cultivators is more than the cost of produc-
tion. '

(¢) to (g) The slab system of price
payable to cultivators has been in vogue
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for several years providing high rates as
incentives for higher  production per
hectare. The existing price of opium to
cultivators is sufficiently remunerative.

As stated above, the question of price
of opium payable to the cultivators for the
crop year 1985-86 will be examined at this
year’s Annual Departmental Narcotics
Meeting, keeping all the relevant factors in
view.

[Eng’ish]

Pending Cases for Payment of Pension,
Gratuity etc. In S. B. 1. Fatehpur,
District Kangra.

3718. SHRI E.S.M. PAKEER MOHA-
MED : Wi'l the Minister of FINANCE be
pleased to state :

() the number of pending cases of
payment of pension, gratuity, commuted
value of pension and arrears of ad-hoc
relief sanctioned by Government from time
to time with the State Bank of India,
Fatehpur, District Kangra (H.P.);

(b) the reasons for the delay in making
payment in the above cases and the action
that has been taken in this regard against
the concerned bank authorities; and

(c) when these pending  cases are likely
to be settled and payment is made to pen-
sioners and family pensioners ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POQJARY) :

(a) to (c) State Bank of India has
reported that no case for payment of pen-
sion, gratuity, etc. in pending in its branch
at Fatehpur, District Kangra (H. P.), as on
12-4-1985.

There was, however, some delay in
regard to adjustment of arrears in'19 cases, '
of ad-hoc relief sanctioned by Government,
from time to time. These cases have also
been settled and the amounts credited to
the pensioners accounts.

Targets for Completion of Reconciliation
of Inter Branch Transactions in
Nationalised Banks

3719. SHRI R. PRABHU : Will the
Minister of FINANCE be pleased to
state
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(a) whether Government propose to
lay down specific time targets for comple-
tion of the reconciliation of inter branch
transactions in nationalised banks; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a) and (b) In view of the wide net-
work of bank branches and-the centralised
system for accounting inter- branch transac-
tions followed by the nationalised banks
there is always a time lag between the dates
of transactions and their actual reconcilia-
tion which may vary between three to six
months depending upon the sysiems and
procedures followed by individual banks.

Due to the delay in submission and/or

incorrect compilation of daily schedules,
non-availability of certain old records, hith-
erto manual reconciliation of work etc.
there are arrears in the reconciliation of
inter-branch accounts in banks. Banks are
seized of the situation and have taken
various steps to reduce the arrears in this
regard. In view of the above no specific
time targets for completion of the recon-
ciliaticn of inter-branch transactions have
2en laid down by the Reserve Bank.

The Government and Reserve Bank
have also been urging banks from time to
time to make effective and concerted efforts
to keep this area of work uptodatc by
strcan-lining the systems and procedures in
this regard and for clearing the arrears
within a time bound programme. The
progress made by the banks in clearing the
arrears in the reconciliation of inter-branch
accounts is being monitored on half yearly
basis by Reserve Bank of India.

Coal Supply to North Bihar

3720. SHRI LALITESHWAR SHAHI :
Will the Minister of STEEL, MINES AND
COAL be pleased to state :

(a) the number of coal rakes despat-
ched to Garhara (Barauni) and Naiayan-
pur Anant (Muzaffarpur) rake unlcading
-stations during the last two years;

(b) the number of coal wagons despat-
ched to North Bihar stations during the
above period; and

(c) the steps, if any, he contemplates to
supply more coal to North Bihar ?
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THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) : |

(@) w© () The information is being
collected and will be laid on the Table of
the House.

Illegal Mining of Coal in Bihar

3721. SHRI1 SATYENDRA NARAYAN
SINHA : Will the Minister of STEEL,
MINES AND COAL be pleased to state :

(a) whether Government have come
across cases of illegal mining of coal in
Bihar ;

’

(b) if so, the details thereof and action
taken to stop this ; and

.(c) the names of persons and organi-
sations found involved in this ?

THE MINISTER OF STEEL, MINES
AND COAL (HRI VASANT SATHE) :

(@) to (c) The Coal Mines (Nationali-
sation) Act was amended in 1976 prohibi-
ting any person other than those authorised
by the Act, to carry on coal mining in
India in any form and terminating all
leascs relating to winning or mining of coal
granted in favour of private parties except
those engaged in production of iron and
steel, illegal coal mining was also made a
cognizable offence and is punishable with
an imprisonment for a term extending to
three years and fine extending to Rs.
20,000/-. The Supreme Court in their
judgements dated 11-4-1980 and 7-5-1980

, have upheld the vires of thesz provisions.

After these judgements, illegal mining
of coal has been curbed to a great extent.
However, the coal belt is vast and certain
persons at times violate the provisions of
law and indulge in illegal extraction of coal
sporadically and stealthily.

The State Government and coal com-
panies have been asked to take concerted
action against the offenders. The State
Government has already issued instructions
to District authorities to take punitive and
preventive action under the Act read with
Indian Penal Code. The coal companies
have also bzen directed to report 1o the
authorities conccrned as and when - illegal
extraction of coal is detented. T
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Setting up of Bank Customers’ Grievance Gell

3722. SHRIMATI KISHORI SINHA :
Will the Minister of FINANCE be
pleased to state :

{a) whether a Bank Gustomers’ Grie-
vance Cel! has been set up in Delhi ;

(b) if so, the details thercof ;

(c) whether similar cells are proposed
to be set up in other cities as well ;

(d) whether customer grievances are
mainly arising out of delays in cashing
their cheques, drafts, etc. ; and

(¢) whether there is any proposal to
remove these delays ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) :

(@) to (¢) A Customer Service Centre
has been set up in Delhi for redressal of
grievances of clientele of public sector
banks in the Union Territory of Delhi.
Punjab National Bank (PNB) will act as
Leader Bank for ensuring proper running
and control of the Centre. Complaints
received by the Centre will be nassed on to
the concerned banks, for redressal and to
ensure their disposal within a maximum
period of three weeks from the date cf
receipt of the complaint. Where disposal
is not possible within the specified period,
the complainant will bz sent an interim
reply. In cases where no reply is received
from the concerned bank within a month
or where the reply is not satisfactory, the
complainant can write to Government when
steps will be taken for early disposal.

The extension of the scheme to other
major centres in the country will be
considered after watching the functioning
of the scheme in Delhi for some time.

(d) Some of the complaints relate to
delays in cashing of cheques, drafts, etc.

(e) All' efforts are being made to
improve the quality of customer service in
banks to mcet thc increasing tasks and
expectations.

To facilitate speedy withdrawals from
banks, public sector banks have introduced
the Teller system in a large number of their
branches.
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Commissioning of Dancuni Coal Complex

3723. KUMARI MAMTA BANERJEE :
Will the Minister of STEEL, MINES AND
COAL be pleased to state :—

(a) whether the late Prime Minister
Smt. Indira Gandhi had announced that
‘Dancuni Coal Complex’ would be commis-
sioned on or before December, 1984 ;

(b) if so, the reasons due to which the
above target date could not be adhered to

(c) the progress made so far ; and

(d) the time by which the project is
likely to be commissioned ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :

(a) Yes, Sir.

(b) The project got delayed due to the
initial difficulties in the acquisition of land,
import of technology, completion of
massive land filling work, and delay in the
finalisation of orders for compressors due
to import restrictions.

(c) The project is already in an
advanced stage of construction and about
509 of the overall work has since been
completed. '

«d) The project is likely to be com-
missioned by March 1987.

S.ifting of Council for Leather Exports to
Capital
3724. DR. KRUPASINDHU BHOI :

Will the Minister of COMMERCE be
pleascd to state :

(2) whether it has been urged upon
Government that the unified Council for
Leather Exports should be shifted to the
Capital ;

(b) if so, the ‘reaction of Government
thercto ; and

(¢) -the steps proposed to be taken in
this direction ?

THE M!NISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA) :

(a) Yes, Sir.

(b) and (c) The present pattern of

the growth of exports in the leather
sector and the distribution of membership
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of the Council among different regions do
not warrant shifting of the Head quarters
of the Council for Leather Exports from
Madras to Delhi.

Study Conducted by G. S 1 About Deposits
of Gold in Palghat, Ke;ala
3725. SHRI V.S. VIJAYARAGHAVAN:
Will the Minister of STEEL. MINES AWND
COAL be pleased to state :

(a) whether the Geological Survey of
India had conducted ary study about the
deposit of gold in the Palghat region of
Kerala ;

(b) if so, the result of the study ;

(c) wnether Government have a plan
for commercial extraction of gold in this
region ; and

(d) if so, the details thereof ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :

(a) Yes, Sir.

(b) Very minor occurrences of gold
from Sivrani river and Attapady valley in
Palghat district of Kerala were noticed by
the Geological Survey of India.

(¢) and (d) As the results of the
surveys did not give encouraging results
the question of commercial exploitation of
gold from this region does not arise.

[Translation]
Export of Stapled Cotton Bales.

3726. SHRI NARSINH MAKWANA :
Wwill the Minister of SUPPLY AND

TEXTILES be pleased to state :

(a) the number of long and extra
stapled cotton bales proposed to be expor-
ted and the institutions entrusted with this
work as also the criterion fixed therefor ;

(b) the quantum of cotton production
this year in the States indicating the
requirement within the country and the
hitch in granting permission for the export
of remaining cotton ; and

(c) the institutions besides the Cotton
Corporation entrusted with the work of
export and the reasons therefor and also
the reasons for not paying attention
towards those institutions which look after
the interests of cotton growers ?
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THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRA SHEKHAR SINGH) :

(a) Tt has been decided to export 2
lakhs bales of long and extra long staple
cotton during the current cotton year.
Out of this a quantity of 1.95 lakh bales
has already been released for export in
favour of the Cotton Corporation of India
Limited, Maharashtra Statec Cooperative
Cotton Growers Marketing Federation,
Gujarat State Cooperative Cotton Federa-
tion and Andhra Pradesh State Coopera-
tive Marketing Federation. Only such
varieties of cotton as are surplus to-our
domestic requirements are released for
exports.

(b) The total production of cotton in
the various cotton growing States during
the current cotton year has been estimated
at 84.75 lakh bales by the Cotton Advisory
Board on 2nd February, 1985. There are,
however, ‘indications that the production
may be in excess of 84.75 lakh bales. The
total consumption including Mill consump-
tion (82 lakhs bales) ard consumption by
users other than Mill (4 65 lakh bales) is
estimated at 2bou' 86.65 lakh bales.
Cotton situation in the ccuntry is reviewed
from time to time and eprrepriate-deci-
sions with regard to expori/import of
cotton are taken as considered neccessary.

(¢) In addition to the exports by
Cotton Corporation of India Limited
export quotas have bzen released in favour
of the State Apex Cooperative Marketing
Federations such as Maharashtra State
Cooperative Cotton Growers Marketing
Federation, Gujarat State Cooperative
Cotton Federation and Andhra Pradesh
State Cooperative Marketing Federation.
All these organisations take care of the
interests of cotton growers.

[English]
Contraband Goods Seized During 1984

3727. SHRI RADHAKANTA DIGAL:
Will the Minister of FINANCE be pleased
to state the airport and sea port-wise
break up of contraband goods such as
gold, silver, diamond, watches and electro-
nic goods seized during the year 1984 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :
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The total value of contraband goods seized at the following major internat iopal
‘airports during the year 1984 is furnished below :—

Value : Rs. in lakhs)
Bombay Calcutta Madras Delhi Trivandrum Amritsar Total
719.91 156.15 19431  464.24 185.82 0.02 1720.45

(Figures are provisional)

Figures of seizures of contraband goods, commodity-wise for each sea and
airport are not maintained separately. However, commodity-wise break-up
of contraband goods seized in the West Coast, Bast Coast and All Over India

during 1984 are furnished below :

(Value : Rs. in crores)
Goid Watches Synthetic Electronic Diamonds Silver Other Total
fabrics goods and articles
precious
stones
West Coast  5.83 9.10 13.82 12.06 0.11 0.20 18.21 59.33
Bast Coast 2.19 0.42 3.37 4.75 0.01 Nil 9.98 20.72
All India 10.09 11.14 18.41 19.99 0.39 0.25 40.29 100.56

(Figures are provisional)

Goods Seized by Customs Authorities
at Trivandrum Airport

3728. SHRI T. BASHEER : Will the
Minister of FINANCE be pleased to state :

(a) details of the goods seized by the
Customs Authorities from the passengers
at Trivandrum Airport during 1984 and so
far during the current year ;

(b) the amount realiszd by thz sale of

confiscated items during the above period ;
and

(c) the
posed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) The
details of goods seized by the Customs from
passengers at Trivandrum Airport, during
1984 and 1985 (January to March), as
reported, are furnished below :—

value of go ds lying undis-

(Value : Rs. in lakhs)

YEAR
Name of commodity seized 1984 1985
(January to (January to
December) March)
Gold - 71.58 37.49
Diamonds and precious . 0.50 NIL
stones,
Wrist watches 1.27 0.91
Indian/Foreign currency. in 0.03
Miscellaneous baggage goods 102.76 21.46
Total 183.82

59.89

(Figures are provisional)
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The amount realised by the sale of
confiscated goods during 1984 and 1985
(January to March) was Rs. 24.20 lakhs
and Rs. 17.00 lakhs respectively.

(¢) The value of the goods lying undis-
posed at Trivandrum Airport at the end
of December, 1984 and at the end of
March, 1985 was Rs. 3.63 crores and
Rs. 4.03 crores respectively.

Irregularities Committed by Peerless
General Finance and Investment
Company Limited

3729. SHRI C. JANGA REDDY : Will
the Minister of FINANCE be ‘pleased to
state

(a) whether a representation has been
made to Government about the irregulari-
ties committed by the Peerless General
Finance and Investment Company Limited ;
and

(b) if so, the nature of the irregulari-
ties and the action taken or proposed to be
taken by Government in this regard in
order to bring the defaulters to book ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b) Repre-
sentations/Complaints about the activities
of the Peerless General Finance and
Investment Company Limited are being
received by the Government from time to
time which are looked into by the Reserve
Bank of India.

The Peerless General Finance and

Investment Company Limited is a Company -

registered under the Companies Act, 1956
and its affairs are managed by its Board of
Directors. The administration of the Com-
pany is not controlled by the Central
Government or Company Law Board. The
Company has been served with a notice on
10-8-1979 by the Government of West Bengal
for winding up its business under Prize
Chits and Money Circulation Schemes
(Banning) Act, 1978. The Company has,
however, obtained a stay order from Cal-
cutta High Court and the matter is
Sub-judice.

The Company was inspected by Reserve
Bank of India in 1978-79. The Reserve
Bank of India was of the view that
accounting system followed by the Company
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did not give a ““true and fair view > of the
Company'’s state of affairs. Further, Derart-
ment of Company Affairs ordered inspection
of accounts of the Company under Section
290A of the Companies Aci, 1956 on
21-12-1983. Tne Company, however, obtain-
ed a conditional stay from the Calcutta
High Court and further appealed to Divi-
sion Bench. The Government has, therefore,
no precise information about the working
of this Company.

[Translation]
Decline in Brass ! Trade

3730. SHRI HAFIZ MOHD. SIDDIQ :
Will the Minister of SUPPLY AND TEX-
TILES be pleased to state :

(a) whether the brass trade in Murada-
bad District which was of about Rs. 60
crores has now almost vanished due to
steep rise in the prices of raw material; and

(b) if so, the steps being taken for
making available raw materials at cheap
rates to encourage brass industry ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRA SHEXHAR SINGH) :
(a) No, Sir. According to the provisional
figures, the value of exports ofa rtmetal ware
frem the country has increased from Rs.
53.61 crores in 1982-83 to Rs. 72.7 crores
in  1983-84. Brassartwares of Moradabad
constitute major portion of artmsatalwares.

(b) Does not arise.

[English]

Reduction in Interest Charged from State
Co-operative Banks by NABARD

3731. SHRI SUBHASH YADAYV : Will
the Minister of FINANCE be pleased to
state :

(a) the rate of interest charged by the
Reserve Bank of India from the Natio-
nal Bank for Agriculture and Rural
Development on general line of credit ;

(b) whether NABARD retain a big mar-
gin of interest while passing on these funds
to State Cooperative Bank for seasonal
agricultural operations purposes ;

(c) whether any representation has been
made to NABARD to reduce the rate of
interest by reducing its margin ;

~
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(d) if so, whether the representation
has been put before the Board of Directors
for their decision and consideration ; and

(e) if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) (a) With effect
from 1st July, 1984, the rate of ihte-
rest chargad by Reserve Bank of India on
general line of credit sanctioned to the
National Bank for Agriculture and Rural
Development has been 5.509%,.

(b) to (¢) The bulk of short-term
advances from this general line of credit
made to State Co-operative Banks and
Rcgional Rural Banks are intended for
seasonal agricultural purposes at an effec-
tive interest rate of 7%. The nominal margin
of 1.5¢, available to NABARD has been deci-
ded by RBI on the basis of a detailed cost
exercisc taking into account the various’
functions cntrusted to NABARD including
its promotional and developmental role

and responsibility for institution
building, inspections, training, super-
vision, etc. NABARD had received a

suggestion for reducing its margin. The
matter was examined and it was felt that
the scale of margin decided by RBI is
necessary for proper discharge of functions
by NABARD. This suggestion was not
placed before the Board of Directors of
NABARD.

News Item Captioned ‘‘Packet in Bank
Guarantees Busted”’

3732. SHR1I BALASAHEB VIKHE
PATIL : Will the Minister of FINANCE
be pleased to state :

(a) whether attention of Government
has been drawn to the news Item captioned—
““Racket in bank guarantees busted”
appeared in Times of India of 31 March,
1985 ;

(b) if so, the facts of the case ; and

(c) the measures contemplated to ensure
that banks themselves could locate such
fraudulent practices ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Yes, Sir.

(b) State Bank of India has reported
that one of its officers posted at its Kanpur
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main branch, on receipt of information
from a rubber stamp maker, of having
received an order f.r preparation of a block
of his signatures, lodged a complaint with
the local police who laid a trap and arrested
one Shri Kamaruddin. The police is also
reported to have recovered a number of

documents, stamps. etc. They are investi-
gating the matter.

Indian Overseas Bank has reported that
letter heads and photo copies of bank’s
certificate purported to have been issued by
its Moradabad branch on 22nd June, 1981
and 31st July, 1981 tavouring a local unit
given position regarding export bills‘; han-
died by it have been seized by the Kanpur
police from the accused.

According to Punjab National Bank,
no forged papers or rubbzr stamps contain-
ing signatures of officers of the bank have
been seized from the accused. A

Canara Bank has not come across so far
any forged guarantee purported to have
been issued by its branches in Delhi, Kan-
pur and Lucknow.

(c) Banks are not likely to be aware of
the fraudulent guaanatees issued unless the

- beneficiaries of the guarntees take up the

matter with the banks for confirmation of
the issue of guarantee or unless such frau-
dulent guarantees are invoked by beneficia-
ries following defaults by the persons on
whose bshalf the guarantees are purpoted to
have been issued. Since the banks will not
become aware of such fraudulent transac-
tions unless the issue is brought to their
notice, it will not be possible for them to
locate such fraudulent practices without
the cooperation of beneficiaries. Government
has, however, issued instructions to all
Ministries/Departments and Public Sector
Undertakings not to accept bank guarantees

- in their favour until the genuineness of the

same has been got confirmed from the issu-
ng bank. It is also open to all beneficiaries
to accept guarantees only afier taking the
precaution of verification of the genuineness
of the guarantee from the issuing bank.

Demands of Employees of LIC
3733. SHRI M.V. CHANDRASHE-
KARA MURTHY : Will the Minister of
FINANCE be pleased to state: =

. (a) whether an agreement on the.charter
of demands submitted by the AN India
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Life Insurance Corporation Employees
Federation and others has been concluded
recently in Bombay ;

(b) if so, the salient features thereof ;

(c) whether all other employees organi-
sations have been made party thereto ; and

(d) further action being contempla-
ted for implementation of the same in letter
and spirit ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) to (d) There is
no such employees’ organisation called
¢The All India Life Insurance Corporation
Empleyees Federation’. However, the LIC
management held a series of discussions with
different employees’ unions on their charter

" of demands regarding the terms and condi-

tions of the service of the Class III and
Class IV employees between 31-8-1984 and
9-2-1985. An understanding on revision of
pay scales and other benefits was reached
between the management and the five
employees’ unions on 9-2-1985. Since the
Government is empowered to alter the
terms and conditions of the service of the
employees a notification on the lines of
the understanding arrived at b tween the
LIC management and the unicons was issued
by the Government on 11-4-1985 for revi-
sing the terms and conditions under the
LIC Amendment Act, 1981,

Dearness Aliowance to Pensioners.

3734. SHRI CHITTA MAHATA :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have decided
to give dearness allowance to the pensioners

" equal to those of the serving employees;

(b) if so, the details thereof and if not,
the reasons therefor;

(c) whether it has also been decided to

_ give minimum pension to the pensioners

not being less than the prescribed minimum
wages; and

(d) if so, the details thereof and if not,
the reasons therefor !

THE MINISTER OF STATE IN THE

. MINISTRY OF FINANCE (SHRI JANAR-

' DHANA POOJARY) :

(a) and (b) No, Sir. The rate of Dear-

~ mess Relief ‘to pensioners is based on the
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recommendations of the 3rd Pay Commis-
sion who had recommended a lower rate
for them in view of the fact that the social
and other obligations of the pensioners
are not of the same order as that of serv-
ing employees. The Fourth Pay Commis-
sion is likely w0 look into this matter.

(c) and (d) No, Sir. The amount of
retiring pension is linked to certain condi-
tions like average emoluments drawn during
last 10 months prior to retirement, number
of years of service etc. The Fourth Pay
Commission is likely to examine these
aspects also.

National Coal Wage Agreements between
Labourers and Management of
Coal Mines of Bihar State

3735. SHRI Y. P. YOGESH : Will the
Minister of STEEL, MINES AND COAL
be pleased to state :

(a) the detailed procedure for mining of
coal and hard coke in the mines of Bihar
during January, 1982 to February, 1985;

(b) the details of National Coal Wage
Agreement Nos. I, 11 and III agreed to
between labourers and management of coal
mines of Bihar State with special mention
of validity of each Agreement;

(c) the safety measures drawn up for
the miners of Bihar during the period as in
(a) above;

(d) the detailed welfare programmes
chalked out for the miners of Bihar during
the period as in (a) above with special men-
tion of their medical, housing and payment
of wages arrangements; and

(e) whether some agency has been appoin-
ted to ensure implementation of terms and
conditions of National Coal Wage Agree-
ments as in (b), safety measures and wel-
fare programmes as in (c) and (d) above
respectively ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :

(a) Coal mining is totally nationalised.
In Bihar, except for the captive mines
belonging to TISCO, all other mining of
Coal is in the public sector. Hard coke is
not mined but is a manufactured item.

(bJ The National Coal Wage Agreement
provides for the revision of wage structure
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of coal workers, payment of various
allowances, provision of service benefits and
welfare amenities etc. The period of vali-
dity of the three Agreements is as under :

NCWA-I 1-1-75 to 31-12-78
NCWA-I1 1-1-79 to 31-12-82
NCWA-III 1-1-83 to 31-12-86

(c) Based on the recommendation of
the Comniittee on Safety in coalmines, a
numbzr of measures have been taken for
the safety of coal miners, including the
setting up of Internal Safety Organisation
in Coal Mincs, replocement of basket load-
ing by conveyors and mechanised loaders at
coal faces, prohibiting the entry of workers
in mines without ear protection, prevention
of accidents due to rope haulage, explosion
of gas etc. and methods of tackling under-
ground fires and subsidence.

(d) NCWA-III provides for the construc-
tion of 15,000 houses annually by CIL for
coal miners. It also provides that the ratio
of hospital beds to employees will not be
less then 1x120 bv the end of the period of
Agreement. The payment of wages to the
coal miners 1is strictly in accordance with
the NCWA-III.

(e) ‘Vide Clause 17, 3. 1. of the NCWA-
111 the JBCCI or a Sub-Committee constitu-
ted by the JBCCI is expected to settle any
doubt or difficulty in the interpretation or
implementation of any provision of the
Agreciment.

Production of Aluminium Sheets

3736. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of STEEL,
MINES AND COAL be pleased to state :

(a) whether the aluminium industry of
the country is self-sufficient to meet the
requirement of aluminium sheet production
in the country;

(b) if so, the actual
aluminium;

production of

(¢) if not, the reasons therefor; and

(d) the name of largest producing unit
and its capacity ?

THE MINISTER OF  STEEL, MINES
AND COAL (SHRI VASANT SATHE) :

(a) The indigenous production of alu-
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minium sheets is by and large meeting the
domestic demand. Import of aluminium
sheets is only marginal compared to domes-
tic production.

(b) The production of aluminium metal
during 198?-85 was 2,76,492 tonnes.

(¢) Does not arise.

(d) The largest producing unit of alu-
minium metal is Hindustan Aluminium
Corporation Limited with a licenced capa-
city of 1,20,000 tonnes per annum. The
largest unit in terms of production of alu-
minium sheet products is Indian Aluminium
Company Limited and its licenced capacity
is 33,175 tonnes per annum.

Licences issued to New Bank of India and
the Orieantal Bank for Opening their
Branches in Himachal Pradesh

3737. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of FINANCE
be pleased to state :

(a) whether the Reserve Bank of India
had issued any licences to the New Bank of
India and the Oriental Bank for opening
their branches in Himachal Pradesh during
the financial year ending 31st March, 1985;

(b) if so, the details of the branches
for which the licences had been given dis-
trictwise alongwith the names of such
branches as have since been opened; and

(c) the likely date by which the remain-
ing branches would be opened and the
reasons for delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a) to (c) Reserve Bank of India has
reporied that New Bank of India has been
issued on 1-2-1985 a licence for opening a
branch at Panjgain, District Bilaspur,
Himachal Pradesh. According to available
information, this branch has not been
opened so far. The validity period of the
licence issued to the bank is for one year
and it has been advised to open the branch
as early as possible. Oriental Bank of
Commerce has not been issued any licence
for opening its branch in Himachal
Pradesh. :
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" "Opening of New Branches by Himachal
Gramin Bank in Himachal Pradesh

3738. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of FINANCE
may please 1efer to the reply given to the
Unstarred Question No. 9983 on 4 May,
1984 regarding opening of Gramin Bank
in Kangra and Mandi Districts and state :

(a) the names of new proposals initia-
ted by the Himachal Gramin Bank for
opening new branches during the financial
year ending 31st March, 1985, District-wise;

(b) whether the Reserve Bank of India
has since granted licences for the .opening
of these branches, if so, the names
thereof;

-(c) the names of the branches which
are still awaiting sanction by the Reserve
Bank of India; and

(d) the reasons for delay and the likely
date of issuing of licenses ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a) to (d) Himachal Gramin Bank has -

reported that it had applied for licenses to
the Reserve Bank of India for opening its
branches at the under noted centres in its
jurisdiction comprising of Districts Mandi,
Ku'u and Kangra;

District Mandi District Kulu

1. Leda 1. Sarsari
2. Dhalwanand Chhatri 2. Kalath
. 3. Kulu

" District Kangra

1. Lahru

2. Chanaur

3. Ghhghar

4. Gnoh Sansarpur Tarris

5. Peer Salhui

6. Rajiana
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7. Adedihatti
8. Guptaganga

Licenses have been granted by Reserve
Bank of India fo~ opening branches at
Guptaganga, Chhatri, and Kulu centres.
Since Branch expansion programme for the
State of Himachal Pradesh for 1982-85 has
beer: completed, the Reserve Bank has
decided to consider the request of Himachal
Gramin Bank for opening branches at the
remaining centres under branch expansion
policy for 1985-90.

Opening of New Regional Offices by
State Bank of India

3739. PROF. NARAIN CHAND
PARASHAR : Will the Minister of FINAN-
CE bc¢ pleased to state ;

(a) whether during the past three years
the State Bank of India has set up a
number of regions covering specific areas
for ensuring cfficiency and supervision in
banking opcrations in the country;

(b) if so, the names of the new regional
offices alongwith their jurisdiction opened
during that period,

(c) the average number of branches
under each regicnal office and the number of
such regions under each zone (local head
office); and -

(d) whether it is proposed to have
local head office for the State of Himachal
Pradesh/Jammu and Kashmir in view of
the peculiar geographical difficulties in
these States ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : =

(a) and (b) The State Bank of India
(SBI) has reported that it has opened five
Regional Offices during the past three
years. Their names, together with the res-
pective jurisdictions, are indicated below @

Name of the Regional Offices
opened by SBI during the last
three years.

Jurisdiction

_l. Panaji (Goa)

Union Territory of Goa and Districts of Raigad,
Sindhudurg and Ratnagiri
rashtra,

————

in the State of Maha-



il§ Written Answers

CHAITRA 29, 1907 (SAKA)

Written Answers . 114

.

Name f the Regional Offices
opened by SBI during the last

Jurisdict.on

three years.
2. Siliguri
3. Hubli
4. Purneca
5. Gwalior

State of Sikkim and the districts of Darjeeling,
Jalpaiguri, Cooch Behar, West Dinajpur and
Malda in the State of West Bengil.

Districts of Uttar Kannada, Dharwad, Belgaum,
Raichur. Bidar, Bijapur and Gulbarga in the State
of Karnataka,

Distticts of Purnea, Katihar, Siharsa, Madhipura
and Khagaria in the State of Bihar.

Districts of Gwalior, Shivpuri, Bhind, Morena,
Datia, Guna, Raisen, Vidisha, Rajgarh, Shajapur,
Sagar, Chattarpur, Tikamgarh and Damoh in the

State of Madhya Pradesh.

(c) The SBI has reported that the ave-
rage number of branches under the jurisdic-
tion of a regional office works out to 147.
The average number of Regional Offices
under a Local Head Office is four.

(d) There is no such proposal at pre-
sent.

Use of Hindi in Correspondence in
Minisiry of Commerce
3740. SHRI R.M. BHOYE : Will the
Minister of COMMERCE be pleased to
state :

(a) whether Hindi which is the official
language of the country is not used in his
Ministry in their correspondence within
the country ;

(b) whether there is any Hindi Ad-
visory Committee constituted in his Minis-
try

(c) if s», the details regarding its
‘sittings during the last three years ; and

(d) the steps he proposes to take for
“the promotion of Hindi in his Ministry ?

. THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA) : '

~ (a) No, Sir. Hindi is being progres-
sively used in correspondence by this
Ministry. '

(b) Yes, Sir.

(c) Details regarding its sittings during
last three years are as follows :

Year Ne. of sittings Date of sitting
held
1982 One 29-10-i982
1983 Two 27-7-1983
28-10-1983 }
1984

One 20-7-1984

(d) In accordance wiih the instructions
issued and guidelines given in the annual
programme by the Department of Official
Language relating to the use of Hindi in
official work, all possible steps, such as,
exercising of check points, reviewing of
quarterly progress reports, inspections for
review of the progress in the use of Hindi
in official work, incentive schemes, organi-
sing Hindi workshops, Hindi essay com-
petitions etc. are alr:ady being taken for
the promotion of Hindi in the Ministry.

Increase in Export of Betel Leaves

3741. SHRI HANNAN MOLLAH :
Will the Minister of COMMERCE be
pleased to state :

(a) whether, as per assurance given
by Government, therc is any progress in
regard to export promotion of betel leaves ;

(b) if so, to which countries -the
export of betel leaves has been increased ;

(c) the increase in terms of money ;
and

(d) the steps Government proposc to
take to increase the export further ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) :

(a) to (c) A statement is attached.

(d) As an export promotion measure,
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Government have introduced specific com-
modity rate for betel leaves on Madras-
Karachi sector in October, 1984 @ Rs.
9.35 for 500 kgs. and @ Rs. 7.80 for 1,000
kgs. and above, against the previous rate
of Rs. 11.65 kg.

Statement

Quantity and value of betel leaves exported during the last five years is as under :—

Quantity : In Mts.

Value : In Rs. lakh
S.No Name of the 1980-81 1981-82 1982-83 1983-84 1984-85
Country Qty. Value Qty. Value Qty. Value Qly Value Qty. Value

1. Bahrain 22 21.57 . 26 3.10 Flgures are prov1sxonal Statistics
2. Kenya 17 323 19 3.11 of country-wise exports have not
3. Kuwait 46  3.90 60 5.39 yet been reported to the concerned
4. Ncopal 37 2.56 19 0.89 Export Promotion Council.
5; Oman 72 6.07 155 16.20
6. Qatar 17 1.41 37 3.74
7. Saudi Arabia 109 8.81 179  19.36
8. U.A.E. 43  4.16 7 0.82
9. U.K. 50 5.71 53 6.44

Total 435% 40.02¢ 574% 66.62 365.40 629 80 448 74

* Inclusive of smaii exports to other countries.

Compamcs Supplying Sub-Standard Products
to Foreign Countries

3742. SHRI HANNAN MOLLAH : Will
the Minister of COMMERCE be pleased
to state :

(a) whether some companies are
supplying substandard products to foreign
countries ;

(b) if so, the particulars of those
companies and the countries to which
those companies supplied such products ;

(c) the reaction of those countries ;

(d) its financial implication on our
economy ;

(e) the steps Government have taken
to punish those guilty producers ; and

(f) the steps Government propose to
take to stop such activities in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA) :

(a) About 600 complaints on quality of
items both notified for Quality Control
and not notified for Quality Control have
been received by the Quality Complaint
Cell of the Export Inspection Council at
Bombay against various companies during
1983-84.

(b) The exports were generally to
countries like U.S.A., US.S.R, Japan,
U.K., Hong Kong, Singapore, Republic of
Germany, Canada, West Germany, Bulga-
ria, France, Australia, Dubai etc. etc. The
particulars of the companies which is
sought to be obtained is not clear.

(c) Generally the complaints are lodged
by the foreign buyers against the exporters.

(d) No estimate of financial implica-
tions because of quality complaints for our
economy, has been made.

(¢) Several crring exporters have been
punished under the provisions of the
Export (Quality Control & Inspection) Act,
1963 and aiso under the Customs Act.



117 W riueh Answers

(f) Government takes, from time to
time, preventive and deterrant action to
stop exports of sub-standard goods :

Scheme to Export Potatoes

3743. SHRI HANNAN MOLLAH :
Will the Minister of COMMERCE be
pleased to state :

(a) whether there is any proposal for
export of potatoes ;

(b) if so, the details thereof ; and

(c) the steps taken by Government to
protect the interest of potato growers ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA) :

(a) and (b) Export of potatoes is allo-

wed freely.

(c) The following measures have been
taken to protect the interests of potato
growers :

(i) Advance action has been taken to
introduce . market intervention
operations in the States of U.P.,
Punjab, Himachal Pradesh and
West Bengal which together ac-
count for nearly 779%, of total pro-
duction in the country.

(ii) The market intervention price is
Rs. 50/- per quintal and losses are
shared cqually between the Central
and the State Governments, The
implementing agencies are NA-
FEED (National Agricultural Co-
operative Marketing Federation of
India Ltd.) and the State coope-
ratives which are farmers’ own
organisations.

(iii) As a standing arrangement, all
State Governments have beea
advised to avail of the scheme of

market intervention for potatoes
whenever warranted.

Explofation of Coffee Cultivation in Orissa

3744. SHRI JAGANNATH PATTNAIK:
will the Minister of COMMERCE be
pleased to state :

(a) whether Government of Orissa
have approached the Union Government
to find out the possibility of coffee culti-
vation in Orissa ;
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(b) if so, the scheme of Union Govern-
ment in this regard ; and

(c) the District in Orissa
plantation of coffee has started ?

in which

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA):

- (a) Yes, Sir.

(b) A survey has been conducted by
the Coffee Board to find out the areas
suitable for coffee cultivation in the non-
traditional areas (other than the North-
Eastern Region) which cover Orissa State.

(c) The Orissa State Soil Conservation
Department which is entrusted with the
work of coffee culiivation, has planted
coffee in an area of 900 hectares in the
hilly districts of Koraput, Kalahandi,
Phulbani and Ganjam.

Supply of Sub-Standard Jute Products to
Foreign Countries

3745. SHRI JAGANNATH PATT-
NAIK : Will the Minister of SUPPLY AND
TEXTILES be pleased to state :

(a) whether some complaints have been
received from foreign countries regarding
supply of sub-standard jute products ;

(b) whether the jute exports have also
come down ; and

(c) if so, the steps Government have
taken to encourage jute export ?

THE MINISTER OF STATE. OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRA SHEKHAR SINGH) :

(@) No general complaint about the
quality of India’s jute products has been
received from foreign couatries.

(b) Yes, Sir. However, the trend has
been reversed in current year 1984-85, when
the exports have been higher, both in
volume and value, over the last year.

(¢) In order to boost exports of jute
goods, the Government have taken several
steps which include :—

(i) Providing higher CCS to jute
carpet backing cloth and yarn on
the basis of matching performance
by the industry ;
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(ii) Formation of STC Jute Industry

: consortium on 50 : 50 loss-sharing
basis of exports of carpet backing
cloth to North America.

(iii) Arranging participation in inter-
ndtional trade fairs and sponsoring
market-oriented trade delegations
from time to time ;

(iv) Encouraging development of
exportable products through R&D
efforts ; and

(v) Constituting a new JMDC and a
Jute Fund out of proceeds of jute
cess to give boost to R&D cfforts
and export promotion.

Proposal' to set up Central Wool 130ard

3746. SHRI SANQT KUMAR
MANDAL : Will the Minister of SUPPLY
AND TEATILES be pleased to state :

(a) whether Government are > sidcrat-
ing a proposal  to set up a Centril Wool
Board on the lines of other such ccmmodity
boards;

(b) if so, the broad outlines, functions
and proposed composition thereof;

(c) whether it is proposed to locate tie
headquarters of the Board at Calcutta
which had been the centre for import of
Australian wooltops; and

(d) if not, the location of the head-
quarters and the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRA SHEKHAR SINGH) :

(@) to (d) A Study Group was appoin-
ted to study the problems of Wool and
Woollen Industry. The Study Group has
submitted its Report. It has, inter-aila
recommended constitution of a Wool
Board. An Empowered Committee has
been constituted by the Government to
take decisions for effective and expeditious
im plementation of the recommendations
made in the said Report including the
r ecommendation on Wool Board.

Guidelines Issued for Determining
Osten tatious Expenditure

3747. SHRI SANAT KUMAR MAN-
DAL : Will the Min'ster of FINANCE be
pleased to refer to the reply given to Un-
starred Question No. 757 on 22 March,
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1985 regarding on ostentatious expenditure
cases detected by Income Tax Authorities
and state : -

(a) the guidelines: which have been
issued to the Income-tax Authorities for.-
determining the ‘ostentatious’ expenditure;

(b) the particulars of the cases invol-
ving lakhs of Rupees of such an expendi-
ture which were enquired into and in which
of these cascs the matter was taken to
some logical conclusion; and

(c) the nature of action
these tax evaders ?

taken against

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a) to (c) The question as to whether
the expendituie is ostentatious or not
depend: on the status of the assessee. The
completion of assessment is made according
(0 the statutory time limits.

Rules Regarding Appointment and Selection
oi Members and Chairmen of
Banking Boards

3748. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of FINANCE be
pleased to state : '

(a) whether any rules and regulations
have been laid down after the passage of
the Banking Recruitment Boards Bill
regarding appointment and selection of
Members and Chairmen of the various
Banking Boards;

(b) if so, whether Government propose
to lay on the Table a copy thereof; and

(c) if not, the reasons therefor ?

THE.MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(@) to (¢) The Hon’ble Member is
presumably referring to the Banking Ser-
vice Commission Act.

The Act has prescribed the criteria for
selection of Chairman and Members of the
Commission and empowered the Central
Government to make these appointments.
As such the question of framing any rules
or regulations, in this regard does not
arise. :
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Profits of Steel Authority of India
Limited during 1984-85

3749. SHR[ V. SREENIVASA PRASAD:
SHRI MUKUL WASNIK :
SHRIMATI KISHORI SINHA :

Will the Minister of STEEL, MINES
AND COAL be pleased to state :

(a) whether the Steel Authority of
India Limited was expected to make a pro-
fit of over Rupees ten crores during the
year 1984-85 due to increase in steel prices
and interest holiday accorded to it in 1983-
84;

(b) if so, the facts thereof and the
percentage of increase in steel prices made
by Government on each occasicn during
the last three calendar years with effective
date of each increase in price; and

(c) the details of total effect of increase
in the prices on the rise of sale value
of Steel Authority of India Limited and on
economy as far as general inflation is con-
cerned ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI K.
NATWAR SINGH) :

(a) It is expected that SAIL will make
profits in 1984-85, the exact amount will
be known after the accounts are closed.
The interest holiday given to SAIL in

1983-84 will not affect its profitability in

1984-85.

(b) During the last three calendar
years the steel prices were revised by the
Joint Plant Committee as given below :—

Effective from

Year % average
increase
1982 1-4-1982 -
2-4-1982 } 11
23-10-1982
1983 1-4-1983 4
24-7-1983 4
1984 22-6-1984 15
1985 21-2-1985 15

Price increases effective from 1-4-1982
and 1-4-1983 did not accrue to producers as
these price increases were made to meet the
additional requirement -of funds for equali-
sed railway freight, Out of the price increa-
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se effective from 22-6-1984 about 1239
only accrued to producers as the total

increase of 159 included increases on
account of upward -adjustment in equalised
railway freight element, JPC Cess and
reintroduced Engineering Goods Export
Assistance Fund.

(c) The impact of the increase in prices
on the economy has been marginal. The
1984-85 price increase is estimated to affect
the wholesale price index by about 0.89%,.

Increase in sales realisation of SAIL
Plants (excluding IISCO) over the previous
year due to increase in prices of steel and

- pig iron is as under :—

(Rupees in crores)

1982-83 231
1983-84 164
1984-85 (estimated) 370

Construction and Supply of Boats to
Andaman and Nicobar Administration

3750. SHRI MANORANJAN BHAKTA :
Will the Minister of SUPPLY AND TEX-
TILES be pleased to state :

(a) the number of indents placed by
the Director General of Supply and Dispo-
sal for construction and supply of marine
boats to the Andaman and Nicobar Ad-
ministration for ferry services and carriage
of cargo;

(b) the number out of them which have
not yet been complied with and the reasons
therefor; :

(c) the action Government propose to
take against the parties which have been
constantly failing to comply with the con-
tract and whether the new parties have been
found out to execute completion of the
said work; and

(d) the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRA SHEKHAR SINGH) :

(a) Number of contracts placed by the
Director General of Supply and Disposal

. during the past 10 years for supply of sea

going vessels for Andaman & Nicobar
Administration is eight.

(b) Four. The delay in execution of
these contracts is mainly due to financial
constraints of the suppliers.
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(c) Against the defaulter firms legal
action as per the terms of the contract is
taken. Some of the defaulted contracts
- were awarded to other firms which have
been executed partly or are under execu-
tion,

(d) Details of contracts pending exe-
cution ar¢ as per statement attached.

Statement

Contracts Pending Execution

1. BT No. S.V.3/236 dated 31-7-75 on
M/s. Cleback Boat Company for
four numbers Passenger Vessels.
Fire-vessel delivered in Septem-
ber, 80. Second vessel completed
upto 85 per cent and expected to
be delivered by June, 1985. Third
and fourth vessels completed upto
second stage i.e. to the extent of
309,.

2. A/T No. ME-1/084 dated 10-7-79
on M/s. East Coast Boat Builders
& Engineers Ltd., Kakinada for
2 Nos. Barges. Construction work
for both the barges completed and
matter being pursued with the
firm for getting the vessels trans-
ported to Port Blair.

3. B/T No. ME-1/119 dated 1-11-83
on M/s Unique Enterprises,
Cochin for 200 Ton Cargo Vessel.
This contract has been placed
towards risk purchase on defaul-
ted contract No. ME-1{098 dated
18-7-80 placed on M/s. Arun Sea
Crafts, Alleppy. The vessel has
been completed upto third stage
i. e. roughly 459, As per latest
intimation from the firm vessel is
likely to be completed by end of
July, 85.

4. A|T No. ME-1/096 dated 7-6-80 on
M/S. Hindock Engineering, Cal-
cutta for one number Hospital-
c¢um-banking-cum-Supply ship.
The vessel was completed upto
4th stage i.e. roughly 65 per cent.
However, the contract had to bz
cancelled on 8-6-84 at the risk
and cost of the firm. Partly built
ship is still in the custody of the
firm and the -case is being proces-
sed in consultation with the Minis-
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try of Law for further course of
action.

Agricultural Produce Export Development
Authority
3751. PROF. NIRMALA KUMARI
SHAKTAWAT : Will the Minister of
COMMERCE be pleased to state :

(a) whether Government propose to
set up an Agricultural Produce Export
Development Authority with a view to
removing difficulties being experienced in
the matter of publicity and export of
agricultural produce to foreign countries ;
and

(b) if so, the other proposed functions
of this Authority for augmenting export
of agricultural produce ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA) : (a) and (b) There is a
proposal to set up an Agricultural Product
Export Development Authority (APEDA),
which would assist in the development
of processed foods industry ; promote
exports of processed foods and value-added
agricultural products ; promote export-
oriented production and product develop-
ment ; assist in improvement of packaging
designs; improvement of marketing of value-
added products and ensure quality control
in exports of processed foods.

Strike in Bombay Textile Mills

3752. SHRI SURESH KURUP : Will
the Minister of SUPPLY AND TEXTILES
be pleased to state :

(a) the number of workers of Bombay
Textile mills who are still out of jobs after
the long drawn strike ; and

(b) the steps Government propose to
take for their employment ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI'CHANDRA SHEKHAR SINGH) :
(a) According to available information, the
daily employment of workers on the first
working day of February, 1985 in the
Bombay Mills was about 49000 less. than
the pre-strike employment.

(b) The Government have, in October,
1983, already taken over the management
of 13 textile ‘undertakings to protect the
interest of the workmen employed therein,
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The Government have constituted Groups
of Officers to look into the problems of
closed mills in the cotton textile sector in
the country.

~ Loss Suffered by N.T.C.

3753. SHRI B.V. DESAI Will the
Minister of SUPPLY AND TEXTILES be
pleased to state :

(a) whether all the nine subsidiaries of
the National Textile Corporation have
worked out a plan for reducing losses ;

(b) whether total losses of Rs. 100
crores in 1983-84 are to be brought down
progressively ;

(c) the total number of mills where
reduction in losses has been projected by
NTC in March, 1985 ;

(d) the extent to which losses will be
reduced; and

(¢) the steps that are being taken in
this direction ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRA SHEKHAR SINGH) :
(a) Yes, Sir. Efforts are being made by all
the 9 subsidiaries of NTC to reduce the
losses. :

(b) to (d) During 1983-84, the nationali-
ged mills under NTC incurred a loss of
Rs. 137 crores. The average monthly losses
during April-December 1984 were of the
order of about Rs. 15 crores. During
January-March 1985 the average monthly
losses have been reduced to about Rs. 11
crores. This reduction has been achieved by
all subsidiary Corporations of NTC during
January-March 1985.

(¢) Some of the important steps taken
or are being taken to improve the perfor-
mance of the mills are as under :

(i) Arrangements are being made {or
timely procurement of cotton from
different available channels.

(ii) Working capital has been reple-
nished to make up for cash losses.

(iii) To overcome the power shortage,

self generating capacity has been:

provided. ‘ :
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(iv) Cost control methods have been
introduced for reduction in cost at
all levels.

(v) Management of the subsidiaries is
being  strengthened for better
management of available resources.

(vi) Workers participation scheme in
the management of the mills is
being encouraged.

(vii) Efforts are being made for reducing
the non-operational administration
expenses.

Foreign Money for Election Purposes

3754. SHRI VIJAY KUMAR MISHRA:
Will the Minister of FINANCE be pleased
to state :

(a) whether some Saudi sources had
remitted in a clandestine manner over Rs.
2 crores to a Bombay based smuggler who
was a candidate in recent Assembly election;

(b) if so, the details thereof; and

(¢) whether any step has been taken
to check the flow of foreign money for
election purposes ?

THE MINISTER OF STATE IN THE

 MINISTRY OF FINANCE (SHRI JANAR-

DHANA POOJARY) : (a) No such report
has been received by Government,

(b) Does not arise.

(¢) The Foreign Contribution (Regula-
tion) Act, 1976 provides that no foreign
contribution shall be accepted by a candi-
date for election. However, if a candidate
for election had received any foreign con-
tribution at any time within 180 days imme-
diately preceding the date on which he is
duly nominated as such candidate, he is
required to give an intimation thereof in
the prescribed form and in the prescribed
manner within fifteen days from the date
on which he is duly nominated as a candi-
date for election. No such intimation has
been received from any candidate for elec-
tion in the recent Assembly elections.

Group Insurance Scheme for Bha tti Mine
Workers of Delhi

3755. SHRIMATI USHA CHOUDHARI:
Will the Minister of STEEL, MINES AND

COAL be pleased to state :
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(a) whether a group insurance policy
scheme has been introduced for Dehli’s
Bhatti Mine workers

(b) if so, the details in this regard ; and

(c) the reasons for not implementing
this scheme throughout the country ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) : (a)
Yes, Sir.

(b) All workers and supervisory staff
who have completed 4 months’ continuous
service are covered under the scheme. The
insurance gives a maximum cover of Rs.
15, 000/- per worker in case of death and
varying amounts in case of injury. The
insurance premium is paid by Delhi State
Industrial Development Corporation on
year to year basis.

(c) It is open to any employer to intro-
duce a group insurance scheme.

The provisions of the Workmen’s Com-
pensation Act, the Payment of Gratuity
Act and the Employees’ Provident Fund
and Miscellaneous Provisions Act, which
apply to mines, provide for finaacial bene-
fits to employees in mines.

Opening of Regional Office of G1.C. in
: Bihar

3756. SHRI C.P. THAKUR : Will the
Minister of FINANCE be pleased to state :

(a; whether there is any regional office
of General Insurance Corporation in Bihar;
and

(b) if not, whather Government propose
to open one for the economic growth of
the region ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) No, Sir.

(b) The question of opening a regional
office in Bihar is to be decided by the
General Insurance Corporation on he basis
of relevant criteria, on merits.

Hunger Strike by Kannadigas at Regional
Office of NABARD at Bangalore

3757. SHRI V. S. KRISHNA IYER :

Will the Minister of FINANCE be pleased
1o state
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(a) the number of Kannadigas working
in the Regional Office of NABARD -at
Bangalore :

(b) whether some Kannadigas who were
working as local candidates were removed ;
and

(c) whether the working of the NA-
BARD Office at Bangalore was paralysed for
number of days due to hunger strike by the
Kannadigas and Kannada Sanghas in front
of NABARD office at Bangalore ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) (@) to (c) In the
National Bank for Agriculture and Rural
Development appointments are made on
merit on an all-India basis. However, in the
past, pending an all-India test, some posts,
were filled up on daily-wage basis. in April,
1983 the NABARD had advertised for
the posts of clerks, typists and stenogra-
phers. Thereafter written test and interviews
were held. On sélection of the candidates
on merit, such of the daily wage earners
were taken off the rolls who had not achie-
ved ranks apto 544 in the Merit List. In
the case of Bangalore Office of NABARD
out of 12 clerks who were daily wage
earners, 9 were absorbed on the basis of test
on permanent basis. Threc wage earners
not absorbed because they were very low
in the merit list. NABARD advised its
Bangalore Regional Office to arrange for
proper functioning of the Office, if neces-
sary, with the assistance of local authori-
ties. NABARD has reported that care has
bezen taken to ensure that essential work
does not suffer.

Indian Companies Receiving Assistance
from International Finance Corporation,
Washington

3758. SHRI VIRDHI CHANDER JAIN:
Will the Minister of FINANCE be pleased
to state :

(a) the names of the Indian companies
(indicating their field of operation) which
received assistance frcm International
Finance Corporation, Washington (IFC, W)
during the last three years ;

(b) whether Government .have know-
ledge ab:ut the proper utilisation of assis-
tance received by these commpanies ; and
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(©) if not, whether Government propose
to ascertain the manner in which the assis-
tance is being utilised by these companies ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) (a) The International
Finance Corporation, Washington [IFC (W)]
have approved the following investments in
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Indian Companies in the last 3 years :

(b) and (c) IFC (W) assistance is
without Government guarantee and can be
utilised by the Indian Companies only for
the purpose and on terms and conditions
specified in the Investment Agreement ente,
red into between the company and IFC (W-
and approved by the Reserve Bank of India)

e

Year Name of the Company Purpose/ Totai assistance
Project (US $ m. eguivalent)
1 2 3 4
1982-83 (1) Indian Rayon Corpo- Cement 8.9
ration Ltd.
(2) Bharat Forge Co. Ltd. Forgings 16.9
A3) Modi Rubber Ltd. Cement 16.3
Total 42.1
1983-84 (1) India Equipment Lease 5.5
Leasing Co. Ltd. financing
(2) Gwalior Rayon Silk Cement 4.6
Mfg. & (Wvg.) Co. Ltd. Phase I
(3) The Leasing Corpora- Lease 5.5
tion of India Ltd. financing
(4) Bihar Sponge Iron Iron & 11.7
Ltd. Steel
Total 27.3
1984-85 (1) Bajaj Auto Ltd. Auto 22.0
Scooters
(2) Gwalior Rayon Silk Cement 9.96
Mfg. & (Wvg) Co. Ltd. Phase 11
Total 31.96

Aid te India from Ford Founedation

- 3750, SHRI VIRDHI CHANDER JAIN :
Will the Minister of FINANCE be pleased

to state ;

(a) the details of the assistance received
by India from the Ford Foundation for the
projects involving rural and urban poverty
during the last three years, year-wise ;

(b) the details of the projects for which
assistance was received : : .

(c) whether the assistance received was
fully utilised ; and

(d) if so, the
thereof ?

project-wise details

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : .

(a) to (d) A detailed statement is laid on
the lable of the Howse. [Placed in Library,
See No. LT 1087/85}.
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Advances to Small Scale Industries by
Public Sector Banks

3760. SHRI VIRDHI CHANDER
JAIN : Will the Minister of FINANCE be
pleased to state :

(a) whether the advancers to sinall-scale
industries by public sector banks for the
year 1984 (upto December, 1984) is higher
than that for the corresponding period of
1983 ;

{b) if so, the reasons attributable to
the increase in the advances, and

(c) the amount so sanctioned as advan-
ces to small scale industries by public
sector banks during the said period, year-
wisc and State-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a) Yes, Sir.

(b) A major factor contributing to the
imcrease in the advances to the small scale
industries by the public sector banks for
the year 1984 over that of the year 1983 is
the increase in the number of the assisted
small-scale industrial units.

(c) According to the provisional data
available with the Reserve Bank of India,
outstanding advances to small-scale industries
by public sector banks for the years 1983
and 1984 are indicated below :

As on the No. of Acco-

Last Friday unts in lakhs standing in
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Amount out-

of December crores of Rs.
1983 12.25 5050.58
1984 14,10 6115.08

The State-wise data for the periods
referred to above is not available with
Reserve Bank of India.

Block Level Advisory Committees to help ‘
Nationalised Banks in Implementation
of IRDP
3761. SHRI VIRDHI CHANDER JAIN:
SHRI LAKSHMAN MALLICK :

Will the Minister of FINANCE be
pleased to state :

(a) whether Union Government some-
time back advised State Governments to
taks steps for setting up Advisory Commit-
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tee at the block level to help State agencies ,

-in identification of beneficiaries of the

Integrated Rural Development Programme
and help nationalised banks in implementa-
tion of the programme ;

-
(b) whether Union Government also
advised State Governments to set up a
sub-group at the district level to oversee
grievances of borrowers and seck redressal
of their grievances to the extent possible ;

(c) if the answer to parts (a) and (b)
be in affirmative, whether Union Govern-
ment have called for any action taken
reports  from State Governments in this
regard ;

(d) if so, Statewise details thereof ;

(e) if answer to part (c) above be in
negative, whether Government propose to
call for any action taken reports from
State Governments ; and

(f) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a) and (b) Yes, Sir. In his letter
dated 3-8-1983 addressed to Chief Minis-
ters of all States, the then Finance Minis-
ter had advised setting up of such block
level advisory committees and district level
sub-groups.

(¢) to (f) Replies have since been
received from 15 States namely Sikkim,
Kerala, Manipyr, Bihar, Rajasthan, Jammu
& Kashmir, Maharashtra, Uttar Pradesh,
Haryana, West Bengal, Himachal Pradesh,
Gujarat, Andhra Pradesh, Karnataka and
Madhya Pradesh. Four States namely
Haryana, West Bengal, Gujarat and Rajas-
than have stated that the present set up
evolved in the States appears to be working
satisfactorily and there was no need to
disturb it for the present. While Govern-
ment of Karnataka has implemented the
suggestion in full, Government of Himachal
Pradesh has expressed the view that oply
block level committee need be set up and
District level sub-groups were not necessary
The other States have generally welcomed
the advice and have stated that they : were
getting it examined. The suggestions ‘made
to the State Governments were only ‘of a
recommendatory and advisory nature. The
Central Government is, however, following
them up with the State Governments.
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Purehase of Iron Ore and Chrome from
India by China

3762. SHRI PRIYARANJAN DAS
MUNSI : Will the Minister of COM-
MERCE be pleased to state :

(a) whether during the visit of China
Council for Promotion of International
Trade (CCPIT) expressed their desire to
.purchase iron ore and chrome from India :

_(b) whether Metals and Minerals Trad-
ing Corporation is dealing with this matter;
and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA) :

(a) Yes, Sir.

(b) and (c) Minerals & Metals Trading
Corporation of India Limited, has been
pursuing for the last 2/3 years with concer-
ned organisations in China the sale of
Iron Ore and Chrome Ore. As a result of
these discussions, a contract was signed
with the Chinese side during 1983-84 and a
. quantity of 30,000 tonnes of Iron Ore and
30,000 tonnes of Chrome Ore was shipped
to China.

A delegation from MMTC
Beijing in the last week of March, 1985 and
finalised contracts for sale of 170,000
tonaes of Iron Ore during 1985 and 10,000
tonnes o f Chrome Ore in third quarter of
198S.

Increase in Steel Production

3763. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of STEEL,
MINES AND COAL be pleased to state :

(a) whether overall steel production
has increased by 14 per cent during April
1984 to January 1985 ;

(b) whether Steel Authority of India
Limited is proposing to provide and extend
more credit facilities to importers ;

(c) whether Steel Authority of India
Limited propose to further hike the pre-
gent steel prices ; and

(d) if so, the details thereof ?
THE MINISTER OF STATE IN THE

DEPARTMENT OF.STEEL (SHRI K,
NATWAR SINGH) :

CHATITRA 29, 1907 (SAKA)

visited .

Written Answers 134

(a) Yes, Sir. The saleable steel pro-
duction of the four integrated steel plants
of SAIL registered an increase of 149,
during the period April 1984—January 1985
over the corresponding period of the
previous year.

(b) SAIL is no longer the canalising
agency for steel imports, as such the
question of SAIL granting credit to im-
porters, does not arise.

(c) and (d) Prices of iron and steel
items produced by the integrated steel
plants are fixed and announced by the
Joint Plant Committee of the main pro-
ducers and not by SAIL.

A price rise in steel is not visualised
in the next twelve months unless JPC is
compelled to consider a rise on account
of unexpected economic faciors.

Opening of Branches of Nationalised Banks
in Orissa
3764. SHRI JAGANNATH PATTNAIK:

Will the Minister of FINANCE be pleased
to state :

(a) the number of branches of nationa-
lised banks so far opened in Orissa ; and

(b) the names of the places selected
for cpening of such branches during the
year 1985-86 in that State ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a) Available information relating to
the Bank Group-wise position of Commer-
cial Bank offices in Orissa as at” the end of
December, 1984 is given below :—

Barnk Group

No. of branches
State Bank of India 336
and its Associates
20-Nationalised Banks 559
Regional Rural Banks . 663
Other Scheduied 3

Commercial Banks

Total

1561

(b) The branch licensing policy for
the Seventh Plan Period has not yet dbeen
finalised,
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Manganese Mines

3765. KUMARI PUSHPA DEVI : Will

the Minister of STEEL, MINES,
COAL be pleased to state :

AND

(a) the number of manganese mines
Jocated in different parts of the country ;

(b) the average production of manga-
nese from these mines during the Sixth
Five Year Plan peiiod ;

(c) whether some new manganese areas

have been located in the recent discovery
made by Geological Survey of India ; and

(d) the details of the locations and
approximate deposits of manganese of these
areas ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI K.
NATWAR SINGH) :

(a) The number of mines located in
the various States/Union territories which

reported production during 1984 are
indicated below :—
Andhra Pradesh 23
Bihar 4
Gujarat 3
Goa 57
Karnataka 68
Madhya Pradesh 12
Maharashtra 12
Orissa 44
223

(b) The average annual production of
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(c) and (d) Information from Geologi-
cal Survey of India indicates that no new
manganese areas (occurrences or deposits)
have been located/discovered recently in
the States of Madhya Pradesh and Mah:-
rashtra. However, in known belts/deposits
(Madhya Pradesh, Maharashtra Manganese
Ore belt) further depth extcnsions were
confirmed in deposits located at Ukwa,
Chikla, Miragpur and Dongri Buzurg
yielding additional recoverable manganese
ore resources of 23.49 million tonnes.

Contribution of Income Tax to total
Government Receipts

3766. SHRI MOOL CHAND DAGA :
Will the Minister of FINANCE be pleased
to state :

(a) whether income tax contributes
only 49, to the total Government receipts;

(b). if so, the total number of income
tax assessees at present in the country and
the year-wise percentage thereof to total
Government receipts for the last 3 financial
years;

(c) whether the percentage of income
tax receipts to the total Government recei-
pts has been decreasing during the past
three years; and :

(d) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a) No, Sir. The percentage of income
tax contribution during the earlier three
financial years is as under (for 84-85 the

manganese during 1980 to 1984 was figures of revised estimates only are given
1,426,000 tonnes. as final figures are yet to be received) :—
(In crorés of rupees)
Financial Total revenue Income tax 9/, age of Income tax % age of
Year receipts of receipts (ex- 3to2 receipts Col. 5t0 2
Govt. cluding Cor- (including

poration Tax Corporation

i.e. tax on cost) Tax)

1 2 3 4 E T T
1981-82 19848.67 1475.50 7.439, 3445.47 17.359% .
1982-83 22730.62 1569.72 6.919, 375;4«._23 ; 16.52%
1983-84 25738.17 1699.14 6°60%, - 4191.87 16.289%,
1984-85 30708.50 1810.00 5.89% . 4634.00 15.099,
(Revised Estimates) (Revised Estimates) . (Reviged Egtimates)



13‘7 Written fin swers

(b) Does not arise.

(c) and (d) It can be seen from the
reply given to part (a) of the question that
while the income tax receipts have gone up
amount-wise, there is a fall in terms of
percentages. The reason for the fall can be
attributed to the increase of some of the
other taxes at a rate higher than that of
income tax.

Dispute Between Delhi and Haryana Regard-
ing Faridabad Red Sand Mines
3767. SHRI MOOL CHAND DAGA :
Will the Minister of STEEL, MINES AND
COAL be pleased to state :

. (a) whether the dispute between Delhi
and Haryana State regarding Faridabad
red sand mines, has been settled;

(b) if so, when and with what results;

(c) the number of deaths of the labou-
rers working in the above mines due to
accidents during the last three years giving
yearly figures;

(d) how long did the above dispute
continue and who was looking after the
above cases of compensation; and

(e) the total amount of compensation
paid in the above cases during the said
period ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :

(a) and (b) Delhi Administration has
reported that the demarcation of boundary
has not so far been completed.

(c) 1982— 3
1983—14
1984— 1

(d) and (e) The dispute is reported to
have been continuing for about five years.
Cases for deciding compensation are
pendi ng in the Court of Commissioner for
Workmesn's Compensation. However, the
Dalhi State I[adustrial Development Cor-
oreiirr nil: ex-zratia payment of Rs.
p50,000.00 during 1981, 1982 and 1983.

Garment Export Quota and Man Power Engaged

in Garment Industry in Five Year Plans

3768. SHRI ANANDA PATHAK : Will
the Minister of SUPPLY AND TEXTILES
be pleased to State :
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(a) the rposition of Delhi, Calcutta,
Madras and Bombay, in that order, in the
garment export industry prior to and at
the end of the First Five Year Plan and
at the beginning of and at the end of the
Second to Sixth Five Year Plans;

(b) the garment export quota for Bom-
bay, Calcutta, Delhi and Madras before
the start and end of the First Five Year
Plan and at the beginning and end of
Second to Sixth Five Year Plans; and

(c) man power engaged in garment
industry in Bombay, Calcutta, Delhi and
Madras before the start and end of the
First Five Year Plan, and in the beginning
and at the end of the Second to Sixth Five
Year Plans ? :

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRA SHEKHAR SINGH :

(a) The information with respect to
export of garments is not maintained city-
wise.

(b) The location of export uuits or the
exporters is not .a criterion for grant of
export entitlement under the policy laid
down by the Government. The export
entitlement policy is applicable to the coun-
try as a whole.

(¢) The information relating to man-
power engaged in garment industry in vari-
ous cities is not maintained.

Re-Instatement of Garment Exporters

3769. SHRI ANANDA PATHAK : Will
the Minister of SUPPLY AND TEXTILES
be pleased to state :

(a) whether attention of Government
has been drawn to the news-item captioned
“AEPC reinstates suspended exporters”
appeared in the ‘Economic Times’ of 19
March, 1985;

(b) if so, whether he will lay a state-
ment showing :— &

(i) a list giving na&l and addresses
with names of Directors/Pattnere/
Proprietors ot these 28 garments
exporters;

(i) the nature of offence committed by
each Exporter separately; and
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(iii) names of the members of the Exe-
cutive Cominittee who are alleged
to have decided to withdraw the
suspension orders and whether the
members of the Executive Commi-
ttee are themselves exporters; and

(c) what Government propose to do in
the matter ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRA SHEKHAR SINGH) :

(@) Yes, Sir.

(b) () and (ii) A list giving names
and addresses with the names of
Directors/Partners/Proprietors and
the nature of offcnce alleged to
have been committed by the con-
cerned 28 garment exporters is
given in statement laid on the
Table of the House. [Placed in
Library; See No. LT-1083/85]

(iii) Names of the non-official members
of the Executive Committee pre-
sent in the meeting are given in
statement laid on the Table of the
House. [Placed in Library. See
No. LT-1088/85]. All thc members
in Annexure ‘B’ are ihemselves
garment exporters.

(c) The Government had directed Appa-
rel Export Promotion Council to check the
Letter of Credits as a result of which these
irregularities were detected. The Govern-
ment has asked the Apparel Export Promo-
tion Council to expedite finalisation of the
derégistration proceedings urgently.

Setting up of Banking Service Commission

3770. SHRI SURESH KURUP : Will
the Minister of FINANCE be pleased to
state the reasons for delay in setting up of
the proposed Banking Service Commission
although the Banking Service Commission
Bill was passed during the last Session ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

The modalities of setting up of the
Banking Service Commission including
identification of persons with appropriate
stature, experience, outlook etc. to man
the Commission are being worked out.
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Opening of New Branches of Nationalised -
Banks in Tripura
3771. SHRI AJOY BISWAS : Will the

Minister of FINANCE be pleased to
state :

(a) whether there is any proposal for
opening of the new branches of the nation-
alised banks in Tripura during the next two
years; and ‘ '

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(@) and (b) The branch licensing policy
for the Seventh Plan Period has not yet
been finalised.

Deposits and Credits of Public Sector
Banks in States

3772. SHRI AJOY BISWAS : Will the’
Minister of FINANCE be pleased to state :

(a) the aggregate deposits and total
credits of public sector banks in different
State (State-wise); and

(b) the present credit policy of Govern-
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POQJARY) :

(a) Statewise data on deposits and
advances of public sector banks as at the
end of June 1984 are set out in the state-
ment attached.

(b) The basic objective of credit policy
continues to be one of meeting all genuine
credit requirements for productive purposes
whithout generating inflationary pressures
and ensuring that the deployment of bank-

- ing system’s resources are broadly in aling-

ment with the socio-economic objective of -
planned development. Some recent changes
announced by RBI are :

(i) lowering of maximum lending
rate w.e. f. 14-85 from 189 to
17.5%;

(ii) lowering of rate of interest for
certain categories of exports from
14.59, to 14.0%;

(iii) enhancement of statutory liquidity
ratio from 36% to 37% in two
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phases effective from June 8, &
July 6, 1985;

(iv) raising the threshold for 1009,

refinance of food credit from Rs.
4600 crores to Rs. 5800 crores in
three phases to Rs. 5000 crores
w. e. f. 2nd August, 1985 Rs. 5400
crores w. e. f. 30th August, 85 and

Rs. 5800 crores w. e. f. Sept. 27.

1985;

" (v) ithe increase in certain refinance

rates in respect of food credit
refinance from 10 to 11.5% w. e. f.
1-10-85 and in respect of stand by
refinance from 11 to 12.59% w. e. f.
8-4-85;

(vi) reducing the prescribed maturity

periods for fixed deposits from 9
to 5 w. e. f. 8-4-85. Within a pre-
scribed rate of not exceeding
8.09%,, for maturities less than one
year individual bank are free to
fixe rates for maturities from 15
days and above. Further interim
rate on deposits of one year and
over but less than two years was
raised from 8.09%, to 8.5%;
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Some measures to rationalise and gim-
plify selective credit control were also
announced. These are :

(a) enhancing the limit from Rs. 5000/-
to Rs. 25000/- for exemption of aggregate
advances per borrower against tne stock of
commodities covered by such controls;

(b) total exemption granted to Roller
Flour mills against wheat - from prcvisions
of selective credit controls;

(c) In cases where there is a level of
credit stipulation the base period for deter-
mining the permitted levels of credit was
brought forward to a more recent period.

(d) The multiplicity of minimum mas-
gins prescribed has been reduced in the
case of food grains, pulses, vegetable oils &
vanaspati, cotton and Kapas and sugar, gur
and khandsari. The present specific exemp-
tions from minimum margin stipulations
would continue. In the case of oilseeds,
however, the existing structure of minimum
margin has not been changed. Banks have
nowever, been asked to ensure that inven-
tory norms are strictly observed.

Statement

State-wise deposits and advances of public sector Banks @

(as at the end of June 1984)

(Amount in Rs. crores)

State/Union Territory Deposits Advances
States '
1. Andhra Pradesh 35,14 26,67
2. Assam 6,78 3,12
3. Bihar 27,63 10,93
. 4. Gujarat 43,29 21,79
5. Haryana 11,49 7,93
6. Himachal Pradesh 3,86 1,71
7. Jammu & Kashmir ?{,04 1,19
8. Karnataka. " 28,81 24,43
9. Kerala 18,87 13,54
10. Madhya Pradesh 21,89 13,01
‘11.  Mabhdrashtra 104,84 99,43
‘12. Manipur 23 14

@ Com.n;tise.SBI_ and its Associates and 20 Nationalised Banks.
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13. Meghalaya 94 23
14. Nagaland 52 20
15. Orissa 6,93 ' 5,91
16. Punjab 33,84 14,85
17. Rajasthan 14,22 10,17
18. Sikkim 31 3
19. Tamil nadu 35,31 34,17
20. Tripura 59 35
21. Uttar Pradesh 60,90 29,62
22. West Bengal 60,58 34,72

Union Territory

1. Chandigarh 4,75 10,88
2. Delhi 56,15 33,97
3. Goa, Daman & Diu 5,56 1,76
4. Pondicherry 87 51
5. All Others* 94 19

Total 588,28 401,45 '

Data are Provisional

* Include Andaman Nicobar Islands,
Lakshadweep and Mizoram.

Upgradation of LIC Office at Agartaia

3773. SHRI AJOY BISWAS : Will the
Minister of FINANCE be pleased to state :

(a) whether Government propose to
upgrade the present Life Insurance Corpor-
ation of India office at Agartala to a divi-
sion as Agartala is a State Capital ; and

(b) the criteria for opening of a Life
Insurance Corporation division ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a) Government have no such proposal
at present. There are nine State Capitals
where Life Insurance Corporation does not
have a Divisional office.

(b) The criteria for opening a Life
Insurance Corporation Divisional Office are
as follows :

(i) The volume of new business in
terms of policies completed in a
financial year should exceed 20,000.

(ii) The number of policies to be
serviced should exceed two lakhs.

(i1i) The total premidm income should
exceed Rs. 3.50 crore in a year.

Arunachal Pradesh, Dadra & Nagar Haveli,

" Sale of Confiscated Goods from the Customs

Godowns

3774, SHRI RAM BAHDUR SINGH :
SHRI R. M. BHOYE :

Will the Minister of FINANCE be
pleased to state :-

(a) the total quantity of confiscated
goods lying in the customs godowns as on
31 March, 1985 ; the details and value
thereof ;

(b) the total quantity of confiscated
goods sold to public through various co-
operative societies during the year 1984-85 ;
and

(c) the value of confiscated goods sold
from the customs godowns during the year
1984-85 and the categories of persons to
whom the goods were sold ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a) The total value of confiscated goads
lying in the customs godowns as op 31-1-
1985 (for which figures are m avail-
able), is furnished below, indicsiting also
the value of the major commodities :—



1458 Written Answers

(Value : Rs. in lakhs)

Gold 1038
Silver . 496
Watches 567
Synthetic fabrics 697
Electronic goods 393
.Diamonds and precious 582
stones

Currency 274
Other goods 2968

Total 7015

(Figures are provisional)

(b) and (c) Data regarding the total
value of confiscated goods sold to various
co-operative societies is not maintained
separately. However, the total value of the
confiscated goods disposed of through
various approved channels of disposal
including the National Co-operative Cons-
umers’ Federation of India Ltd., Co-oper-
ative Societies, etc. during the years 1984
and 1985 (upto 3l1st January, 1985. for
which figures are readily available), is
furnished below :-

(Value: Rs. in lakhs)
1984 1985 (upto 31-1-1985)
5640 497

(Figures are provisional)

Supply of coal to Power Sector

3775. SHRI B. V. DESAI: Will the
Minister of STEEL, MINES AND COAL
be pleased to state :

(a) whether a study about the problem
of coal to the power sector has been
undertaken ;

(b) if so, the outcome thereof ;
(c) the measures suggested for giving

top priority hfor coal supply to the power
sector ;

(d) the extent to which the supply of
coal to the power sector has improved ;
and

(e) the extent to which the
plants have increased their capacity ?

THE MINISTER OF STEEL, MINES
AND COQAL (SHRI VASANT SATHE) :

(@) to (c) The Committee under the
Chairmanship of Shri Mohammad Fazal
which was set up by the Government to

power
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look into the problems of coal supplies to
Power Houses has submitted its report.
The recommendations of the Committee
cover various aspects of coal supplies to
Power Houses such as linkages to be given
to power stations from specific collieries,
transportation o. coal to power houses,
signing of agreement b:tween Coal India
and State Electricity Boards etc. The
recommendations of the Committee have
been -xamined and most of them accepted
by Govt. The coal companies, Railways
and other agencies have been asked to
take appropriate action on the recommen-
dations of the Committee.

(d) Coal supplies to power houses have
increased to 62.21 m.t.+2.15 m.t. middlings
in 1984-85 as against 56.11 m.t.4+2.00 m.t.

‘middlings in 1983-84.

(e) The power generation achieved
during 1984-85. was 156651 Million Units as
against the programme of 1,54,000 Million
Units. The thermal capacity added during
1984-85 is 2662 Mega Watts including gas
turbines.

Views Expressed by India for Negotiations
in GATT

3776. SHRI B.V. DESAI : Will the
Minister of COMMERCE be pleased to
state :

(a) whether it is a fact that India
and almost all other developing countries
have communicated that there is no pur-
pose for mew round of negotiations in
GATT as it is unlikely to yield any posi-
tive results ;

(b) whether India has pointed out
that any new round would be lacking in
credibility and relevance particularly for
developing countries, as previously accept-
ed commitments were not being imple-
mented ;

(c) whether India had made another
point that a new round at this stage might
only involve new obligation for the deve-
loping countries and erosion of past com-
mitments ;

(d) if so, the other views expressed by
India in this regard ; and

(¢) the extent to which India’s views

~ bave been supported by other developing

countries ?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA) :

(a)to (¢) In a joint statement pre-
sented by India on behalf of developing
countries members of the GATT at
the annual session of CONTRACTING
PARTIES in Inovember, 1984, 1t was indi-
cated that unless the work programme
adopted at the GATT Ministerial level
meeting in November, 1982 was implement-
ed, any ‘nitiative such as a new round of
negotiations would be lacking in credibility
and devoid of relevance, particuiary for
developing countries. The Joint Ccmmuni-
cation while it referred to the commitment
of developing countries to achieve genuine
trade liberalisation within the framework
of the multilateral trading system, staied
hat developing countries could no. accept
tthat th. «aus for bringing about trade
liberalisation be shifted on to them. The
Joint Communication called upon the
developed couniries to implemcnt their
undertaking io lift measures inconsistent
with GATT and to refrain from introduc-
ing new ones which restrict the exports of
developing countries and to azree to
engage in serious efforts, on a priority
basis to implement other, aspects ¢f GATT
Work programme of, particular in..rest to
the trade of developing countries. It stated
that if those undertakings were accomp-
lished, the developing countries would be
in a position to consider, in so far as they
were concerned, taking the initiative of
proposing specific trade negotiations in
GATT, the basic objective of which would
be significant enlargement of access for
developing countries exports to the markets
of developed countrics Such specific
trade negotiations must be confined to
trade in goods only

High Level Talks on Expanding
Indo-American Commerce

3777. SHRI B. V. DESAI : Will the
Minister of COMMERCE be pleased to
state :

(a) whether the U. S. Secretary of
Commerce is proposing to visit New Delhi
during May, 1985 to hold high level talks
on expanding Indo-American commerce ;

(b) if so, the likely subjects that will
be taken up by the Indian Government
with the U.S. Commerce Secretaryy; and
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(c) whether all the issues that are
pending and the issues where agreements
have not been fully implemented so far by
the U.S., will be taken up with the U.S.
Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRIP. A,
SANGMA) :

(a) to (c¢) The Secretary of Commerce
is scheduled to visit New Delhi during May,
1985 and hold discussions with Commerce
Minister. '

Agenda for the meeting has not yet
been finalised. However, bilateral and
multilateral issues of mutual interest might
be discussed.

Fall in Rubber Prices

3778. PROF. RAMKRISHNA MORE :
Will the Minister of COMMERCE be pleas-
ed to state :

(a) wheiher rubber prices have fallen
due to lower consumpiion ; and

(b) if so, the sieps' Government pro-
pose to take io safeguard the grower's
interest ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA) :

(a) Rubber price has declined during
the period November, 1934 to January,
1985 owing to fall in consumption and
increased supply due to peak production
season.

(b) Government is keeping a close
watch over the supply and demand position
in respect of rubber and its price trend
constantly. Imports are allowed only to
the: minimum extent necessary to bridge
the gap between supply and demand and thus
the interests of rubber ~ growers, including
small rubber cultivators, are protected.
Various schemes are also being implement-
ed for the promotion of rubber cultivation
in small holding sector. \

Production and Export of Raw Silk

3779. PROF. RAMKRISHNA MORE :
Will the Minister of SUPPLY AND TEXTI-
LES be pleased to state :

(a) whether production of raw silk has
increased considerably ;
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(b) if so, the details thereof ;

(c) the quantity of silk
during the year 1984-85 ; and

(d) the production target of silk for
1984-85 ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRA SHEKHAR SINGH) :

cxp_orted

(a), (b) and (d) Yes Sir. Production of
raw silk which was 5249 M. tonnes in the
year 1981-82 increased to 5748 M. tonnes
in 1982-83 and 6423 M. tonnes in 1983-84.

The target for production of silk for the

year 1984-85 was 6754 M. tonnes.

(c) Total quantity of silk exported
from India during 1984-85 (upto end of
February 1985) is 154.12 lakh sq. meters
(provisional).

Substantial Reduction in Production in
Rourkela Stecl Plant due to Power Cut

3780. SHR1 BRAJAMOHAN MO-
HANTY Will the Minister of STEEL,
MINES AND COAL be pleased to state :

(a) whether on account of power cut,
the production in Rourkela Steel Plant has
substantially been reduced ;

(b) if so, the details thereof ; and

(¢) the steps Government have taken to
meet the power scarcity and to improve
the production ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI K. NAT-
WAR SINGH): (a) and (b) Yes, Sir. Produ-
ction of Rourkela Steel Plant was considera-
bly affected during 1984-85 due to short
supply of power by Orissa State Electric ity
Board especially during the first three
months of the year. As a result, Rourkela
Steel Plant suffered a production loss of
1,98,300 tonnes of saleable steel during
1984-85.

(¢) To tide over the power shortage,
help from neighbouring grids of Madhya
Pradesh & Uttar Pradesh was arranged
during May and June, 1984. With the onset
of monsoon from July, 1984 and with the
help exteneded by Andhra Pradesh Grid,
power supply to Rourkela Steel Plant was
gradually increased from August, 1984
onwards. However, power supply from
. Andhra Grid has been suspended from 15th
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April, 1985, as they cannot now spare
power. Meanwhile some help has been
extended by Madhya Pradesh Grid to take
care of the likely shortage of power during
the current summer season. As a long term
measure, a captive power plant of 120 MW is
also being set up at Rourkela. All necessary
steps, to ensure power, to the extent possi-
ble are being taken by continuous review at
the Inter-Ministerial level.

[Translation]
Changes in Export Policy

3781. SHRI RAM PYARE PANIKA :
Will the Minisier of COMMERCE be plea-
sed to state : '

(a) whether Government propose to
bring about cerlain changes in its export
policy also ;

(b) if so, the nature and the objectives
thereof ;

(c) whether Goverament expec: substan-
tial economic gains as a result thereof ; and

(d) if so, the extent thereof and if not,
the reasons for bringing about above
changes ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA) : (a) The export licensing policy
for the 3-year period ending 31st March,
1988 has been announced only on 12th
April, 1985.

(b) to (d) Do not arise.
[English)

Withdrawal of World Bank Aid to
Sericulture Devel opment Project

3782. SHRI K. RAMAMURTHY ; Will
the Minister of FINANCE be bleased to
state :

(a) whether the World Bank has with-
drawn its aid to the Sericulture Development
Project in Karnataka ;

(b) if so, the reasons thereof ; and

(c) whether this will not adversely affect
the export orospects of silk from India,
thereby reducing foreign exchange earnings?.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) No, Sir.

(b) and (c) Do not arise.
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Acquisition of West Germnn Technology
for Steel Production by TISCO

3783. SHRI MUKUL WASNIK : Will
the Minister of STEEL, MINES AND COAL
"be pleased to state :

(a) whether the Tata Iron & Steel Com-
pany Limited is in the process of acquiring
West German technology for steel produ-
ction that would dispense with the use of
power and coal which are deemed to be
the principal ingredients in the existing
manufacturing process of steel ;

(b) if so, the facts thereof ; and

(c) whether the same process can be
used in public sector steel plants ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI K. NAT-
WAR SINGH) : (a) and (b) Yes, Sir.
TISCO have informed that they are negotia-
ting a technology transfer agreement with
KORF of West Germany for introduction
in India of the EOF (Energy Optimising
Furnace) Process which does not require
direct power or Coking Coal to make steel.
The process has the basic features of an
electric arc furnace. The fuel used is pul-
verized coal alongwith injection of Oxygen
through the burners which are installed
along the periphery of the furnace wall.
This process, however, is not intended for
their Integrated Steel Plant at-Jamshedpur

(¢) No, Sir.

Evasion of Excise Duty by’ M 's. Glaxo
Laboratory Limited

3784. SHRI RAM BHAGAT PASWAN:
Will the Minister of FINANCE be pleased
to state -

(a) whether Government are aware that
some manufacturers of ‘‘Vicks’ are evading
excise duty showing ‘“Vicks’’ as Ayurvedic
product ;

(b) if so, the details thereof ; and

(c) the excise duty paid by M/s. Glaxo
Laboratory Limited on the ‘Vicks” during
1984-85 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) No, Sir. Excise
duty on “Vicks” products is being paid
under Item No. 14 E.of the First Schedule
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to the Central Excises and Salt Act, 1944,
as patent or proprietary medicines not con-
taining alcohol, opium, Indian hemp or
other narcctic drugs or other narcotics other
than those medicines which are exclusively
Ayurvedic, Unani, Sidha or Homoeopathic.

(b) Does not arise in view of reply to
part (a).

(c) The product ‘“Vicks" is being manu-
factured by Mj/s. Richardson Hindustan
Ltd., Bombay Mj/s. Glaxo Laboratory
Limited, Bombay, do not manufacture any
““Vicks’’, product.

Violation of Excise Duty 8y M/s. Vazir
Sultan Tobacco Company

3785. SHRI RAM BHAGAT PASWAN:
Will the Minister of FINANCE be pleased
to state :

{a) whether Union Government have
taken any action against M/s. Vazir Sultan
Tebacco Company in regard to the alleged
violation of excise duty regulations on the
cigarettes manufactured by them ;

(b) if so, the details thereof ;

(c) whether any recovery of dues has
been made from the company ; and

(d) whether the representatives of M/s.
Vazir Sultan Company have recently
approached Union Government for waiving
the excise duty payable by them and for the
early disposal of thzir case ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) No violation of
the provisions of Central Excise Law by
M/s. Vazir Sultan Tobacco Company has
been reporte d.

(b), (¢) and (d) Does not arise in view
ot (a).

Export of Cardamom Husk

3786. PROF. P.J. KURIEN : Will the
Minister of COMMERCE be pleased to
state :

(a) whether cardamom husk is being
exported at present ;

(b) whether it does not affect cardamom
itself ;

(c) whether any representation has been
received for the abolition of the export of
cardamom husk ; and
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(d) if so, the decision taken ih the
matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) : (a) to (d) The export of car-
damom  extracts/spent seeds/husk has
already been banned through Gazette Noti-
fication No. E (C) 0, 1977/AM (297) dated
the 13th February, 1985 by amending the
Exports (Control) Order, 1977.

Proposal to set up Spices Board

3788. PROF. P. J. KURIEN : Will the
Minister of COMMERCE be pleased to
state :

(a) whether there is any proposal to
constitute a Spices Board ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA) (a) and (b) : It has been decided
to constitute a Spices Board which will be res-
ponsible for integrated development of export
of Cardamom, Pepper and other Spices. The
Board will also be responsible for functions
presently being discharged by Cardamom
Board for Cardamom and those by the
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Spices Export Promotion Council. It will
also promote value addition and consumer
marketing of individual and mixed spices.

Loans Advanced by Nationalised Banks in
Bihar

3790. SHRI KRISHAN PRATAP
SINGH : Will the Minister of FINANCE
be pleased to state :

(a) the total amount of loans advanced
by each nationalised banks in Bihar State
during the last three years ;

(b) the percentage of loans advanced
in this State vis-a-vis the position in other
States ; and

(e) yearwise total amount of advanced
for agricultural sector in the said State
during the aforesaid period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Data on State-
wise distribution of advances of Scheduled
Commercial banks are published by Reserve
Bank of India according to bank groups.
Accordingly, information in respect of
Bihar for the years 1981, 1982 and 1983 are
given below,

Bank-group wise advances in the State of Bihar

(Amz. in Rs. lakhs)

Dec. 81 Dec. 82 Dec. 83
1. S.B.I. Group 32002 42278 48975
2. 14-Nationalised Banks 38392 45706 52928
3. 6-Nationalised Banks 1015 1135 1367
4. Regional Rurai Banks 4299 6807 9477
5. Other Scheduled Commercial Banks 408 447 ‘ 574
6. Al Scheduled Commercial Banks 76116 96374 113321

Data are provisional

(b) Statewise advances of all scheduled
commercial banks and their percentage
share in the aggregate advances for the
years 1981, 1982 and 1983 are set out in the
Statement Attached.

(c) Advances to agriculture by public
sector banks in the Bihar State stood at
Rs. 226.8 crores, Rs. 258.5 crores and Rs.
290.9 crores as at the end of 1981, 1982 and
1983 respectively.
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, Statement
State-wise Advances and their Percentage Share of Total Advances of all Scheduled
Commercial Banks (Advances According to Sanction)
(Rs. in Crores)
T 7 December 1981  December 1982 December 1983
State/Region/Unicn Advances 9, to total Advances 9 to total Advances % to total
Territory advances advances advances
1. Northern Region 6906 229 7950 223 8496 20.6
Haryana 611 2.0 702 2.0 815 2.0
Himachal Pradesh 111 0.4 138 04 162 04
Jammu & Kashmir 180 0.6 228 0.6 260 0.6
Punjab 1122 3.7 1251 35 1477 3.6
Rajasthan 706 2.3 864 2.4 1053 2.6
Chandigarh 644 2.1 666 1.9 726 1.8
Delhi 3532 11.7 4101 11.5 4002 9.7
II. North-Eastern Region 253 0.8 329 0.9 400 09
Assam 192 0.6 243 0.7 292 0.7
Meghalaya 12 0.02 16 0.04 20 0.05
Manipur 7 0.02 9 0.03 12 0.03
Nagaland 8 0.03 15 0.04 19 0.05
Tripura 29 0.1 38 0.01 46 0.1
Arunachal Pradesh 2 0.01 s "0.01 5 0.01
Mizoram 2 0.01 0.01 4 . 0.01
Sikkim 1 — 0.01 3 001
IT1. Eastern Region 4040 13.4 4937 13.8 5602 13,6
Bihar 761 2.5 964 2.7 1133 2.7
Orissa 357 1.2 486 14 604 1.5
West Bengal 2919 9.7 3484 9.8 3861 9.4
‘A. & Nicobar Islands 3 0.01 3 0.01 4 0.01
IV. CcntraljRegion 2903 9.6 3448 9.7 4148 10.1
Madhya Pradesh 866 2.9 986 2.8 1234 3.0
Uttar Pradesh 2037 6.7 2462 6.9 2914 71
V. Western Region 8466 281 10207 28.6 12407 30.0
Gujarat 1754 5.8 1915 5.4 2139 52
Maharashtra 6544 21.7 8115 22.7 10082 244
Goa, Daman & Diu 2 0.01 175 0.5 182 0.4
Dadra & Nagar Haveli 166 0.6 2 0.01 3 0.01
V1. Southern Region 7587 25.2 2808 24.7 10240 248
Andhra Pradesh 1728 5.7 2046 5.7 2479 6.0
Karnataka 1772 5.9 2125 6.0 2505 6.1
Kerala 1220 4.1 1375 3.9 1616 3.9
Tamil Nadu 2826 - 9.4 3215 9.0 3590 8.7
Pondicherry 41 0.1 47 0.1 50 0.1
Lakshadweep Neg. Neg. Neg. Neg. Neg Neg.
Grand Total 30155 100.0 35679 1000 41292 1000

Note

:—Totals may not add up due to rounding difference.
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Trade Deficit

3791. SHRI SATYAGOPAL MISRA :
Will the Minister of COMMERCE be
pleased to state :

(a) the total trade-deficit of the country
as on 31st March, 1985 ;

(b) the details thereof ; and

(c) the proposals of Government to

meet this huge trade deficit ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA) :

(a) and (b) the trade deficit figures for
the year ending 31st March, 1985 are not
yet available. Based on the provisional
data available for the first 10 months of
1984-85, the trade deficit during April 1984-
January, 1985 was Rs. 3863.87 crores as
compared to a trade deficit of Rs. 4294.76
crores in the corresponding 10 months of
the previous year.

(c) All possible efforts are being made
by the Government to step up exports and
explore possibilities of import substitution
in selected arecas. The Import and Export
Policy recently announced for a period of
3 years from April, 1985 to March, 1988
has been formulated to give a major thrust
to exports and encourage efficient import
substitution. The new  Import-Expor:
Policy has alrcady been laid on the Table
of the House on 12-4-1985.

Tea Smuggling to Pakistan

3792. SHRI SATYAGOPAL MISRA :
SHRI AJIT KUMAR SAHA :

Will the Micister of FINANCE be pleas-
ed to state :

(a) whether Government are aware of
tea smuggling to Pakistan in view of sub-
stantial price difference between the two
countries ;

(b) if so, the reaction of Government
thereto ;

(c) the steps taken to stop such smugg-
ling immediately ;

(d) whether any identification of person
or persons, group or groups involved in the
said smuggling operation has been made ;
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(e) if so, the details thereof ; and
(f) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a), to (c) Reports received by the
Government do not indicate large scale
smuggling of tea from India to Pakistan.

The Customs field formations on the
Indo-Pak border remain vigilant to check
smuggling activities in general. The preven-
tive of intelligence machinery of the Customs
Departmentin the region has been reinforced
in terms of man-power and equipment. In
addition, zppropriate anti-smuggling mea-
surcs are taken in close co-ordination with
the concerned Central and State Govern-
ment authorities. The matter is also kept
under constant review for appropriate
action.

(@) to (f) In view of the above, do not
arise.

Regularisation of Services of Sweepers
(Safaiwalas) in Delhi Circle of S.B 1.

3793. SHRI KESHAORAO PARDHI :
Will the Minister of FINANCE bz pleased
to state :

(2) the total number of sweepers (safai-
walas) working on part-tim= basis in Delhi
Circle of the State Bank of India ;

(b) since when thess safaiwalas are

working on part-time basis ;

(c) the reasons for not regularising
these part-time sweepers or safaiwalas ; and

(d) whenit is proposed to regularise
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(@) As per the information received
from the State Bank of India, as on
31-12-1984, nearly 375 Sweepers were
working in various branches of the bank
in Delhi Circle on part-time basis.

(b) The employment of part-time
Sweepers in the various branches/offices of
the bank is resorted to by the bank be-

- cause all its offices do not have full-day’s

job. The part-time Sweepers are reported
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to be working in their existing capacity
for periods ranging between 1-7 years or
even more.

(c) & (d) The part-time Sweepers are
on regular pay roll on part scale wages
corresponding to the hours of work put
in by them. The part scale wages are
increased to the next higher part scale
wages/full scale wages on corresponding
. increase in the volume of work/area to be
cleaned/swept.

Finance from Nationalised Banks te
Fishery Sector

3794. SHRI D. P. JADEJA : Will the
Minister of FINANCE be pleased to state :

(a) whether Government have accorded
priority status to the fishery sector, with
respect to finance from nationalised banks;

(b) the steps Government have taken
to monitor and direct nationalised banks to
pay special attention to the needs of deep
sea fishing sector which is totally export
based;

(c) whether existing guidelines permit
nationalised banks to re-schedule loans
granted to fishing companies in economic
difficulties and also removal of penal inte-
rest, etc;

(d) the details of directives, policy
guidelines, given to nationalised banks with
respect to assisting sick units in the fishery
sector; and

(¢) whether any fresh policies have
been introduced on this subject since Jan-
uary 1, 1985 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a) and (b) Development of Fisheries in
all its aspects, from fish catching stage to
export, financing of equipment necessary
for deep sea fishing, rehabilitation of tanks
(fresh water fishing), fish breeding, etc. bas
been ccnsidered as an activity allied to
_ agriculture and thus been accorded priority
sector status. The performance of banks n
lending to priority sector is reviewed in
District Level Consultative Committee/
State Level Bankers Committee meéetings.
THE RBI and Government also issue ins-
tructions to banks from time to time in this

regard.
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(c) and (d) Yes, Sir. Relief measures
include rescheduling of loans. In case of
viable sick industrial units, the banks are
required to implement on merits of each
case a rehabilitation programme which
includes additional working capital/term
loan assistance, concessions in the interest
rates and margin requirements, funding of
overdues, etc.

(¢) The Government has not introduced
any new policy after January, 1985.

Difficuities of Imported Fishing
Trawler Owners

3795. SHRI D. P. JADEJA : Will the
Minister of COMMERCE be pleased to
state .

(a) the steps being taken to increase
export of marine products;

(b) whether Government are aware of
the difficulties of imported fishing trawler
owners who do not have their own process-
ing plants;

(c) the measures being taken to permit
imported fishing trawler owners to export
indirectly, using the available vast capacity
of existing marine product processing
plants; and

(d) the details of measures being taken
to remove the existing difficulties of impor-
ted fishing trawler owners so that they can
meet their export obligations by exporting
their catch through existing registered
exporters ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA) :

(a) Steps being taken to increase ex-
port of Marine products include promotion
of prawn farming, Joint ventures and
other schemes for development of deep sea
fishing, diversified fisheries, improvement
in fishing gear and crafis, modernisation
of processing plants and encouragement
for value added items.

(b) to (d) With a view to removing the
difficulties faced by the imported fishing
trawler owners in fulfilling  their export
obligations, Government have decided to
treat the supplies made to the processors
of marine products by the owners of fishing
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trawlers who had undertaken export obliga-
tion at the time of import of these trawlers
as deemed exports, for purpose of fulfil-
ment of export obligation. Necessary
instructions in this regard have been issued
to the licencing authorities.

Such trawler owners are permitted to
make us of the existing plants for process-
ing their own catches for export purposes.

Seizure of Foreign Currency at Madras
Airport

3796. SHRI D. P. JADEJA : Will the
Minister of FINANCE be pleased to
state :

(a) whether numerous air passengers
with Indian passports have been apprehen-
ded with foreign currency at Madras Air-
port in 1983 and 1984;

(b) if so, the number of people thus
apprehended at Madras Airport in 1983 and
1984 respectively by the Customs authori-
ties; and

(¢) the total amounts seized in this
manner in 1983 and 1984 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a) to (¢) The details showing the num-
ber of air passengers holding Indian pass-
ports apprehended at Madras airport,
during 1983 and 1984 and the value of the
foreign currency seized by the Customs
authorities from them, are furnished be-
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Year Number of air  Value of foreign
passengers currency seized
apprehended (Rs. in lakhs)

1983 65 9.66
1984 81 16.76
[Traisiation]

Steps to Check lliegal Mining in
Pithoragarh and Dehradun
Districts (UP)

3797. SHR1 HARISH RAWAT : Will
the Minister of STEEL, MINES AND
COAL be pleased to state :

(a) whether he is aware that mining
work is being carried on continuously by
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certain minc owners in Pithoragarh and
Dechradun districts of Uttar Pradesh in
contravention of the mining laws; and

(b) if so, thc steps being taken to
check this illegal mining ?

THE MINISTER OF STEEL., MINES
AND COAL (SHRI VASANT SATHE) :

(a) Contravention of mining laws has
been detected 1n Pithoragarh and Dehra-
dun d'stricts.

(b) The State Government have taken
action to terminate the leases prematurely
as well as refuse renewal, wherever viola-
tion of mining laws have come to their
notice. The lessees have gone to the Court
and have obtained stav orders. Inspections
are being carried out by the concerned
authorities under the mining laws.

Issue of Licences to Nationdlised Banks
for Opening New Branches

3798. SHRI HARISH RAWAT : Will
the Minister of FINANCE be pleased to
state :

(a) whether he is aware that many
nationalised banks do not actually open
their new branches even after obtaining
liccnces from the Reserve Bank for this
purt.ase :

(b) if so, the reasons for this indiffe-
renii attitude of banks regarding opening of
new branches and the action being taken
in this regard; and

(c) the State-wise number of licences
issued for this purpose which are lying
pending with various nationalised and
recognized banks and since when these are
pending ? )

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a) to (¢) A statement showing State-
wise and population Groupwise number of
licences/auti.orisations pending with
commercial b nks as cn 28-2-1985 for open-
ing branches in the c-uniry is attached.
The reasons for such large pending licences/
authorisations with banks are that a good
number of authorisations under tlie branch
expansion programme for the period April
1982 to March 1985 were issued towards
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the end of the policy period. Besides, many
of the centres identified did not have basic
infrastructural facilities. This has necessi-
tated identification and allotment of alter-
nate centres. With a view to expediting
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opening of branches at allotted centres.
Task Forces consisting of representatives
of State Governments, NABARD and
Reserve Bank have been set up at cach of
Reserve Bank of India’s Regional Officcs.

Statement

State-wise & Population Group-wise No. of llcences|authorisations penrding with
commeicial banks as on 28-2-1985@,

“State/Union Territory ~ Rural/Semi- Urban/Metropolitan Total
urban Port Towns
~ Andhra Pradesh 379 37 416
Assam 387 2 389
Bihar 740 6 746
Gujarat 262 38 300
Haryana 70 10 80
Himachal Pradesh 63 1 64
Jamma & Kashmir 68 2 70
Karnataka ‘ 236 55 291
Kerala ' 116 22 138
Madhya Pradesh 558 27 585
Maharashtra 449 154 603
Manipur 34 1 35
Meghalaya 27 1 28
Nagaland 15 — 15
Orissa 29 12 241
Punjab ) 151 15 166
Rajasthan 493 8 501
Sikkim — - —_
Tamil Nadu ¢ 132 38 170
Tripura 28 e 28
Uttar Pradesh 1434 45 1479
West Bengal 866 119 985
Andaman & Nicobar 1 1 2
Islands
Arunachal Pradesh 29 — 29
Chandigarh 2 3 5
" Dadra & Nagar Haveli — — —
Delhi 1 61 62
Goa, Daman & Diu 3 - 3
Lakshadweep — - —
Mizoram 31 — 31
Pondicherry 1 1 2
Total 6805 659 7464

@ Based on allotments made upto 28 Feb 85 ,at}d intimation of branches opened,
received by this office upto January end.
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[Transiation]

Supply of Good Quality Coal to Thermal
Power Plants in Uttar Pradesh

3799. SHRI HARISH RAWAT : Will
the Minister of STEEL, MINES AND
COAL be pleased to state :

(a) whether he has received complaints
from the Uttar Pradesh Government that
the thermal power plants situated in Uttar
Pradesh are not getting supplies of good
quality coal in time; and

(b) if so, the steps proposed to be
taken by his Ministry to ensure the supply
of good quality coal in time to the thermal
power plants situated in Uttar Pradesh ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :

(a) The Uttar Pradesh Government had
complained about receipt of coal of low
calorific value and of presence of extrane-
ous materials in the coal, and also about
inadequate supplies to some of the power
stations of Uttar Pradesh State Electricity
Board.

(b) To ensure proper sizing and remo-
val of extraneons material, coal handling
plants are being constructed at the collie-
ries. In the meanwhile the coal companies
have been directed to ensure manual break-
ing of bigger pieces and picking of extra-
neous materials. Strict supervision at all
levels has rcsulted in remarkable improve-
ment in quality.

As regards quantity, Railways have
been requested to move coal on priority
to power stations having low stocks. The
position of coal stocks is constantly review-
ed at various levels to build up stocks.

[Translation)

Opening of A Branch of SBI at Chilya-
nola in Almora District _
3800. SHRI HARISH RAWAT : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government
open a brarch of State Bank of India at
Chilyanola in Almora district in Uttar
Pradesh; and

(b) if so, the time by which this branch

is likely to be opened ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOIJARY) :

(a) and (b) Reserve Bank of India has
reported that it has recently received a
proposal from the State Bank of India for
opening its office at Chilyanola, District
Almora, Uttar Pradesh. This proposal will
be considered by Reserve Bank under its
branch licensing policy for the Seventh
Plan period which is being finalised.

[English]

Efforts made to take Final decision on
Recommendations made by Tripathi
Committee.

3801. SHRI S. M. GURADDI : Will
the Minister of FINANCE be pleased to
state :

(a) whether any further attempt or
efforts are being made to consult the Chief
Ministers to take a final decision on the
Tripathi Committee’s recommendations on
the replacement of sales tax by additional
excise duties on five commodities; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a) and (b) At the Chief Ministers
Couference held on 2-11-1983, it was unani-
mously resolved that efforts should be
continued t o bring about consensus among
the State Governments on Tripathi Commi-
ttee’s Report. As sales tax is mainly a
State subject of taxation, any reform in
the sales tax system can be undertaken only
in consultation with and cooperation of
the Siates. Efforts made so far have not
resulted in reaching a consensus.

Gold Deposit in Neelambur Area of Kerala

3802. SHR1 G. G, SWELL : Will the
Minister of STEEL, MINES AND COAL
be pleased to state :

(a) whether a good deposit of gold was
found in thc Neelambur area of Kerala
recently ;

(b) the other areas of the country where
gold has been discovered ; and

(c) whether the deposit in Neelambur is
commercially viable ?
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THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :

(a) No, Sir. During 1964-65, Geological
Survey of India had established a reserve of
abcut 8 million cubic meters of gold bearing
gravel in the Nilambur area, containing
approximately 1972 kgs. of gold. Surveys
carried out by the State Government have
indicated reserves of about 30 miliion cubic
meters of gold-bearing gravels in the Nilam-
bur valley in Kerala, having an average

grade of 0.1 gram per cubic meter. The
quantity of gold is estimated at 300 kes.
Primary gold occurs at Maruda near

Nilambur where 0.3 million tonnes of gold
ore has been estimated with an average
grade of 4 gramms/tonne of gold.

(b) Gold had also been located at
Chigargunta and Mallappakonda in Chit-
toor district and Kottapalle block in Anant-
pur district of Andhra Pradesh and in
extension of the Hutti and Gadag Gold
Fields in Karnataka. Investigation for gold
has also been taken up in Sonapet area in
Bihar ; Salaikana, Kalima and Talkoi area
in Orissa ; parts of Raigarh district of
Madhya Pradesh ; Dharampuri disirict in
Tamil Nadu ; parts of Siwalik belt in Uttar
Pradesh, and Himachal Pradesh where gold
mineralisation has been reported.

(c) A mobile plant is reported 1o have
been designed by the State Government of
Kerala with assistance from UN experts
for pilot scale mining to establish the
feasibility of alluvial mining of gold. * The
exploitation of these deposits on a commer-
cial basis will depend upon their techno-
economic viability.

[Translation]

Action Against Officers involved in Fraud
Cases in Nationalised Banks

3803. SHRI DILEEP SINGH BHURIA;
will the Minister of FINANCE be pleased
to state :

(@) the class-wise number of officers
against whom action has been taken for
their involvement in fraud cases in nationa-
lised banks for the last three years ;

(b) the number of cases, out of them,
disposed of so far ; and

(c) the number of the cases in respect
of which action is still going on and since
when ? '
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 JANAR-
DHANA POOJARY):

(a) to (¢) The Reserve Bank of India
has reported that as per information readily
available the number of cfficials awarded
punishment, including conviction, for their
involvement in fraud cases during the years
1982, 1983 and 1984 (upto 30-6-84) was 528,
609 and 338 respectively. As on 30th June,
1984. the number of employees against
whom prosecution was pending in courts
was 473, and departmental proceedings were
pending, as on that date, against 1283
employees.

[English]
Opening of Branches of Banks in Adivasi Areas

3804. SHRI DILEEP SINGH BHURIA :
Will the Minister of FINANCE be pleased
to state :

(a) whether any target was fixed during
the Sixth Five Year Plan to open branches
of various baunks in Adivasi areas :

(b) if so, whether bank branches have
been opened as per the targets fixed in this
regard ;

(¢) if not, the names of the. banks
which have not opened their branches as
per the targets ;

(d) whether any action has been taken
against the concerned bank officers for not
achieving the targets ; and

(e) if so, bank-wise particulars of the
officers against whom ¢ction has been taken
together with details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 JANAR-
DHANA POOJARY) :

(a) to (e) The main thrust of the
branch licensing policy for the period April,
1982 to March 1985 was on improving
banking facilities in rural areas with greater
emphasis on ensuring proper spatial
distribution of bank branches. It aimed
at achieving a coverage of one bank office
for a population of 17,000 in the rural and
semi-urban areas by the end of March 1985.
Hilly Regions, regions which are sparsely
populated ard tribal areas have been given
special consideration and expansion in such
areas has'been allowed on a comparatively

liberal basis taking into account the exis-
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ting gaps in the availability of banking
facilities, the need for meeting the banking
requirements of identified groups, growth
in economic activities etc.

Available information relating to the
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number of licences/authorisations pending
with commercial banks as at the end of
Sceptembzr, 1984 for opening branches in
the country is given below :—

‘Bank Group ' No. of

authorisations pending

of which number < f licences/
authorisations for rural/semi-
urban centres

licences/

State Bank of Iandia 611 502
Associaics of State Bank of India 148 - 86
20-Nationaliscd Banks 1418 1021
Regional Rural Banks 3652 3650
Private Scctor Banks 163 101
Total 5992 5360 -

Wita a view to expediting opening of branches at allctied centres, Task Forces
consisting of represcntatives of State Government, NABARD and Reserve Bank has
been set up at each of Reserve Bank of India’s Regional Offices.

[ Translation]

Vacanc.es in Posts Reserved for SC, ST
in Nationalised Banks

3805. SHRI DILEEP SINGH
BHURIA : Will the Minister of FINANCE
be pleased to state :

(a) the number of posts of different
categories reserved for Scheduled Castes
and Scheduled Tribes lying vacant in the
various nationalised banks :

(b) since when these posts have been
lying vacant ; and

(c) the steps taken to fill these posts ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a) and (b) As per information readily
available, the backlog as on 1-1-1985 is as
follows :

Scheduled Scheduled

Caste Tribe

. Officers 1659 1744
Clerks 3857 4808
Sub-staff 1544 1497
7060 8049

————m—

(c) With a view to improve the intake
of candidates belonging to Scheduled Caste/
Scheduled Tribe (SC/ST) in the banks, the
banks and the Banking Service Recruitment
Boards have taken various steps. These
include :

(i) Holding of pre-recrui—tment[promo-
tion training courses for SC/ST
candidates ;

(ii) Giving special relaxations in service
criteria to candidates belonging to
SC/ST candidates in the process of
recruitment/promotion ;

(iii) Interviews of SC/ST candidates are
held in separate sittings when the
Boards co-opt an SC/ST Member
on th: Interview Panel ;

(iv) Holding of exclusive tests for
recruitment and promotions of
SC/ST candidates ;

(v) Filling up of vacancies reserved
"for SC/ST by appointing SC/ST
candidates only and not appoint-
ing any general candidates against
the said reserved vacancies without
prior approval of higher authori=

: ties.

‘As a result of such special measures, the

intake of SC/ST candidates in the banks
has improved considerably.
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[English)
Setting up of New Division of LIC in Orissa
3806. SHRI SRIBALLAV PANIGRAHI :

Will the Minister of FINANCE be pleased
to state :

(a) the places where Life
Corporation Divisional headquarters
located ;

(b) the State having only one division
functioning now ;

Insurance
are

(c) whether there is any proposal for
setting up new divisions in the country
particularly in States like Orissa working
with single division ;

(d) if so, the details thereof ; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a) Divisional hzadquarters of the Life
Insurance Corporation are located in the
following 43 cities :—

Delhi, Jullundur, Chandigarh, Ajmer,
Jaipur, Lucknow, Kanpur, Meerut, ‘Agra,
Varanasi, Indore, Jabalpur, Raipur, Calcutta,
Jalpaiguri, Asansol, Gauhati, Silchar, Patna,

- Muzaffarpur Jamshedpur, Cuttack, Banga-

lore, Udupi, Dharwad, Hyderabad, Cudda-
pah, Visakhapatnam, Masulipatnam, Mad-
ras, Thanjavur, Madurai, Coimbatore,
Kozhikode, Trivandrum, Rajkot, Ahmeda-
bad, Surat, Bombay, Satara, Pune, Nasik
and Nagpur.

(b) States of Orissa and Punjab have
one divisional office each.

(c) to (e) The question of setiing up of
new divisional offices in the country is to

~ be decided by Life Insurance Corporation

on merits of each case.

Environmental Hazard Due to Mining of
Bauxite Ore in Gandhamardan Hills

3807. SHRIMATI JAYANTI PAT-
NAIK : Will the- Minister of STEEL,
MINES AND COAL bc pleased to state :

(a) whether he is aware that there is
strong local apprehension in Sambalpur
district of Orissa regarding environmental
hagards due to mining of bauxite ore in
Gandhamardan hills where a famous temple
is situated on a perennial stream;
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(b) whether a master plan for environ-

mental protection has been drawn up for
this purpose;

(c) if so, the details thereof; and

(d) whether Government are consider-
ing a proposal for creation of an Environ-
mental Protection Commiittee in the locality
with representatives of Bharat Aluminium
Company Ltd., the State Government and
the local people to monitor and supervise
implementation of this programme ?

THE MINISTER OF STEEL, MINES

- AND COAL (SHRI VASANT SATHE) :

(a) Yes, Sir.

(b) and (c) The Department of Environ-
ment of the Government of India is the
competent authority to give environmental
clearance and on the guidelines of that
Department, BALCO has prepared a com-
prehensive Environmental Management
Plan. This is under examination of the
Department of Environment. The plan
comprises study of the pre-mining eco-
system, including geological and geomor-
phological featurers of the deposit, flora
and fauna, olimatology, hydrographic sys-
tem, habitation etc. besides impact due to
mining operations. The Plan contains
environmental protection measures, includ-
ing prevention of pollution of existing
streams and water resources, control of
air pollution and blasting hazards and
reclamation scheme with proper manpower
and organisation for environmental manage-
ment.

(d) Since all proposals for release of
land (forest and non-forest) are first consi-
dered and cleared by the State Government
and tnen examined by Department of
‘Forest and Department of Environment,
Government of India, the setting up of a
local Environmental Protection Committee
is not considered necessary.

Representation to Orissa on the Boards of
Banks and Financial Institutions

3808. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of FINANCE
be pleased to state :

(a) whether his Ministry is following
the conscious policy of giving proper
representation to different States parti-
cularly backward States in nominating
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non-official Directors to the Board of
Banks and All India financing institutions.

(b) if so, the public sector Banks and
All India financing institution which have
non-official Directors from Orissa; and

(c) the steps taken to give greater
representation to Orissa ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a), (b) and (c) Appointment of non-
official Directors on the Boards of nationa-
lised banks are made in accordance with
the criteria for selection and procedure
laid down under Clause 3 of the Nationali-
sed Banks (Management and Miscellaneous
Provisions) Scheme, 1970 and 1980, Like-~
wise, the nomination of Directors on the
Boards of Financial Institutions are made
in accordance with the provisions contained
in the respective Acts. It may, however, be
mentioned that the terms of most of the
nou-official Directors on the Boards of
nationalised banks, as had completed a
three year term, have been terminated by
the Government. However, State Bank of
India and National Bank for Agriculture
and Rural Developmen: do have persons
from Orissa on their Boards of Directors.

Setting up of Regional Rural Banks in
Tamil Nada
3809. SHRI N. DENNIS : Will the
Minister of FINANCE be pleased to state :

(2) the details regarding the aumber of
Regional Rural Banks set up by Union
Government in Tamil Naduin consulta-
tion with the National Bank of Agricul-
ture and Rural Development;

(b) whether Government of Tamil
Nadu approachea Union Government in
this regard; and

(c) if so, the details regarding the
location, headquarters and area of opera-
tion etc. ?

. THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a) Tamil Nadu has one Regional Rural
Bank at present namely Pandyan Grama
Bank. It was set up on 9-3-1977 when the
steering functions with regard to Regional
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Rural Banks were performed by the Cen-
tral Government,

(b) Yes, Sir.

() The headquarters of Pandyan
_Grama Bank are located in Sattur, and
lis area of operation extends to two dis-

tr.icts namely, Ramanathapuram and
Tirunelveli,

Scheme _for Advancing Loans by State
Financial Institutions

3810. SHRI MOHANBHAI PATEL :
Will the Minister of FINANCE be pleased
to state :

(a) whether Union Government pro-
pose to iastruct the State Governments to
prepare schemes for advancing of loans by
the State financial institutions to weaker
sections of the society having no means of
livelihood;

(b) if so, the details in this regard;

(¢) the other measures being taken to
help ihe weaker sections of the society
under the 20-Point Programme; and

(d) the details of the Central assistance
being given to the State Governments to
implement those schemes ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a) to (d) The State Financial Institi-
tions function under the overall guidance
and supervision of the concerned State
Government. As far as scheduled commer-
cial banks are concerned, they were advie
sed to provide, by the end of March ’85, at
least 10 per cent of total bank credit to
weaker sections comprising of (a) small
and marginal farmers, landless labourers,
tenant farmers and share croppers, (b) artis
sans, village and cottage industries, (c)
Integrated ' Rural Development Programme
beneficiaries, (d) Differential Rate of Inte-
rest beneficiaries, and (¢) SC/ST beneficia-
ries. An important programme of the
Government aimed at helping the weaker
sections to raise their income is the Inte-.
grated Rural Development Programme,
The credit extended under IRDP totalled
Rs. 2838.74 crores and the subsidy Rs.
1509.38 crores by the end of January, 1985,
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The WNew 20-Point Programme has a
greater thrust in improving the standard of
living of the rural poor and other weaker
sections of the society and creating the
necessary infrastructure and other facilities
vital for the purpose. The banking system
has bcen assigned an important role in
assisting the fulfilment of the aims and
objectives of the programme by orienting
its credit policy.

Production of Thermal Grade Coal

3812. SHRI SOMNATH RATH : Will
the Minister of STEEL, MINES AND
COAL be pleased to state :

(a) the names of the States where ther-
mal grade coal is located;

(b) the approximate deposits of thermal
grade coal in Orissa; and

(c) the steps taken to increase thermal
grade coal production ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :

(a) Coal deposits are not classified as
thermal coal deposits. These deposits are,
in fact, grouped into various categories of
reserves based on the analysis as per Indian
Standard Procedure and the cozls of Class
Il and 1V are generally utilised for thermal
power generation. Coal suitable for thermal
purpose occurs in some of the coalfields in
West Bengal, Bihar, Madhya Pradesh,
Orissa, Maharashtra, Assam, Andhra Pra-
desh, Arunachal Pradesh, Nagaland and
Khasi Jayanti Hills.

(b) As per the Geological Survey of
India report (September, 1984) approx.
total reserves in Orissa State are estimated
to be 29,534 m.t. (In Valley : 11,145 m.t.
and Talcher 18,389 m.t.). Approximately
995 m.t. of reserves are in the proved
category which can be utilised for thermal
power genera‘ion.

(c) Improvement of coal production
suitable for power generation is a part of
Plant for increase in total coal production
to meet the demand. The following steps
are being taken for increasing the coal
production :—

(i) Ke-organisation of existing mines.

(ii) Opening of new mines.
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(iii) Large scale - introduction of open-
cast technology.

(iv) Gradual mechanisation of under-
ground workings.

(v) Opening of longwall
underground mines

faces in

Training of Leather Footwear Technicians
and Export of Leather and Leather
Products

3813. SHRI PIYUS TIRAKY Will

the Minister of COMMERCE be pleased
to state :

(a) whether twenty leather footwear
technicians have been selected for training
in Italy;

(b) if so, the other measures contem-
plated to train leather footwear expert in
India and abroad;

(c) the details of the measures being
taken to improve export of leather and
leather products;

(d) the details of the export of leather
and leather products in the last three

-years, ycar-wise; and

(c) the details of the incentives, loan
facilities allotment of sheds, training etc.
being given (o the small artisans and small-
scale industries in the job of manufacturing
leather products ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA) :

(a) Yes, Sir.

(b) Training abroad under bilateral
assistance and in India through the net-
work of Small Industries Service Institutes,
their Extension Centres and Central Foot-
wear Training Centres are the other mea-
sures contemplated to train leather footwear
experts.

(c) Fasy access to essential inputs for
export production of value-added leather
products, apart ‘from publicity, participa-
tion in overseas trade fairs, sponsoring of
sales-cum-study teams, market surveys etc.
are some of the measures being taken to
improve export of leather and leather
products.

(d) Exports of leather and 1leather
products during the last three years viz.,
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1981-82, 1982-83 and 1983-84 were around
Rs. 415,400 and 440 crores respectively,

(e) Shoe uppers, ' leather foot-wear,
leather garments and leather goods are
reserved for exclusive development in the
small scale sector and the industry is also
selected for modernization programme. All
the incentives and facilities that are availa-

ble to the small scale and tiny sector units °

are available to leather and leather produc-
ts industry which include concessional
finance, industrial sheds, supply of machi-
nery on hire purchase basis, technical
assistance and training facilities arranged
" through government agencies.

Opening of New Branches of Commer-
cial Bapks in Madhya Pradesh

3814. SHRI PRATAP BHANU
SHARMA : Will the Minister of FINANCE
be pleased to state :

(a) the number of new branches of
commercial banks were pioposed and ope-
ned in different districts of Madhya Pradesh
during the Sixth Five Year Plan period;

(b) whether all the proposed branches
at various places could not be opened
during the stipulated time mentioned in
their licence by Reserve Bank of India;

(c) if so, the reasons therefor; and

(d) the steps being taken to open these
new branches ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a) to (d) The branch licensing policy
covering the period April 1982 to March
1985 aimed at achieving a coverage of one
bank office for a population of 17,000 in
rural and semi-urban areas by the end of
March 1985. To achieve this objective,
693 additional bank offices were required to
be opened in the rural/semi-urban areas of
Madhya Pradesh. As against the above
requirement, 1074 ruial/semi-urban centres
in the State were allotted to banks for
branch opening during the policy period.
In addition, 44 urban ceiitres in Madhya
Pradesh were also allotted to banks for
branch opening. During the period ~April
1982 to September 1984 for which informa-
tion is available, banks have opened 791
branches in Madhya Pradesh. With a view
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to expediting opening of branches at the
remaining allotted centres, a Task Force
consisting of representatives of the Govern-
ment of Madhya Pradesh, NABARD and
Reserve Bank has been set up at Reserve
Bank of India’s Regional Office, Bhopal.

Representation of Andi:*a Pradesh Govern- .
ment Regarding Establ.shment of
Spinning Mills

3815. SHRI V. SOBHANADREESWA-
RA RAO : Will the Minister of SUPPLY
AND TEXTILES be pleased to state :

(a) whether 2 representation was made
by the Governmnt of Andhra Pradesh to
include Andhra Pradesh in priority cate-
gory A& B as it satisfied the norms
prescribed;

(b) whether the State Government have
represented for establishment of two spinn-
ing mills in weavers sector at Satyaverdu
in Chittoor District, Narasannopeta in
Sreekakulam District and two i growers
scctor at Paruchur in Prakasam District and
Nandyal in Kurnool District; and

(c) if so, the action taken on the repre-
sentation ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRA SHEKHAR SINGH) :

(a) Some districts/areas in Andhra
Pradesh are included in the Category ‘B’
backward areas as notified in the press
Note No. 4/1/81/BAD (Vol. III) dated
27-4-1983. No representation has been recei-
ved from the Governmeut of Andhra
Pradesh thereafter for the inclusion of any
area in Category ‘A’, ‘B’ and ‘C’ backward
areas.

(b) and (c) A representation was recei-
ved from the Government of Andhra Pra-
desh suggesting setting up of two spinning
mills in the Handloom Weavers Coopera-
tive Sector at Satyaveedu in. Chittoor
District*and another in Srikakulam district,
Financial Assistance could not be extended
to these two units during the Sixth Plan
due to resource constraints, National
Coopcrative Development Corporation have
already sanctioned - assistance for two units
in growers sector at Paruchur in Prakasam
District, under the Ceatrally sponsored
scheme and Nandyal in Kurnool District
under NCDC-III Agro Industrial Project.
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Supply of Coal to Bihar

3816. SHRI LALITESHWAR SHAHI :
Will the Minister of STEEL, MINES AND
‘COAL be pleased to state :

(a) whether Government are aware that
North Bihar industries are suffering for
want of coal ;

(b) whether Government are aware
that Bihar is getting coal at higher cost
than other places due to non-transport by
rail ; and

(c) the steps, if any, proposed to be
taken to meet the situation ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :
(a) to (c) With the increased coal produ-
ction in Coal India, there is no difficulty
in meetin~ fully the demand of consumers
in Norih Binar, However due to difficulties
in rail movement the consumes having
lower priority in rail movement are not
getting their full requirements by rail.
Consumers have been allowsd to obtain
their rail shortfall by road from specifizd
collieries. Coal is also being made available
at consuming points in differcat states
through Coal India Ltd.’s stockyards as
well as by arranging ex-wagon deliv::ics.

Government only fix pit head prices.
The consumers’ price of coal varies from
place to place depending not only on the
cost and mode of transporiation but also
on varying rates of royalty and other statu-
tory charges.

Revision of Coal Prices

3817. SHRI LALITESHWAR SHAHI:
Wil! the Minister of STEEL, MINES AND
COAL be pleased to state :

(a) the number of times coal prices
have been revised since 1972-73 till date ;

(b) the price of coal in 1972-73 and
its price now ; and

(c) the ratio between wages and price
rise 7

THE MINISTER OF STEEL, MINES
AND COAL : (SHRI VASANT SATHE) :

(@) Since natiopalisation of coal
mines, coal prices have been revised six
times,
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(b) At the time of nationalisation, the
average pit-head price of coal was Rs.
37.50 per tonne. At present the average
pit-head price of coal produced by Coal
India Limited is Rs. 183.00 per tonne and
that of the Singareni Collieries Company
Limited is Rs. 192.00 per tonne.

(c) Th: average earning per man -shift
of workers at current price in 1973-74 was
Rs. 16.49 and in 1983-84 was Rs. 81.51.
Compared with 1973-74 both the wages and
prices have increased by about five times.

Note Sent by Unions of L.1.C. Emvloyees
Reg. Splitting of L.1.C.

3819. SHRI SATYENDRA NARAYAN
SINHA : Will the Minister of FINANCE
pleased to state :

(a) whether Life Insurance Corporation
of India Employees unions have sent him
a note pointing out tiiat splitting up of the
Corporation could have dangerous consequ-
ences ;

(b) if so, his reaction thereto ; and

(c) whether he proposes to consider
greater decentralisation of L.1.C. work
among branches as an alternative as sugges-
ted in the note ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a) and (b) Government have received
a number of representations from several
quarters regarding the possible implications
of a reorganisation of LIC and have noted
the contents thereof.

(c) Decentralisation of L.I.C. work to
the Branches from procuration of new
business to settlement of maturity claims
has already been effected in all the Divi-
sions except Bombay and Calcutta.

Benefits to Service Exports

3820. SHRIMATI KISHORI SINHA :
Will the Minister of COMMERCE be
pleased to state :

(@) whether he expects the volume of
““Services Exports’’ to grow in the coming
years;

(b) if so, whether “Services Exports’
also will be eligible for the same type of
benefits as are availablc to export of
commodities and manufacturers; and
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(c)  if so, the details thereof ?

THE MINISTER 'OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA) : .

(a) Foreign exchange earnings from
consultancy services were about Rs. 1 crore
in 1973-74 and have increased to about Rs.
62 crores during 1983-84. Federation of
Indian Export Organisations (FIEO) has
proposed to raise the leval of consultancy
- exports to about Rs. 250 crores by 1989-
90.

(b) and (¢) The following incentives
and 1acilities are available to Indian
Consultancy Organisations :

(1) Consultancy services exporters

whose annual foreign exchange
earnings by way of export at ser-
vices are not less than Rs. 5 lakhs,
are eligible for foreign exchange
facilities for business development,
purchase of tznder document, pay-
ment of commission, bid bonds
etc.

(2) In order to cover risks, ECGC has
designed policies to cover specific
transactions of service exports.

(3) Ad-hoc applications for import of
designs and drawings. office equip-
ment, instractions, tools and
accessories and other items may be
considered from technical consul-
tancy firms, construction agencies,
and design engineering firms.

(4) Marketing Development Assistance
is provided to consultancy orga-
nisations which are registered with
FIEO for undertaking market
studies, opening of forcign offices,
publicity campaigns and feasibility
studies.

(5) Under Section 80-0 of the Income
Tax Act, consultancy organisations
are entitled to the deduction upto
509 of the net foreign exchange
earnings in computing total
income.

(6) EXIM Bank has introduced a sche-
me under which deferred paymcent
facilities are.available from EXIM
Bank in respect of consultancy
“jobs to be undertaken from India.
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Purchase of Conveyor Belts by Bokaro
Steel Plant

3821. SHRI CHINTAMANI JENA :
Will the Minister of STEEL, MINES AND
COAL be pleased to state :

(a) whether Bokaro Steel Plant had
placed orders for pu.chase of conveyor
belts in the month of February, 1985;

(b) whether orders were placed on mach
higher rates than the lower offers received
causing a loss of about four million rupees
to the plant;

(c) whether the firms which gave lower
offers were the approved suppliers of
Bokaro Steel Plant; and

(d) if so, the rcasons for placing orders
at higher rates ?

THE MINISTER OF-STATE IN THE
DEPARTMENT OF STEEL (SHRI K.
NATWAR SINGH) : '

(@) Yes, Sir.

(b) Orders are placed on lowest techni-
cally acceptable offers from parties who
could supply proven quality. Since Conve-
yor belts are critical items, orders are divi-
ded between the Jowest, the second lowest
and in some cases upto third lowest suppli-
e1s depending upon the quantities.

(c) Yes, Sir.

(d) For critical applications only three
suppliers were considered proven sources
by the Plant. For non-critical applications
all suppliers on the approved list are trea-
ted on identical footings and order is pla-
ced considering rate, delivery and service
performance. Lower offers were not accep-
ted on account of their being either techni-
cally unacceptable or being from sources
not proven earlier. In some cases orders
were divided to diversify the sources of
supply.

Orders Placed by Bokaro Steel Plant in
February, 1985.

3822. SHRI CHINTAMANI JENA :
Will the Minister of STEEL, MINES AND

- COAL be pleased to state :

(a) whether Bokaro Steel Plant had
placed several orders to purchase different

_items in February, 1985;

(b) whether Tender Committee was

constituted in all the cases;
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(c) whether the chairman of all these
Committees was GM (W) who was due to
retire on 28th February, 1985;

(d) whether all these orders were placed
on higher rates than the lowest offers recei-
ved;

(e) whether it was brought to the notice
of higher officers that irregularities have
been done in purchase of all the items by
Bokaro Steel Plant in Fcbruary, 1985; and

(f) if so, the
regard ?

action taken in this

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL (SHRI K.
NATWAR SINGH) : ‘

(a) Yes, Sir.

(b) There are Standing Tender Commai-
ttees to enuunine the tenders valued at more
than Rs. 40 lakhs. In respect of other caszs,
purchase proposals are approved by cumpe-
tent authority in accordance with powers
delegated. Depending upon the items to be
purchased tne Standing Tender Committecs
are presided over by GM (Works) or GM
(Projects). The Tender Committees consist
of members from Materials, Finance as
well as from otaer Departments depending
upon the items;

(c) General Manager (Works) was the
Chairman. of the Standing Committee in
rcspect -of the following tenders, orders for
which were placed in February, 1985 :—

(i) Purchase of Carbon Blocks;
(ii) Purchase of Conveyor Belts.

The incumbent to the post of General
Manager (Works) Chairing the above Ten-
der Committee retired on the 28th February,
1985.

(d) In some cases orders were distribu-
ted amongst Jlowest two c¢r three acceptable
tenderers with a view to diversify sources
of supply; '

(¢) and (f) Certain irregularities were

. alleged in one of the cases reffered to in
(¢) above. These allegations are being
enquired iato.

Increase in Irade with Italy

3823. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of COMMERCE
be pleased to state :
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(a) whether steps have been taken by
Government to increase trade with Italy?

(b) if so, the various items on which

- Indo-Italian trade has been established;

(¢) the performance of Indo-Italian

trade in 1984-85; and
(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. A,
SANGMA) :

(a) and (b) It is a constant endeavour
of the Government to increase trade with
other countrics, including lialy. India and
Italy carry on trade in a number of commo-
dities on a continuing basis.

(c) and (d) Indo-Italian trade during
1984-85 increased as per the provisional
figures available for April-September :

April-Sept.

April-Sep-
tcmber
1983 1984
Exports 72.75 94.82
Imports 100.43 103.87
Total 173.18 198.69

Shortage of Coal Faced by Non-core

Consumers
3824. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of STEEL,

MINES AND COAL be pleased to state :

(a) whether non-core sector consumers
are experiencing shortage of coal;

(b) if so, the reasons of short supply
of coal to the non-core sectors; and

(c) the steps proposed to be taken to
meet the demand of coal in the non-core
sector ?

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE) :

(a) to (c) With the increased coal pro-
duction in Coal India Ltd., there is no diffi-
culty in meeting the demand of consumers
linked to CIL, However, due to difficulties
in rail movement, the consumers having
lower priority in rail movement ‘are not
getting their full requirements by rail,



185  Written Answers

Consumers have been allowed -to obtain
their rail shortfall by road from specified
collieries. Coal is also being made availa-
ble at consuming points in different states
through Coal India Ltd.’s stockyards as
well as by arranging ex-wagor deliveries.
However, the consumers in South India
linked to Singareni Collieries Co. Ltd. are
facing difficulties in getting their full requi-
rements, due to inadequate productica of
coal by SCCL. To such consumers, coal is
being supplied fo thc extent feasible from
CIL sources. Steps are also being taken to
increase production of coal in SCCL.

Industrial and Trade Relations with
Hungary

3825. KUMARI PUSHPA DEVI : Will
the Minister of COMMERCE be pleased to
state :

(a) whether Government have a propo-
sal to establish better industrial ties and
trade relations with Hungary ;

(b) if so, the specific items on which
trade relations are proposed to be establi-
shed between these two countries ; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRT P. A.
SANGMA) :

(@) to (c) Indo-Hungarian trade and
industrial Trelations cover cooperation
in a number of fields. Efforts are
continuously made to promote India’s
Industrial and trade relations with Hungary
with the objective of growith and diversific-
ation of trad=. With this end in view,
meetings of Joint Commission, Pe:manent
Working Group, Joint Business Council
and participation in Trade Fairs etc., are
periodically held in order to promote trade
and industrial cooperation

U.S. Offer for Modernisation of Bullock-Cart

3826. SHRIMATI MADHURI SINGH :
Will the Minister of COMMERCE be
pleased to state :

(a) whether any United States offer has
been received for modernisation of bullock-
cart ; and

(b) if so, the details in this regard ?
THE MINISTER OF STATE IN THE

MINISTRY OF COMMERCE (SHRI
P. A. SANGMA) :
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(a) and (b) No such proposal is under
consideration. However, according to the
information of Department of Agriculture
and Co-operation, a member of a certain
US delegation had madz an offer that he
could supply process reject tubeless tyres
and axle assembly. The suggestion has little
research and development valys., It only
secks to promote marketing of rejected
tyres and wheel asscmbly available in the
country.

Raids by Excise/ Customs Authorities in A P.

3827. SHRI C. JANGA REDDY : Will
the Minister of FINANCE be vpleased to
state :

(a) the details of the raids conducted
by the Excisz and Customs Authorities on
smugglers in Andhra Pradesh during the
last two years ; and

(b) the value of goods seized in Nellore
District ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) :

(a) The number of raids and searches
conducted under the Customs Act, 1962
in Andhra Pradesh and the value of the
goods seized as a result thereof, during the
years 1983 and 1984, is furnished bzlow :-

(Value : Rs. in lakhs)

1983 1984
Number of Value of Number of Value
raids/ goods raids/ of goods
searches seized searches seized
640 66.33 799 115 18

(Figures are provisional)

(b) The value of contraband - goods
seized, as a result of raids and searches,

from Nellore District under the Customs
Act, during 1983 and 1984, is furnished
bzlow :-
Year Value of goods seized
(Rs. in lakhs)
1983 6.46
1984 16.55
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Discrimination between Cooperative and
Commercial Banks Regarding Credit
Authorisation Scheme

3828. SHRI SUBHASH YADAYV : Will
the MINISTER OF FINANCE be pleased
to state :

~(a) whether there is any discrimination
between the Cooperative and Commercial
Banks in regard to Credit Authorisation
Scheme ;

(b) if so, the nature of discrimination,
when and where this discrimination star-
ted ;

(c) the reasons for discrimination ;

(d) whether due to this discrimination,
cooperative banks have been experiencing
great difficulties ;

(¢) whether any representation has
been made by the Cooperative Banks to
NABARD to remove this discrimination ;
and '

(f) if 80, the time by which this discrimi-
nation in regard to Credit Authorisation
Scheme will be removed between cooperative
and commercial banks in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a) Credit Authorisation Scheme envis-
ages obtention of permission from RBI
in case of commercial banks and from
National Bank for Agriculture and Rural
Development in case of Co-operative Banks
for sanction of working capital or block
capital finance above certain prescribed
limits. These limits are referred to as ‘cut-
off-points.” At present the ‘cut-off-points’
prescribed for cooperative. and commercial
banks are different. The existence of such
a difference does not amount to discrimin-
ation in view of basic difference in opera-
tional and functional requirements of the
two structures.

- () In October, 1983, RBI incre-
ased the ‘cut-off-point’ for sanction of
working capital 1imits from Rs. 300 lakhs
to Rs. 400 lakhs to commercial banks.
This relaxation was, however, not extended
to the Cooperative Banks, whose cut off
point continued at Rs. 300 lakhs. In April,
1984 RBI increased the cut off point for
sanction of term loans (block capital) by
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commercial banks from Rs. 50 lakhs to
Rs. 100 lakhs. This relaxation too was
not extended to ihe cooperative banks
which continued at Rs. 50 lakhs.

(c) The reasons for not revising the
cut off points for cooperative banks are
as follows :-

1. The size of internal loanable
resources of cooperative banks
are much small than that of com-
mercial banks.

2. The rationale of the CAS, as
applicable to the cooperative
banks, is to ensure proper and
judicious management of their
limited resources and is distinct
from the scheme as applicable to
the commercial banks. )

S. The recent upward revisions in
the cut off points by the RBI for
commercial banks was done after
an independent and in-depth
review of the working of the
scheme for these banks from the
points of operational aspects.

4. The ‘information system’ prescri-
bed by the Tandon Committee on
inventory control and refined by
Chore Committee as well as the
Bucher Committee recommend-
ation regarding grant of partici-
pation in term loans, which is the
present kingpin of the discipline
under the CAS for commercial
banks, has not been introduced
for the cooperative banks so far.

(d) The Cooperative Banking Sector
does not appear to be experiencing difficul-
ties on account of different cut off points.
Authorisations are granted to them in as
short a time as possible. Delays if any in
granting authorisation is mainly due to
inadequate/incomplete data furnished by
the banks in the proposals.

(¢) Except two State Cooperative Banks,
which had made representations for
relaxation on the lines allowed by the RBI
to commercial banks, no other State
Cooperative Bank has made any reference
to NABARD in this regard. Recently the
National Federation for State . Cooperat ve
Banks has requested for upward revisjin
of cut of points,
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(f) The representation frem the Feder-
ation of the State Cc-operative Barks is
being examined.

Delay in Grant of Approval by NABARD
under Credit Authorisatioun Seheme

3829. SHRI SUBHASH YADAY :
Will the Minister of FINANCE be pleased
to state :

(a) whether it has come to the noiice
of Government that National Bank for
Agriculture and Ruial Development takes
more than three months in granting the
approval under Credit Authorisation
Scheme for block capital loans required by
terms lending institutions thereby resulting
in escalation of the block capital expendi-
ture of different projects in the cooperative
sector ;

(b) if so, the number of applications
in the 1983-84 which took more than three
months for granting approval by NABARD
and the number of applications which are
pending for more .- than three months at
present ; and

(c) the steps Government have taken or
propose to take to compensate the loss due
to cost-escalation and for the approval of
pending applications ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(@) National Bank for Agriculture and
Rural Development has to ensure the eligi-
bility of the proposal on the basis of the
prescribed forimula and has also to ascerta-
in whether the term lending institutions
have appraised the project and sanctioned
their share of the term loan. The concerned
cooperative banks are granted authorisation
to sanction term loans for block capital
purposes only when the proposal conforms
to RBI guidelines.

(b) and (¢) During 1983-84, 31 block
capital proposals were received by the
National Bank for authorisation under
Credit Authorisation Scheme. Out of these,
18 were sanctioned, 10 were rejected due to
non-fulfilment of the prescribed criteria and
two were voluntarily withdrawn by the
banks. Of the eleven proposals authorised
after 3 months, seven related to grant of
authorisation due to temporary in eligibilty.
There is only one proposal relating to
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1983-84 ard twc prcposals received in

- 1984-85 which arc pending for over 3 months

in respect of which details are awaited from
Banks. Pegging the capital outlay require-
ments at normative cost is mainly respon-
sible for gap in the financial tie-up arrange-
ments which delays the completion of the
projects and results in cost over-runs.

Block Capital to Cooperative Agro-
Based Industries

3830. SHRI SUBHASH YADAYV : Will
the Minister of FINANCE be pleased to
state :

(a) whether National Bank for Agricul-
ture and Rural Development has since
received a proposal for providing block
capital to cooperative agro-based indus-
tries; :

(b) if so, when;

(c) whether it is also a fact that the pro-
posal has neither been placed before the
Board of Directors of NABARD even
though a number of board meetings have
been held after the receipt of the proposal
nor the board have been apprised of the
proposal;

(d) if so, the reasons thereof; and

_ (e) the time by which the proposal is
likely to be brought up before the Board
of NABARD and finalised ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(2) National Bank for Agriculture and
Rural Development have not so far recei-
ved any proposal for providing block capi-
tal to cooperative agro-based industries,

(b) to (¢) In view of (a) above the
question does not arise,

Functioning of Nationalised and Foreign
. Banks in the Country

3831. SHRI E. S. M. PAKEER MOHA-
MED : Will the Minister of FINANCE be
pleased state @

(a) the total number of nationalised
banks in the country and the number of
banks thereof in Tamil Nadu;

(b) the number of licenced foreign _
banks functioning in the country;
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(c) whether Government propose to
give licence to foreign banks in thc near
future; and

(d) the

number of non-nationalised

banks functioning and their total depo-

sits ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a) Presently, 20 nationalised banks
are functioning in the country out of which
. the Head Offices of 2 banks are in the

State of Tamil Nadu.

(b) 19 Foreign banks are functioning
in the country at present.

(c) Applications of Foreign banks
seeking licences for opening branches in
India are examined by the Reserve Bank of
India on merits and the licences issued
where these are considered justified.

(d) At present 53 non-nationalised
banks (including foreign banks) are func-
tioning in the country. Their total deposits
(excluding inter-bank Deposits) as on
15-3-1985 were estimated at Rs. 5958.60
crores.

Appointment of CBI Cell in Nationalised
Banks

3832. SHRI V. S. KRISHNA IYER :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government propose to
appoint a separate C.B.I. Cell to enquire
into the mal-practices, corruption and
misappropriations committed by bank mana-
gers and officers in various nationalised
banks;

(b) whether protection is given to the
honest bank employees if they made public
the mal-practices going on in their respec-
tive branches; and

(c) whether the bank employees are
permitted to make allegaiions against the
higher-ups regarding misappropriations,
and other mal-practices going on in their
banks ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
‘DHANA POOJARY) :
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(a) There isalready a cell in CBI to
deal with important cases relating to frauds
committed in the nationalised banks.

(b) and (¢) The bank employees are
required to take an oath of secrecy and
they cannot, therefore, make public any
matter which comes to their notice during
discharge of their official duties. It is,
however, the duty of a bank employee to
bring to notice of his/her management any
malpractices or fraud which may come to
his/her notice.

News Item Captioned —‘Biggest Seizure
of Contraband and Textile’

3833. SHRI SOMNATH RATH : Will
the Minister of FINANCE be pleased to
state ;

(a) whether attention of Government
has been drawn to the news-item captioned
“Biggest seizure of contraband and textile”’
in the ‘Times of India’ of 31st March 1985;
and

(b) if so, the steps taken to put an end
to racket in contraband textiles ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-.
DHANA POOJARY) :

(a) Yes, Sir.

(b) The drive against smugglers has
been intensified. The preventive and intelli-
gence machinery of the Customs Depart-
ment has been reinforced in vulnerable
areas in terms of man-power and equip-
ment and remain vigilant with respect to
areas vulnerable to smuggling and commo-
dities, including synthetic fabrics sensitive
to smuggling. In addition, appropriate
anti-smuggling measures are taken in close
co-ordination with the concerned Central
and State Government authorities. The
matter is also kept under constant review
for appropriate action.

U. S. Government Restriction on Export
of Indian Garments

3834. SHRI ANAND SINGH :
SHRI MAHENDRA SINGH :

Will the Miniter of SUPPLY AND
TEXTILES be pleased to state :

(a) whether Government of USA has
decided to impose unilateral restrictions on -
the expprt of Indian garments to that
country, and
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(b) if so, the steps taken by Govern-
ment in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHRI CHANDRA SHEKHAR SINGH) :

(a) and (b) The US Government had
imposed unilateral restrictions on seven
garment-categories during 1984. The Govern-
ment of India took up with the Textiles
Surveillance Body of the GATT Textile
Committee against the imposition of unila-
teral restrictions on three garment cate-
gories. Textiles Surveillance body recom-
mended withdrawal of the restrictions on
all the three categories by the Government
of USA. The Government of USA with-
drew the restrictions on two categories,
while they did not do so in the case of
one category and called for further consul-
tation. The Government of India held
consultations with the US Government in
March, 1985 on the unilateral restraints
imposed on the five categories when Govern-
ment of India pointed out that there was
no justification for such restraints.

Steps for Reduction in Trade Deficit Gap

3835. SHRI K. PRADHANI : Will the
Minister of COMMERCE be pleased to
state : '

(a) whether Government have tried to
reduce the trade deficit gap of the country;

: (b) if so, the performances of Govern-
ment in reducing India’s trade deficit gap
in 1983-84 and 1984-85; and

(c) the steps proposed to be taken in
1985-86 in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. A.

SANGMA) :

(a) and (b) All possible * efforts are
being made by the Government to step up
exports and promote efficient import subs-
titution so as to reduce the trade deficit.
The export, import and balance of trade
figures for the years 1980-81 to 1983-84, and
for the first 10 months of 1984-85 (which
are the latest available: provisional figures),
with somparative figures for the cqrrespond-
ing 10 months period of the previous year,

are given below :—
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(Rs. crores)

Year .Exports Imports Balance

of Trade
1980-81 6711 12549 —5838
1921-82 7806 13608 —5802
1582-83 8908 14355 —5448
1983-84* 9872 15763 —5891
April— 7808 12102 —4294
Jan. 1983-
84@
April— 9258 13122 —3864
Jan. 1984-
85@

* Updated till January, 1985.
@ Provisional and subject to revision.

It may be seen from the above table
that there has been a decline in trade defi-
cit in recent years except in 1983-84. It is
worth noting that the trade deficit as a
percentage of Gross Domestic Product
(GDP) decline steadily from 4.6% in 1980-
81 to about 39, in 1983-84.

(¢) The Jmport and Export policy re-
cently announced by the Government for a
period of 3 vyears from April, 1985 to
March, 1988 has been. formulated to give
majcr thrust to exports and encourage effi-
cient import substitution. The new lmport-
Export Pclicy has already been laid on the
Table of the House on 12-4-1985.

Opening of Accounts of Non-Resident
Indians by Cooperative Banks

3836. SHRI K. PRADHANI : Will the
Minister of FINANCE be pleased to state $

(a) whether some co-operative banks
set up in the State sectors have requested
the Union Government to allow them to
open accounts of non-resident Indians;

(b) if so. the number of state co-opera-
tive banks which have sent applications to
Reserve Bank of India for this purpose;

(c) whethcr Reserve Bank of India has
allowed those co-operative banks to open
and maintain non-resident accounts; and

(d) when those co-operative banks have
been allowed to open and mainafin Do

_resident Indian accounts ? ‘ s
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POQJARY)

(a) to (d) The facility of maintenance
of non-resident external accounts in runees
and foreign currency non-resident accounts
in pound sterling and U. S. Dollars was
carlier available only through banks autho-
rised to deal in foreign exchange in terms
of:- Section 6 of Foreign Exchange Regula-
tion Act, 1973. The Reserve Bank of India
had been receiving representations off and
on from Urban Co-operative Bank that
they may also be permitted to maintain
non-resident accounts in rupees. After care-
ful consideration it has been decided that
Urban Co-operative Banks with a minimum
working capital of Rs. 10 crores plus an
‘A’ audit classification conferred by the
Registrar of Co-operative Societies for two
cqnsequtive years and all State Co-opera-
tive Banks should be permitted to maintain
Non-Resident (External) Accounts and
Ordinary Non-Resident Accounts in
rgpees. Notification to this effect amend-
ing the Non-Resident (External) Accounts
Rules, 1970 was issued on 21st February,
1985 apnd published in the Gaz:tte on
9-3-1985.

Devaluation of Indian Rupee

. 4837. SHRI PIYUS TIRAKY : Will
the Minister of FINANCE be pleased to

state :

(a) the number of times Indian Rupee
has been devalued since independence; and

(b) the real value of a rupee now in
comparison to pre-independence ?

. THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

" (a) Since independence, the Indian
rupee was' devalued twice, that is on Sep-
tember 22, 1949 and on June 6, 1966. The
value of the Indian rupee since September
1975 is determined withe reference to a
basket of currcneies of India’s major trad-
ing partners, and ina regime of floating

exchange rates, the value of the Indian -

rupee has moved both ways in relation to
. the major currencies of the world.

-(b) The purchasing power of the rupee,
measured as the reciprocal of the All
India Consumer Price Index for Industrial
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Workers (with the current 1960 base shifted
to 1949 =100), was 14.06 paise in February
1985. There is no index of consumer prices
with August 1947 as the base.

Export of Diamond and Import of Diamond
Rough

3838. SHRI B. K. GADHVI : Will the
Minister of COMMERCE be pleased to
state :

(a) the quantity of diamond exported
every year from 1980 to 1984; '

(b) the quantity of diamond rough

imported in the country;

(c) whether importers of diamond rough
claim about 70 per cent as processing loss;

(d) whether any methodical study has
been made to estimate the correct percen-
tage of loss; and

(e) if not, the reasons therefor ?

THE MINTSTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P. A.
SANGMA) :

(a) Export of cut and polished dia-
monds from 1980-81 to 1983-84 wercas

follows :—
(Lakh Carats)
1980-81 41.51
1981-82 40.60
1982-83 46.56
1983-84 56.47

(b) The quantity of rough diamonds
imported in the country from 1980-81 to
1983-84 was :—

(Lakh carats)

1980-81 187.08
1981-82 263.55
1982-83 253.96
1983-84 283.79

(c) Manufacturing loss is estimated to
be in the range of 60 to 85 per cent
depending on several factors, such as qua-
lity and shape of roughs, the cleaving,
sawing and grinding processes, the quality
and type of equipment employed in cutting
and polishing and also the skill of the
cutters.

(d) and {e) There are widely varying
qualities of diamonds for which there can
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be no specific standard for determining the
extent of manufacturing losses.

Quota for Indian Garment Exports

3839. SHRI BANWARI LAL BAIRWA:
Will the Minister of SUPPLY AND TEXT-
ILES be pleased to state :

(a) the annual levels of quota for
each category and country for EEC count-
ries and USA in respect of garments exports
from India during 1984 and 1985 alongwith
the actual exports in each country during
1984 and till date in 1985 ; and
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(b) the percentage of Indian garments
exp rts subjected to quota restriction in
1982, 1983 and 1984 alongwith total exports
to each country giving break-up of exports
under quota and exports not subject to
quota to each country in each of the
above year ?

THE MINISTER OF STATE OF THE
MINISTRY OF SUPPLY AND TEXTILES
(SHR1 CHANDRA SHEKHAR SINGH) :

(@) and (b) Statement ‘A’ and Statement
‘B’ giving the requisitc information are
annexed. :

Statement—A

Details of Annual Levels and Actual Exports to U.S.A, and
EEC during 1984 and January. 85

(Oty. in 000 PCS)

1984 1985 January
Country/Category Base Actual Base Actual
Level Export Level Exports
US.A. "
335 1654 1599 1753 536
336 3029 2861 3241 772
338/39/40 13173 13083 13568 5038
341 28831 28260 29696 9618
342 3954 4121 4191 1158
347/48 2568 2642 2748 821
Total 53209 52566 65197 17943
Overall Gr. 11 107.00 109.22 114.49 36.04
(In Myse) (In Myse) (In Myse) (In Myse)
West Germany
4 2645 3079 2524 719
6 ; 1116 1144 1137 274
7 9454 3801 9505 654
8 9118 4330 9166 713
15-B 557 636 603 142
17 501 328 626 21
26 1856 988 1938 90
27 1643 933 . 1686 117
29 1496 259 1519 46
Total 28476 5498 28704 2776

Note : (In Myse) ;—In Million Square Yards Equivalent,
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(Q1y. in <000’ PCS)

1984 1985 January

Country/Category Base Actual Base Actual

Level Exports Level Exports
France
P 1613 1702 1652 429
‘6 527 323 558 68
7 3028 2010 3127 297
s 1189 686 1284 90
15-B T 401 112 424 14
17 457 .8 473 1
21 399 48 411 9
2% 650 117 689 36
26 1800 1299 1817 186
27 1147 659 1177 104
29 591 210 632 61
30-A 262 48 278 8
Total 12064 7222 12522 1303
Ialy
4 1013 714 1049 129
6 530 ' 343 553 8
7 1705 1163 1763 100

3676 898 3746 335
15-B 152 18 179 3
17 205 8 236 3
26 860 362 911 27
27 172 175 804 18
29 403 90 442 2
Total 9316 3731 9683 625
Bemelax
4 931 1028 953 319
6 348 335 354 50
7 3705 1007 3734 148
8 2954 3072 2993 563
15-B 210 85 222 4
17 ' 713 43 279 , 4
21 708 131 729 21
26 1027 . 140 1037 16
21 731 254 743 20
2 - 225 54 247 6

Total 1112 6149 *11291 1151
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(Qty. in *000° PCS)
1984 . 1985 January
Country/Category Base Actual Base Actual
Level Exports Level Exports
Deamark
4 306 203 313 73
6 137 162 139 33
7 561 471 570 65
8 594 391 601 99
15-B 67 80 70 13
17 55 47 60 2
26 209 83 216 20
27 200 200 204 22
29 82 86 90 22
Total 2211 1723 2263 349
United Kingdom
4 2719 2635 - 2767 704
6 512 728 539 149
7 11632 5316 11679 527
8 9019 10129 9094 2406
15-B 716 157 723 22
17 493 87 522 10
26 2014 1748 2048 130
27 1570 1443 1599 124
29 1110 400 1131 29
Total 29785 22443 30102 4101
Ireland
4 60 16 64 14
6 38 8 40 neg.
7 120 67 124 1
8 196 187 201 36
15-B 8 2 9 1
17 23 — 24 o
26 25 10 27 3
27 33 9 35 neg.
29 24 7 26 s
Total 527 306 550 55
Greece
4 47 28 52 .
6 52 9 54 neg.
7 80 69 86 5
8 40 9 49 —_
- 15-B 9 1 12 neg.
17 23 5 26 —
26 43 44 46 2
27 41 39 44 s
29 21 21 23 3
Total 356 225 392 15
Source : AEPC (Apparel Export Promotion Council)
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.. Statement—B

The Percentage of Indian Garment Exports Subject to Quota Restriction in 1982,
1983, 1984 Alongwith Total exports to Each Country

(QTY. IN 000’ PCS)

——

Country . Year Exports of Exports of Total
: Restrained Non-Restrained Exports
Items Items
Qty. % Qty. % Qty. %
@ @ 3) “4) ) (6) ) ®

U. S. A. 1982 41470 84.93 7361 15.07 48831 100.00
1983 68558 97.81 1535 2.19 70093 100.00
1984 75421 96.05 3101 3.95 78522 100.00
West Germany 1982 17482 717.53 5067 22.47 22549 100.00
1983 14779 77.57 4273 22.43 19052 100.00
1984 15498 68.17 7235 31.83 22733 100.00
France 1982 6872 75.96 2175 " 24.04 9047 100.00
1983 6715 73.66 2401 26.34 9116 100.00
1984 7222 66.66 3612 33.34 10834 100.00
Italy 1982 3735 67.37 1809 32.63 5544 100.00
1983 4600 74.06 1611 25.94 6211 100.00
1984 3731 69.08 1670 30.92 5401 100.00
Benelun 1982 5819  87.31 846 12.69 6665 100.00
1983 4689 81.41 1071 18.59 5760 100.00
1984 6149 74.97 2053 25.03 8202 100.00
Denmark 1982 1506 69.59 658 30.41 2164 100.00
' 1983 1646 65.53 866 34.47 2512 100.00
1984 1723 60.20 1139 39.80 2862 100.00
U. Kittgdom 1982 18234  88.09 2466 1191 20700 100.00
1983 16679 83.05 3405 16.95 20084 100.00

1984 22443 76.53 6882 23.47 29325 100.00

Ireland 1982 240  85.11 2 1439 282 100.00
1983 263 92.28 2 1.72 285 100.00

1984 306  75.93 97 2407 403 100.00

Greece 1982 80  70.18 34 2982 114 100,00
1983 119  100.00 nil  100.00 119  100.00

1984 225 90.36 2 9.64 249 100.00

Sweden 1982 3467 99.63 13 0.37 3480 100.00
1983 387 9719 95 2.81 3382 100.00

1984 4318 99.38 27 0.62 4345 100.00
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) , (2) 3 C)) (® ® ©)] ®)

‘Finland 1982 386 21.40 1418 78.60 1804 100.00
' 1983 1012 83.29 203 16.71 1215  100.00

1984 883 83.72 172 16.30 1055 100.00

Austria 1982 690 43.95 880 56.05 1570  100.00
1983 252 15.72 1351 84.28 1603  100.00

1984 243 19.52 1002 80.48 1245  100.00

Canada 1982 4097 92.38 338 7.62 4435 100.00
1983 5100 89.85 576 10.15 5676 100.00 -

1984 7367 €7.05 3621 32.95 10988  100.00

Non-Quota 1982 — == 59795 100.00 59795 100.00
Countries 1983 — — 48340 100.00 48340- 100.00
1984 = s 54385 100.00 54385 100.00

Grand Total 1982 104086 55.66 82902 44.34 186988 ° 100.00

1983 127691 66.01 65749 3399 193448 100.00
1984 145529 63.12 85020 36.88 230549 100.00

Source : Apparel Export Promotion Council.

Meetings of AEPC and Sub-Committee (ii) amount of TA/DA paid to mem-
3840. SHRI ANANDA PATHAK : Will . bers; and
the Minister of SUPPLY AND TEXTILES . ,
be pleased to lay a statement showing the (i11) expenses incurred for lunch etc. ?
following information separately for each
meeting « f the Executive Committee of the THE MINISTER OF STATE OF THE

Apparel Export Promotion Council and MINISTRY OF SUPPLY AND TEXHL_BS
Sub-Committees held during 1983, 1984 and (SHRI CHANDRA SHEKHAR SINGH) :

1985 npto: 26th Rebruary, 1985 :— A statement showing the required infor-

(i) date and venue of the Meetings; mation is attached.

Statement
Details of Expenditure on Meetings During 1983

No. Meetings Date Venue TA (Only Air Lunch Total
: fair reimbur- Expenscs
sement)

Rs. Rs. Rs.

“ @ @ @ . ® © )
1. [Executive Committee 24-01-83 Bombay 19852.00 3072.00  22924.00
Meeting 26-03-83 Calcutta 29772.00 5002.60 34774.60
13-05-83 Bombay 21678.00 2338.00 24016.00
14-07-83 Delhi 13438.00 2771.75 16215.75
20-08-83 Ashok, 20878.00 3121.00  23999.00

Delhi
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¢y @ 3 @ (O © O

29-10-83  Delhi 22544.00 3450 22578.50

16-11-83  Delhi 10696.00 72470  11420.70

14-12-83  Delhi 10638.00 1901.25  12539.25

30-12-83  Bombay 31996.00 2470.00  34466.00

2. Finance & Budget 07-02-83  Delhi 5428.00 5428.00
Sub Committee 13-06-83 Delhi 1666.00 1666.00
10-10-83  Delhi 3332.00 30.00 3362.00

3. Probe Committee 31-03-83  Delhi 5646.00 660.50 6306.50
27-05-83 Bangalore 8258.00 1913.95 10171.95

24-06-83  Delhi 3470.00 846.45 4316.45

03-09-83 Madras 4356.00 — 4356.00

22-12-83 Madras 8670.00 1328.60 9998.60

4. Advisory Committec 07-02-83  Delhi 3842.00 — 3842.00
(Export Promotion) 16-04-83 Delhi 1666.00 . 108.50 1774.50
Exhibition and 13-06-83 Delhi 8046.00 219.25 8265.25
Delegation Abroad 25+08-83  Dzlhi 1666.00 — 1666.00
02-09-83 Bangalore 5344.00 1057.10 6401.10

24-12-83  Madras 6304.00 444290  10746.80

5. Legal Sub Committee 27-05-83  Bangalore  4888.00 — 4888.00
04-06-83  Delhi 1666.00 — 1666.00

14-07-83  Delhi 9604.00 — 9604.00

23-07-83  Bombay 6570.00 1160.20 7730.20
6. Incentive and Draw-  (7-04-83  Bombay 4998.00 - 4998.00
back Sub Committee 22-07-83 Bombay 9466.00 — 9466.00

7. Quota Advisory 16-04-83  Delhi 7362.00 — 7362.00
Committee 13-07-83  Bombay 4998.00 617.50 5615.50
29-07-83  Madras 11036.00 11036.00

20-09-83  Madras 10242.00 1249.00  11491.00

19-11-83  Bombay 13046.00 13046.00

07-03-83  Bangalore 434 00 1027.25 1461.75

8. Appesal Sub Committee 22-02-83 Bombay 3754.00 - 3754.00
for 1980 Cases 04-04-83  Bombay 1498.00 —_ 1498.00

9. Staff Committee 06-07-83  Delhi 6398.00 166.15 6564.15
15-09-83  Delhi 2366.00 12.25 2378.25

17-11-83  Delhi 2256.00 — 2256.00

Total 349768.00 36281.80 386049.80
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Details of Expenditure on Meetings During 1984

No. Meetings - Date Venue TA (Oply Air Lunch Total
fare reimbur- =~ Expenses
-sement)
(Rs.) . (Rs.) (Rs.)
) (2) (&) (4) (5) (6) O
1. Executive Committee 06-01-84  Delhi 15654.00 - 4386.40  20040.00
Meeting 23-03-84 Bombay 27973.00 3641.50 31614.50
04-04-84  Delhi 18487.00 2597.00  21084.00
16-06-84  Delhi 23412.00 70.00  23182.00
27-07-84  Delhi 18681.60 2385.01 21066.61
09-08-84  Bombay 8142.00 3420.20 11562.00
20-09-84  Delhi 4032.00 — 4032.00
05-10-84  Bombay 16472.00 3014.00  19486.00
13-10-84  Bangalore  3618.00 — 3618.00
22-11-84 Delhi 18968.00 2509.65 21477-65
2. Quota Advisory 30-01-84  Delhi 13288.00 384.00 13672.00
Committee 22-03-84¢  Bombay 4904.00 462.00 5366.00
04-05-84  Delhi 4032.00 45.50 4077.00
09-08-84  Bombay 6720.00 3206.00  9926.00
20-11-84  Bombay 6664.00 3161.00 9825.00
3. Export Promotion 21-01-84  Jaipur 6310.00 2218.85 8528.85
Committee 29.05.84  Bombay 1666.00 2325.00 3991.00
15-10-84  Bangalore 6422.00 2642.10 9064.10
10-12-84  Madras 10698.00 1835.85  12533.85
4. Probe Committee 17-04-84  Madras 3938.00 123.70 4601.70
28-12-84  Delhi 4932.00 - 4032.00
15-06-84  Delhi — 132.00 132.00
5. Finance and Budget  05-03-85  Delhi 5924.00 ’ 28.00 2952.00
Sub Committee 16-07-84  Delhi 2366.00 — 2366.00
6. Appeal Sub Committee 30-03-84  Bangalore 456.00 1009.00 1465.00
for 1980 Cases 06-03-8¢  Delhi 6398.00 — 6398.00
7. Legal & Membership  23-02-84  Delhi 6890.00 297.71 7187.71
Committee 18-04-84  Delhi . 1666.00 C— 1666.00
g, Staff Committee 26-04-84  Delhi 1666.00 490.24 2156.24
06-10-84  Bomhay 523.00 523.00
9, Incentiveand Draw-  16-08-84  Delhi 3332.00 — 3332.00
back Conimittee '
10. Quota Audit Sub 17-01-84  Bombay 3332.00 — 3332.00
Committee v

Total 255843.60 40907.51  296751.11
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Details of Expenditire Incurred on Meetings During 1985
(Upto 28th February, 1985)

No. Name of the Date Venue TA Lunch Total
Meetings expenses
Rs. Rs. Rs.
1) @ 3) 4 &) 6 @)
1. Executive Committec (8-01-85 Bombay 22463.00 3314.00 25777.00
Meeting 26-02-85 New Delhi  25366.00 2287.50 27653.50
2. Probe Committee 04-02-85  Delhi 4032.00 — 4032.00
14-02-85  Delhi 2366.00 — 2366.00
3. Quota Advisory 05-01-85  Delhi 2348.00 — 2348.00
Committee
4. Export Promotion 08-02-85  Calcutta 1892.00 — 1892.00
Committee
Total 58467.00 5601 .50 64068.00

Source :  Apparel Export Promotion Council.

Inter-Siate Racket of Hashish Smugglers

3841. SHRI LAKSHMAN MALLICK :
Will the Minister of FINANCE be pleased

to state :

(a) whether any Inter-State racket of
High Quality Hashish smugglers have come
to the notice of Government particularly
in the Jammu and Kashmir region ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a) and (b) During the period from
19-2-1985 to 18-3-1985, a total guantity of
64.400 kgs. of hashish and 700 grams of
opium was seized and thirteen persons
including three women were arrested by the
Police of the Jammu and Kashmir State.

Smuggling Activites in Tripura

3842, SHRI G.G. SWELL : Will the
Minister of FINANCE be pleassd to state :

(a) whether a tiny market village, Bat
Tola in Tripura Lhas become a big smugg-
ling radial point for a big range ofgelectro-
nics and hard drugs and medicines ;

(b) whether there are a number of
other such centres in the North-East and
that insurgent groups in that area are
increasingly finding sustenance for their
activities in drug running into India ; and

(c) the steps, if any Government have
taken or are taking to combat the menace?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) :

(a) and (b) According to reports rece-
ived by the Government, foreign consumer
goods, such as, electronic items, cosmetics,
etc. are sold in some of the markets in the
North-Eastern region including Bat Tola.
However, there are no reports about open
sale of hard drugs and smuggled medicines.

(c) The drive against smugglers has
been intensified. Mass raids of shops dea-
ling in smuggled goods are conducted with
the help of the police and para-military
forces. The preventive and intelligence
machinery of the Customs Department in
the region remain vigilant with a view to
curb all smuggling activities. In addition,
the trends and pettern of smuggling are

. kept under constant review and appropriate

anti-smuggling measures are taken in close
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co-ordination with the concerned Central
and State Government authorities.

Deputation of Officials of Public Sector
Undertakings
3843. SHRI SATYENDRA NARAYAN
SINHA :
KUMARI PUSHPA DEVI :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government have decided
not to send Government officials to Public
Sector Undertakings on deputation as
reported in the ‘Economic Times’ dated
20 March, 1985 ;

(b) if so, the reasons for this decision;

(c) whether Government have any
alternative plan to man the Public Sector
Undertakings ;

(d) whether Government officials already
working in Public Sector Undertakings
will be called back to their parent branches;
and

(e) if so, the
which such new
force ?

date with effect from
system will come into

THE MINISTER OF STATE IN
MINISTRY OF FINANCE
JANARDHANA POOJARY) :

THE
(SHRI

(a) Govt. have already issued instruc-
tions that as a matter of general policy,
Govt. officials wishing to join public sector
can do so only on immediate absorption
in the concerned public enterprise i.e.
after resigning from their posts in Govern-
ment. However, in the following cases
deputation of Govt. officials to public
enterprises has been permitted.

(i) Deputation may be permitted for
a maximum period of three years
in the case of Chief Executives
and regional/zonal chiefs of Cent-
ral public enterprises who require
continuous liaison and coordi-
nation with State Governments and
where expertise acquired in the
State Government is needed for
organisational efficiency.

(ii) Deputation may also be permitted
in the case of Chief Vigilance
officers in all Central public

CHAITRA 29, 1907 (S4KA)
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enterprises ; the tenure of officers
of Organised Services appointed
to posts of CVOs in the public
enterprises should be the same as
the tenure that would be permissi-
ble in their cases on their deput-
ation to the Centre.

(b) The basis of general policy of
immediate absorption in the public enter-
prises laid down for the Govt. officials is
to secure better commitment from them
for the public enterprises in which they
are to serve.

(¢) The selection policy of the Govern-
ment for full-time Board level posts is
that unless markedly better candidates are
available from ouiside, the vacancies will
be filled up by promotion from within the
public enterprise and if internal candidates
are not available, preference wiil be given
to candidates working in other public
sector undertakings. Failing availability
of suitable candidates from public sector,
selections would be made from other
sources like Government and private sector.
For below Board level posts the public
enterprises make their selections.

(d) In respect of Govt. officials who
are already on deputation to Central
public enterprises, the existing terms and
conditions will operate. However, no

extension of deputation beyond the
period specified in their deputation
orders would be perimissible, except

in the case of CVOs in public enterprises
whose terms of deputation will be regula-
ted on the basis of tenure that would have
been permissible to them if they had been
on deputation to the Centre.

(e) The date of effect is March 6, 1985.
Yeleru Reservoir Project in Andhra Pradesh

3844. SHRI N.V. RATNAM : Will the
MINISTER OF STEEL, MINES AND
COAL be pleased to state :

(a) whether the State Government of
Andhra Pradesh has requested the Centre
for a loan assistance of Rs. 50 crores to
complete Yeleru reservoir project ;

(b) whether it is a fact that the above
project is essential for supply of water to
Visakhapatnam Steel Plant ; and

(c) if so, thc reasons for delay in
granting the above loan ?
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THE MINISTER OF STATE IN THE
DEPARTMENT .OF STEEL (SHRI K.
NATWAR SINGH) :

(a) and (b) Yes, Sir.

(c) In 1978, the Government of Andhra
Pradesh gave an assurance that it would
make water available in bulk at the plant
boundary at its own cost. So, the invest-
ment zpproved by Central Government for
the steel plant did not include provision
for any expenditure for ihe supply of water
(at the plant boundary). Therefore, the
Department of Steel had informed the
Government of Andhra Pradesh that it
would not be possible for the Visakha-
patnam Steel Plant Project or the Depart-
ment of Steel to provide any loan assistance
for the project. (Interruprions)

12.00 iurs.

Mr. SPEAKER : Don’t shoui. Plcase
don’t shout. I will listen, but don’t
shout. I will listen properly. Don’t
shout. If there is anything, I will listen.
If everybody speaks at the sam: time,

nothing can be done.

PROF. K.K. TEWARY (Buxar) : This
morning, a very shocking news has come
from Amritsar. An ex-Member of this
House and the General Secretary of AICC,
Shri R.L. Bhatia was badly wounded in a
shoot-out by extremists. Every day impor-
tant persons are being killed in Punjab.
The Home Minister is here, fortunately
present in the House. ./nferruptions) He
should make a statement. (Interruptions)

MR. SPEAKER : 1 apppreciate the
anxiety of the House. 1 appreciate it. I
know it.

. PROF. MADHU DANDAVATE
(Rajapur) : Prof. Tewary’s concern should
be taken note of. The citizens’ lives have
become unsafe. The Home Minister must
give an assurance that all possible steps
will be taken to ensure the safety of the
citizens. He is an ex-Member of Parliament
who was a colleague of ours in the Lok
Sabha and we must ensure...(Inferruptions)

MR. SPEAKER Please listen. You
must understand certain things. When I
give an assurance that I will listen to you,
why should you do like this ? This is a very
important thing.
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PROF. K. K. TEWARY
growing extremism there.

SHRI PRIYA RANJAN DAS MUNSI :
The Home Minister should make a state-
ment...

There is

MR SPEAKER : One thing 1 must
say : It is not a question of statement, it
is a question of action. What 1 mean is
that the life even of an ordinary citizen is
important. Life is given once. If it is lost,
it cannot be revived. So simple it is, that
we have to take care of it. The Home
Minister is here. He will realize the gravity
and the importance of all this. I think he
will take necessary steps.

(Interruptions)

MR SPEAKER : Why don’t you let
me finish ? Why are you getting agitated
about unnecessarily, when I am there to
espouse your cause here ? 1 am saying that
it is very important that the Minister takes
care of these people who go about with
unlicenscd arms. How long are you going
to allow these people to do like this ? What
is going to happen ? You have to take
stringent steps.

It is upto the Minister to take the
House into confidence on Monday. 1f he
has got the information today, he can
give it. I have asked him. He has not got
the latest information with him. Mr. Bhatia
is in the hospital. I do not know what his
condition is. We can only pray for his
recovery, and our sympathies are with
him. But until and unless the Minister
takes care,—these people who carry illicit
arms do not have any moral force, they
are immoral people, whosoever they are.

THE MINISTER OF STEEL, MINES
AND COAL (SHRI VASANT SATHE);
If you allow people to carry arms, there
will be no safety.

MR SPEAKER : Why can’t you do
something about it ?

SHRI VASANT SATHE : Yes ; let us do
something about it. Whether they are
licit or illicit arms, in Japan it is prohibi-
ted carrying of arms. If any aims are
carried, life will be unsafe.

MR SPEAKER : The whole House
must take cognisance of this issue. 1

. charge this whole House with this respon-
sibility, to take care of this matter.



217 Written Answers

PROF. MADHU DANDAVATE : Sir,
I now wish to bring to your notice a matter
about which all the Members of this Parlia-
ment will be concerned. It is a question
of dignity of Members of Perliament. I
have myself checked it. It concerns two
sitting Members of Parliament. Officials
mainly belonging to the Directo.ate of
Estates went to their house in 220 Vithal-
bhai Patel House ; and when they were
taking food, actually the food utensils
were thrown away. Their entire luggage
was brought. He said, I am an M.P. The
officers had the temerity to say, we have
seen so0 many M.Ps. It does not matter
even if you are an M.P. Today, it
is a mnember of the opposition ;
tomorrow, it can be a member of the
ruling party. We stand on the
dignity of the Members of Parliament and
therefore I want you to take a serious
note of that. Though I had given an
adjournment motion, at least his privilege
motion should be admitted.

MR. SPEAKER : I will look into it.

PROF. MADHU DANDAVATE : He
is a member who had suffered at the
hands of the officers. Lift to myself, I
would have offered physical resistence to
the officers. He did nod do it. He should
be allowed to have the privilege motion.
(Interruptions)

MR. SPEAKER : I have to safeguard
the honour of my colleagues, my members ;
they are very honourable people ; and
yesterday 1 looked into the whole matter
and did whatever I could yesterday itself.
Whatever way vou like me to do I will do
it that way also. We have got also- respon-
sibility on our shoulders. I think I will
speak to you in private also and discuss
it ; and then we shall take whatever steps
you suggest. I am in your hands : I told
you I will go along with you, whatever the
House says.

(Interruptions)

MR. SPEAKER : No, no, not like this.
I will never allow this thing like that.

SHRI BASUDEB ACHARIA : It is a
question of privilege.

MR. SPEAKER : Right. Even privilege
has to be established before a matter of
privilege could be raised. No. I have the
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highest regard for all this ; I also hold the
highest regard for my rules and regulations
and I.will do it whenever I a m satisfied.

SHRI AMAL DATTA : Nobody chal-
lenges your rules. It is the mcthod which
is being adopted....

MR. SPEAKER : I will do it, when I
am satisfied.

DR. A. K. PATEL : Under rule 388, I
have given a notice. (Interruptions)

MR. SPEAKER :
tions)

SHRI PURNA CHANDRA MALIK -

rose.

MR. SPEAKER : I think you are a
new member. I will look into it and T will
talk with you and then I will let you know.
(Interruptions)

MR. SPEAKER : I have not rejected it.

PROF. MADHU DANDAVATE : 1
have requested about his privilege motion.
When there is a prima facie case let the
concerned member who is an affected party
be allowed to say something.

MR. SPEAKER : 1 will let you know
when I will talk with you. If anything has
happened, then I will allow everything ;
even and I shall allow it to be sent to the
Privilege Committee.

PROF. MADHU DANDAVATE :
Well, you keep his privilege motion under
consideration.

MR. SPEAKER : That is what I have
said ; I have not rejected it.

SHRI BASUDEB ACHARIA : He may
be allowed to speak.

MR. SPEAKER : Not today. You are
an old member. [ never do it like this.
Did I ever allow this thing ? Am I going
to part with precedents ? Not allowed.

(Interruptions)**

I will see (Interrup-

SHRI PURNA CHANDRA MALIK :
Yesterday. (Interruptions)**

MR. SPEAKER : 1 have not allowed
yon. You are wunncesarily spoiling our
case. That is what 1 said, our case. Please
sit down. (Jnterruptions)**

**Not recorded.



219 Papers laid

MR. SPEAKER : I shall look into it
Don’ worry about it.

DR. AX. PATEL : I want to say some-
thing about Ahmedabad police atrocities.

MR. SPEAKER : No. I will find out.
Icannot do it like this. I cannot take
cognizance of it like this.

PAPERS LAID ON THE TABLE
[English]

Detailed Demands for Grants of Dephrt-
ment of Posts and of the Department of
Telecommunication for the year 1985-86

THE MINISTER OF STATE IN THE
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MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI GHULAM NABI AZAD) :
On behalf of Shri Ram Niwas Mirdha ;
I beg to lay on the Table :

(1) A copy of the Detailed Demands
for - Grants (Hindi and English
versions) of Posts for the year

- 1985-86. [Placed in Library. see
No. LT-735/85]

(2) A copy of the Detailed Demands
for Grants (Hindi and English
versions) for expenditure of the-
Central Government on Depart-
ment of Telecommunications for
the year 1985-86 along with
Appendix. [Placed in Library. See
No. LT-736/85].

Statements showing the action taken by Government on various Assurances and
Undertakings etc.

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFF-
AIRS (SHRI GHULAM NABI AZAD) : I beg to lay on the Table the following statements
(Hindi and English versions) showing the action taken by the Government on various
assurances, promises and undertakings given by the Ministers during the various sessions
of Lok Sabha :

(1) Statement No. XX—Eighth Session, 1982. 1
[Placed in Library. see No. LT-737/85].

() Statement No. XV—Ninth Session, 1982.
[Placed in Library. see No. LT-738/85]

(3) Statement No. XV—Tenth Session, 1982.
[Placed in Library. see No. LT-759/85]

(4) Statement No. XIV-Eleventh Session, 1982. Seventh

[Placed in Library. see No. LT-740/85] } Lok
(5) Statement No. X—Twelfth Session, 1983. Sabha
[Placed in Library. see No. LT-741/85]
(6) Statement VIII-Thirteenth Session, 1983
[Placed in Library. see No. LT-742/85]
(7) Statement No. VII—Fourteenth Session, 1984.
[Placed in Library. see No. LT-743/85) . J
(8) Statement No. lII—Fifteenth Session, 1984. Eighth
[Placed in Library. see No. LT-744/85] } Llogk .
(9) Statement No. II-First Session, 1985. Sabha.

[Placed in Library see No. LT-745/85]

Annual Report and Review on the working of the Rubber Board, Kottayam (Kerala) for
the year 1983-84; Statements showing the reason for delay in laying rhe papers.

- THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
SUPPLY (SHRI P. A. SANGMA): 1 beg to lay on the Table :

(1) (i) A copy of the Annual Report (Hindi and_English versions) of the Rubber
Board, Kottayam, (Kerala) for the year 1983-84.
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(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working
of Rubber Board, Kottayam
(Kerala) for the ycar 1983-84.

(2) A copy of the Annual Accounts
(Hindi and English versions)
of the Rubber Board, Kottayam

(Kerala) for the year 1983-84
together with Audit Report
thereon.

3) Two statements (Hindi and

English versions) showing the
reasons for delay in laying the
papers mentioned at (1) and (2)
above. [Placed in Library. See
No. LT 746/85].

12.08 hrs.

[MR. DEPUTY SPKEAKER i: the
Chair]

MATTERS UNDER RULE 377
[Translation)
(i) Famine conditions in Maharashtra

and need to take relief measures for .

farmers.

SHRI VILAS MUTTEMWAR (Chimur):
There has been famine in Maharashtra
continuously for the last four years
with the result that the farmers there have
been facing starvation. Not only are they
not being provided assistance by the
Government, they are also being forced to
repay their loans. The amount of the loans
along with interest thereon has increased
fourfold. Money is being collected from
them in the name of Survey Tax, E.G.S.
Tax, Irrigation Tax etc.

The condition of the farmers has be-
come so miserable that they are not in a
position to buy seeds even. I, therefore,
request the Government to direct the Maha-
rashtra Government to postpone imme-
diately all recoveries. The Central Govern-
ment should make available seeds and
fertilisers to the farmers for sowing purposes
and the loans of the banks and other finan-
cial institutes in their names should either
be written off or at least the entire amount
of interest should be waived and recovery
of the loans stopped forthwith. At the
same time recomstruction of small ponds
should also be started promptly under the
Employment Guarantee Programme.

(ii) Need to establish industries in Khaga-
ria (Bihar) for its development

DR. C.S. VERMA : Mr. Deputy Spea-
ker, Sir, Khagaria is an underdeveloped
discrict of Bihar. There is total lack of
industries there. Irrigation facilities are
also not adequate. The raw material availa-
ble in that area too has not been exploited
fully and industries based 02 those mate-
rials are also not being set up there. One
of the reasons for the backwardness of
Khagaria is that the Master Plan has not
been enforced there. I, therefore, appeal
to the Government that the Master Plan
should be enforced there and industries
should be set up for its development. The
Central Government can develop the area
by bringing Khagaria Parliamentary Cons-
tituency under its Plan. Otherwise this
area will remain underdeveloped.

[English]

(iii) Need to direct the Government of
Rajasthan to help farmers whose crops
were damaged by hailstorms

SHRI RAM SINGH YADAYV (Alwar) :
There have been widespread hail storms in
the State of Rajasthan in the last week of
March and the first week of April, 1985.
Hail storms had caused hundred per cent
to 75 per cent damage to the crops of
farmers of districts of Alwar, Bhartpur, Sikar
Jhunjhunu and some other districts also.
Farmers invested huge money in purchase
of hybrid seeds, fertilizers, pesticides and
diesel oil for their agricultural operations.
Farmers whose irrigation wells are electri-
fied have to pay the electricity charges now.
Farmers who had takcn on loan, diesel-
engine pump-sets, or electric motors from
the Land Development Banks or other
Commercial Banks have to pay instalments
of loan. Village Co-operative Societies’
dues are also to be paid by them in the
instant month or next month.

But total devastation of crops by hail-
storms has rendered the farmers penniless.

Provisions of existing famine Code not
provide for financial assistance or compensa-
tion for damages unless the damages to
crops had exceeded more than fifty per cent
of the total area of crops sown in a parti-
cular Revenue Village. There is no provi-
sion in the Famine Code to compensate a
farmer on the basis of damages to his crops
grown over individual holdings.
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1, therefore, urge wupon the Union
Government to amend the Famine Code and
also to send a study team immediately to
assess the damages caused by hail-storms. I
also request the Government of India to
direct the Government of Rajasthan to pay
compensation immediately to the farmers of
the State whose crops had been damaged
by hail-storms and to suspend recovery
of all sorts of loans either of co-operative
societies and Cooperative Land Develop-
ment Banks or of Commercial Banks.

[Trans!ation]

(iv) Need to start works under NREP in
Bundelkhand (Madhya Pradesh) to
provide jobs to people

SHRIMATI VIDYAWATI CHATUR-
VEDI : Mr. Deputy Speaker, Sir, the crops
in Tikamgarh, Chhatarpur, Panna districts
of Bundelkhand Division have almost been
damaged due to failure of rains. In these
districts there are no other sources of
irrigation also. People there live in abject
poverty. There are no other means of live-
lihood. If relief works are not started
immediately on a large scale under NREP
in those areas, the poor people will become
victims of unemployment and starvation.

I, therefore, urge Government that
in order to start maximum relief works in
those areas, they should provide more and
more money to the State Government so
that the people may be provided with
livelihood and food.

[English]
(v) Menace created by the tigers around
the Sunderbans Tiger Project in West
Bengal and need to take measures to
save people and cattle.

SHRI SANAT KUMAR MANDAL
(Joynagar) : The Sunderbans Tiger Project
in West Bengal is quite a laudable venture
and a great tourist attraction. But presently
the rise in the tiger population in the area
has posed a great threat and menace not
only to the human beings but also to the
cattle going astray. This area mostly lies
in my constituency. Recently, there have
been some fatal incidents where not only
cattle grazing in the jungle but also a
number of villagers have fallen victim to
the ferocity of the tigers. A stage has come
when the people are mortally afraid to go
into the forest either to bring back forest
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produce or fish from the streams flowing
there or take their cattle for grazing. This
has also spread some sort of terror in the
minds of the village folk surrounding the
forest reserve. It is high time that Govern-
ment took some positive steps to resettle
the villagers living on the periphery of the
forest or alternatively provide some warning
system and position some forest guards to
protect the people living in close proximity
of the forest reserve.

[Translation)

(vi) Famine conditions in hill areas of
Uttar Pradesh and need for relief
measures.

SHRI HARISH RAWAT (Almora) :
Mr. Deputy Speaker, Sir, in the hill areas
of U.P., acute famine conditions have
arisen. In the areas which depend on rains
for agriculture, the foodgrains production
is already less than the requirement but
with continuous drought for two years, the
situation has become grave, Rabi crop has
been only 159,. The prospects of Kharif
crops are almost nil. Even fodder is not
available. The drinking water resources
are getting dry. I, therefore, urge Govern-
ment that :

1. the quantity of wheat and rice
being sold per unit through fair
price shops in this area should
be doubled ;

2. Work-days under the NREP and
RLGEP should be increased to
the maximum possible extent ;

3. the afforestation programme in
this area should be enforced as a
crash programme ;

4. these areas should be declared as
famine affected areas and large
scale relief works should be star-
ted here ;

5. the Central Government and the
State Government should provide
special grants for the supply of
drinking water ; and

6. the recovery of loans from the
people should be postponed.
(vii) Need {to opena Postal Division in
Orissa

SHRI JAGANNATH PATTNAIK
(Kalaha}ndi) :* Kalahandi district in Orissa

*The Speech was orignially delviered in Oriya.
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has remained backward in som: fizlds and
more particularly: in tclecommunication
sector. There are many villages in this
district without branch post offizes.
Similarly the work load has increassd in
many branch and sub post offices. It is
very necessary to upgrade thosz post
offices. But it is a matter of great regrect
that no step has been taken for the upgra-
dation of those post offices.

The reasons are not far to seek. It is
all happening due to the absence of postal
division in Kalahandi. Postal divisions
have been set up in all districts in the
State of Orissa except Kalahandi. The
people of this district are very much agi-
tated over the inordinate delay in opening
postal division.

Kalahandi is rich in minerals and
forest wealth. There are many cultural and
educational institutions in this district. If
the existing post and telecommunication
system is not improved, the people of the
district will continue to suffer.

In view of this I demand that a postal
division should be opened for Kalahandi
district without any further delay.

[English]

(viii) Acute shortage of power in Uttar
Pradesh particularly Shahjahanpur and
need to divert power from other
States.

SHRI JITENDRA PRASADA (Shahja-
hanpur) : I would like to draw the atten-
tion of the Government to the acute
shortage of power in the State of Uttar
Pradesh and particularly in the District
of Shahjahanpur, U.P. which is getting
electricity for not more than six to eight
hours a day.

Due to shortage of power lakhs of tons
of potato being damaged in cold storages.
There is acute scarcity of drinking water
in urban areas. Harvesting operations of
wheat are being hampered and irrigation of
standing crops is not being done. Crime
rate has increased and industries are facing
permanent closure. '

I demand that immediate steps be taken
by the Central Government to divért power
from other States without delay so that
the situation faced by the entire State and
particularly Shahjahanpur district s
avoided,

12.20 hrs.

DEMANDS FOR GRANTS (GENERAL)
1985-86 [Contd.]

[English]

(i) Ministry of Industry and Company
Affairs —Contd.

SHRI PRIYA RANJAN DAS MUNSI
(Howrah) : Mr. Deputy Speaker, Sir, the
new industrial policy, after 1980, we are
expecting very shortly now, and before the
industrial policy is formulated, I will make
certain suggestions for the consideration of
the hon. Minister.

This is the year of centenary of Indian
National Congress and I hope the Govern-
ment will take it seriously to see that the
dreams of Pandit Jawaharlal Nehru for a
modern India, and a self-reliant economy,
which was the dream of Indira Ji and which
is now being pursued by the present leader
Rajiv Ji, are taken into account to see that
in the new industrial policy which is being
formulated, major emphasis will be-given
on public sector. T am sorry to mention it
because there is a talk going on in the
press for the last two and a half months
that possibly we have suddenly become a
little apathetic towards the growth of the
Public sector and that we are thinking of
laying much more emphasis on private sector.
Well, I am not opposed to thé idea of
encouraging the private sector for rapid
indusirial growth and productivity, but not
at the cost of expansion and growth of the
public sector. I have also to mention here
that a tendency has developed over the last
few years to discourage all kinds of nationa-
lisation, to discourage all kinds of take-
overs, to discourage all kinds of mange-
ment control by the Government. After all,
what is the private sector ? The private
sector in Ilndia is no more a private sector
in its true sense of private capital, as you
find in any European or Western part of the
world, the private sector concept in India

“is the concept of the public sector in the

sense tnat the money that you put into
the private s:clor units, is largely from
the public financial institutions and the
banks. The only thing is that the manage-
rial efficiency and the control do not lie
on the Government, they lic on the private
people. So, I.do not understand giving
more emphasis on private sector by putting
more of the people’s money without having
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the Government control there, and thereby
discouraging the nationalisation and take-
over. How does it help us to reach our
goal of a just society, if not a socialist
society ? I, therefore request the hon.
‘Minister not to get tempted or be carried
away with the idea that mzre nationalisation
will not help the country. On the contrary,
I can say that if the financial control and
administration is very effizient and the perks
and other benefits which are provided in
private sector, are provided in the public
sector uadertakings also, T am confident
that we will yield much more result as
compared to the private sector. The private
sector is yielding all the results at the cost of
the public sector. The actual benefits of the
key industries in the public sector where
the Government is keen to see results, go
to the private sector which does not invest
its own capital but get the money from the
public financial institutions and deprive the
public sector of that benefit. Therefore, I
will request that while the Government
formulates the national industrial policy,
it should at least see that in the centenary
year of Congress, the major emphasis is
given on the public sector, thereby ensu-
ring the people that we are noi deviating
from our path and from the commitments
of late Pandit Nehru and Indira Ji.

I will deal with only one aspect in this
debate and that is about the sick industries.
For the last one month 1 have bzen reading
in the newspapers that somehow the Ministry
is thinking of saying good-bye to the sick
units. Why ? Who made the units sick ?
What is the responsibility of the Govern-
ment 2 I can tell you that it is not just
because of political reasons that the State of
Wesi Bengal has been adversely affected by
sick units. 1 may have my diffcrences with
the West Bengal government led by CPI (M),
I may have quarrels with them, I may make
responsible for many other things, but I
want to tell you one thing for which the
Government of India cannot shirk its respon-
sibility, and that is that the crime that
West Bengal has committed is that it was
never parochial, it never talked of caste,
it never talked of communal passions, it
never talked of regional passions. I can
substantiate with all the documents that
during last ten years, there have been many
parts of India which started regional
movements, which started  communal
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campaigns, which started [linguistic and
chauvinistic movements, and then out of
those movements, in compromise with the
Government, they got number of industriecs
Is it the way that youare going to soive
the problems ? What happened in Assam ?
What is happening in Punjab. We are trying
to compensate the problems not only
politically but also economically, by
making much more announcements in
railways and other sectors. What I am trying
to emphasise is that it is W:st Bengal
whose economy once gave life to the entire
nation’s wealth, right from the days of
the national struggle, and it is because of
that that the East India Company went
there to rob and plunder the whole wealth.
But what is happening now ? After the
partition of India the textile units started
winding up from that part of the country
because of many problems. The key
industries could not stand because of lack
of financial support.

Mr. Minister, if you kindly read out
the figures in your reply, it will be obvious-
ly found that the investment that the
Industrial Credit Corporation of India
made in Western India, North India in
comparison to ithe East India is much
more. I can substantiate that it is low in
East India, because West Bengal does not
believe in parochialism, chauvinism and
communalism. That is why vou are not
showing much interest to solve their
problems. Had it been the case of any
other part of India, you would have faced
a severe rocking situation in the country.
But it does not mean that we will be
facing the penalties year after year.
Investment by the IDBI, investment by
the ¥CCI is marginal so far as Bengal is
concerned and in totality it is the lowest
in Eastern India. This is not helping you
to achieve national unity, which is our
desired goal. You have to look into this
aspect and do not blame every time this
thing and that thing. Therefore, my
request to you is to take care of the

 investment programme of these institutions

so far as Bengal is concerned.

I am grateful to Indiraji that when in
1971 West Bengal went into great turmoil,
it was Indiraji who went to West Bengal.
She had seen serious situations of the
industrial empolyees and the people
suffering theré. She instituted an institution
called the IRCI known as the Industria
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Reconstruction Corpotation of India and
now known as the IRBI. Sir, I was shoc-
ked to know last month when I met them.
They say that they have changed their
policy to monitor any unit any more. They
will give the money and that is all. They
will not monitor. How can they avoid
this responsibility ? This is not the reason
for which the IRCI was made. This.is not
the reason for which the IRBI was made.
This 1s absolutely nonsense. I can cite you
one instance. I represent Howrah constitu-
ency, which is the largest industrial city
and most skilled labour are available
there. In that constituency there are a
number of Government units also. I will
come to them later. There the IRCI
financed units which are making profits.
When they start making profits, IRCI
winds up its show. I give you one instance
of Indian Machinery. It was founded by
the great industrialist called Lala Mohan
Das. Indian Machinery was financed by
the IRCI. It competed with Avery India
and produced and manufactured good
number of machines and showed profits
last year and competed with all the private
sector. And when I told them, now that
it has earned profit and a good establish-
ment is there, why don’t you go and back
them up, they have started withdrawing
from the scene. Is it the way to help the
industries ? Is it the policy of the Govern-
ment ? So, I would request you to compel
the IRBI once again that wherever they
put money, they should also seg that the
financial control is also provided by them.
Besides technical assistance should also be
provided by the IRCI to manage the
whole unit. Otherwise it is no use just to
give money to the private management, who
will take the whole money, siphon the
whole amount and thereby make the unit
sick. This is what is happening in West
Bengal. One after another banks have
come forward, Public financial institutions
have come forward providing money to
the old management, who are just trying
to take the money home: back and make
the units sick. This is not fair. Therefore,
I have got three suggestions to offer to
the hon. Minister. First you kindly
appoint a committee immediately involving
the representatives of the Finance Minis-
try, Commerce Ministry. Ministry of
Supplies, becausc DGS&D. is the most
important wing so far as the sale of the
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small-scale industries’ product is concern-
ed and have a coordination bureau to
examine the establishments of all the closed
and sick units of Bengal. And then take
decisions like this : First, the units which"
you find viable, provide them with resource
and assistance with the new management
provided that the technical and financial
authority is from the Bank or the public
financial institutions and not with the old
management. As our Prime Minister and
the Finance Minister have said bad manage-
ment is like bad currency and we should
throw them out. Do it appropriately as
far as ihe sick units are concerned. Second-
ly the units which you find are not
exactly viable and they produce out-dated
products, kindly see whether some
diversified arrangement through moderni-
sation can be made to make them viable.
If you do not do it, I am telling you in
this House, I am afraid Bengal will
witness the same serious turmoil witn
violence which it had witnessed during
1961 and 1971 risking the life of a number
of people through the so-called Naxalite
movement after the frustration of the
voung people. You should not have the
tendency to treat them as if such a
movement has been destroyed and is over.
If you do not look into these problems
you will provide them another opportunity
to create turmoil and the same kind of
thing can be repeated once again. So,
kindly see from above the barrier, of
political party and politics and take care
of this problem seriously.

In my constituency there are presti-
gious engineering uvnits called Hooghli
Dock Engineering and Port Engineering.
They have shown results. I visited last
weck my constituency and had been to
those units. The Executive Directors
appointed there will retire after three to
four months and are not taking interest
in thc expansion of these units. J will
requesi the hon. Minister to visit these
units after the session and see what is
actually happ:ning there with the help of
the bureaucracy. I am sorry to mention
that some Members of the bureaucracy
in the Ministry of Industries have their
own personal interest and gains. I do not
like to mention their names. They are
tagged with some officials and Chairmen
of some bodies in Bengal and are working
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for their personal gains. I can substantiate,
if necessary, if the Minister wants
confidentially, how nefarious these deals
are being struck so far as the Tyre
Corporation of India is concerned, so far
as Andrew Yule is conccrned, so far as
India Paper Pulp is concerned. Wide-scale
fissiparous tendencies are there, a gang
of people are there just to loot the money
of the Government of India and to make
these units sick. A number of people are
visiting the countries of the world in the
name of industrial tours just to make
their personal gains. This is happening.
You kindly take care of these units. I also
request that you do take initiative to
nationalise India Machinery which are
showing some profits with the help of
IRBI.

Sir, about the Burn Standard company,
in your Report of the Heavy Engineering
you have said, this unit is very good, but
it depends on wagon supply of the
Railway. Now the Raijlway is not giving
you wagons. This unit is going to die.
How can you help this unit ? So, I would
request -the hon. Minister once again
without referring to .any other aspects :
Please do save Bengal from the industrial
crisis, please do have a Committee to
examine the sick units programme, please
do see that the public financial institutions
change their habit and the policy and they
make a total departure from the past to
take up the comprehensive issues of the
sick industries and to appoint the financial
monitor as well as the administrator.

MR. DEPUTY-SPEAKER : I will only
refer to one issue and then conclude
within a minute.

In respect of textile industry a kind
of importance is given by the Government
of India. But So far as Jute and Tea
industry is concerned, I am sorry to say—
don’t misunderstand me as parochial—
you don't give that much importance as
you give for sugar and textiles. Why is it
s0 ? Why time and again 13 dying units
of the textile industry in Bombay are taken
over and 14 units of sugar are given
incentive and jute, tea and engineering
units in Bengal are deprived of such
treatment ? If you go on doing it, the
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political parties will defend the country
for integration, but don’t rule it out that
forces are working with the Hhelp and
machination of other fissiparous forces
around North Eastern India, they may
inject their bad blood in Bengal. So, time
is there. Kindly save it, and also make

an inquiry in one textile unit, the Reli-
ance Textiles. They have established
collaborations outside and are trying to

take advantage of thc Government, and I
demand a positive inquiry into the licence
they have obtained which they are using
for their expansion programme of collabo-
ration with outside countries s¢ far as
Reliance Textiles i1s concerned, mostly are
fake names.

With these words I conclude and 1
request the hon. Minister, if not request,
I beg of him : Kindly you yourself visit
Bengal and sit with the Government of
West Bengal, with other trade unions and
the M.Ps. of this House who are from
Bengal and see how you can save the
industrial climate of West Bengal and
specially the sick units of Bengal.

[Translation}

*SHRI1 P. APPALANARASIMHAM
(Anakapalli) : Mr. Deputy Speaker,
Sir, we are discussing Demands for Grants
pertaining to the Ministry of Industry
I want to say a
few words about the Industries.

Sir, industry is next only to agriculure.
So the development of industries in the
country is highly essential. Unfortuna-
tely, there are many states in the country
which have not witnessed industrial pro-
gress. That is one reason why we are so
much backward economically as compared
to the industrialised nations of the West.
Prosperity of any nation is dependent on
the industries it has.

The major industries, medium indus-
tries and minor industries—all are important
in their own way and hence all the steps
must be taken to develop these industries
in the country.

One of the burning problems of the
country is that of unemployment. This
problem can be solved to a great extent by
going for a massive industrialisation progra-
mme. Industrial estates must be established

*The speach was originally delivered in Telugu.
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throughout the country. It must be the
endeavour of the government to see that
at least hundred major industries are
established in the States and that every
village in the country will have atleast
one small scale industry. There will be
uniform devclopment of the country by
doing so.

Sir, tliere are many persons in Andhra
Pradesh and Madhya Pradesh who were
issucd licences to start new industries.
But these persons are not getting any
assistance from the financial institutions.
So the Government must see to it that the
persons who have already been given
licences are extended financial assistance
simultaneously. Also, Sir, there are many
persons who have applied for licences to
start new dindustrics. To encourage such
persons, the required licences should be
issued without any more delay. 1 feel
these steps are very much essential for
rapid indusirialisation of the country.

Sir, I want to draw the attention of
the hon. Minister towards one important
problem. At present, more land than
what is required by Public Sector industry
is being acquired by the Government.
What is the necessity for the Government
to acquire more land than actually requir-
ed for the industry ? Many pcrsons are
being deprived of their land for no reason.
It should not happen. Hence I request
the Government not to acquire even an
inch more of land than required for
setting up industries.

Sir, K.D. Peta which is in Vizag dis-
trict of Andhra Pradesh, is most suit-
able for the establishment of Alumina
Factory. Raw material required for this
industries is abundantly available
in this area. Experts’ Report on this
Plant also favoured K.D. Peta for the
establishment of Alumina Plant. But so
far nothing has materialised. I request
that steps be taken immediately to establish
Alumina Plant at K.D. Peta.

I take this opportunity to plead for
the establishment of Coach Factory at
Kazipet in our State, which is lhe most
suitable location for this purpose.

Sir, barring Maharashtra and Tamil
Nadu, all the States in the country are
backward. Rapid and uniform industri-
alisation of all these States is very much
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necessary if the country is to become
economically sound. Our beloved leader
Shri N.T. Rama Rao toured United States
last year in order to encourage the Indians
especially Telugu people to come forward
and contribute for the industrialisation of
the land of their origin. Needless to say,
the response from them was overwhelming.
So also, at the Central level, the Govern-
ment must take steps to encourage the
Indians settled abroad to set-up industries
here. It will also go a long way in rapid
industrialisation of the country.

Sir, I conclude by thanking you for
giving me this opportunity.

[English]

SHRI ASUTOSH LAW (Dum Dum) :
Mr. Deputy-Speaker, Sir, the discussion
on the Demands for Grants of the Ministry
of Indusiry and Company Affairs is the
most important thing. In the Eastern
region, most industries, particularly a
large number of heavy industries and a
large number of small scale industries are
either sick or becoming sick. I request the
hon. Minister that more allocation should
be made, more grants should be. made to
the sick industries. The burning question
today in Eastern India is what is to be
done with all these sick and closed units.
The situation has worsened to such an
extent that within a few months more
industries will be closed due to sickness
unless proper financial assistance is given
to those industries.

Sir, in West Bengal, particularly from
the constituency wherefrom I have come,
Dum Dum, is known as the most impor-
tant industrial belt in West Bengal. About
3,000 small or medium-size industries are
closed or sick or becoming sick. Heavy
industries which are situated in the indus-
trial belt of West Bengal, particularly in
my constituency, are either sick or are not
functioning well.

I can give you an example of one
of the most important and renowned
industry that is Jessops & Co. In this
Company previously, the total working
strength was 12.000 It has now been
reduced to 9,000. Whereas the managerial
posts have gone up from 600 to 1200, the
workers’ strength has gone down from
8,000 to 6,000. The policy that we are
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adopting today, to streamline the industry
and to save the sick industry, requires
that ‘more allocation should be made.

Now when we are discussing the Grant
of the Ministry of Industry, one has to
take a pragmatic view. If we find that
all those sick industries or closed indus-
tries cannot be revived through the help
of financial institutions or through the
help of Government, the private sector
should be given more incentives and some
allocation of money should be made in the
Grant so that the private sector can come
forward to take up those sick industries.
If they find that any of those sick indus-
trics which are sick can be made viable,
they can take up those sick industnes
or they can amalgamate them with their
profit-making industries if possible. But
obviously no private sector will come for-
ward to také up any sick industry unless
and until a proper allocaiion is made
so that some incentives either financial
or help through financial institutions or
by the Government is given to the pr‘ivate
sector.

One more thing that the hon. Minister
should consider is the re-education of the
industrial worker. In case a company or a
factory is closed or itis closed for some
time, then a scheme should be formulated
for the skilled labour to give them educa-
tion which I am defining as re-education
so that, if necessary, during the period
of closure or during the period of lay-off,
the workers may be traincd in some other
field or industry and, if possible, they
¢could be absorbed there. That will mini-
mise the burden of labour; that will mini-
mise the misery of the workers. You will
appreciate that if a factory or some small
industry or a big industry is closed for
years together, what the misery of the
workers how many peopie suffer and what
is the position of their families. Therefore,
I request the Minister concerned to consi-
der to allocate some money so that in case
of closure of a company, the workers can
be re-educated and the cost of re-education
could be provided by the Government as
‘also by the employer so that, in future,
these workers will not suffer if a company
is closed. '

Another suggestion that I want to make
is that in order to revive the industrial
atmosphere and to revive the sick and
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closed units—particularly, I am referring
to the eastern region of the country—some
drastic change in company law or corpo-
rate law is also necessary. Although it is
out of place, I feel it necessary to suggest
that there is 2 need for an amendment in
the Company law. Without amending the
Company law, we will not be in a position
to save sick industries or closed industries.

We find that in the present Budget
sufficient incentives have been given to the
corporate sector, But we cannot presume
that these people are good boys and they
will plough back money, if they make
profit. Taking advantage of this Budget,
whatever profit they will make, it cannot
be‘ presumed that they will plough back
this money. Some restriction has to be
rut so that these industrialists when they
make profit cannot take away the money
fromthe company. They will have to rlough
back this money towards the benefit of

the country and the further development
of the industry.

It is most important that in order to
revive the sick industries and the closed
units, a High Power Committee should be
appointed by the Government with a
time-bound programme. Merely appointing
a Committee will not do. This Committee
should go deep to see what are the reasons
and problems. This Committee must come
up with the report within a time-schedule
and the report should be submitted so
that in future we will be in a position to
know what are the reasons for so many
small-scale industries to be closed in the
Eastern region.

Another important point that 1 would
like to mention is that the erratic policy
of the banks is creating trouble in the
industrial field. If the hon. Minister kindly
considers this position and looks at the
reports of the various companies and
industries, he will find that due to the
erratic policy of the banks, most of the
small units and some of the big industries
are ejther becoming sick or closed. The
banks and the financial institutions should
also consider whether the accrued interest
on the loan taken by the sick industries
can be written off. This would help the
industries in our country, particularly in
the Eastern region.

The Eastern region particularly West



237 D.G. (Genl), 1985-86 CHAITRA 29, 1907 (SAKA)

Bangal, is backward in industrial growth.
If we cannot.save West Bengal and the
Eastern region, the impact will ultimately
come to the entire industrial policy of the
country. Therefore, more allocation of
funds should be made to the Eastern region
for the development of industries. If it
is found that the sick industries should
be given more financial assistance, it should
be given.

SHRI AMAR ROYPRADHAN (Cooch
Behar) : Sir, India’s economy is based
on mixed economy and our industrial
policy is also based on that economy. At
least on paper and also in its pronounce-
ments, the Government has said so long
that the public sector is the core of India’s
industrial development though in practice
it is helping the multinationals and the
FERA Group. It has now come twice
openly to help the multi-nationals and
the FERA Group. There is no hide and
seek policy in this regard.

On 15th April, 1985 at the Round Table
Discussion organised by the European
Marketing Federation Foundation (EMF)
the hon. Prime Minister openly invited
the foreign industrialists to India foreign
inflow to India. It is now crystal clear
that India’s industrial! policy has divorced
the public sector and is in favour of the
muiti-nationals and the FERA Group.
The industrial lobby of USA, France,
Italy and Japan are very much happy with
the new industrial policy of India. Through
you, Sir, I would like the hon. Minister
to take note of what the Wall Street
journal has stated; the journal is so happy
that it has labelled India’s industrial
policy as ‘Rajiv Reagan industrial policy’.
I think, it is a correct label that has been
given by the Wall Street journal ; it has
given correct Ag Mark, Right label.

Now let me come to non-industry
districts. 1 come from a no-industry dis-
tricts—Cooch Behar. There is a policy
regarding no-industry districts. In this
connection I would like to draw the atten-
tion of the House to what the hon. Minis-
ter has stated in reply to Qn. No. 363
dated the 9th April; he has stated that in
this country there are 90 no-industry dis-
tricts. And if you go through the list
minutely, you will find that 37 districts
are in the backward areas of north Bihar,
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north Bengal, Sikkim and the north-eastern
region, i.e., Assam, Meghalaya, Manipur,
Mizoram, Nagaland, Arunachal Pradesh and
Tripura. Since 1956 they have been announ-
cing that it is their motto, it is their aim,
to set up industries in backward areas,
in no-industry districts, to remove regional
imbalances. But you cannot deny that the
eastern region, particularly the north-
eastern region, is the most neglected area
in this respect. If you go through the
figures, they will find that, in 1979-80, there
were 102 no-industry districts and in 1985-
86 there are 90 no-industry districts. Cer-
tainly, it is not a good or rosy picture. In
the last six years, only 12 no-industry
districts have been turned into industry
districts. There are still 90 no-industry
districts. How long- will it take to turn
them into industry districts ? At the rate
of two per year, which is the present rate,
it will take 45 years. So, by 2030 there will
be no no-industry districts of course, if no
new no-industry districts come up in the
meantime. This is your efficiency. You
have been promising in this august House
since 1980 that you will make all no-indus-
try districts into industry districts, but you
have failed in this respect. It is clear that
you have no intention of making the no-
industry districts into industry districts in
the backward areas.

Now let me came to another point,
namely, sick industries. It is a fact that
West Bengal is on the top of industrial
sickness. What is the reason for it ? As
my friend, Mr. Priya Ranjan Das Munsi has
stated, it started since 1950 when you made
freight equalisation in respect of coal and
steel. You will be astonished to know that
till now coal and steel prices in West
Bengal and paricularly in my constituency
of Cooch Behar or in Darjeeling in North
Bengal are higher than the prices in
Punjab. Coal producing area is in West
Bengal. Steel producing area is in West
Bengal. But they will have to pay much
more than the people at the other end.
Whether it is Punjab or Rajasthan, they
pay less. That is thc main reason. From
that day in 1950 when freight equalisation
was made, we are suffering. The main
sufferer of all this is the jute industry and
it is already stated in this august House
that at present 15 jute mills are closed.
Besides these 3 are permanently closed.
What is the reason for this ? The main
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reason$, as I have studied, are: shifting of
the funds of jute mills to some other indus-
" tries which the owner consider to be more
profitable, the management of .the jute
industry has all along shown an apathy
towaids m-cdernisation. Then, another
reason is that the economics of the jute
industry has resulted in deprivation of the
jute-growers of remunerative price for
their raw jute. One other reason is that
the management’s policy all along is mar-
ked by exploitation of the jute workers.
These are the main reasons. So, the
Government of West Bengal wants and
they have again appealed to the Central
Government that the jute mills should be
nationalised. The West Bengal Assembly
passed a unanimous resolution. It 1s not
a question of Forward Bloc, CPI (M) or
RSP or CPI. Even your Congress people
there supported this resolution. It is a
unanimous resolution—Ilet there be an Act
to nationalise all the jute mills. Why don’t
you pay heed to it ? Why don’t you care
for it ? T know where the shoe pinches.
You are hobnobbing with the Birlas. You
are hobnobbing with the Bajorias. You
are hobnobbing with the Goenkas. So you
do not want it......(Interruptions) The West
Bengal Government is in favour of nationa-
lisation.

You should know, Sir how much we
are suffering in the matter of industrial
growth. You will ‘be astonished to know.
The West Bengal Government asked for
Haldia Petrochemical Complex costing
about Rs. 800 crores on the basis of 40-40-
20 ratio, but ycusaid ‘No’. But you say
‘Yes’ to Maharashtira Government when
they came to you for a petro-chcmical
complex costing about Rs. 1200 crores.
You saild ‘Yes’ to UP. When we ask for
a ship-repairing yard at Haldia, you say
‘No’. When we ask for electronics indus-
try in Salt Lake, Calcutta, you say ‘No’
because Calcutta is on the border of forei-
gn countries ! But you say ‘Yes’ to Har-
yana and Punjab and you say ‘Yes’ to UP.
Are these areas away from the border ?
That is the main thing. You want to de-
prive West Bengal in every way. When we
ask for a cement industry and a paper
mill in North Bengal you say ‘No’. How
can I support this Budget when they say
‘No’, ‘No’, ‘No’ and always a ‘No’ not
only to West Bengal but to the whole of
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the Eastern Region ? I can say ‘Yes’ only
when you sanction a petro-chemical comp-
lex for Haldia, a ship-repair yard at
Haldia, an electronic industry in Salt Lake
and a cement plant and a paper mill in
North Bengal. Then I can assure you that
1 will support your budget but not now.

[Translation]

SHRI KAMLA PRASAD SINGH
(Jaunpur) : Mr. Deputy Speaker, Sir, I
am grateful that you have given me an
opportunity to speak on the demands for
grants of the Ministry of Industries. I
support and welcome the demands presen-
ted by the hon, Minister of Industries.

Sir, in 1962, Pandit Jawahar Lal Nehru
bad constituted a committee under the
chairmanship of the then Depiity Chairman
of the Planning Commission, Shri B. R.
Patel, to find out the extent of poverty in
four very poor districts, i. €., Jaunpur,
Ghazipur, Azamgarh and Deoria.

In 1964, the Patel Committee had sub-
mitted its report in which it was stated
that heavy industries should be set up
there to give employment to more and
more people. The Committee had also
recommended the setting up of textile
mills, fertiliser plants and heavy engineer-
ing plants in these districts. The Patel
Committee had stated that the private
sector would not set up industries in these
backward districts, and as such even if
losses had to be borne, industries should
be set up there (by the public sector.) But it
is a matter of regret that so far mo plant
has been set up there. Just as a sub-
committee of the Union Cabinet has been
constituted for the development of the
North Eastern States and Kashmir, a sub-
committee of the Union Cabinet should be
constituted for the development of Eastern
U. P. also. The backwardness of these
districts can be imagined from the fact
that the educated unemployed persons of
these districts can be seen in search of
livelihood in any corner of the country.

As per my information, there is a
scheme to set up a cable factory in dis-
trict Jaunpur. After survey, land has also
been acquired in Mugra Badshahpur but
no mention of it has been made in the
Budget. No mention has been made as to
when it will'start and what its cost will
be. ;
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The responsibility for implementation
of the points Nos. 18 and 20 of the 20-
Point Programme is that of the Industrial
Development Department. It is true that
the Central Government want to encou-
rage the setting up of industries.

I want to congratulate the Hon. Prime
Minister, Shri Rajiv Gandhi that he has
paid attention to the development of back-
ward areas and has stressed the need to
set up industries in those aveas where
there are neither small-scale nor large-
scale industries. You have also announced
the best entrepreneur award every Yyear to
give incentive to the small-scale industries.
I suggest that the self employment scheme,
which was started by our late Prime
Minister, Shrimati Indira Gandhi should
be continued so that wec are able to give
more and more relief to the educated
unemployed, rural artisans, women and
handicapped persons.

We are sorry that due to lack of
coordination between the Industries Depart-
ment and the banks, the self employment
scheme is not proving as useful as was
envisaged by Shrimati Indira Gandhi. 1
also suggest that the local pcople should
be given preference in the matter of jobs
so that their unemployment problem is
solved.

The goods manufactured by us are not
of good quality. It is the responsibility of
the officials of the Industries Department
to ensure, in the interest of the country,
the production of such high quality goods
as may have great demand in the market
and thereby satisfy the cousumers also. I
suggest that in the Seventh Five Year
Plan special attention should be paid to
the development of the backward areas of
the different States and particularly of
Eastern U. P.

Sir. Jaunpur is a ‘No-industry’ district.
The unemployed people of the area can be
seen in Calcutta, Bombay, Delhi etc.
They go to far off places in search of liveli-
hood. Sir, when I was a member of the
Uttar Pradesh Assembly, I used to stress
this point there also. But I know that the
State Government have limited resources
whithin which they try to do whatever is
possible. I would like to submit to the
Minister for Industries that some big
factory may be set up there. Jaunpur is a
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backward district and there is also no Big
factory in the adjacent districts of Ghazi-
pur, Ballia and Azamgarh because of
which poverty and unemployment problems
are very acute there. I would like the hon.
Minister for Industries to pay attention
towards it, The hon. Minister of State is
from Uttar Pradesh and he is also sitting
here, whom I used to request and I request
again that some big industry should be set
up in district Jiuipur. We have come to
know that a cable factory is proposed to
be set up there. It would cost Rs. 54 cro-
res and land has also been acquired for it.
If the cable factory is set up there, people
will be able to earn their livelihood.

With these words, I support the De-
mands for Grants in respect of the Minis-
try of Industry

[English]
SHRIMATI GEETA MUKHERIJEE
(Panskura) :  Sir, I shall try to bc as brief

as possible. The previous
made my job a little casier.

sneaker has

Sir, from the Treasury Benches and
Opposition, one after another, the Members
from West Bengal are rising on one point,
that is, the degencration of West Bengal’s
industries.

The eastern region has got some very
serious problems. I think the hon. Minister
should take note of it. It will not do any
good for them just to go on blaming this
or that State Government. The West
Bengal Industry has some endemic prob-
lems. Very vigorous and constructive
approach from the Centre is need for
really reviving the industry.

While I will not go on elaborating all
these things, I shall fully support the con-
tention made by my previous speakers
Shri Priya Ranjan Das Munsi and also by
Mr. Amar Roy Pradhan.

I hope that the Central Government
will come out with a constructive proposal
for helping the sick units of West Bengal.
I must take this opportunity of raising the
question of the Bengal Potteries. The
Government has extended the time of take
over only by two months. I hope that
after two months the Government will
really go in for nationalisation without
much ado about it, after listening to the
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Members both from the Treasury Benches
and from the Opposition. Of coursc, among
your Members there is differences of approa-
ch, Shri Priya Ranjan Das Munsi has
spoken supporting the public sector vigoro-
usly. Mr. Asutosh Law spoke in favour of
private sector. It shows the situation that
the ruling party is in. However, I welcome
the plea made for helping the industry in
West Bengal and for revival of the sick
units.

I cannot just speak about West Bengal
and sit down. Therefore, since my time
is limited, I will place on record my pro-
test against the new industrial policy—
which is said to be in the offing, but which
has virtually come into existence. Now.
the direction of this new industrial policy
is already v ry clear that newer and newer
subjects are being reserved for the private
sector. The public sector is rcally given
less and less opportunity and less and less
importance. As far as private sector is
concerned, there is a virtual go-by given
to physical control, licensing, capacity-
utilisation control etc. Newer and newer
avenues are bzing provided for the private
sector and they are being given a lot of
concessions:. ' :

Sir, according to the recent Budget
passed in the House, the Government is
allowing a very high level low of foreign
investments as also liberal import aof
technology and equipments. This way the
Government is encouraging the private
sector industries and not the public sector
industries. This way the Government is
encouraging the big private monopolists.
Sir, in the name of helping the small scale
industries, the ceiling has been raised. But
in reality, this ceiling benefit is reaped by
the large-scale industries owned by the
private monopolies.

Another point I would like to submit is
that in the name of rapid industrial deve-
lopment, Government has allowed a lot of
concessions to the sophisticated techno-
logy like electronics, etc. But who will
benefit from this concession ? Again the
big houses are engaged in electronic goods
manufacturing industries. Moreover, , the
common poor people would hardly have
any use of ihe sophisticated electronic
goods. [t will benefit 2 handful of affluent

people.
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Sir, now the Government has adopted
a new industrial policy. But in practice
the Industrial Policy enunciated by the
Government earlier was for the benefit of
a majority of masses and this idea has been
changed in the new industrial policy.
There is a new direction given in the new
industrial policy so that the country can
usher in the 2Ist century. But the
Government has forgotten to take into
account the conditions that would prevail
vis-a-vis the common poor people in the
country in the 21Ist century. I would
therefore strees that the policy should be
to see that the masses get the essential
industrial goods at reasonably low prices.
The policy should be to encourage the
small-scale sector and also modern techni-
ques so that a very large quantum of job
opportunity is created. The policy should
aim at both from the point of view of
increasing economic activities and from the
point of view of crcating vast employment
opportunities and making availablc suffi-
cient quantity of consumer goods. The
public sector units should involve them-
selves in achieving the results., The policy
should be towards attaining the goal of
self-reliance.

Now, in regard to finding internal
resources, it shold be in relation to our
own situation and our own capacity to
absorb.  Sir, 1 think that the present
Government has already deviated from the
earlier policies and those policics have
now been changed. The present policies
will not do any good to the country and
the poor people at large. Therefore, 1
oppose the Demands for Grants of the
Ministry of Industry and Company Affairs.

[Translation)

SHRI SHANTI DHARIWAL (Kota) :
Mr. Deputy Speaker, Sir, Government
have given an assurance in this Parliament
and outside many times that a law will
be enacted to protect small-scale industries.
The Board constituted for the development
of the small-scale industries and many
other organisations have demanded that
a law be enacted to protect small-scale
industries and more and more facilities
and concessions be given to them. But
in spite of all these demands, Government
have pot taken any step so far in this
regard. In order to develop and protect
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small-scale industries, Government had
appointed a Committee under the Chair-
manship of late Shri A.R.Bhatt, who was
called the messiah of small scale industries.
It had submitted its report 13 years ago,
i.e., in 1972. But it is a matter of surprise
that the said report has been lying in
cold storage for the last 13 years. No steps
have so far bcen taken to implement it.
In U.S.A. and Japan, laws have been
enacted to proiect small-scale industries
which are called small tradec theie, but no

attention has so far been paid in this
regard in our country.
Despite all these things, the small-

scale industry scctor is progressing on its
own. It is not wropg to say that Govern-
ment have not taken any action to develop
it. But, according to my views, the small-
scale industries have made so much
progress becausc Government have no
control over them. More than 50 per cent
small-scale units do not oapproach the
Director of Industries for securing pio-
visional or permanent registration What
are the reasons thecrefor ? It is true that
such type of registration is cptionul, but
the units, which get themselves registered,
are provided with many facilities and con-
cessions by Government. Why do they not
take advantage of the facilities and conces-
sions provided by Government ? The
reason is that they have some sort of appre-
hension in their mind. If they approach
the Director of Industries, they will have
to bear certain consequences, c.g., The
employees of the Directorate adopt various
methods to extract money from them.
They have to go to his office many a time.
They do not want to get themselves
registered to escape these rigours.

Through you, Sir, I would like to
submit a few things before the hon. Minis-
ter. First, the form to be filled up for
provisional registration should be simpli-
fied. Even graduates and ecngineers are
unable to fill up the existing form. How
can a common man fill up that form ? It
is a very lengthy and complicated form.
Government say that registration is done
within seven days. If it is so, why do the
people not come forward ? What are their
difficulties ? They know that during that
period of 7 days, \hey will have (o visit
the concerned office 10 to 12 times. Even
after that the work will not be completed.
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It will remain incomplete. The facilities
and concessiors being provided by Govern-
ment are given to the units favoured by
them. That is why the common man does
not want regis'ration. You can very well
imagine the dfficulties which will be
experienced in getting permanent registra-
tion, when onc has to face so many diffi-
culties in getting even provisional registra-
tion. Therefore, 1 would request the hon.
Minister that ti:. registration procedure
should be simplified. Small-scale industries
may be asked to furnish information on post-
card only instead of in such a lengthy form.
They may be ask.d to write the name of
their unit, address, nature of industry and
the raw material required by them, and
the quantum of p.v.cr needed on a post-
card for getting themselves registered.
Provisional registration should b: made
on the basis of this information. Some
sort of arrangements should be made so
that they may not have to make rounds of
the office of the Director of ladustries.
The entire procedurc should be reviewed
and made simple. 1 want that all these
things should be done in a single package
and the work relating to registration, raw
matcrial, term loan, working capital, - sub-
osidy, sales tax registration and power should
be completed in one day. The Government
of Gujarat have taken steps in this regard.
I would like to say that all the State
Governments may be issued directives to
make arrangements in such a way that all
these things are done in a package so that
the apprehensions in the minds of the
people can be removed and they feel
encouraged to get thcmselves registered
and they do not hesitate in going to offices
and meeting the offizers there.

If you accept my suggestion, there will
be no need to enact a new law because
whenever a new law comes into force, in-
spectors are posted to ensurc its implemant-
ation and various difficultizs are expzrien-
ced in this regard. Hence, there should
be the minimum numbar of laws and
whatever law is ecnacted, it should be for
their help. But the laws for enforcing
controls should bz minimum in number.
Government should end:avour to eunsure
quality production and c-:ite an awareness
among the people and th:y may be provided
with export services. Efforts should be
made to bring about improvement in the
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rulle behaviour of personnel in the office
of the Director of Industries.

At present, a large number of small-
scale units are sick and are becoming sick.
If any unit of the large-scale industries
becomes sick, Government take immediate
action to take it over. At present crores
of rupecs are invesied in small-scale indus-
tries. If any unit becomes sick, Govern-
ment make no efforts to rehabilitate it,
to help it or to provide facilities to it and
it is left to its own fate.

Mr. Deputy Speaker, Sir, small-scale
industries do not get payments for the
goods supplied by them in time. Through
you, Sir, I would like to submit to the
hon. Minister to issue directives to the
Boards of Directors of the public sector
undertakings that whenever they purchase
goods from the small-scale industries, they
should identify the small-scale industries
in their monthly meeting to which pay-
ments are due for the goods supplied by
them. If payments are dus, they should
not be withheld for more than on: month
because the small-scale units become sick
and . close down due to non-circufation of
money. If the payments are made in time,
the units would continue to operate.
Honce, Boards of Directors of the public
sector undertakings should be issued
directives that the payments of small-scale
units should not be withheld for more
than one month.

Similarly, in the private sector also
banks should be issued dircctives that
if the big industries withhold payments to
small-scale industries for more than a speci-
fied period, i.e., one or one and a half
months, the small-scale industries may send
their documents direct to the banks and
payments be made to them from their
(big industries) bank accounts. 1t should
be the duty of Government to ensure timely
payment.

Besides, I would like to request the
hon. Minister, that the concessions given
in hilly areas should bz extended to desert
areas also. Similarly, you have set up a
Task Force Committee at district level
under the self-emplovment scheme to
which the hon. Member, who spoke before
me, made a reference. It should be changed
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radically. The job of selection should
not be entrusted to officers, who have come
from outside. They are not aware of the
local conditions. In Kota district, from
where I come, out of 800 to 1000 persons
selected by them, many arc the wives of
officers and a number of persoms out of
tham own more than 100 bighas of land.
Hence, local representatives should be
included in the Task Force Committee.
If Government want smooth functioning
of this scheme, those people should be
given representation who are known to
the candidate and his parents and can
certify that they are poor people and they
have got the capability of running their
own business with a loan of Rs. 25,000.

Rajasthan is industrially very backward,
I have come to know that I.C.I. has been
issued the letter of intent to set up a
cement factory. There arc rich deposits
of lime-stone in Bundi and Chittor. Broad
gauge railway line is also therc. Hence,
I suggest that 4 to 5 cement factories may
be set up there so that the local people
can get employmznt......(Interruptions)....

Mr. Deputy Speaker, Sir, the condi-
tion of industrial estates is very miserable.

Electricity, water and roads have not
been provided there by the Industries
Department...... (Unterruptions)**.
[English]

MR. DEPUTY SPEAKER : Nothing

will go on record now. 1 am going to call
the next speaker. Shri Ramachandran.

[English]

SHRI MULLAPPALLY RAMACH AN-
DRAN (Cannanore) : Mr Deputy-Speaker,
Sir, T rise to support the demands for
grants of the Ministry of Industry and
Company Affairs.

The progress of a nation to a great
extent depends on industrialisation. All
the developed countries have made progress,
only through rapid industrialisation.

During the British regime, no earnest
effort whatsoever was made towards indus-
trialisation of India. India, on the other
hand, was used to market the products.
This was practised by all colonial powers
to suppress progress in their ¢ lonies.

**Not recorded.
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At the time of attaining indepedndence
therefore, we had nothing by way of our
own industry. Even bare necessities like
wearing apparel came from Lancashire and
Manchester.

Even when the freedom struggle was
going on, men of eminence like Jawaharlal
Nehru had dreamt of a planned society
and the industrialisation of India. Although
India had nothing worth the name of
industry at the dawn of freedom, the pro-
gress that it has made thereafter in the
field of industry evokes envy. Thanks to
the foresight and far-sighted dreams of
late Pandit Jawaharlal Nehru, when he was
trying to formulate an industrial policy
for India, the prophets of doom had predi-
cted that Jawaharlal Nehru was an Utopian
‘and criticised him tooth and nail. The
adversaries of Nehru were of the opinion
that India was essentially an agrarian
society and its industrialisation, if at all
necessary, could commence in time. How-
ever, Panditji insisted that agricultural
development could be made side by side
with industrial programme.

In his early talks, Panditji had often
reiterated that India shattered by British
imperialism was to be made to stand on
its own feet and able to make tremendous
strides forward only by way of industriali-
sation. Nehruji considered industry to be
the biggest temple, mosque and gurudwara
that man could build. Thus, it was Pan-
Elitji who laid a solid foundation for the
very growth of industry in India.

The policies put forth by late Indiraji
and our present Prime Minister, Shri Rajiv
Gandhi, are no less laudable in so far as
it envisages a poverty-free India and seeks
to overcome the problems of unemploy-
ment etc. while keeping in mind the pro-
gress of the nation.

I may be permitted to stress the part
that can be played by the Central Govern-
ment in industrial progress with special
reference to Kerala. Kerala is rich in
resources, rich in electricity, rich in trans-
port facilities. rich in literacy and rich in

manpower. But it lacks in capital and -

efficient entrepreneurs.

Kerala has got the longest coastal line
which can be put to use to promote marine
products and allied industries. Fishing
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technology could be modernised on the
lines adopted by Norway and Japan.

Cashew, coir, handloom, beedi and
tiles are the main traditional industries in
Kerala. Sixteen per cent of the people
are employed in industry in the field of
Cashew, coir and handloom. Cashew con-
sisting of 1.26 lakhs, coir 5 lakhs, handloom
and others 5 lakhs.

The standard of living of the labourers
in these traditional industries, however, is in
a indeplorable condition. Most of them are
half starving and vigorous efforts to revive
these traditional industries should be
made.

One-fifth of the Indian tobacco output
goes into the manufacture of beedis. But
the lot of the workers in beedi factories
is pathetic. In this respect, I would like
to make a special mention of my district
Cannanore. Here, we find that the beedi
workers and their children are under-nouri-
shed and living in sub-standard conditions.
Seventy per cent of the beedi workers in
Kerala live in Cannanore and they are
prone to disease like tuberculosis. Earnest
efforts to raise their standard of living
should be made. Tt would be of immense
help if they are brought completely under
the scheme of industrial cooperative without
any delay.

It is also noteworthy that ninety-five
per cent of the 1Indian rubber production
is from Kerala. There is much scope for
development of rubber industries in Kerala.
It is pertinent to note that rubber consti-
tutes raw material for 50,000 varieties of
products. : -

As far the traditional handloom indus-
try in Kerala, over four and a half lakhs
of employees and their famil'es are
dependent on the same. But, the condition
of the industry is very poor and it is on
the brink of collapse because of want of
marketing facilities, scarcity of yarn and
lack of sufficient funds. The Central
Government’s help to revive and uplift
these units is, therefore, essential. I wish
to stress here that in Cannanore, Calicut
and Trivandrum most of the people
employed in the field are handicapped.

Kerala has made much progress in the
field of Electronics. However, it is
regretfully noted that no electronic indust-
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rial units are started in Kerala by the
Central Government like BEL and Electro-
nic Corporation of India Limited etc. 1
would like to stress that there is ample
scope for starting a unit of Bharat Electro-
nics Limited in Cannanore district in view
of the existing Electronics complex there
called KELTRON.

Then there is the matter of clay
excavated in Kerala. Experts say that it
is of higher quality but the same is being
mostly exported. In Caananore District the
entire output is exported. This excavated
clay could be put to umpteen usages ranging
from potteries, household utensils, textiles,
pencils and sanitary wares and cement.

The source for tapping electricity is
also abundant in Kerala. Though 3,000
KW of electricity can be tapped from
Kerala, unfortunately only 900 KW has
been tapped so far.

In formulating the new industrial
policy, Government must take into serious
account industrially backward States like
Kerala. Drastic measures should be
adopted to industrialise my State.

Lasily, our watchword for industrial
policy must be—‘industrialise or perish’.

SHRI K. RAMACHANDRA REDDY
"(Hindupur) : As far as industrial develop-
ment is concerned, rural areas have to be
devcloned because 75 per cent of our
population resides in rural areas. We bave
to encourage small scale industries, cottage
industries and mostly agro-based industries
By encouraging agro-based industries,
transport cost will be reduced and we will
be taking the indus:ries right to the
doorsteps of the villages where the produce
is available. It will also help - in creating
a lot of employmeat opportunities in the
villages for those pzople both educaied and
uneducated.

For example in Rayalaseema, groundnut
is grown in large areas. Espzcially in Anan-
tapur District groundnut is available in
large quantities. Unfortunately for grinding,

crushing and making oil out of it, it has -

to be taken to one hundred miles or two
hundred miles or three hundred miles far
away places. It is converted there into oil
in the shape of Vanaspati and some other
things like cakes, biscuits or soap. Tucn
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these are brought back to Rayalaseema and
sold there. This trausport cost is of no
use to the ryots. So, instead of making
ell these things somewhere, if we are able
to locate an industry in Kadiri in
Anantapur District, where the crop is
grown in large areas it would help. So 1
request you to start a big industry in
public sector spending a hundred crores
or even three to four hundred crores to
extract oil from the groundnuts to convert
it into edible oil in the shape of Vanaspati
and also to make some other things like
cakes and soap. In this way if you start
so many industries in that area, that will
help the area to develop.

Similarly irn Kadiri of Anantapur
District, sericulture is practised in large
areas. But there are no twisting and recling
units. In Dharmavaram and Hindupur
there are a large number of weavers.
Dnarmavaram saris and Muddireddypalli
silk saris are very famous. Though the
silk cocoons are available, they have to be
sent to Bangalore or some other far off
place to get the silk yarn. Why cannot
Government think of starting a twisting
and reeling unit at Kadiri ? It will facilitate
the weavers of Dharmavaram and Muddi-
reddypalli a lot. S> I request the hon.
Minister to consider these two proposals—
(i) to start a factory based on groundnut
and (ii) to start one factory baszd on silk-
worms at Kadiri in Anantapur District.

THE MINISTER OF CHEMICALS

AND FERTILIZERS AND INDUSTRY
AND COMPANY AFFAIRS (SHRI
VEERENDRA PATIL) : Mr. Deputy

Speaker, Sir, I am happy that a large
number of hon. members participated in
the debate and made several useful and
valuable suggestions. Some of the hon.
Members expressed their concern over
regional imbalances in the industrial
developmznt of the country. Some of them
expressed grave concern over the growing
industrial sickness. Some other Members
gave their suggestions for starting new
industries in their own constituencies and
also in their States.

I need not say how important this
subject, viz. Industry is. But I do not
know~ what to say, when I find myself
addressing the House which is almost
empty. Anyhow, because during the cours:
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of the debate some hon. Members, maybe
for record’s sake, had made certain observ-
ations and certain criticisms, as Minister
in charge of Indust;y it becomes my duty,
from the Government’s side also, to
explain the position, and to clarify the
position. So, I want to meet most of the
important points, within the time at my
disposal.

To start with, I can say that as far as
industrial grcwth ard performarce of the
industrial sector during the 6th Plan are
concerned, they have been satisfactory. I
need not remind the hon. Members that
in 1979-80, I think for the first time in the
history of our country, the industrial
growth was minus 1.49%,. So, we started
with minus 1.4°, in the year 1980 ; and
during the 6th Plan period, I am happy to
say that the industrial growth that has been
achieved, is about 69,, Ineed not again
remind the hon. Members that although
there is a lot of regional imbalances. there
are areas where there are not industries
and no industrial activity, we find that
industrial activities are concentrated only
in certain pockets. Even then, India
ranks as one of the ten most industrialized
countries of the world.

India ranks third in the world, in
respect of scientific manpower. We may
be poor people, but we are poor people of
a rich country. Our country is rich in
natural and human resources, and now it
is for us to exploit these rcsources. If we
exploit these resources efficiently, there is
no doubt that we are going to become
one of the big economic Powers of the
world. To achieve this laudable object,
1 think we have :0 concentrate on more
production, and production in all fields.
Whatever irritants are there hampering
growth, have to be removed. All possible
incentives have to be given, and the entre-
preneurs have to be e_ncouraged.

1 want to outline our priorities for the
next few years. They are :

Optimum utilization of installed capa-

city ; maximising production and achicve-
ment of higher productivity through
upgradation of technology, and research
and development ; increascd employment ;
correction of regional imbalances ; stren-
gthening of agricultural base by according
preferential treatment to agro-based indust-
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ries ; faster promotion of export-oriented
and import substitution schemes ; preven-
tion of concentration of economic power ;
consumer projection against high prices and
bad quality ; development of small scale
as they have high
employment potential ;  achievement of
international levels of quality, reliability
and ccmpetitiveness, and an overall growth
rate of more than 5% per annum, with a
79, growth rate for the industrial sector.

The priority sectors identified for
achieving these objectives which T outlined,
are as follows :

Electronics, power equipment, indust-

rial machinery, machine tools, petro-
chemicals and oil exploration. Existing
core sectors such as cement, coal and

telecommunications are proposed to be
speedily modernized. Frontier areas such
as micro-electronics, bio-technology, non-
conventional sources of energy etc. would
receive special attention.

In order to achieve this object. Govern-
ment has already taken several steps. I
would like to mention, in brief, the steps
that have been taken by the Government.
In March 1985, 25 broad categories of
industries have been de-licensed. The
investment limit for small scale industries
has been raised from Rs. 20 lakhs to Rs. 35
lakhs, and for ancillaries from Rs. 25 lakhs
to Rs. 40 lakhs. The threshold limit of
MRTP companies has been increased from
Rs. 20 crores to Rs. 100 crores. Proceduree
for clearance regarding employment of
foreign technicians has been streamlined.
To provide flexibility to the manufacturers
to adjust their product-mix depending
upon the market, the broad-banding scheme
has been announced in respect of the
following :

(a) Machine too's ;

(b) Motorized two-wheelers ;

(c) Motorized four-wheelers ;

(d) Paper and pulp, including paper
products ; and

(¢) Chemicals, pharmaceuticals, petro-
chemicals, aud fertilizer machinery industry.

So far as broad-banding is concerned,
1 think it will help the hon. Members if I
illustrate as to what exactly we mean by
broad-banding. In the case of two-wheclers,
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there are several units which are manufac-
taring two-wheelers. In respect of moto-
rized two-wheelers, some are manufacturing
Mopeds, some are manufacturing scooters
and some are manufacturing motor cycles.
According to this scheme, within the
licensed capacity, if any particular unit
manufacturing Mopeds wants to switch
over to scooters, it can do so, without
approaching Government for a licence or
for permission. Similarly, if a scooter
manufacturer wants to switch over to
motor cycles, he can do that; or if a motor
cycle manufacturer wants to switch over
to other two-wheelers, he can do that.

That is the liberty which has been
given. Similarly, in the case of four whee-
lers, a unit which is manufacturing trucks
‘can switch over to passenger carsor a
unit which is manufacturing passanger
cars can switch over to commercial vehic-
les, a unit which is manufacturing light
commercial vehicles can switch over to
heavy duty commercial vehicles. These are
facilities that have been given and these
units need not approach government and
undergo the lengthy cumbersome time-
consumring procedure in order to get the

licence.

Introduction of single window clearance
system which is time bound, fixing the
time limit which ranges from 60 to 90 days
for MRTP, non-MRTP, for capital goods
clearance, foreign collaboration clearance,
goods of NRI, hundred per cent export-
oriented goods. [ have mentioned how we
have tried our best to simplify the proce-
dure, liberalised the procedure in order to
see that the entrepreneurs who want to
take effective steps for increasing the pro-
duction or diversification, they can do so
under this liberalization policy. Similarly,
with regard to the taxes also, several con-
cessions have been announced. I do not
wish to go into details because the Finance
Minister has already explained in detail
the tax concessions that have been offered
and the tax structure how it has been

rationalised and all that.

Recently, the Finance Minister, who is
incharge of Commerce Ministry also
announced the import-export poticy for
the first time for the period of three years
so that there should be some stability,
some certainty, So far as these liberaliza-
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tion programmes are concerned, I know
‘that a good number of hon. Membars here
in this House have welcomed it and I know
that they welcome these measures; and at
the same time, I am aware of the fact that
some of the hon. members feel about it as
yesterday one hon. member felt. Unfortu-
ngtely, that hon. member is not here today.
His name is Mr. Unnikrishnan. He sees in
all these measures of liberalization that we
have announced so far the revival of
Swatantra ideology or the capitalistic
ideology. Yesterday, pin-pointedly he
asked me to spell out as to what is our
attitude towards public sector. Unfortu-
nately, there is an impression that we are
moving away from our industrial policy
that we have been following all these years
sir.lcc 1956; and government is inclined to
think more and more of private sector than
public sector. The impression is there
among some members. I do not dispute
that point; it may be a genuine feeling. I
don’t say that they are entertaining these
feelings for political purposes. I do not
want to blame them; this may be a genuine
feeling. But I want to make it clear that so
far as industrial policy is concerned, so
far as the attitude of the government to-
wards public sector is concerned, there is
absolutely no change in the policy of the
government; the policy continues and will
continue,

Yesterday, Shri Unnikrishnan was
referring to the speech made by our Prime
Minister. I have got the cutting of what-
ever the Prime Minister has said with regard
to the public sector; he strongly defenced
the role of public sector saying that it was
the core of India’s industrial growth.
Referring t» the losses suffered by some
public sector units, Mr. Gandhi said, this
should be seen in the proper perspective.
In fact, the public sector was working in a
non-industrial area and. acting as a catalyst
for industrialisation. :

So, this is the policy of the Govern-
ment, the policy of the Industry Ministry,
the policy of our Prime Minister and we
will continue this policy. Some hon. Mem-
bers wanted to know, why all of a sudden...

‘SHRIMATI GEETA MUKHERIJEE :
From commanding heights it has come to
catalytic agents,
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SHRI VEERENDRA PATIL : So far
as the public sector .is concerned, it will
- continue to be only commanding heights, it
will continue to play a very crucial and
dominant role in the economic development
of our country. There need not be any
doubt about our attitude towards the public
sector.

Some Members wanted to know why
this foreign collaboration it there; and free
entry of foreign goods in specific fields is
there. I want to make it very clear that we
do not want to leave, or we do not want to
see that our country lives in the cart age,
or cycle age. We want it to develop, we
want to catch up with other developed
countries. So, far that if we require to
import technology, we should not hesitate,
we should not feel shy about it. What is
the condition with regard to foreign techno-
logy ? The condition is that whatever
foreign technology we want to import,
those who are going to supply that foreign
technology, they have to supply that tech-
nology and we are gearing up our organisa-
tions, so that whatever foreign technology
is imported it is absorbed here and becomes
our property within the course of five or
six years. So if sophisticated technology is
not available in our country, if it is not
developed in our country or if our techno-
logy is outmoded, if our technology is not
up to date, then I want to mention, that
we are allowing our people to import
technology and that too for a particular
period and, so far as foreign collaboration
is concerned, hon. Members are aware of
the fact that as a policy we are not allow-
ing more than 40 per cent equity foreign

participants to come, with foreign capital

to us,

Their equity cannot be more than 40
per cent. And we are allowing them only
in the area where we require high techno-
logy and we do not want to destroy the
technology that is developed in our country
and we do not want to allow any techno-
logy to be imported at the cost of the
technology that is developed in our country.
But where we think that our technology is
not uptodate, we feel that in the interests
of the country sophisticated technology has
to be imported to that extent we are allow-
‘ing this technology and I must say and I
must make it very clear that so far as the
policy of importing “of technology is con-
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cerned, it is one of selective technology.
And proper care would be taken to séé
that whatever technology is there in the
country it should not be destroyed by
importing the technology.

We have, as I mentioned just now,
allowed so many concessions. And now I
feel, that having allowed so many conces-
sions, within such a short period, now the
ball is in the court of the entrepreneurs. It"
is for them to show the results and I do
not think that they can make any excuses
hereafter that they are not in a position to
show the results, because Government is
reluctant to provide facilities which are’
required for growth. And I hope, very
soon they will come forward and show to
the entire nation and to the Government
that these are the results that
produced by the facilities that the Goverh=

- ment has offered to us”. If they do ‘tiot’

produce results, T can only say that ffof
only they are disappointing the Governmefit,”
but they are disappointing the entire
nation also. )

13.55 hrs. :
[MR. SOMNATH RATH in the Chair] -

Hereafter they will loss their right td
approach the Government for any conces:
sions and they wlll be giving an impression
to the Government that these entreprenecurs
are only meant to extract more concessions
and not to deliver the goods. I hopeai:i!
pray that they would not give any room
for such complaint in future.

Another object of giving concesirons or
liberalising our policy is that we feel thit
monopoly breeds complacency which leadhs
to inefficiency. I agree that protectioniim
for some time is all right, but protectionism
for all time is not in the interest of ¥he
country because, I feel that efficiency c#n
be achieved only through competition. We
want competition. We do not want &ny
monopoly of anybody in the matket. I
want to know as to who is the victim of
this protectionist policy. I quote one or
two instances. You take the case of stto-
mobiles, the four wheelers. All " of “yéu
would agree that for 35 to 40 years tHiey
were enjoying the monopoly because thidke
were only a few industries which -wiére
producing these four wheelers. Unfbrtuia-
tely, there is a feeling in the cbﬁﬂy

“we have
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among these mdustnahsts that they need
not produce any quality goods because any
rubbish that is produced in the country
has a market as we have given them so
much of protection. I was referring to four
wheelers. I want to know from any hon.
Member of this House whether in the last
30-to 35 years they moved an inch to im-
pt&ve the quality. They did not do any-
thing at all. I must say, again it is only
ttié public sector and that too our Maruti,
which made these four-wheeler manufac-
turers to stand on their toes. You know
hbw they are running about. Everybody
says. that he will become fuel efficient or he
will . change his model. Now there are
several pesple who are coming in the field.
We have allowed them. We have said, all
rxght, you are .most welcome. Now every-
body is vying with each other. There is a
competmon I am _quoting this instance
because so long as there is no competition
nobody bothers about improving the qua-
lity because they know that whether the
quality of the vehicle that they are produc-
ing is bad or good, the buyer is there and
the market is there and they need not
bother. I want to know how long you
want the consumer to suffer. Are we here
to safeguard the interest of the producers
or the consumers who are in millions ?
Producers may be a few hundred. Now a
time has come when we have to seriously
thmk of safeguardmg the interest of the

country

' About public sector, some hon. Mem-
hen -were critcical about the preformance
of the public sector. I agree that after
,ll,l. public sector is there because it is the
Apx-payers money which is invested in the
Hpublic sector. So, the public sector is_
aoconntable to everybody to the tax-payer,
tprthe ‘Parilament, outside the House and
inside the House. T am not holding any
bnef for public sector but I must say that
pubhc ‘sector .is not always meant for
makmg profit because a great responsi-

blhty' is cast on the shoulders of the .

.pnbhc lectm', because they are meant for
.creating _ infrastructure in the country.
-Tha ogher day, one hon. Member from
,,@;dhra wag asking . why we are investing
.go,much. in public. gector or in large-scale

;,and why only so - much is being
mvestcd in small-scale ‘sector. ‘I need.not
reply because for generating power, we
gannot think of small-scale sector, for
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infrastructure we cannot think of small--
scale sector. Major sector has to come:
there, major industries have to come:
there. I can give some figures but 1 do:
not wish to go into the details to show"
how the public sector is performing. In:
1980-81, the total capital employed in:
public sector was of the order of Rs.
18,207 crores and the percentage of gross.
profitability to capital employed was 7.79..
I do not want to quote the figures for
1981-1982. I have got the figures but the.
time is not there to go into the details..
But I can give the latest figures for 1983-34.
In 1983-84, the number of enterprises was:
214, the capital employed has gone up
from Rs. 18,207 crores to Rs. 29,896 crores,
the gross profit was Rs. 3,569 crores, and

" the percentage of gross profitability to

capital employed was 11.94. So, these -
figures will speak for themselves. 1 feel
it is not correct to say that the pesform-
ance of the public sectcr is miserable or
it is very bad or it is not up to our expect—
ation...(Interruptions).

MR. CHAIRMAN Please, Mr.
Panika, I have already said that please
hear the Minister. Kindly do not disturb.
There can be no sentence by sentence
debate while the Minister is replying.

SHRI VEERENDRA PATIL : Several
hon. Members have mentioned about the
regional imbalances. I agree that although
we have developed our industries, although
we are one among the ten highly industri-
alised countries of the world, but still there
are so many areas which are very backward
industrially, where there are no industrial
activities at all. So, the Government is
committed to remove these regional
imbalances, Government is committed to.
develop the backward areas. The hon.
Members are aware. of the fact that steps
have been taken, the measures have been
adopted by the Government in this direc-
tion. Although the scheme of removing
regional imbalances and developing back-
ward areas is there since 1971, but a new
scheme came into force on 1-4-1983
categorising these areas into three—‘A’
which includess no-industry
districts also ; ‘B’ category; and ‘C’
category. According to these ‘categories;

"several incentives ‘have been - given -tg

entrepreneurs to go to those backward
areas and develop those areas. The Central
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subsidy i.e. the cash subsidy is being given
at the rate of 25 per cent of the investment
with a ceiling of Rs. 25 lakh in the case of
A category areas. In the case of B category,
it is Rs 15 lakhs or 15 per cent. In the
case of C categories, it is Rs. 10 lakhs or
10 per cent. In addition to that several
concessions have been given like the
concessional finance, tax concession,
transport subsidy etc. And in order to
develop the infrastructure, the Government
of India came forward and committed Rs.
2 crores as development subsidy for every
A category district and said Rs. 2 crores
will come from the financial institutions.
And it is only Rs. 2 crores that the State
Governments have to provide for develop-
ing the infrastructure in those areas.

This scheme was going to expire on
31st March, 1985, but the Government
thought that the purpose of the scheme
has not yet been fulfilled. Therefore. the
scheme has been extended by one year.

Some hon. Members are under the
impression that after the ex piry of one year
the scheme is going to be abandoned. It
is not so. The scheme will remain there.
But as the hon. Members are aware, there
are differences of opinion about the scheme.
For instance there are differences of
opinion about the no-industry area unit.
There are honest differences of opinion
among the Members also. Some Members
feel that district should not be taken as
one unit while some others say why not
one district. Some say why don’t you take
block as a unit or an area as a unit. Then
there are recommendations of the Shiva-
raman Committee, were they have said it

should be growth centre. So, some of
these matters are under consideration.
Therefore, Government has decided in

order to find out as to what should be the
unit for industrial growth of backward
areas, an inter-Ministerial Committee to
be constituted which will look into this
matter. Pending their recommendations
we thought for the time being it should
not be discontinued. Therefore, we have
continued this scheme for another year
Before expiry of the one. year-period as
per the recommendation of the inter-Minis-
terial group, the whole scheme will be
reviewed and if found necessary we will
take effective steps or modify the scheme
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in order to ensure quicker growth of these
backward areas. To that extent the scheme
will be modified and will be brought into
force. I want to reiterate that there .is no
question of giving up this scheme at all.
On the other hand the Government is very
keen to go ahead with this scheme. ‘

Now, I come to the question of - indust-
rial sickness, which is naturally agitating
the minds of the hon. Members, particul-
arly the hon. Members from West Bengal.
Before, I say anything about the industrial
sickness, 1 want to give -you the. picture
of industrial sickness in the country. to
apprise the hon. Members about the
magnitude « f the problem. Because there
may be so many definitions of industrial

~ sickness. I wculd like to define what 1t is,

We are going by the "definition which has
been made by the Reserve Bank of India.
Statistics which are prepared are also based
on that definition. According to the
Reserve Bank of India, an industrial unit
is classified ‘sick’, if it has incurred a
cash loss for the last one year and fé
likely to continue incurring cash losses in
the current year as well as in the followmg
year. And if there is worsening trend in
debt-equity ratio. According .to this
definition, the number of units which were
large sick umits in December 1980, . was
409 and the number of small-sca]e sick
units was 23,148 ; the total number of
sick units in the country in December
1980 was 24,550. The position obtaining
on December 1983 i.e. the latest figure I
have got, shows that the number of large-
scale sick units was 491 and the number
of small-scale sick industrial units was
78,363. The total number was 80,110
units. '

Sir, the amount that is locked up,
the amount of the institutions, the amount
of the banks that has been advanccd 1o
these sick units is as follows :

In December 1980 it was Rs. 1324
crores for large units and Rs. 306 crores
for small units and the . total amount of
all these units is Rs. 1809 crores.

In December 1983 the total amount of
all sick unmits is Rs. 3,101 crores—the
advance that has been given by the banks
and different financial institutions.

SHRI RAM PYARE PANIKA : How
many of them are of Government 7



263 D.G. (Genl), 1985-86

MR. CHAIRMAN : Later, not now.

~ 8SHRI VEERENDRA PATIL ; I am
talking of omly sick units which are large
wnits, which are small-scale units.

Now, we need not go in search of
reasons for these units becoming sick. One
is bad nmanagement and lack of infrastruc-
tital fatilities, financial problems, lack of
Mirket, surplus of labour and high wages
dtc. These sick units can be brought under
two categories. There are sick units which
¢an Ye revived. There are sick units which
cahriot be revived. So far as the sick units
which can be revived are concerned, there
i§ no difficulty, it is the responsibility of
thé Government and the financial institut-
fons to make them healthy. The problem
I§, what to do with regard to the sick
itits which are not going to be viable at
all, which cannot be revived. That is
Efigaging the attention of the Government,
Yésterday, the hon. Member, Mr. Unnikri-
shnan, was referring to the speech made
By our Prime Minister and he read only
one sentence out of context. Therefore,
T want to read the whole thing so that
you may know what is the mind of the
Government and what is the working in
‘the mind of the Government. This is the
speech of our Prime Minister made on

'nd March 1985. T would like to read
that portion of his speech as follows :-

‘Y% last point I would like to raise
is dickness which is something which is
dragging our industries down. We are
not going to put up with sickness and
this will be very clear to you in the
conittip weeks. We will make it very
‘Bkpensive to g0 sick and you must
also respond by seeing that industry
does pot go sick or does not go towards

sickness.”

“Phis is dddressed to the National Confer-
ence on Engineering Exports. I think most
~¢f the <industrialists, the entrepreneurs,
were there, He was addressing them.

“Certain industries must die. We
cannot pretend that all industries must
earey on into the 22nd century, which
aregoing on for the last 300 years.
But excluding that categorty we must
accept this fact that some industry has
to be allowed to die and we must
‘ mhKe ft-penal for somebody who makes
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an industry which has no reason to
sick.” go

Sir, I think on one or two occasions |
had made it very clear. According to the
survey conducted by the Reserve Bank of
India and according to. the lat :
also, it is more than 50 per cent . because
of internal factors the indus;'ries are
becoming sick, maybe because of bad
management, maybe because of other
m_ternal factors. So, I agree with n
friend, Mr. Das Muns;j when he saidy
‘What is private sector or private industri:
alls‘t_ or private entrepreneur ? What‘ is his
equity, what is his contributjon
an industry for creating an industry ? He
my be putting about 15% to 200/ ‘ The
rest comes from the public sharcholgérs or
from the financial institutions, When this
is the state of affairs, I do not know w“x'at
business he has to make the industry sick
If he is making the industry sick, if he i;
responsible for making the industry sick
then he is liable for punishment and h::
should be made liable for punishment
What we find is, he makes one industrs.l
sick and goes in search of some other green
pa‘sture. So, we should not allow these
thmgs: I think, our Finance Minister has
made it very clear and the Prime Minister
has also made it very clear that wz should
not allow these things to g0 on like this

est survey

for running

So, what our Finance Minister has said
I.want to say with regard to the industriai
sickness because I do not want to come to
any csmclusion because this is a very
complicated matter, On page 10 of the
Budget Speech, the Finance Minister has
said that the Government proposes to

int.roduce a special' legislation for sick
units :

“It is proposed to set'up a Board for
I-?inancial and Industris] Reconstruc-
tion which will provide a speedy mecha-
nism for amalgamation, merger and to
devise such other solutions as may be
necessary to deal with the problem of

sick industries in the large and medium
sector,”

Since this is engaging the attention of
th? Government, I do not wish to say any.
thing about the sick units. But I want g
suggest one thing so that, you can ponder
over this problem because I find from

both sides the demands are coming thay,
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if an industry becomes sick, either you
take over or nationalise it. What I want to

know is, by nationalising or taking over

that industry, is it going to be healthy ?

What is the experience so far of the indus-

tries which have been taken over and which

have been nationalised ? Why I am telling

you is, it is again the citizen of this count-

try who is paying for the losses that indus-

ry or unit is making. Nobody from our

pocket is making any contribution to meet

the losses. Who is meeting the losses ?

Who is paying heavily and through his

nose for the losses which are being made

because of the inefficiency because of so

many other factors ? It is the tax-payers.

It is the tax-payers’ money that we are
feeding into those sick units. I think, the
hon. Members will agree with me that all

of us are accountable to the money that

we are collecting and the money that is

going into the State exchequer. We are

not here to fritter away that money in the

name of ideologies. After all, whatever

money is there, I think, that has to be

properly utilised and properly spent and

that should be not only in the interest of
the country but also in the interest of the
tax-payers.

As I said earlier, I do not wish to jump
to any conclusion so far as the industrial
sickness is concerned because this matter is
alreaay engaging the attention of the
Goverrment and I hope that Government
will come forward with concrete suggestions
as early &s possible.

It is but natural that whenever an
industry goes sick, immediately we think of
the workers who are working there. It is
but natural. Even when I was in the
Labour Ministry, I was also thinking on
the same line. When an industry goes sick,
we immediately think of what will happen
to the industrial workers, if it is wound up
or liquidated. What about these thousands
of workers who are working in this indus-
try ? What about their employment ? What
about their living when the cost of living
is so high ? I quite appreciate that point.
But I want you to appreciate the other
point also. When we are thinking of those
‘who are already working there, who are
" going to be thrown out of employment,
are we thinking of those who are loitering
in the street—not one or two, I think,
according to the live register, it is more
than 20 millions today who are loitering in
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the street—who are unemployed, who do
not have any means of livelihood ? Should
we not think about them also along with
these people who are working and who are
likely to be thrown out of employment. I
do not mean to say that, their problem
should not be cared at all or their problem
should not be taken into account. ’

About the performance of small-scale
industries, I must say that the performance
of small-scale industries is very satisfactory.
The production in small-scale sector dunx,\g
1980-81 was worth Rs. 23,566 crores and in
1984-85, it was Rs. 34,065 crores. The
employment that has been provided by the
small-scale sector in 1980-81 was 71 lakh
persons and in 1984-85, it was 90 lakh
persons. They are contributing to the
foreign exchange earnings also. Their ¢x-

. ports are nearly 20 to 25 per cent of the

total exports of the country. In 19_80-81,
the exports from the small-scale sector
were of the order of Rs. 1643 crores and ia
1983-84, they were of the order of 2159
crores.

I need not tell the House the conces-
sion that has been given. They have been
given an exemption from excise duty for a
particular limit. The financial institutions
are also giving a lot of concessions in the
matter of easy loans, easy instalmegts,
interest rates, seed capital and price pre-
ference of about 15 per cent is given while
purchasing for Government purposes. I
must say that the growth rate of smali-
scale sector is quite satisfactory. It is 9.8
per cent as against 5.5 per cent in the case
of larg e-scale sector. It is estimated around
12 per cent during 1983-84 as against the
growth of 7 per cent in the large-scale
sector.

So, the performance of the small-scale
sector is not only upto our expectation but
1 must say that it is beyond our expecta-

. tion. We are trying our best to encourage

and give all possible help to the small-
scale sector for further development in the
industrial field.

Some hon. Members mentioned about
the backwardness of north-eastern States.
1 agree that north-eastern States are very
backward; they deserve all encouragement
and all incentives have to be given. But at
the same time, I must say that all the
States in the north-eastern region are
‘declared backward, not only backward of
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different " categories but backward of “A”
category. If any entrepreneur wants to
start any industrial activity there, he is
entitled to a cash subsidy upto Rs. 25 lakhs
and a lot of other concessions also follow.

- If any e¢lectronic component manufactur-
ing unit wants to go to that area, they are
entitled to Rs. 50 lakhs maximum ceiling of
cash subsidy.

There are 19 industrial estates in the
north-eastern region. I think, there is one
in Mizoram which is under construction.
So, there are 20 industrial estates. There
arec 42 DICs; 25,160 cew units have come
% during the last 4 years and under self-
employment scheme, nearly 10,000 cases
have ‘been sanctioned. A techno-econcmic
‘survey is being conducted by the small-
scale industries organisations in coopera-
tion with the Khadi and Village Industries
Corporation, the All-India Handloom
Board, the All-India Handicrafts Board,
etc- The indications are that the report
will have some useful suggestions and, after
getting the report, whatever further action
is called - for, the Government will take
further action in the matter.

- In addition to that, the Government of
jndia has' started some paper manufactur-
ing units also. ‘Some are under production
-and some are under construction which are
‘going into production very shortly. But
ithere are problems. Although we want to
-develop that area, infrastructural facili-
‘ties are not there; the skilled manpower is
not available; the technicians are not
available. I must admit that the people
‘who are required there, the people who
-should go there, are reluctant to go there.
These are the difficulties we are encounter-
ing. But we will try to meet the difficulties
and solve the difficulties
. PROF N. G. RANGA : You organise
training centres for those tribal people.

SHRI VEERENDRA PATIL : Whatever

.is necessary is being done because we know
the importance of that area and how it
should be developed and how the people of
that area should be given all the satisfac-
tion.,

SHRI C. MADHAV REDDI :
about cottage industries 2.

‘SHR1 VEERENDRA PATIL : My hon.
‘old friend Shri K. V. Shankaragowda who
i# ‘not here at present, spoke yesterday
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about cottage and village industries. I
agree with the sentiments expressed by him.

‘He expressed his sentiments not out of any

anger but out of apguish as a true Gandhi-
an. I know him for the last 30 years. He
was once my colleague. He feels that cotta-
8¢ and village industries should be deve-
loped and further fillip should be given to
the Khadi and Village Industries. I entirely
agree with him because if you want to
solve the problem of rural unemployment,
and check the tendency among the rural
workers to migrate to the urban areas, I
think you can do it only by developing
cottage and village industries and nothing
else. So we attach all the importance to
them. That is why, in 1980-81 we are
spending Rs. 85.88 crores and during 1985-
86 we have provided Rs. 115.42 crores. We
are giving all this assistance. Hon. Mem-
bers are aware that we are giving the money
to the Commission. The Commission in
turn is giving it to the individual State
Khadi and Village Industries Boards and
to the different Codperative Societies and
institutions. I must say that the Govern-
ment is giving lot of money by way of
grants and loans. 1 do not know how far
this amount is being properly utilised be-
cause so far as the working of the State
Khadi and Village industries Boards is
concerned, they are not under our control.
We are quite helpless. I am told tbat there
are nearly more than 30,000 cooperative
societies which are engaged in khadi and
village industries, activities. But according
to one survey, nearly 609 of these socie-
ties are not working properly and we do
not have any control -at all over them.
They approach us and we give grants and
loans-and I find from the figures that are
made available to me as on 31-3-84 that
loans to the tune of Rs. 383.51 crores were
outstanding with the implementing agencies.
1 do not know whether they have utilised
these funds properly or whether these
funds have gone into the pockets of a few.
It is very difficult for me to say because

_ we have to depend upon those institutions

for getting and collecting this information.
This is the state of affairs.

I agree with the hon. Members when
they say that the wages paid to those who
are working in Khadi and Village Industries '
are very meagre. I am in full agreement
with them. I have absolutely no dispute
over this point at all. There are cases



269  D.G. (Genl), 1985-86¢

where even after pujting in 7-8 hours of
work, they hardly get 3-4 or Rs. 5/-.
Government has taken a decision that with
the improvement in the designs of the
Charkhas and the performance of the wor-

Spmmng
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ker, he should be enabled to earn mofe
than Rs. 4 or 5 for working 8 hours.
Accordingly, the Khadi and Village Indus-

tries Board has increased the wages with
effect from 1-4-1985 as under :—

Traditional Charkha from 75 p. to Re. 1/- per hank.
Old wooden Ambar Charkha. 65 p. per hank

Pot Charkha (a) Single

pot 65 p. per hank

(b) Double pot 50 p. per hank

6——Spind]e NMC

45 to 55 p. per hank

12—Spindle NMC s to be so fixed so as to ensure an earning of up to Rs. 11,

per day.

Muslin Charkha (NMC) to be so fixed as to ensure an earning of ﬁp to Rs. 12]-'1

per day.
This is how we have tried our best to
improve the wages. I do not wish to take
more time of the House.

SHRI GIRDHARI LAL VYAS : What
about cement industry ?

SHRI VEERENDRA PATIL : About
cement, I must say that we are producing
sufficient cement. The installed capacity
according to 1984-85 is 42.47 million tonnes,
but the actual production is 30 million
tonnes. It is because many of the cement
units are not in a -position to utilise their
capacity fully for want of power. Now
these cement units are thinking. of having
their own power plants. Their capacity
utilisation is not more than 76 per cent.
There is at present a small shortage. In
fact, in the previous year we were import-
ing a lot of cement, but this year we have
pot thought of importing any cement; we
have made a provision and, if necessary,
we are prepared to import. According to
the projection of demand and the capacity
"that is going to be created during the
Seventh Plan, we feel that by the end of
" the Seventh Plan we will not only over-
" come the shortage but will be surplus in
cement. Sufficient capacity has already been
licensed. The existing capacity is 42.47
million - tonnes. Licences have been given
" for an additional capacity of 14.31 million
tonnes. Letters of intent have been given
" for an additional capacity of 29.36 million
tonnes. There is registration. with the
DGTD for another additional capacity of
473 million tonnes. Thus, by the end of
. the Seventh Plan, we will be creating capa-
city for producing 62 million tonnes. It
will be much more than the demand that

we are expecting during the Seventh Plan
period. The position in respect of cement

is going to be very satisfactory during the
Seventh Plan period.

SHRI GIRDHARI LAL VYAS : What

about factories in Boondi and Sambupura"
(Interruptions)

SHRI VEERENDRA PATIL The
difficulty is that hon. Members want every
activity to be done in the public sector.
We are prepared to do that. But the
difficulty is this. When resources are scarce,
we have to go by priority. Whatever
funds are available, we have to invest them
on priority items like creating mfrastru—
cture. Suppose I spend Rs. 100 crores on
starting a cement factory. If - there is no
power, what are they going to do ?.So,
instead of investing those Rs. 100 crores
on a cement faciory, why not invest the
money on power generation ? -So, whatever
scarce resources are there at our disposal,
we must invest them on priority item like
creating infrastructure which is necessary
for industrial development. That is wh y
we are not in a position to think of cvery
activity in the public sector.

SHRI M. RAGHUMA REDDY (Na’l-
gonda) : What about Central subsndy”fdr
industries in Telengana dlstncts 'l s

SHRI VEERENDRA PATIL - I hp'e
already made it clear that there- are - three
categories for Central subsidy, for financial
institution concession and ‘all ~'that. ®nfor-
tunately today there is no A-category dis-
trict in Andhra, but there are other category
districts, districts which come under'B and
C categories. They are entltled to oemﬁn
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concessions and they will continue to get
those concessions.

SHRI C. MADHAV REDDY (Adila-
bad) : The hon. Minister was speaking
about cement iudustry. There are a large
number of licences given to cement factories
in Karnataka and Andhra Pradesh during
the last one year for major as well as mini
cement plants. Is he aware that the IDBI
has recently imposed a ban on further
release of any loan to cement factories in
spite of the fact that the DGTD has already
given licences ? What is the justification
for the IDBI imposing restrictions on
loans ?

SHRI VEERENDRA PATIL : So far
sis my information goes, the IDBI has said
‘that they are not in a position to give any
finance for mini cement plants. But we
have tak:n up that matter. Because we
feel that mini cement plants are economi-
cal and the middle class people car join
together and start mini cement plants, we
have tak:n up that matter and we will
pursu: thit matter,

- (Translation]

SHRI RAM PYARE PANIKA (Robert-
$zanj) Sir, the Patel Committee was
set up tdo make studies about the eastern
“districts of U. P. and it had made certain
suggestions. A sample survey was made
especially about Jaunpur, Ballia, Ghazipur
and Deoria in eastern U.P. (Interruptions)....

{English]
MR. CHAIRMAN : Please ask only
clsrification arising from the reply of the
‘Minister. No statement.

[Translation] -

SHRI RAM PYARE PANIKA : 1
would like to ask the hon. Minister if he
would consider the question of setting up

‘of apy big industry in Eastern U.P.as
‘suggested by the Patel Commission.
SHRI VEERENDRA PATIL : The hon.
‘Member knows that four giant fertiliser
units are being set up in U.P.

~ SHRI RAM PYARE PANIKA : None
of them is being set up in Bastern U.P-

"SHRI VEERENDRA PATIL
"sre 11 ‘A’ districts in U.P. There are “No-
“industry” distiricts. I can say only this much
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on behalf of Government that industrial
development should take place in U.P.
also and we would take all the measures
which are required. We are asking all the
new entrepreneurs to set up their. units
in the backward areas of U.P.. Madhya
Perdesh and Bihar. We would persuade .
them, because coercion would not serve
the purpose. All efforts would be made
to send them there, but the U.P. government
should also create an infrastruture there.
Day before yesterday I came to know
that 100 per cent power cut has been
applied in respect of I.D.P.L. How could
infrastracture be created in this manner ?

SHRI GIRDHARI LAL VJAS : Mr.
chairman, Sir, letters of intent have been
issued to the Cement Corporation of India
for setting up cement plants at Bundi
and Tambupura. I would like to know
about the action being taken in this regard.
These units would have the production
capacity of 2.5 lakh and 5 lakh tonnes.

Secondly, the wagon factory of Bharat-
pur is not receiving the orders and as a
result thereof it is getting sick and in-
curring losses. I would like to know the
action being taken in this regard.

SHRI VEERENDRA PATIL : I do not .
know about the proposals of the Cement
Corporation of India in regard to Rajas-
than, but I would find out about it -and
would furnish the mnecessary information
to the hon. Member.

[English]

Only one point. With regard to West
Bengal there is a feeling that West Bengal
is being ignored or that it is a neglected
State. It is not so. I give the figures.
Share in sanctions of assistance by all
financial institutions to West Bengal is
6.8%. Share ia ,disbursements of financial
assistance by all India financial institutions
is 7.19%, In March 1984 share of West
Bengal in total investment of central
public sector enterprises was 7.5%. At the
same time share of West Bengal in the
total employment of the central public
sector enterprises was 19.49,.

(Interruptions)

SHRI PRIYA RANJAN DAS MUNSI
(Howrah) : My question is this. The
Minister just now quote_d from the Finance
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Minister’s speech and based on that some
Board will be formed to consider the sick
industries. My only request to the Minister
is—I am confident the Finance Minister will
also involve industrialists in this regard—
that before you take the opinion in this
regard from your Ministry and your offi-
cers, will you be kind enough to at least
listen to the MPs who represent the indus-
trial areas of the country before you take
a decision ? Because we would like to
provide some information "to you which
the bureaucrats may not.

[Translation)

SHRI JAGANNATH PATTNAIK : Mr.
Chairman, Sir, the Government of Orissa
have requested the Central Government to
include District Kalahandi in the list of
“No-industry districts’. I would like to ask
the hon. Minister if he is considering this
proposal. Secondly, the industries in Orissa
have come to a standstill due to the power
crisis in the State. I would, therefore, re-
quest the hon. Minister to discuss it with
the Central Electricity Adthority and solve
this problem in the interest of the state.

[English]

DR. V. VENKATESH : With regard to
drought prone areas you have to take some
special measures in Gulbarga and Kolar
which are drought prone areas.

SHRI VEERENDRA PATIL : Sir, Mr.
Das Munsi made a suggestion that before we
take the Commiittee that is going into this
matter MPs from that area should be given
an opportunity. I can only assure him that
I will convey his suggestion to my collea-
gue, the Finance Minister. As regards the
point made by Mr. Vyas about CCI star-
ting cement units in the area he has
suggested in Rajasthan, I do not have
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that information readily available with me.
I will collect the information and pass
it on to him. With regard to my friend
from Orissa as to  whether any district i

going to be declared as no industry
district there, Sir, the whole scheme is
under review. When we take the decision

at that time his suggestion will be taken
into consideration.

The hon. Member, Dr. Venkatesh
wanted to know about drought prone areas.
I think the Ministry of Rural Development
is dealing with this matter and I will con-
vey his feelings to the concerned Minister.

MR. CHAIRMAN : 1 shall now put
all the cut motions moved to the Demands
for Grants relating to the Ministry of
Industry and Company Affairs to vote to-
gether, unless any hon. member desires
that any of his cut motions may be put
separately.

All the cut motions were put and negatived.

MR. CHAIRMAN : I shall now put
the D:mands for Grants relating to the
Ministry of Industry and Company Affair s
to vote : The question is :

“That the respective sums not excee-
ding the amounts on Revenue Account
and Capital Account shown in the
fourth column of the Order Paper be
granted to the President out of the
Consolidated Fund of India to com-
plete the sums necessary to defray the
charges that will come in course of
payment during the year ending 3lst
day of March, 1986 in respect of the
heads of Demands entered in the
second column thereof against Demand
Nos. 57 to 59 relating to the Ministry
of Industry and Company Affairs.”

The motion was adopted.



275 b.G. (Genl), 1985-86

AIle'L 19, _1985’

Min. of Ind and Co. Affairs 276 ‘

Demands for Grants for the year 1985-86 in respect of the Ministry of Industry
and Company Affairs voted by Lok Sabha

No. of Name of Demand

Amount of Deraand for

Amount of Demand for

Demand Grant on account Grant voted by the
voted by the House House
on 25th March, 1985
1 2 3 4
- Rs. Revenue Capital Rs. Revenue Rs. Capital Rs.
57. Ministry of Industry 1,85,91,000 16,000 9,29,60,000 84,000
and Company Affairs '
58. Industries 17,92,08,000 51,14,00,000 89,60,39,000 2,55,70,00,000
59, Village and Small 34,10,25,000 25,50,67,000 1,70,71,25,000 1,27,78,35,000

Industries

(ii) Ministry of Food and Civil Supplies

MR. CHAIRMAN : The House will
now take up discussion and voting on
Demand Nos. 41 and 42 relating to the
‘Ministry of Food and Civil Supplies for
which 6 hours have been allotted.

Hon. Members present in the House
whose cut motions to the Demands for
Grants have been circulated may, if they
desire to move their cut motions, send
slips to the Table within 15 minutes indi-

. cating the serial numbers of the cut
motions they would like to move. Those
cut motions only will be treated as moved.

A list showing the serial nuinbers of
cut motions treated as moved will be put
up on the Notice Board shortly. In case

any member finds any discrepancy in the
list he may kindly bring it to the notice
of the Officer at the Table without delay.

Motion moved :

““That the respective sums not exceeding
the amount on Revenue Account and
Capital Account shown in the Fourth
Column of the Order Paper be granted
to the President out of the Consolidated
Fund of India to complete the sums
necessary to defray the charges that
will come in course of payment -~during
the year ending 31st day of March,
1986 in respect of the heads of Demands
entered in the second column thereof
against Demand Nos. 41 and 42 relating
to the Ministry of Food & Civil
Supplies.”

Demandsfor Grants: for the year 1985-86 in respect of the Ministry of Food and Civil
Supplzes submmed to vote of the Lok Sabha

No. of Name of Demand Amount of Demand for. Amount of Demand for
Demand Grant on account voted- - Grant. submitted to the
' by the House on 25th Vote of the House

March, 1985
1 2 4
Ministry of Food and Civil Supplies )
Revenue Capital Revenue  Capital
Rs. Rs. Rs. Rs.
41. Department of Food 2,08,46,30,000 19,11,49,000 10,42,31,52,000 95,57,49,000
{2. Department of Civil 91,73,000 1,33,84,000 5,58,66,000 7,24,22,000

Supplies
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SHRI H. A. DORA (Srikakulam) : Mr.
Chairman, Sir, I rise to oppose the Dema-
nds for Grants of the Ministry of Food
and Civil Supplies for more than one
reason. For one thing, there is no justific-
_ ation for divorcing the Department of
Food from the Ministry of Agriculture as
it used to be earlier. 1If food is the out-
come of agriculture, it is the by-product
of the marital romance of the Agricultural
Ministry whereas Civil Supplies is the
by-product of the extra marital romance
of the Agricultural Ministry. The Depart-
ment of Food is a natural ally of the
Ministry of Agriculture as it has greater
relevance to the large Ministry of Agiicul-
ture.

Another important point to be noted
is that the allocation of the amounts betw-
een the Department of Food and the
. Department of Civil Supplies is totally
uneven and lopsided. The figures speak
for themselves. I must at once bring to
the notice of the august House about the
enormity of the disparity. While the
Department of Food was allocated about
Rs. 1365 crores, the Department of Civil
Supplies is allocated a paltry sum of about
Rs. 19 crores. This unholy alliance between
unequal partners is difficult to comprehend
for us and it is beyond the comprehension
of this august House.

Coming to the Department of Food,
the largest consumer of the Grants is the
Food Corporation of India, with Rs. 1100
crores for subsidy on foodgrain transact-
ions ; Rs. 68 crores for storage construction
programmes ; and Rs. 15 crores towards
reimbursement of interest charges on
handling of levy sugar stocks. The lion’s
share of the Food Corporation of India
is manifest from the fact that out of Rs.
1365 crores allotted to the entire Depart-
ment of Food, the FCI alone accounts for
Rs. 1183 crores.

In contrast, the Central Warehousing
Corporation was allocated a meagre amount
of Rs. 3.52 crores only. I may bring to
the kind attention of the hon. Members
that the Central Warehousing Corporation
is credited with a tall mandate to construct
and acquire godowns and warehoases for
storage of agricultural products - and
implements. What is more, this Corporation

" is also entrusted with the obligation to
provide matching contributions in the

. Directorates

share capital of various States Warehous-
ing Corporations. It is indeed a common
knowledge of every hon. Member that
many precious and valuable foodgrains are
exposed to the elements of nature for
want of adequate warchousing facilities.
Specially, the matching contribution to
the State Warehousing Corporation needs

to be strengthened and augmented mani-
fold.

Coming to the Department of Civil
Supplies, I must express my agony that the
so-called Department of Civil Supplies is
more concerned with astablishment of
Commissions, Institutions
rather than Civil Supplies as such. Take,
for instance, the Directorate of Weights
and Measures. It is supposed to guide and
coordinate the work relating to Weights
and Measures at the Centre and State
levels and to enforce standards laid down
in the Weight and Measures Act, 1976. Is
it necessary that a Central Institution is
to be entrusted 10 enforce the standards
prescribed in the Act ? Are not the State
Agencies adequate enough to enforce the

~standards ?

I wish to bring to the notice of
bon’ble Members that this is a clear
invasion on the autonomy of States. What
is worse is that the change was deliberately
engineered and brought about by the
Central Government. As the Constitution
originally stood, Entry 29 of the State
List granted legislative powers to the
States on Weights and Measures except
establishment of standards. For inexplica-
ble reasons, this entry was omitted from
the State List by the Constitution 42nd
Amendment Act of 1976 and the same
Amendment transformed the subject into
the Concurrent List through Entry 33A.
This is one of the many instances how the
powers of the States are being surreptitio-
usly taken away.

Mr. Speaker, Sir, there is yet anothér
point in connection with the Department -

of Civil Supplies. As 1 have already
mentioned earlier, this Department is
largely composed of Institutions like

Forward Markets Commission, Directorate
of Weights and Measures, Directorate of
Vanaspati, Vegetable Oils and Fats, Indian
Standards Institutions, National Coopera-
tive Consumers Federation, Consumers
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Cooperatives, Super Bazar in Delhi, etc.
A potable feature about all these Institu-
tions is that they do not in any way
involve themselves with the Public Distri-
bution of essential commodities. With this
woeful indifference to the essential commo-
dities, it is beyond compiehension as to
what for this Department of Civil Supplies
is created. This takes me to reflact o1 the
very important subject of essential commo-
dities. Please permit me, Mr. Chairman,
Sir, to reflect briefly on the Constitutional
concerns relating to this subject.  This has
a vital bearing on the Centre-State relations
in this vital area. At the outset let me
invite your attention to Article 369 of the
Constitution. 1 quote—

“Notwithstanding anything in this
Constitution, Parliament shall, during
a period of five years from the commen-
cement of this Constitution, have
power to make laws with respect to
the following matters as if they were
enumerated in the Concurrent List,
namely :—

SHRI RAM PYARE PANIKA : Sir,
are we dealing with the Centre-State rela-
tions here ?

SHRI H. A. DORA : Sir, I will read
out only the relevant portion. °...foodstuffs
including edible oils and seeds’. But any
law made by Parliament, which Parliament
would -not but for the provisions of this
Article have been competent to make,
shall, to the extent of the incompetency,
cease to have effect on the expiration of
the said period, except as respects things
done or omitted to be done before the
expiration thereof. I would like to bring to
the notice of this august House that
Article 369 of the Constitution prohibits
the Parliament from making any law in
respect of foodstuffs including edible oils
after five years. It is vested with the
Parliament only for a period of five years
from the commencement of the Constitu-
tion. Therefore, this particular provision
clearly prohibits the Parliament to enact
any law after 26th January, 1955. In spite
of the provision made by the Constitution
in respect of foodstuffs, the Parliament is
encroaching upon the rights of the State
Governments whicn alone are vested with
the power under Article 369 of the Constitu-
tion to enact laws in respect-of foodstuffs.
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Now, I think, it is ciear to the hon.
Member as to why I am submitting this
particular point. :

The States are now deprived of this
particular power vested in them. The Con-
stitution intended that at the earliest point
of time the power to enact laws in respect
of foodgrains including edible oils is to be
given only to the States, not to the
Central Government, or the Parliament.
That power is now usurped by the Parlia-
ment. That is what 1 wanted to submit
to the House.

From this, the following points may
be noted. Commerce within a State and
production, supply and distribution of
the essential commodities is temporarily
given to Parliament to regulate as if they
are in the Concurrent List.

RAO BIRENDRA SINGH : Are we
discussing the Demands of Ministry of
Food and Civil Supplies or Centre-State
relations ? The hon. Member is challenging
the constitutionality of the Acts of Parlia-
ment already passed and in force. Isit
allowed ? He is challenging the very Acts
of Parliament...(Interruptions)

SHRI AMAL DATTA : It is very
relevant. In view of what the hon. Mem-
ber has stated, your Acts are unconstitu-
tional. ..Unterruptions).

RAO BIRENDRA SINGH: We are
not passing any Act...(Jaterruptions).

SHRI AMAL DATTA . He wantsto
prints out that Grants to your Ministry
are unconstitutional. (Interruptions).

SHRI H.A. DORA : As I said it is
for the State legislatures to regulate food-
stuff after five years of the commencement
of the Constitution. According to me,
the power 18 given to Parliament in respect
of foodstuffs only for a period of five
and it is to be automatically vacated after
five years after the commencement of the
Constitution.

RAO BIRENDRA SINGH : These ob-
jections must have been considered when
all the Acts were passed.

SHRI H. A. DORA : Even prior to
independence, there was an Act known as
the Essential Supplies Temporary Powers
Act, of 1946. That was in force prior to
independence...(Interruptions).

<
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15.00 hrs.

It was in operation when the Constitu-
tion was framed. This 1946 Act also
contains some of the items mentioned in
Article 369 of the Constitution. But so
far as the items mentioned in Article 369
are concerned, Parliament ceases to
have any power to enact on them after
five years of the commencement of the
Constitution.  This cut-off period would
come to an end after 26 January 1955. It
was on that very date, i.e. on 26 January
1955 an ordinance was promulgated by the
President which ultimately came into being
as the Essential Commodities Act of 1955.
Through this Act, Parliament usurped the
power which are otherwise prohibited under
Article 369 of the Constitution. How was
it achieved ? In 1954, Parliament enacted
the Constitution (Third Amendment) Act,
whereby many items of essential commodi-
ties were incorporated in entry 33 of the
Concurrent List,

I emphasise the fact that while Article
369 f the Constitution limited the legis-
ative powers of the Parliament on certain
items for a period of 5 years, the Third
Constituti. n Amendment of 1954 included

those very items in the Concurrent List,’

entry 33. In other words, what i8 pro hibi-
ted directly and explicitly by a substantive
provision was sought to be stealthily taken
away by amending an entry. If it is nota
fraud on the Constitution, what else is it ?

Sir, I spoke on this topic at length
not in the interest of academic exercise but
because of its practical implications.

MR. CHAIRMAN : Can you question
that now ?

SHRI H. A. DORA : Yes. It is a
substantive law. Only thke entry was
amended. 'Can the pcwer vested on the
gabstantive law be taken awsy by an
amendment of the entry in the Seventh
Schedule ? )

" MR. CHAIRMAN : It could only be
discussed at the time of that amendment
and not now.

THE MINISTER OF FOOD AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH) : You can bring a non-official
Bill for Constitution Amendment now.

SHRI H. A. DORA : 1 would like to
cite one example which is dear to my
State and the Government of Andhra
Pradesh. The hon. members are quite
aware of the fact that the Government in
Andhra Pradesh under the leadership of
Shri N. T. Rama Rao and under the banner
of Telugu Desam Party, successfully
launched Rs. 2/- per kil gram rice scheme.
We require large quantities of rice now
for the above scheme. Besides we have to
meet the rice requirements for our social
welfare hostels, mid-day meals and other
minimum requirements. Our Chief Minister.
Shri N. T. Rama Rao, personally met the
Prime Minister and handed over a memor-
andum as well to impress on him to
increase the allotment of rice from the
Food Corporation of India.

SHRI RAO BIRENDRA SINGH :
Under what law do you want .this
allotment ?

SHRI C. MADHAYV REDDY : Under
the lawless law.
SHRI H A. DORA : Under the law

passed by the Constitution.

SHRI C. MADHAV REDDY : The
same law under which the Minister entitled
to put the question. Centre-State Relations
Iaw.

RAO BIRENDRA SINGH : When you
do not accept our laws, why do you expect
rice ?

SHRI H.A. DORA : The response of
the Government of India is still not known.
I expect a proper reply would be given
at the time of the reply of the hon. Minis-
ter. Sir, many arguments were advanced
by the Central Government. But I would
not like to tax your patience with all the
arguments and counter-arguments. What
I wish to impress is that there is something
radically wrong in the very scheme of
things. It is rather odd for a national
agency to procure foodgrains from the
State, and then re-allot them to the res-
pective States. In the very nature of
things, it is constituiionally and administra-
tively effective and efficient, if this process
is reversed, and the work is entrustﬁd to
the State Governments.

" According to me, it will be ideal if th
States are allowed to procure foodgrains
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to meet the welfare measures, and a quota
may be fixed from that State, for the
.requirements of the Central Pool. After all,
‘the States have the immediate nexus to the
requirements of the respective people, and
“for a vast country like ours, to entrust
“this herculean task to a Central agency is
‘bound to be defective and also ineffective.

That apart, I would like to submit
.that the State Government’s requirement
of rice under the Rs. 2 per Kg. scheme,
including the requirements of Social Wel-
-fare Hostels, Mid-Day Meal Scheme etc.
is about 22 lakh tonnes per annum,. i.e.
as far as Andhra Pradesh is concerned.
As against this, a quantity of 10 lakh
tonnes is being released by the Government
“of India from the Central Pool, 7-1/2 lakh
“tonnes of rice are being purchased from
private trade at negotiated prices, while
. the ‘balance of 4-1/2 lakh tonnes are to be
purchased from the open market.

At present, the release of 10 lakh
tonnes of rice from the Central Pool to
the State is conditional upon the rice pro-
curement of 15 lakh tonnes by the State
‘through the sole agency of the FCI. The
;.S(ate Government had earlier proposed
to Government of India that it be permit-
ted to procure about 27 lakh tonnes of
‘rice by suitably enhancing the mill levy
from the present 50% to 75%. This pro-
posal has already been sent to the Govern-
.ment of India, and the Andhra Pradesh
Government is awaiting a reply on this
"particular aspect.

In addition, I may be permitted to
submit that the State Government may be
permitted to enhance the mill levy percen-
tage during the ensuing kharif rice marke-
ting season (i.e. October 1985) to 75%,
and that the A.P. State Civil Supplies
“Corporation could also be notified as
a public agency to procure rice in
-Andhra Pradesh, besides Food Corporation
.of India.

‘ I thank you for giving me this oppor-
tunity.

SHRI K. RAMACHANDRA REDDY :
I beg to move :

*That the Demand under the Head
" Department of Food be reduced by
Rs. 100.” .
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[Need to check the enormous losses
to the Food Corporation of India due to
decay of foodgrains stocked in the open./((2)

“That the Demand under the Head

Department of Food be reduced by
Rs.100.”

[Need to discontinue the import of
foodgrains from other countries.[(3)

“That the Demand under the Head
Department of Civil Supplies be reduced
by Rs. 100.”

[Need to supply rice at a subsidised
rate of Rs. 2 per Kg. to people in all the
States./(5)

‘““That the Demand under the Head
Department of Civil Supplies be reduced
by Rs. 100.”

[Need to supply rice needed for public
distribution in Andhra Pradesh. [6)

““That the Demand under the Head

Department of Civil Supplies be reduced

by Rs. 100.”

[Need to allow Govenment of Andhra
Pradesh to procure rice needed for public
distribution from other States./(7)

‘““That the Demand under the Head
Department of Civil Supplies be reduced
by Rs. 100.”

|[Need to permit free movement of
foodgrains throughout India by making
India a single zone.[(8)

SHRI PIYUS TIRAKY :
move :

‘“ That the Demand under the Head
Department of Food be reduced by Rs.
100.””

/Need for opening of fruits and vege-
table processing units at Buxirhat and
Mathoban ga, in Cooch Behar district in
North Bengal./(11)

“That the Demand under the Head

I beg to

Department of Food be reduced by Rs.

100.”

/Need for opening of fruits and vege,
table processing units at Kumargramduari.
Buxaduar, Chamerehi and Nagrakata p
Jalpaiguri_in North Bengal.[(12)
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“That the Demand under the Head
Department of Food be reduced by _Rs.
100.” ' o

{Need to provide
housing godowns for agricultural produce

in every block in North Bengal districts./.

(13)
" “That the Demand under the Head

Department of Food be reduced by Rs..

100.”

[Need to set up an agro-industrial
complex in Doars and Tarai in North
Bengal./(14)

‘“That the Demand under the Head
Department of Food be reduced by Rs.
100.”

[Need to set up community canning and
fruit preservations centres at Cooch-Behar,
Alipurduar, Tufanganj of Madarihat in
Jalpaiguri district in North Bengal./(15)

«“That the Demand under the Head
Department of Food be rcduced by Rs.
lw ”

[Need to set up food processing and
nutrition centres at Birpara and Nathua
Hat in Jalpalgun district in North Bengal.|
(16)

““That the Demand under the Head
Department of Food be reduced by Fis.
100.” '

[Need to provide mobile food “and
nutrition extension service to all the tea
gardens of Doars and Tarai in North
Bengal./(17) ’

“That the Demand under the Tiead
Department of Civil Supphes be reduced
by Rs. 100.”

[Need to give financial assistance for
setting up a super bazar at Alipurduar in
Jalpaiguri district in North Bengal./(18)

- «That the Demand under the Head
Department of Civil Supplies be reduoed
by Rs 100.”

{Need to set up a training centre under

the scheme relating to mtellxgenoe enforge-

ment and manpower _training ;for public
dlstnbutxon “system- at Kalchml in Jalpa.-
guri district in North Bengal. 1(19)

storage and A ware-

CHAITRA 29, 1907 (SAKA) Min. of Ind. and Co. Affairs 286

[T anslatton]

" SHRI RAM PYARE PANIKA (Roberts-'
ganj) : Mr. Chairman, Sir. I rise to sup-.
port the demands for grants of the Ministry
of Food and Civil Supplies, which are
being discussed by the House. It.isa fact.
that the role of our Food Department is
very difficult and complex. which includes .
procurement of foodgrains, their supply
is scarcity areas, storage in a scientific
manner and distribution thereof. All these
functions are very important functions
which our Food Department is discharging.
We have seen that after 19R0, - this- Ministry
has done a commendable job. I remember
how the country was affected by serious
floods, drought, hail-storm, cyclone etc.
in 1982-83, and the promptness with which
this Mimistry provided relief to nearly 31
crores of people deserves applause. We feel
proud that despite all these problems, not '
a single person died of starvation in any
part of the country due to food shortage.
Sir, not only this, the functions of this’
Department have grown continuously. T
would, therefore, like to express my thanks -
to the hon Minister and the concerned
Department of his Ministry.

Just now our friends from the opposi-
tion benches were speaking and they raised
constitutional points which it was not
necessary to raise. But [ agree with them
that the allocation of funds to this Minis-"
try must be increased. When this Ministry.
is discharging such a onerous responsibility,
allocation to this Ministry should definitely
be increased. .

In my view your Department at present
caters to the needs of 12 ‘or 13 pet cent of
the -total pooulation of the country, but
this Ministry has to discharge its functlons
in very dvﬂicult cxrcumstanccs .

With regard to procurement of food-
grains, I would like to say that government
have formulated a policy of support price
for the benefit of farmers, "but the food-
grains of farmers are not procured at sup-.
port price throughout the country as pro--
turement centres are not opened through-
out the country. The farmers do not have
storage facxhty and dq not get money in
ume :

The farmers are facmg a very difficult
situation with regard to the praddy crop
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of the Rabi season in U.P. Many riends have
just now said that in other States also, the
foodgrains from the farmers are not being
procured at the support prige.

The Central Government fix the sup-
port price and the State Government are
expected to implement this decision. I
would like to suggest that there should be
a monitoring cell at the central level which
should persuade the State Government to
implement the decision of the Central
Government in this regard. One of my
friends was speaking about it. 1 would like
to ask him if his State works acccrding

to the guidelines of the Central Government.

I am not talking about Andhra Pradesh
only. Our late P-ime Minister, Shrimati
Indira Gandhi had formulated a 12-Point
Programme about the distribution system.
The Centre had directed that one fair price
shop should be opened for every 200 units
in scarcity areas and in problem areas;
but you would be surprised to know that

fair price shops have not been opened in -

any of the States as per your guidelines. I
do not want to blame you. Because of
your monitoring the number of shops has
increased to more than 3 lakhs, as against
about 2 lakhs in 1979-30. But the increase
is rot according to the guidelines.

In the hilly areas, flood-affected areas,
coastal areas and desert areas, the people
have to travel miles to purchase their
rgtion. The fair price shops are being
opened on the basis of units whereas
it is necessary to prescribe the distance
also. .

Last year you had spoken about the
peevision of mobile shops, but the State
Governments have provided mobile shops
at very few places. The Central Govern-
ment had given the suggestion, but mobile
shops are on paper only.

You had also promised that special
shops would be opened for workers and
comtract labour in the industrial belts, but
I know that in my constituency—Mushram
_ Saleb is very much sitting here and would
complain that no mention has been made

of Madliya Pradesh,—shops have not been

opened in the tribal and labour areas. As
a result, the businessmen with vested inte-
rest are taking advantage of this situation
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and the people are getting essential items
at high prices.

The F.C.I. has been criticised in this
House and outside in other places, but
keeping in view the extensive responsibili-
ties of this organisation, I would like to
say that the persons engaged in this orga-
nisation also belong to our Indian society
They also belong to the same society to
which officials of other departments belong,
but they will have to improve their work-
ing. The people have a complaint that the
expenditure they show is excessive. It will
be better if some saving is effected.

Sir. our warehousing facilities are
inadequate. Although there has been an
increase in the storage capacity during the
last few years, yet everybody wants that
there should be definite improvement in it
and at the same time, you will have to
adopt a stern attitude against corruption in
this sphere. There is no coordination
between the agencies engaged in the pur-
chases and those who assist in these
purchases, as a result of which, a number
of difficulties are experienced. Therefore,
you will have to improve them all.

15.16 hrs.

[MR. DEPUTY
Chair]

SPEAKER in the

Sir, while you improve the working of
F.C.1., you should also improve the

working of warehousing.

You have laid down a - 12-Point guide-
line with regard to your distribution sys-
tem. At State level there are a number of
difficulties. The people are not getting
ration cards. In Uttar Pradesh, this is
being run by the Cooperative Societies.
These Cooperative Societies have indulged
in serious bungling at many places. The
people do get wheat and rice which you
provide, but the entire quota of sugar and
kerosene is sold in the blackmarket. The
same shopkeepers, retailers continue to
induige in bungling since 1980. The peopie
belonging to the Janata Party and R.8.§.
with their vested interests have infilisntod
into it and all of them indulge in black-
marketing. Stringent measures should be
adopted agaimst those indulging in pro-
fiteering, blackmarkcting and smuggling,
and - if need be, MISA should be used
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against them, because there has been no
improvement in spite of all our efforts-

Certainly, Government want that the
blackmarketeers in the country should be
dealt with severely, but, they have not
been completely succersful in this ende-
vaur. Therefore, stricts rules should be
framed in this regard. This is a major
source of corruption and the State and
Central employees indulge in a lot of
bangling. It will be - better if you frame
rules in this regard. The rules will have
to be observed very seriously, otherwise,
the officers indulging in corruption will
further strengthen their stranglehold.

The new budget has apparently led to
increase in prices of some commodities,
but the increase in respect of some of the
commodities has been 15 to 20 per cent.
Today, we should bring a budget in con-
sounance with the expectations of the
people. We have formulated job oriented
schemes to remove unemployment. But it
has greatly affected the salaried class, the
workers and the poor. They are passing
through a difficult time. The prices of
diesel, petrol, kerosene, etc. have increased,
but the increase registered in these items
have offered the big traders an opportu-
nity to increase the prices manifold.

I had been to Mirzapur where the taxi
fares have been raised manifold. Similarly,
there are other items, which have registered
a sharp increase in prices. Last time you
issued a statement that you would adopt
stern measures. If need be, stern action
against such traders, as have raised the
prices of consumer goods, should be taken
under the Essential Commodities Act.

There is no scarcity of kerosene in the
country, because there has been a lot of
progress in this field since 1980, but its
distribution is not proper. The people
engaged in distribution of kerosene, adulte-
rate it and sell it in blackmarket. Kerosene
is not available even for lighting a lamp in
remote villages and tribal areas. Therefore,
it is necessary that you should conveie a
meeting of the Central Government, the
State Governments and the Food and
Civil Supplies Departments and observe
the guidelines issued by the late Prime
Minister, Shrimati Indira Gandhi and
implcment the distribution scheme having

speeial arrangement for the poor belonging
to the backward areas. Only then the
families covered under the scheme will be
benefited.

DR. CHANDRA SHEKHAR TRI:
PATHI (Khalilabad) : Mr. Deputy Speaker,
Sir, I rise to support the Demands for
Grants of the Ministry of Food and Civil
Supplies. In the preseat perspective, Civil
Supplies have a great inportance in the
country and it is next to law and order.
This Ministry has to look after the public
distribution system, consumer protection
and Consumer Cooperative Societies,
Vanaspati, management relating to prices
and distribution of oilseeds and the matters
conceruing the Indian Standards Institution
which have a direct bearing on the daily
lives of the people in the entire country.

Sir, there has been a definite increase
in the production of foodgrains and it is
a matter of pride that our country which
used to depend upon imports of foodgrains
10 years back is now not only self-sufficient
in this respect but is in surplus. The
production of rice has increased beyond
expectations. There has been a tremendous
increase in the production of wheat and
sugarcane also. But the Central Govern-
ment have noted that the production of
oilseeds has been static for the last 2 to 3
years and despite the many steps taken
in this regaed, its produetion has not im-
creased. An import of 11.5 lakh tonnes
was made during 1982-83 which went up te
16.34 lakh tonnes in 1983-84. The steps
taken for increasing production did not
succeed because first, the programmes were
not passed on to the farmens in time aad
secondly, a restriction was imposed . om
small farmers in this respect. Certain difii-
culties were experienced, one of them
being the restriction that a farmer having
one acre of land could not sow gram,
mustard or peas in the entire areca. He

_ look out his mini kit, consumed the gram

and peas and did not sow them in the field.
Therefore, the policy needs to be libera-
lized. These kits should be supplied to big
farmees owning 8 to 10 acres of land in
which he can sow urad, sunflower, gram,
etc.. because it is a matter of eoncern that
we have not been able to reduce the
quantum of our imports as compared to
previous years in spite of so many incen-
tives having been provided to the farmers,
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Similar is the problem with regard to
ng. There has been a considerable fall
in  sugarcane production this ycar as
compared to last year. I would like to
submit that there is a sugar mill in my
constituency Kalilabad in district Basti of
the Jaipuria Establishment in respect of
which. I want to raise a very serious matter
®before the hon. Minister. I have received
information to the effect that the proprie-
tors of the Jaipuria Establishment went to
remove the machines from the mill
clandestinely and they want to close down
the factory. Arrears to the tune of crores
of rupees are due to the farmers there.
@Government should ensure that the . money
due to the poor farmers does not become
a bad debt. Recently, I had spoken in
detail sbout the fact that the slips issued to
the cultivators were being purchased there
in blackmarket and even the payment was
not' being made in time, but thatisa
different matter. The matter that I have
raised before you now is very serious
and due attention needs to be given to it

So far as distiribution by the coopera-
tive societies is concerned, I would like
to submit that there may be hardly a single
gociety in Uttar Pradesh whose secretary
.and superviser have not embezzled lzkhs of
rupees. My request is that the societies
-should not be disbanded but at the same
time, a parallel arrangement should be
-made. Allotment of shops should be made
at the Geam Panchayat level also and at
the same time the distribution work should
also be dome through the Cooperative
Societies. Besides, the rules shouvld be
observed strictly. Those over-charging and
syeating artificial scarcity of goods are exploi-

-fing the poor. Such people should be
mely punighed.
" Apart from this, there is 2 report

aboht lhe dairies that blindness is increa-
smg due to the deficiency of vitamin A
‘and it is in this light that prevention of
blmdmess has been included in the National
Hgltl; Programme. I am glad to know that
M‘mstry has made arrangement to in-
cteasé vitamin A in the milk from the two
cfa;rres but I want that similar arrangement
ould ‘be made in all dairies in the coun-
fry and the content of vitamin A should
,L mcreased in the milk supplied. At
pcresent, the fat content is extracted from
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the milk supplied leading to increase in
incidence of blindness.

Arrangement has been made to supply
general consumer items to  the people
through fair price shops under the 20-Point
Progr amme, but there are complaints that
the wheat supplied from these shops is of
inferior quality and is rotten. I do not have
any complaint with me at the moment
with regard to sugar, but when I was not
a Member of this House, I was shown
some samples of sugar in which sand was
mixed and which was not fit-for human
consumption. Sometimes, even wet sugar
is supplied which emits foul smell. I would
like to request that they should not play
with the health of the people. Whatever
commodities are supplied through those
shops should be of good quality as also
nutritious.

The provision of opening shops in
remote areas is commendable, but I am
sorry to say that not a single mobile shop
has been opened there till this date. I .
hope, the hon. Minister will take special
interest in it and make arrangements in
this regred.

The consumers in the country have
to suffer a lot on account of under-weign-
ing. It should be ensured that there
is no foul play in weighing and measuring.

I would like to draw the attention of
the hon. Minister particularly to cement.
Cement is packed in gunny bags. Even
if nobody indulges in dishonesty, 10 kg.
cement is lost in loading and unloading.
I suggest that cement should be packed
in polythene bags and then put in gunny
bags, sc that the consumer could get full
50 kilos of cement. Today, the consumers
have to suffer a loss to the tune of crores
of rupees.

Sir, I would like to touch one point
more. There are malpractices in the
purchase of wheat. The wheat that is
brought to the purchase centre by the
farmer is rejected and it is later on purcha-
sed through the middlemen. I would
request that improveménts should be made
in the public distribution system in conso-
nance with the spirit with which it was
introduced under the 20-point programme,
so that essential commodities could be
made available to the people.
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With these words I once again support
the Demands for Grants of the Ministry
of Food and Civil Supplies.

[Evglish]

RESOLUTION RE : DESERT DEVELOP-
MENT PROGRAMME—(Contd.)

MR. DEPUTY-SPEAKER : Now we
take up Private Members’ Business. Further
discussion of the following Resolution
moved by Shri Virdhi Chander Jain on
the 25th January, 1985:—

“This House is of opinion that there
should be parity between the Desert
Development Programme and the Hill
Areas Development Programmne in the
matter of provision of funds, facilities
and concessions in the Seventh Five-Year
Plan.”

Since only 25 minutes are left for this
Item, I would request hon. Members to
take only 5-6 minutes each. Shri Balkavi
Bairagi.

[Translation)

SHRI BALKAVI BAIRAGI (Mand-
saur) : Mr, Deputy Speaker, Sir, I feel
obliged to you for giving me an opportu-
nity to speak on the Resolution moved by
Shri Virdhi Chander Jain.

This is an important resolution. When
we see the spirit behind the Resolution,
it becomes all the more necessary on the
part of Government to pay attention to it.
Shri Jain spoke at length about this Reso-
lution and almost -all the Members
supported it. When Shri S.B. Chavan
was looking after the affairs of the Plann-
ing Ministry in 1983 he had assured Shri
Jain, the mover of this Resolution, that
these demands had been made in the
middle of the Sixth Five Year Plan and
they would be definitely considered when
the draft for the Seventh Plan was drawn.
He has categorically said this in the House,

He also wrote to Shri Jain to this effect.

1 would, .therefore, request the hon. Minis-
ter to consider his assurance at the begin-
ning of the Seventh Five Year Plan. At
present the ratio of development as between
the hill areas and the desert areas stands at
1:9. The. Government should remove

this anomaly. Government provide Rs.
100 crores for desert development while
they allocate Rs. 900 crores for the deve-
lopment of hill areas. In this context I
wovld like to say that Government have
brought 21 districts under the Desert
Development Programme. Here, I would
like to say a word of caution that by the
turn of this century or say after fifteen or
twenty years, the Member who will be
elected from Mandsaur, will definitely
demand that this district may also be
included as the 22nd district under that
Programme. The reason is not far to
seek. If the spread of the desert is not
checked, it would advance right upto
Malwa. Water is not available even at a
depth of two hundred feet. Even today
you can see sand particles in our rooms,
on the beds. in the kitchen and even in
our food. The whole scene is changing in
district Mandsaur. All of us are aware of
how the forests are being denuded ruth-
lessly, Not only this, their concept of
cattle-rearing is also changing. You find
more sheep, goats and camels in those
places where till some time back only cows
and bulls used to be reared. The most
important thing that Government should
bear in mind and decide with regard to
desert is whether you want to give priority
to its development or to checking its
spread. The desert is marching ahead and
is extending to Malwa and if you waited
for another 15 to 20 years, the population
of the desert area, which according to you
is 1.83 crores at present may increase by
another one crore as the population of
Malwa too shall have to be added because
by then the desert would have engulfed
this district too. On the one band it is
spreading to Gujarat and on the other
side to Rajasthan and from both the sides
it is engulfing us. Jhabua, Ratlam and
Mandsaur are all affected by the advancing
desert. Our food habits are changing,
our approach to- livestock is changing and
the cultivation pattern is also undergoing
a change. The acute shortage of drinking
water is felt more in our district. than in
Rajasthan. If you do not treat Mandsaur
on similar lines as Rajasthan then a day
will come when we shall have to opes:
branches of the Authority there also. T

Being .a humble Member. of the House,
I am saying this by way of cautiom. I
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we neglected this area, I am afraid 25 years
later some other 'Member would complain
to you about this.

You are developing forests to check
the advance of desert. It is requested that
the areas” of Madhya Pradesh which are
adjacent to the Rajasthan border may
also be included in the programme. You
cannot complete the programme without
associating us with this  Laboratories
should be opened in the border areas which
are in the clutches of the desert and you
would. come to know how far the points
touched by me are true.

I support this resolution moved by
Shri Jain and request Government that the
whole matter should be examined afresh
because this is the beginning of the Seventh
Five Year Plan. Shri Jain had written
the letter about three years back and about
two to two and a half years back he was
asked to remind at the appropriate time.
Now, 1 am reminding at the appropriate
time when the Seventh Five Year Plan is
being finalised. If you do not pay atten-
tion to us at this hour then we shall have
to decide later, when to call on you.

1 congratulate Shri Virdhi Chander
Jain once again for moving this resolution.
Government should once again consider
and remove the anomaly between the
development of the hill areas and that
of -the desert areas. The attitude
that 'desert areas can be developéd at
some later stage and the immediate deve-
lopmient of the hill areas is essentiai would
not-be of much help. The rapidly advanc-
ing-desert is a far bigger challenge and
demands Governments immediate attention.
[English]

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI K.R.
NARAYANAN) : Mr. Deputy-Speaker,
Sir, at the outset I should like to thank
Shri Virdhi Chander Jain for introducing
this Resofution. It has focussed attention
on a wvery important aspect of our national
and fegional development. I am also
grateful to Shri Mool Chand Daga for his
intervention and for the amendment he has
moved and also to all other hon. Members
for the contribistion they have made during
the ‘discussion,
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It has been a very constructive discus-
sion and what is interesting is that there
was not a single Member who really
disagreed with the substance of this Resolu-
tion. Shri Jain has been more or less a
crusader for the cause of desert develop-
ment—one who has been primarily reponsi-
ble for highlighting this issne of develop-
ment. I have therefore very great sympathy
for his demand but as all the hon. Mem-
bers know sympathy has to be, in terms
of development and planning, transformed
into hard cash. Therefore, our responses
while positive are within the limits of
resources available. Hon. Members have
referred to the assurance given by the then
Minister of Planning, Shri S. B. Chavan.
I have seen that assurance. We stand by
that assurance that in the process of plann-
ing we would give serious consideration to
the requirement of the desert areas.

The main demand is for the equation
of funds spent and the pattern of financing
of desert areas witn that of hill areas. I
feel that there is no need to compare these
two sectors of development. Desert deve-
lopment can stand on its own merit. There
are actually differences beiween the two
problems. Without cutting into or without
comparing with the requirements of the
hill areas we can find independent solu-
tions for the problems of the desert That
is not only an issue for the State of Raja-
sthan but it is a national issue because as
nas been pointed out, the desert of Raja-
sthan is in a sort of creeping aggression
moving towards Delhi itself. Therefore, we
have to stop desertification which is an
urgent and national necessity. Also for
maintaining and restoring the eco system
we will have to. give considerable thought
as well as attention to this question.

Of course, the problem of the people
of Rajasthan who are directly affected by
desert conditions are very much in our
mind. This is not a new subject for the
Government of India. Right from 1951-52,

“the attention of the nation has been drawn

to this question. Committees were set up.
Various studies were made and various
programmes were introduced for tackling
the question of desertification and the deve-
lopment of desert regions. As early as
1971, we started the programme of what is
called the Drought Area Development
Programme. Later on, in 1977-78, we star.
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ted the specific desert development pro-
gramme. By 1980, the two programmes
were separated. Many hon. Members have
mentioned that this has been a retrogade
step as both of them have been not running
together in the desert area. As a matter of
fact, these programmes were separated be-
cause of duplication of the same type of
work under separate programmes. After the
-separation of the two programmes, the
desert areas far from being adversely affec-
ted, gained more, because there was grea-
ter concentration of resources in the areas
which were demarcated as desert districts.

1 have gone into some of the statistics.
I find that after the separation of the two
programmes, the amount of money spent
on the desert districts and blocks has becn
actually much more than what was spent
together in the same regions for the two
programmes, when they were running con-
currently. Therefore, this separation was a
rational one and decided upon for the pur-
pose of giving a greater thrust to the desert
development programme rather than dilut-
ing it. Fundamentally. the question is
really, first of all, of stopping the advance
of deserts and, secondly, of building up
infrastructure as well as other measures
for a better life for the peopie in these
regions.

One very major issue which has been
raised by almost everyone has been that of
the problem of drinking water. Now,
dinking water is an acute problem for the
entire rural sector in India. As you know,
we have embarked upon a major pro-
gramme, In fact, the Approach Paper on
the Seventh Plan has adopted the objective
of the Decade of Drinking Water and
Sanitation according to which by 1990-91, all
the villages of India would have drinking
water, potable water. Of course, this is a
very simple thing. But in terms of invest-
- ment involved, it is a major task. Someone
has calculated—it is a rough calculation—
that it would cost around Rs. 11,000 crores
for supplying the rural areas of India, all
of them, with drinking water.

As regards Rajasthan itself, considera-
ble work has been done though I would
not claim that it has been satisfactory. In
1980, about 19,803 villages were declared as
problem villages. By ‘‘problem villages’,

they mean, where there is no source of
drinking water within a radius of 1.6 km
Out of these, under the Sixth Plan, it wa’
decided to cover about 15,996 villages wit$
drinking water facilities. The estimate
that at the end of the Sixth Plan, there als
about 3,807 villages which remained witTe
out water as spill over. I think, it h-
possible to tackle this problem in this
Seventh Plan and even go a little m e
ahead and deal with not only the problere
villages but also for the provision of drinkm

ing water in a more satisfactory way in the-
desert region,

There are also other schemes. Of cour-
se, water supply is a State subject. But the
Centre gives assistance specially under the
minimum needs ‘programme. Besides, there:
are Central schemes under the Accelerated
Rural Water Supply Scheme operated by
the Ministry of Works and Housing. I have
some figures here. During the Sixth Plan,
under the minimum needs programme, the
States spent about Rs. 115.61 crores. on
drinking water supply, while the Govern-
ment assisted the State of Rajasthan to the
tune of Rs. 123.77 crores.

I do not claim tha: this is large enough
to deal with the problem. But I think this
shows the earnestness and the intention of
the Governments both Central and State
Governments to deal with this basic prob-
lem. Drinking water is not merely a huma-
nitarian need, a physical need or a social
need. It is much more than that. I think.
the provision of drinking water is an econo-
mic need as well, in the sense that it would
give impetus to the economic development
all over the rural sector jn India. There-
fore, the importance of drinking water for

 the purpose of making development has to

be recognised and the Government is very
well aware of this importance.

As regards Rajasthan, one basic prob-
lem s really that of lack of sources of
water. There is very little underground
water. This fact is agreed upon by every
one. Many of the hon. Members have also
given expression to this fact. Until the
Rajasthan Canal is completed, it would be
difficult to' tackle this massive question in
the desert successfully. The Rajasthan
Canal is a very ambitious project. It -is in
the State sector and the hon. Members have
demanded that the Centre should study
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the proposals made by the State Govern-
ments in view of the national importance
of this project. Of course, the Centre is
already giving some financial assistance.
As you know, the first stage of this Canal
has already been completed or largely been
completed and for the sccond stage, work
I8 going on. There has been retardation
primarily because of the revision of the
plan projects two or three times. The
fatest revision involved some basic ques-
_tions. Not that they are insoluble questions
but, technically. they have to be approved
by the Central Water Commission and the
enhanced finances are to be found for
implementing the scheme. The proposal is
at the moment with the Central Water
Commission and once it passes through the
Commission, it will go to the Committee
on Irrigation and Flood Control and there-
after it will come to the Planning Commis-
sion for taking a final view on" this parti-
cular project, I have absolutely no doubt
that the ultimate solution for the problem
of water in the Rajasthan desert is the
completion of this very major project. 1
cannot give any assarance about it, but I
can only say that the policy of the Govern-
ment of India as well as of the State
Government of Rajasthan is to speed up
the completion of this major project.

There have been many other issues
raised like that of electrification and medi-
cal facilities. These are all connected and
very vital to the life of the people in this
. region and part of the desert development
programme. I am not trying to evade them.
Many steps have been taken by the Central
Government to help the State Gov:roment
in implementing the schemes. I am not
detailing those steps because they are well-
known. They apply to all parts of India
with, of course, variations required for the
gpecific conditions of the desert regions of
Rajasthan.

But what is specific to the region are
measures ‘connected with ecology, eco-pre-
servation, like preventing soil erosion,
afforestation, planting shelter belt planta-
tions, sand dunes stabilisation and such
other fundamental schemes for fighting th:
advance of the desert. In this, some pro-
gress has been made though I would not
claim that it is very spectacular. According
to the information obtained from the Raja-
sthan Government, during the Sixth Plan
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18,393 hectares of land have been treated
through water-shed based soil conservation
programmes; about 1,136 wells have been
constructed—not a very exciting numbey:
dairy societies have been established’.
Thes: are by way of infrastructure, I have
the actual figure about afforestation algp
Afforestation has been done on 13 2l§
hectares of forest land. 1.60 lakh pl;mts
have been distributed for farm forestry.

.There is another more basijc thing in
Rajasthan. Some members have mentioned
about the Centre for Arid Zone Research
at Jodhpur; one hon. Member has mention-
ed that it 1s a kind of armed-chair work
th.at goes on there. I have had discussions
with the Director as well as scientists of
this Institute and 1 find that they have
been doing a new type of work, a construc-
tive type of work. In fact, unless we go ahead
with the scientific and technological resear-
ch and innovations in dealing with desert
conditions, there is really no sure way of
fighting the advance of desert or trying to
improve the standard. of living or the living
conditions of the people in this unfortu-
nately-situated desert region. I think, we
should not try to run down the work cione
by t?lis Institute. In fact, recently we had
a visit from the Planning Minister of
Tunisia and. I was surprised that one of
the things he wanted to see was this Insti-
tute’ he also wanted to have a cooperative
arrangement with this Institute in order to
develop similar scientific work in his own
country. Of course, one cannot say that
what they have devised can be immediately
applied. But they have grown special types
of plants and fruits, they have found
methods of treating the soil and they have
also demonstration farms around the Insti-
tute. Actually the Director told me that
he would like to invite some Members of
Parliament to come and visit this Institute
and to see the work they are doing, not
only in the laboratory butin the entire
area around it.

16.00 hrs.

SHRI AJAY MUSHRAN (Jabalpur) :
The Government is going so slow that
even to invite the MPS to go and visit the
Institute, the officers are only thinking.

SHRI K. R. NARAYANAN : They
bave told me. I think 1 can arrange the
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visit very easily, 1 do not think that they
are trying to hide anything.

It is certain that without having recour-
se to new scientific technology for growing
vegetation, for dealing with the soil, for
afforestation and other problems, we can-
not really fight the advance of the desert.
So we have to have some commitment to
the methods of science and technology in
tackling this problem.

The major question raised was that of
funding. Now the pattern of funding is 50-
50. That is, 50% by the Centre and 50%
to be raised by the State and the Centre’s
50% will be given only if the ‘State isin a
position to raise its share of 50%. There is
a difference, of course, between the Hill
Area Development Programme and this.
But I think there is no need to compare
the two programmes. We can and we ought
to fund the Desert Development Programme
independently because it stands on its own
merits and its own needs and requirements.

I have here—I think this has been used
by Members a passage from the Approach
Paper on the Seventh Plan, which says :

“In case of Desert Development Pro-
gramme the need to give a greate
thrust to it, if necessary, by remodel-
ling it on the lines of other special
area programmes like the Hill Area or
Tribal Programmes will have to be
examined.”

The Approach Paper is a guideline to
the formation of the Seventh Plan. We
stand by this guideline. We are examining
in the Planning Commission how and to
what extent this guideline can be incorpora-
ted in the Plan.

As you know, the financial pattern
was decided by the National Development
Council. There is no constitutional or
legitimate way by which the Flanning

Commission can change the proportion of '

funding unless the matter is cleared and
revised by the National Development Coun-
cil itself. But we can work towards that
following the guideline in this Approach

Paper and I want to inform the hon. House,

that it is the intention of the Government
to provide sufficient funds for this pro-
gramme consistent with the overall availa-

bility of resources for the Plan and within
these limits we certainly are prepared to
examine the proposition. 1n fact, inheren~ -
tly it is already stated in the Approach -
Paper and as has been” pointed out, Shri
5. B. Chavan has also written saying that
he is prepared to examine the question.
‘We are examining it according to the
assurance given and we are examining it
with a great deal of sympathy and aware-
ness of the importance of the Desert Deve-
lopment Programme not only for Rajasthan
out for the whole of India because we have
tc fight the process of desertification and
the improvement of the living conditions
for the people of Rajasthan 1s also a
matter of national importance for us.

With these words I would like to reque-
st the mover of the resolution to withdraw
it because the Government is fully consci-
ous of the objectives of -thc resolution
and are prepared to work towards it. '

And I should also like to request Shri
Mool Chand Daga—may be I should have
done it first—to withdraw his amendment
which does not really make much change
to the Resolution except that it highlights
the lack of funds in the hands of the
Rajasthan government. I want to thank
all the hon. Members who have spoken on
the subject because they have focussed:
attention on many of the aspects of the
livelihood of the ordinary people of India
in their presentation through the media
of the desert development problem of
Rajastnan.

[Transiation]

SHRI VIRDHI CHANDER JAIN (Bar-
mer) : Mr. Deputy Speaker, Sir, tewelve
hon. Members participated in the debate
on the Resolution on the Desert develop-
ment programme moved by me and the:
hon. Minister has replied to it.

I would like to thank Sarvashri
Ananda Pathak, Girdhari Lal Vyas, Anna-.
nambi, Mohar Singh Rathore, Mool Chand -
Daga, Rameshwar Frasad Singh, Ram -
Pyare Panika, K.D. Sultanpuri, Girdhari -
Lal Dogra, Priya Ranjan Das Munsi, Bal- .
kavi Bairagi and the hon. Minister who
have unanimously supported the Resolu-
tion.

The reply that the hon. Minister has
given does not clarify whether the prob. -
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lem of the acute shortage of drinking
water can be solved without the Rajas-
than Canal.

I would like to submit that it would
be better if we find the .solution to the
problem of drinking water through the
Rajasthen Canal. The Rajasthan Govern-
ment had drawn up a plan involving an
expenditure of about Rs 3,000 crores,
but they cannot implement it. They do not
have the resources to implement it. The
problem of drinking water is such, that
it cannot be solved without special assis-
tance from the Central Government, which
should in any case be more than that
given to the hill areas.

Besides the question of drinking water
there is the issue of the Rajasthan Canal.
The project was approved in 1957. At
that time the estimate was that it would
cost Rs. 66 crores but at present it is
estimated that the five lift canals
of the Rajasthan Canal, development
of Command Area and taking water
upto Gadra Road through a flow canal
would cost Rs. 1.500 crores. It can - in no
way be completed in less than Rs. 1,500
crores, whether you make provision in the
Seventh Five Year Plan or the State is
asked to provide funds for that. Till you
extend special assistance the canal cannot
be constucted. The Rajasthan Canal can
also serve the purpose of an Ichhogil
canal, i.e. it has strategic impotance also.

The Rajasthan Canal will bring prosperity
to the areas covered by it. The canal will
serve the needs relaing to drinking water,
irrigation, agricultural production and will
result in the overall progress and develop-
ment of the area. The Rajasthan Canal
has to play a speical role in connection
with all the above needs.

I have seen the draft of the Seventh
Plan with regard to hill areas of U.P.
Special projects have been drawn up for
the hill areas. U.P has taken the lion’s
ghare of Rs. 350 crores out of the total
Plan allocation of Rs. 560  crores. Kashi-
pur, Nainital, Almora and parts of Garh-
wal are covered under this project which
as compared to Barmer and Jaisalmer
are far more developed (Interruptions)
though every area has different problems,
Yet there are some common problems too,
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on which I would dwell later on. You
can get a clue by comparing the density
of population in these areas. In hill areas
the density of population is 175 persons
per square kilometre while in Jaisalmer
it is 10 to 15 persons and in Barmer
about 75 persons per square kilometre.

Another problem is a friend from
Madhya Pradesh was also saying the desert
is advancing towards their area also and
Vyasji was telling that it was advaning
towards their area also. In a way it has
become a national problem. So far as
the hill areas are concerned, if you pay
special  attention to forest development
there those areas can be developed, but
if you want to develop forests in desert
areas, it will cost ten times more. Afforesta-
tion in that area would be quite difficult.
Therefore, I would request that you should
view it from the angle that these desert
areas are too much undeveloped areas
and you can see it yourself if you happen
to pay a visit. The officer had gone there
in connection with some schemes and
they revised the scheme of drinking water.

- They have raised the supply to 76 liters

from 40 litres. Similar changes well made
in that scheme in view of the number of
cattle heads. A village in that area stretches
up to an area of 50 to 100 square miles.
Arrangement for drinking water should
be made for a block of population of 250.
You have identified 3980 problem villages,
in respect of which no arrangement has
been made. If we treat a population of
250 as a unit, ten thousand villages will
come under desert area on the basis of
population. What 1 want to emphasise is
that drinking water is still not available
in the desert areas. The people have to

- trudge a distance of as much as ten kilo-

metres to fetch water. When we have
adopted a norm that nobody should have
to go beyond 1.6 kilometers, this norm
should be made operative in desert areas
also. Even the medical facilities cannot
be made available for want of roads. If
a hospital is opend there, no doctor is
prepared to go there. There is no arrange-
ment of electricity. There is no arrange-
ment of drinking water. You will have to
pay attention to expanding the infra-
structure also. So far as electricity is
concerned, only 10 to. 15 per cent
viliages have been covered in our State,
whereas in other parts of the country the
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figure extends up to 60 per cent. What
I mean to say is that such is the magni-
tude of this problem that it is imperative to
solve it now.

I also want to tell you that I have
als> seen the Central Road Research
Institute. It has a gigantic and important
task. But the benefit of their work is not
reaching the farmers. You should make
a special arrangement so that this benefit
could reach them. Today, there is a need
to disseminate knowledge. T have already
mentioned that it is a man-made desert and
afforestation has been very successful
there. There has been a considerable
increase in production in the areas where
camal has reached. That area has wit-
nessed fast development and a lot of
progress has been made tnere. Therefore,
if special financial assistance is not given
to Bikaner, Barmer, Jaisalmer and the
neighbouring areas, we shall not be able
to solve the drinking water problem even in
the coming 30 years. If special assis-
tance is not provided, we shall not be in a
position to achieve our targets from the
Rajasthan Canal even in 30 years. Already,
29 years have passed since construction
work of Rajasthan Canal started and it may
take another 28 years to complete it if spe-
cial assistance is not provided. In the ab-
sence of special assistance, your target of
linking villages up to the population of 1500
by road by the year 1990, will not be achie-
ved. In our State, the cost of construction
of roads is double or treble as compared to
other areas. We shall also have to pay
attention to Primary Health Centres. In
this modern age, we want to solve all these
problems. Therefore, you should give a
thorough consideration to all these things
and a proper investigation should be made
in this regard. You have the resources.
You have made provision for hill areas.
You did provide special assistance to hill
areas in 1981-82. Now, in the Seventh
Plan, the position is that the desert has
spread to an area of 2 lakh 36 thousand
square kilometres, whereas the hilly area
is spread over 2 lakh 31 thousand sqaure
kilometres. Their population is 4 crore
2 lakhs, whereas our population as per the
1971 census is only 1 crore 82 lakhs.
Their p.pulation is double that of ours,
whereas our area is more than their area.
Our area is too much undeveloped and it
is essential to assist it in all respects.

There is a vast scope in the state for ani-
mal husbandry if you want to push it up.
Even today, the milk reaching Delhi is
supplied from our desert areas of Jodhpur
and Bikaner. If we pay attention to the
development of dairies there the economy
of the area can be further boosted and
we can march ahead. Our cattle, -i.e.
cows and bullocks are of the finest breed
in the coun ry. There is much scope for
progress in this field. An agricultural
university on the lines of the one you have
at Pantnagar can be set up at Bikaner.
The purpose of my highlighting these
issues here is that the State Government
of Rajasthan are not in a position to take
up big schemes like these on their own.
As you have also said, this is a national
issue and we should get full assistance
from the Central Government to solve
this problem so that our backward desert
area could make progress. This area is
also a border arca and in this respect also
it is necessary to develop it. Neither
radio nor television facility exists there.
Radio Pakistan is heard in our area as
Akashvani does not cover this area.
Facility of television has been provided to
Ganganagar, but it has not reached other
places. Today, there is need to boost
their morale by providing such facility.
During the war with Pakistan, our area
gallently faced the enemy and worked as
border sentinel. Such border areas should
be given full assistance to facilitate more
and more development.

With these words, I want to request
that more serious consideration should
be given to it and special assistance should
be provided to this area.

[English)

SHRI MOOL CHAND DAGA : Sir,
I seek leave of the House to withdraw my
amendment.

MR. DEPUTY SPEAKER : Has the
hon. Member the leave of the House to
withdraw his amendment ?

MANY HON, MEMBERS : Yes.

The amendment was, by, leave, withdrawn

[Translation)

SHRI VIRDHI CHANDER JAIN :
Mr. Deputy Speaker, Sir, in the light of
the views I have expressed here and in
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view of the reply given by the Hon.
Minister, I believe that this area will be
developed by giving it special assistance.
I have also talked to the Deputy Chair-
man of the Planning Commission in this
connection and he has also given me a
satisfactory reply. I want that the hon.
Minister sheuld visit our area, apprise
himself of the situation prevailing there,
then he will not find any difficulty with
regard to allocation of funds. In view
of all these poiats, I seek leave of the
House to withdraw this Resolution.

[Englisk)

MR. DEPUTY SPEAKER : Has the
hon. Member leave of the House to with-
draw his Resolution ?

MANY HON. MEMBERS ; Yes.
The Resolution was, by leaves withdrawn

RESOLUTION RE : CONVERSION OF
AIR AND DOORDARSHAN INTO
AUTONOMOUS CORPORATIONS

(English]

. .SHRI M. RAGHUMA REDDY (Nal-
gonda) : Sir, I beg to move :

- ¢“That this House resolves that the All
India Radio and Doordarshan be con-
verted into autonomous corporations to
ensure objetivity, impartiality and indepen-
dence of the mass media.”

Sir, there is no doubt that TV and
Radio are the mass media meant for mass
communication. Though its history is as
old as 50 years, a serious thought to these
media was given only in 1964 by appoint-
ing a committee under Shri Asok K.
Chander. He made certain recommenda-
tions for the betterment of radio and
TV and the proposals-are as follows :

‘“The Corporation should be set up
by an Act of Parliament laying down
clearly its objectives ; the scope of
Government’s authority should be
defined clearly and it should be free
of ambiguity ; the right to require the
corporation to broadcast certain pro-
grammes as also the right to veto
broadcasts in certain subjects in the
national interest, may be reserved
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by Government ; the Act itself should
lay down the authority and powers of
the governors to prevent possible
encroachment.” '

5

S.r, this autonomy has not only been
supported by Shrl Ashok Chander. but
this idea was first mooted by our late
Prime Minister Jawahar Lal Nehru in 1948
while speaking in the Constituent Assem-

. bly and he said :

“My own view of the set up for
broadcasting is that we should approxi-
mate as for as possible to the British
method, the BBC, that is to say, it
would be better if we have a semi-
autonomous corporation under Govern-
ment, of course with the policy
controlled by Government otherwise
being not conducted as a Government
department but as a semi-autonomous
corporarion. Now I do not think
that is immediately feasible. I have
merely mentioned this to the House.
I think we should aim at that, even
though we may have many difficulties.
In fact in most matters we should aim
at these semi-autonomous corpora-
tions, the policy and other things
cing controlled by Government
departments not interfering in their
day to day activities. But that is not
an immeadiate issue.”’

Though they have gone into the recom-
mendations of the Commitiee of Ashok
Chander, they have not taken any steps.
Under the Janata regime, the Government
have appointed another committee under
the chairmanship of Shri Verghese. He
also recommended similar proposals. What-
ever may be the causes, Government have
not taken these recommendations into
consideration. The Ruling Party wants
it to be controlled by Government. If it is
being used as an organ of the Govern-
ment, how can it be objective, impartial
and independent ?

Sir, the objective of All India Radio
and Television i8 to take the news to the
far off places and to educate the rural
masses and help in the developmental
activities. But our All India Radio is
nothing but All** Radio and our Door
Darshan is nothing but®** Darshan.

SHRI RAM PYARE PANIKA: It
%s partial in” Janata Regime. But now
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it is the most objective and impartial
medium.

' "AN HON. MEMBER : He should
withdraw that objectionable observation.

SHRI M. RAGHUMA REDDY : These
mass media are without any objective.
They are there for propagating the Ruling
Party’s policizs. I can give you any num-
ber of examples. No less a person than Shri
N. T. Rama Rao was not given a .chance
to speak on Radio and our Late Prime
Minister had to intervene for giving him
the time. Telugu Dz2sam had won 28 seats,
whereas Congress (I) could win 6 seats,
in the recent Parliamentary elections.
They announced a number of times names
of the pzrsons who were defeated, but
by whom, they were defeated, they never
said. By whom ? They will never mention
the name of the person who defeated him.
Only one Congress ([) man won. His
name was mentioned repeatedly. Regar-
ding N.T.R.’s election, by 6 p.m. ail the
newspapers had reported that he had won
by a huge majority. But AIR and Door-
darshan gave the news only the next day.
NTR’s winning from three constituencies
was reported by them the next day. If any
young boy bzlonging to the Congress (1)
in Andhra Pradesh makes a statement,
Doordarshan will cover it in the first list.
But whenever the Chief Minister, MPs
or MLAs give any statement, or want to
communicate any message to the masses
Doordarshan or ATR will not telecast or
broadcast it. (Interruptions)

I request the Government to takea
reasonable view. If AIR and Doordarshan
are to be impartial and independent, they
should be made autonomous bodies. This
will be in the interests of the public, of
the country, and in the interests of sprea-
ding news among people in far-flung areas,

With these words, I request the hon.
Members of this House to join me in
supporting this Resolution, and passing it.

MR. DEPUTY SPEAKER : Mr Daga,
are you moving your amendment ?

SHRI MOOL CHAND DAGA (Pali):
Yes, Sir. I beg to move :

That in the resolution—

add at the end—

““‘After a Committee consisting of top-
most intellectuals, renowned journa-
lists and experienced members of Parlia-
ment is constituted to go into all the
aspects of the matter and submit its
report.” '

The report of that committee can

be considered thereafter. That is my
amendment.
MR. DEPUTY SPEAKER : Before

proceeding further, we have to fix time for
the consideration of this Resolution Can
we fix it as two hours ?

PROF. N.G. RANGA (Guntur) : One
hour is enough. We can have the entire
discussion within one hour. Instead of
that, you have yourself started with two
hours. '

‘MR. DEPUTY SPEAKER : Generally,
we fix two hours. If the discussion is over
earlier, we can finish it. (I[nterruptions)
This arrangement will be applicable to all
subjects. So, I hope we can fix it as two
hours.

SHRI RAM PYARE PANIKA (Rober-
tsganj) : This is a small Resolution.

MR D3PUTY SPEAKER : The Minis-
ter has to reply, and many Members have
given their names to participate in the
discussion.

I now call Shri Virdi Chander Jain to
start the discussion on this Resolution.

[Translation]

SHRI VIRDHI CHANDER JAIN
(Barmer) : Mr. Deputy Speaker, Sir, I
strongly oppose the Resolution moved
by Shri Raghuma Reddy. This Resolution
relates to conversion of the All India
Radio and Doordarshan into autonomous
corporations. This issue has been discus-
sed in Lok Sabha several times and commit-
tees had also been set up. The Verghese
Committee had given its recommendations
also. During the two and a half years of
the Janata Party rule also, committees
had been set up, but no decision had been
taken by those committees. What type of
publicity was donme during the Janata
Party rule ? A case was filed against

* Shrimati Indira Gandhi and court procee-

dings were broadcast on All India Radio. |
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What do all these things show ? It shows
that A.ILR. was not functioning in an
impartial manner. It has been the policy
of the Congress Government to follow
Mahatma Gandhi’s principles. Our policy..
(Interruptions). We are functioning under
a democratic system. Under this system
programmes relating to Lok Sibh1 procee-
dings are included in the p.ogrammes of
A.LR. and Doordarshan. Everybody is
satisfied with this system. A special men-
tion is made about the Opposition parties
in those programmes. It is not known
why the Opposition is given so much
importance. Impartiality should be shown
‘towards us. The Opposition takes initiative
in discussion on Demands for Grants.
In A.LR. programmes, in the morning and
in the evening broadcast, mention 1s made
about them only. Since Members from
the Opposition initiate discussion, only their
names are broadcast. No mention is made
about other Members. Yesterday an im-
portant discussion took place in the House

regarding Congressional Briefing...........
(Interruptions)
[English)

SHRI AMAL DATTA : You see the
proceedings of yesterday’s debate in this
House regarding Congressional Briefing.
Only one Opposition member’s name was
covered and then came the names of the
Minister and Prof. K.K. Tewary and
others because they are from the ruling
party. So, what he says is not at all
correct.

[Translation]

SHRI VIRDHI CHANDER JAIN :
Broadcast on A.LLR. is altogether diffe-
rent from coverage in newspapers. We have
to say in the matter of newspapers. The
names of Members from Opposition only
were mentioned in the importaat dis-
‘cussion that took place yesterday. Tiwari
Ji and Mr. Swell had made notable contri-
bution in the discussion but no mention
was made of them on A.LR. Our
grievance is that no mention was made
about them despite the notable contri-
bution made by them. We are not getting
coverage in an impartial way. We are
. from the Congress Party, that is why our
pames are not mentioned. A.LR. and
‘Doordarshan  programmes need radical
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changes because we have to build national
character. We have to make good citi-
zens ia the country. We have to impart
education to the youth so that they can
become good leaders and develop good
qualities. But A.LLR. and television are
not playing this role. We cannot build
the character of our youth through the
featcre film shown on T.V. on Sunday.
1 see that students spend most of their
study time in watching T.V. and in this
way their gstudy is disturbed. Other
activities are also hampered. Hence, it is
very necessary to bring about changes
in these programmes. T.V. feature films
should be such as help 1n building the
character of people as well as the nation
and in providing a new direction to the
people so that they may be helpful in the
progress and advancement of the country
under the democratic set-up. We should
telecast films on T.V. which may show the
progress made by science and technology.
Besides, programmes meant for youth can
be shown. Programmes on the progress
made in the country can be shown. I
mean to say that there is need to bring
about changes in the programmes being
telecast at present.

Since, you have rung the bell, I do
not want to take more time. I would
like to submit that Doordarshan and A.L.R.
programmes should be made impartial
in view of the behaviour meted out to
us. An Hon. Member has said here that
we should also set up an autonomous
corporation like the B.B.C. If we do that -
then the same situation will arise here also
as had arisen in London where the speech
of Jagjit Singh was broadcast on the
B.B.C., as it is an autonomous corporation.
Thereafter, such people will start broad-
casting their speeches. It will adversely
affect our national unity and weaken the
nation. Instead, I suggest that all
Doordarshan and A.ILR. programmes
should be broadcast according to the
policies of government, and government
should have some sort of control over
them. A.I.R. and T.V. programmes should
be broadcast according to the policies of
the Government, irrespective of the party
in power otherwise they will be of no use.
It is, therefore, necessary to have such an
arrangement. Our Doordarshan and A.I.LR.
should play a role which should- be help-
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fil in the implementation of our policies.
Ifu there are certain shortcomings, the
hon . Minister should take personal interest
and remove them. I would also suggest
that the Committee of Members of Lok
Sabha co nstituted for the purpose should
also be consulted for effecting improve-
ment and necessary changes should be
made in the programmes. Efforts should
be made to put an end to obscenity in
T.V. films. With these words I strongly
oppose this Resolution.

SHRI SYED MASUDAL HOSSAIN
(Murshidabad) : Mr. Jain you are
residing in V.P. House and yesterday two
sitting MPs were thrown out of the V.P.
House. Was that incident broadcast
from your radio 9...(Interrupiions) Would
you broadcast that ?...

*SHRI E.S.M. PAKEER MOHAMED
(Mayuram) Hon. Mr. Deputy
Speaker, Sir, I rise to say a few words on
the Resolution of my hon. friend, Shri
Raghuma Reddy, suggesting that separate
independent Corporations should be consti-
tuted for All India Radio and Television.

Sir, some years ago Chanda Committee
had recommended constitution of autono-
mous Corporations for All India Radio
and Door Darshan. The Government of
India examined that recommendation in
great depth and decided against imple-
menting that recomendation on the ground
that autonomous Corporations would
hinder the growth of A.I.LR. and Door
Darshan. .

We have made phenomenal progress in
the establishment of Door Darshan Centres
all over the country jus,. in two years
This is an wunprecedente d record in the
history of all thev countries of the world.
W e presently hae‘ about 170 Door Darshan
Centres. Similary, we also have All
India ent centreations in almost all the
imporjages of ths of our country. All the
langa recognitione country are being given

due regniiton and importan ce in All
India Radio gd also in Door Darshan.

Sir, Unity in Diversity is an exclusive
Indian culture. Only on the strength of
this culture, Indian independence ang
sovereignty can be safeguarded. Tpe

State is committed to the establishment’
of a secular sovereign democratic Republic
India. 'This has been enshrined in the
Preamble of our Constitution. All India
Radio and Door Darshan are the potent
instruments for achieving this goal and
if they are converted into autonomous
Corporations then this goal will be elusive.

-Hence I vehemently oppose the Resolution

of Shri Raghuma Reddy and 1 demand
that this Resolution should not be accepted
by the House.

I would take this opportunity to say,
a few words about my place Kumbakonam.
which is the oldest city in the country
It found a place in Oxford Dictionary

also. In Kumbakonam wel have many
temples of great historica importance.
We have Cauvery river here. As Kumbh

Mela is celebrated in  Allahabad, in
Kumbakonam we have Maha Maham once
in twelve years. This is attended by

people from all over the country. During
Maha Maham days crores of peoples
congregate in Kumbakonam. [ refer toe

this because Kumbakonam is not like othero

cities ; it has its own importance. Hcre
we have opnly Door Darshan Relay Centr
We get only Delhi Door Darshan Pro
grammes. In Kumbakonam we do not

have many Hindi-knowing peoplem Medias
that at least TV Programmes fr  beyelerin
Door Darshan should tahw should
Kumbakonam. I want DgarshannoitatSin

Kumbakonam. If Door Statio to take
some time, I want that at least TV pro-
grarnmes from Madr s should be relayed
at Kumbakonam.

We are a multi-religious society. I
want that teachings of different religion-s
should be broadcast over AIR and teleg
cast in Door Darshan. At least durins .
the thirty days of fasting of Muslimt
(Ramalan - month) when Muslims fas
throughout the day, in order to help them
there should be frequent broadcasts in
AIR from Thirukkoran. It is enough if .

this is done for 30 days of fasting
of Muslims. Door Darshan can also
attempt this. Sri Lanka Radio is doing

this very successfully, respecting the sentj.
ments of Muslims in that couatry. ¢

*The speech was originally delivered in Tamil.
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suggest that that should be tried over All
India Radio also.

Before I conclude, I would request
that All India Radio and Door Darshan
should give greater opportunity for
respectively broadcasting and telecasting
our Hon. Prime Minister’s educational
plans and programmes for the children of

our country.

With these
speech.
[English]

SHRI - AMAL DATTA (Diamond
Harbour) : I congratulate my friend Mr.
Raghuma Reddy for moving this Resolu-
tion for autonomy of A.I.LR. and Door-
darshan. This is a long standing demand.
We:have voiced it in Parliament from time
to time. But the Government of the day
naturally prefers that these two media
shoudd be under their absolute control as
long as possible so that they can use or
rather abuse them for their own advantage.
This has never been more clearly demon-
strated than in the recent elections
because the coverage of both Radio and
TV has enormously been increased. It has
grown from strength to strength.

words | conclude my

My hon. friend just now referred to
the Chanda Committee Report which says
that there should be autonomy for both
Radio aad T.V. But this is not accepta-
bie to the Government on the ground that
this will hinder their growth. The growth
depends not on who controls the Radio and
T.V. but how much money is allocated.
So far as TV coverage is concerned, it is
really unprecedented not onmly in the his-
tory of India but in the history of the
world. They have shown such a remark-
able energy in installation of TV stations.
The Sixth Five Year Plan had targeted
that only 25 pér cent of the population
would be covered by T.V. - In 1983 a
decision was taken to cover 80 per cent of
the population by the end of the Plan i.e.
by 31 March, 1985.- Then the target date
was advanced by six months i.e. from 31st
March, 1984 to 31st October, 1984. There was
definite a purpose behind this escalation in
setting up of TV stations. An amount of Rs.
350 crores was to be spent on it. Obvi-
ously it was far exceeded, because of the
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fact that there was inflation and prices had
g0ne up and that they were installed in
break-neck hurry. If one year’s work you
went to complete in six months, then you
have to pay more.

We do not know how much has been
spent on this project alone byt obviously
lot more money has bsen spent and there
has.never been any shortfall, All other
projects which have been in the Sixth
Five Year Plan, have been cut. Even
pqwer projects, even projecis for coal
rail and everything, have been out bu;
not_ the T.V. platform instal|’ation
project. More money has been put in it
and in lesser time. Dcfinitely, there was a
very ulterior motive behind it. Mr
Ranga may cheer me but this is because oi‘
an ulterior motive of the ruling party to
abuse the T.V. at the time of election
and they have done it day in and da):
out. They started doing it not only in
the election but before the election.

PROF. MADHU DANDAVATE
How could you blame them ? They had
to show funeral retrospectively.

SHR1 AMAL DATTA : Yes, Sir, |
know. Even during the 48 hours before
the election, when the canvassing  stops
this funeral was shown on T.V. And thi;
is the most grossest form of abuse of T.V.
which we have ever witnessed in India.
I think the demand for autonomy has not
come too soon. It has come a2 number
of times but it has come again, not from
the ruling party Members because they
bave got the advantage out of it and they
will certainly try to throw it out lock,
stock and barrel. But the educated public,
the democracy minded progressive people
of our country should think whether the
time has not come when the ruling party
whoever is in power, is likely to abuse
this power unless this is made an autono-
mous body. It was Janata at one time,
they may have abused it, I do not say

that they would not have abused.....
(Inzerruptions).
PROF. MADHU DANDAVATE :

We went out of power because of our

inability to abuse.

SHRI AMAIL DATTA : I am just
reacting to something. An hona'bie friend
said that during the Janata regime it was
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called **Vani or something like that. To
what my hon. friend Raghuma Reddy said
that it was Al **Radio, the reply is that
during Janata time it was **Vani. Well,
what I am saying is that it only strengthens
the argument in favour of autonomy.
If in **time it was All** Radio, if in**
time it was **Vani, then both the sides
agree that if the other side is in power,
they are going to abuse it. Therefore,
this is an argument in favour of autonomy
and not against it.

I have said that they have abused the
T V. and radio day in and day out before
the election and this bears repetition be-
cause the way this was done is the most
vile form of election propaganda through
the Government-owned media with they
have not allowed to be autonomous. In
spite of Jawaharlal Nehru having said in
the Constituent Assembly in 1948 that our
radio—then T. V. was not there—will also
take after BBC which already had acquired
great renown, nothing was done because
after a few ycars, the ruling party under-
stood the use of radio to keep themselves
in power. When T. V. was introduced, the
Government was lukewarm in its appre-
ciation of T. V., in the money allotted to
T. V. My learned friend here cheered me
when I said it was an unprecedented pro-
gramme carried out by India. Never before
in India it was done. On the other hand,
we are going to celebrate, I think, Silver
Jubilee or something, of T. V. this year,
which means 25 years ago we had introdu-
ced T. V. And now this is the position we
have reached. In 25 years, we should have
gone much farther. Although' T. V. cove-
rage is 85 per cent, actual number of
peaple owning T. V., whocan view it in
their homes, is not more than two per
cent of the population...... (Interruptions).

PROF. N. G. RANGA : Even less.

SHRI AMAL DATTA : Not more than
means less. Anyway, the point is that this
Government was lukewarm in its expansion
of T. V but suddenly it appreciated how
it could abuse the T. V. to its own benefit
and it suddenly got very enthusiastic about
T. V. and about colour T. V.

Colour TV is another aspect of it,
because after long regime during which they
had been pretending to be socialistic and

the slogans of Garibi Hatao, they uader-
stood that the intelligentsia, the middle
and the upper middle class, those who can
afford, they want to have the same style of
living, the same type of comforts, the same
gadgetry etc. which is enjoyed by their
counterparts in the developed countries
and the West. Therefore, they thought that
this is one of the ways to satisfy them by
giving them coloured TV and video. Now
we have electronic computers and other
such things which are being introduced
here to satisfy the long pent up demands of
the middle and richer class, who have been
denied some of these or had rather surrep-
titiously enjoyed these. But now they are
being openly enjoyed just because the pre-
tentions to socialism are being gradually
given up.

PROF. N. G. RANGA : Are you not
having middle classes in China and
Russia ? '

SHRI AMAL DATTA : They have got
working class also. Even the working class
is having TV. Even peasant have got TV.
They have got, what can you do ? They
have become much richer than us and you
have been sleeping.

SHRI RAM PYARE PANIKA What
about West Bengal ?

SHRI AMAL DATTA : West Bengal
is still a part of India. Do not forget that.
Our progress cannot be more than thg
progress of the rest of India. This is a
demand of all sections of the people who
understand that the political process ia a
democratic country must be such that the
media must be impartial. This is not a
partisan demand. Any right thinking per-
son, even in the ruling party, bhas  to
acknowledge that as long as these media
are under the direct ¢ ‘ntrol of the Govern-
ment, as long as the people working there

‘have to secure their jobs by pleasing their

political bosses, they will go on singing
their praise. Therefore, all right thinking
people, all educated people and all demos
cratic people will always support this de-
mand for autonomy for these media. That
cannot be left in the hands of one political
party which controls them for the “time
being. Then they will only go on singing

*Not recorded.
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their praise as these people have been doing.
We have given illustrations after illustra-
tions and there is no need for that now,
We had given that during the time of the
last Parliament also. I may tell you when-
ever statistics are presented about so many
lines being devoted to Congress Party and
s0 many lines devoted to the Opposition,

these are all misleading because all these
things are covered in some guise to serve
the interest of the ruling party. For ins-

tance, President Zail Singh goes and relea-

ses a book and that is covered by Radio

and TV. But the book happens to bea

biography of Indira Gandhi by Swaraj

Paul. This is an indirect propaganda. Then

an atomic station is shown to show what

good this government is doing. Then again

the Prime Minister is going and attending

some function. That does not come under

Prime Minister’s coverage or the ruling

party’s coverage. That comes under educa-

tion. The people are being shown who is

their Prime Minister and that he is doing

such and such good work to the nation.

There the Opposition parties are not there

to say that you are wasting all your re-

sources. These is absolutely rampant

corruption and favouritism in this. Whate-

ver is there in the printed word is taken to

be true. Similarly whatever you are show-

ing in radio and TV are being taken as

truth by the people who are largely illite-

rate in the country. Unfortunately 65 per

cent of them take it to be the gospel truth

and this is how they have been able to

substantially influence the voting pattern in

these elections. Therefore, they are not

going to give up this without a fight. But,

of course, if they think about the country’s

future and their own future, they will also

support this Resolution.

17.00 hrs.
(Translation]

SHRI RAM PYARE PANIKA (Roberts-
ganj) : Mr. Deputy Speaker, Sir, I rise
to oppose vehemently the Resolution
moved by my friend Shri Reddy from
Teluga Desam because this ‘Resolution’
is politically motivated and there is a
conspiracy to bring our Government into
disyepute  through this Resolution. 1
therefore, oppose it strongly.

I do not know iwhy the Mover
of the Resolution has brought into the
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discussion the name of Shri N.T. Rama
Rao, How could the results have been
announced by Doordarshan until they were
conveyed to them by the Commission.
On their own, they could not have done
so. What I want to say is that the hon.
Member is trying to defame the mcdia.
by levelling baseless charges and this has
hurt me. Just a litte while ago hon.
Member who was speaking before mz had
stated that the people of India wanted
that it should be converted into a corpo-
ration but the Government did not do so.
He said that the expansion of the TV net-
work was not necessary and that by
expanding the TV speedily Government
taken advantage of it during the last elec-
tions. Both these things are beyond my
comprehension. 1 want to congratulate
the hon. Minister and his Department
for the rapid expansion of the TV net-
work. During the Janata rule a claim
used to be made about honouring the
aspirations of the people. How can a
Government which functions according
to the aspirations of the people be anti-

people ? Our late Prime Minister and
the then Government took the right
decision. It was the need of the hoar

that the new technologies and the scienti-
fic advancement bzing made in the -world

should reach our country also. In the
Sixth Five Year Plan we fixed our target
upto 28 per cent. This decision wais
taken by a popular Government. Now, f
keeping in view the aspirations of the
people the target has been fixed at 70 per
cent then what is the crimsz we have
committed ? That is why ¥ say that the
Resolution brought forward by the hon.
Member is a political move to defame
Government. I want to congratulate
the hon. Minister that he had been
inavgurating. one T.V. centre each
day before the elections. You have open-
ed 7 T.V. centres in West Bengal also and
in the entire country about 117 centres
have been opened. But my complaint is
different. A few months back when our
late Prime Minister had gone to Banaras
to inaugurate a one-KW TV centre,
it was said there that the TV centre would
be converted into 10-KW TV centre
within three or four months but the same
has not been done so far. I would like
to quote the example of Singrauli,
There is a- big coal field on industrial
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belt in that area and a one-KW TV
centre was to be opened there. For this,
the people of that area had donated about
Rs. 25,000 but I do not kiow why that
centre has not so far been opened. In
this connection, I had also written to the
hon. Minister. My area is a tribal
area, a backward area and about five lakh
workers are employed in the industries
located in that areca. They pressed for
a TV Centre there. I wrote a letter and
got a reply that the place fulfilled all the
norms fixed for. opening a TV Centre
but due to .resource constraints, the TV
centres at Renukut and Champan could

not be opened. Now the time has
come when Government can fulfil
their commitment of opening
‘a TV Centre at Renukut, which

is in an industrial belt so that this faci-
lity could be made available to the five
lakh workers there.

Prof. Madhu Dandavate is sitting
here. 1 would remind him that during
the Janata Party rule, commissions after
‘commissions were appointed against our
leaders and our former Prime Minister.
At that time from morning till evening
A.IL.LR. was engaged only in one work
namely to broadcast the hearings in diffe-
rent commissions. You used to broadcast
this news everywhere. It is why the
people - had said at that time that was
not Akashwani, but that was **Vani,
Shri Amal Datta’s Party had also suppor-
ted them at that time. They had promised
to support all their policies. They wanted
to be in power indirectly. These people
cannot live without power because their
programmes are in a mess.

That is why I want to say that the way
Doordarshan and A.LLR. have functioned
during the last two or three elections, the
way they have given time to all the parties,
no one can make any allegation against
them. Today, no one can say that A.LR.
and Doordarshan have favoured us.
'Bach Party has been allotted time accor-
" ding to its share and that too by draw of
lots. In spite of all this, you say that
‘we have indulged in favouritism. It has
pever been so. Had it been converted
into a Corporation, Prof. Madhu Danda-

‘therefore

vate would have criticised it quite often.
The late Shri Jawaharlal Nehru had
rightly thought that the situation was not
favourable not to convert it into a Corpo-
ration. It was well thoughtout decision.
In any country mass media are very
important. One of my colleagues has
rightly said that mass-media should remain
under the control of the State so that
the unity of the country, and the policies
of the ccuntry could be presented before
the people. Sometimes, there are incidents
like communal riots or anti-national
activities whose broadcast can adversely
affect the mind of the people. If the
mass media was under the control of
Government, these broadcasts can be
checked. If the Media are under the
control of any Corporation, then that
will be a commercial organisation and
it would stick to facts while broadcasting
without caring for its effect of news
about such incidents on the minds of the
people. But the attitude of Government
would be different and they will function
keeping in view the welfare of the people
and inculcate moral values among the
youth of the country.

I would like to say one thing more.
As Shri Virdhi Chand Jain had also said,
you should telecast films on TV which
have a social message. Such films should
not be shown while seeing which with
our children, we may have to leave in
between. Sometimes such pictures are tele-
cast as make our position awkward I,
demand that such films
and programmes should be shown as may
build up the character of the nation.
The fall in our character seen in the
recent past should not go further down ;
rather the character of our youth should
go high. Narrow considerations of caste,
community class and Janguage weakens

~ the country and these should not be propa-

gated. I believe in objective journalism
but nowadays sensational news items are
published which vitiate the atmosphere
in the country. If it is handed over to
some corporation, it will be commerciali-
sed, which will never be in the isttrest
of the country.

1 therefore, vehimently oppose Shri
Reddy’s resolution and derl?and ‘that he

#Not recorded. ¢
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should withdraw it, otherwise it should

.be rejected unanimously.

_ Mr. Deputy Speaker,

SHRI MOOL CHAND DAGA (Pali) :
Sir, if there is any
danger to democratic socialism, it is from

"these regional and communal parties and

if democractic socialism is to flourish and
develop, then we will have to be vigilant

"against extremists, radical leftists, commu-

nal parties and regional parties. Ours is

‘a vast_country and has a large population.

‘dealt with this subject

“ope thing and that was that

‘people  got
"repeatedly.
‘character

The Estimates Committee had also

in their Report
and today I want to say that it has been
discussed in the House many times. When
the Janata Party came to power, it did
whenever
‘B¢ it morning or evening—the radio or
“T'V was switched on is was name of the
"Shah Commission which was heard and
fed up to hear this name
In this way they resorted to
assassination...... (Interruptions).

“They had to go because of their misdeeds

and we did not have to do much.
AIR and TV

Were
independent at that time ?

"People used to ask what the Shah Comm-
"ission was.

I would like to say that when there

“is"any programmme of the Prime Minister
‘it is not a Congress Party programme.
“That is a programme of the leader of the

nation.
‘much coverage is
" Minister.
"belong to any

You say time and again that too

given to the Prime
The Prime Minister . does not

one Party. He is the

“leader of the whole House, of the whole

“recently changed his
] change his heart also.
: tryipg to advance further.

natnon Therefore, when you say these
thmgs these are not correct. So far as
~Shri N.-T. Rama Rao is concerned, he has
clothes and will
Now perhaps he is

4

o

‘[Engiish]
SHRI C. MADHAV REDDI : I

-object to a reference to NTR. He will

‘ the hon: ‘Member

have no opportunity to defend himself
here (Interruptzons)

MR DEPUTY SPEAKER : When
from your side was

spc_akins, he mentioned about how the
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election resuits of Andhra Pradesh and
other things were not announced. At that
time, he wanted to reply to that. But he
was not allowed. To that, he is now
giving a reply.

SHRI C. MADHAYV REDDI : He said
about the dress of NTR and all that

(Interruptions)

SHRI K. RAMAMURTHY Why
are you objecting to that ? I do not
think it is unparliamentary or defematory.

(Interruptions)

......

[Translation]

SHR1 MOOL CHAND DAGA : When
you had come here for the first time,
had seen your dress on that day. Iam
surprised to see the difference between
your dress on that day and your dress
today. Where is that dress? You have
given up the dress which you had worn
on the first day. I was really surprised
to find them in such a dress on that day
and the persons sitting in the lobby also
had this impression that these saints had

we

come here from the Himalayas. But now
you have given up that dress and you
have also adopted our dress. In this

way you are also following our principles.
Is it your policy? Would it benefit
you in any way ? The questich arises
who would be benefited by Radio and T.V.
The policy of Government is to work for
the upliftment of the nation. Should this
policy be publicized through the Radio and
T.V. or something else ? Many times
the reply is given to many questions
(Interruptions)

------

Now I would like to quote what our
late Prime Minister Shrimati Indira Gandhi
had said on an earlier occasian :

[English]

“The Prime Minister recently said
that she did not favour giving auto-
nomy to radio and television.
The reasons are : the newspapers are
biased and do not report the develop-
ment activities ; they create a feeling
of pessimism and despair among the
people. AIR and Doordarshan report
the progress of the country in various
fields and help to build up public
confidence in the future of the nation.

'The argument, however, is not entirely
flawless.”
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[Translation)

The achievements of the nation are
publicised on Radio and T.V. When
forcigners come to our country, the
Ministers of the ruling party would go
there to receive them and not the members
of the Opposition parties. I have myself
seen that speeches of Opposition leaders
are telecast on T.V. On the eve of
election leaders of the Opposition are given
an opportunity to explain the points of
their election manifestoes. It is wrong to
say that the Opposition members are not
provided with opportunities. 1 have
seen that ministers are afraid of the
Opposition leaders Gadgil Sahab should
take note of the fact that Opposition
leaders are given more publicity. You
also know and the officers of Radio and
Television also know that the Opposition
leaders are given more publicity. Perhaps
they would pull them up for this. We
believe in the principles of Gandhiji
and non-violence and that is why we do
not criticise at all. The Opposition leaders
are given wide publicity. Even if they
speak one sentence, they are given publi-
city in four sentences. When Members
of our party speak, a list of Members is
read out that Sarvashri Harish Rawat,
Munsi, Mahajan and Daga also spoke.

[English)]

SHRI E. AYYAPU REDDY : For
the very reason stated by Shri Mool
Chand Daga, he is showing that Door-

darshan and All India Radio are not
accurate and objective in their reports.

[Translation]

SHRI MOOL CHAND DAGA: The
disciples of Shri N.-T. Rama Rao should
reply to this point. '

[English]

PROF. MADHU DANDAVATE
He is not up to date.

SHRI AMAL DATTA
only saying that time has not come.
time will come some time.

[y

You are
The

[Translation]

SHRI MOOL CHAND DAGA : 1
want to say it in all seriousness that a

party which has a leader and many follo-
wers can think about it. Daily new.
parties are formed in our country. How
could the media be turned into an autono-
mous body in these circumstances ?
How many parties are there in the
country ? What is the number of Lok’
Dal Members ? It has now changed its

name as DMKP. They have only two
members. What publicity * should be
given to them ? There are so many’
parties in the country. They should

merge themselves into one united and
strong party. Then only some improve-
ments in the media could be considered.
What publicity should be given to them
who fight among themselves daily ? Now
Bahugunaji has been appointed as Vice
chairman of the Party. You do not have
any policy or programme. You find out
new methods to mislead the people. The
Opposition parties are misleading the
people of the country. Therefore, it is
not the proper time to convert Door-
darshan and A.LR. into autonomous
bodies. It is a Government medium.
The policies and the programmes of the
Government of the day are given publicity
through it and information about the
progress of the country is disseminated
through it. You should extend your co-
operation to it. If you co-operate, it
would bring you credit.

[English]
SHRI AMAL DATTA (Diamond
Harbour) : That is what Shri Jawahar

Lal Nehru said in 1948.
17 20 brs.

[SHRI SOMNATH RATH in the Chair.] |

[Translation)

SHRI MOOL CHAND DAGA : 1
would, therefore, request you to withdraw
this Resolution. Changes would be
brought about at the appropriate time. :

*SHRI SRIHARI RAO (Rajamundry)
Mr Chairman, Sir, I rise in support of the
resolution to make All India Radio and
Doordarshan autonomous Corporatioss:
In fact, this proposal has been before -the: .
Government for quite a long “time now.i

*The speech was originally delivered in Telugu. %5
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but no action has been taken so far to
convert AIR and Doordarshan into auto-
nomous bodies. It is strange to see the
hon. Members belonging to the ruling
party opposing this resolution. They are
opposing this resolution for the sake of
opposition. Otherwise, they know it too
well that converting AIR and Doordarshan
into autonomous bodies is a step towards
the right direction and it will serve the
interests of the people. The hon. Members
occupying treasury benches today were the
very persons who have pleaded vehemently
once upon a time to convert AIR and
Doordarshan into autonomous bodies.
There is a shift in their stand now. A
pity indeed. At the time when Shah
Commission was holding its inquiry, these
very Congress Members blamed the then
Government and urged that the AIR and
Doordarshan should be independent. But
now they say that these bodies shculd not
be accorded autonomous status. Sir, we
are the largest democracy in the world and
occupy the second place as far as the
population is concerned. If the All India
Radio and Doordarshan are converted into
autonomous c rporations, they would be
in a better position to serve the needs of
the people and do justice to them. Justice
can also be done to all the parties. If all
the parties are to get jusiice, then it is very
much essential that AIR and Doordarshan
are kept away from the influence of the
Ruling party. This is possible only when
they are autonomous. I would like to cite
an example as to how the AIR and Doorda-
rshan are functioning gf the moment. When
our beloved leader . T. Rama Rao was
thrown out of er, though he had a
very clear majority, the ‘All India Radio
and Doordarshan relayed the news that
Shri N T Rama Rao had no majority at
all. The truth was known to all B.B.C.
had given the correct news that Shri N. T,
Rama Rao enjoyed a clear majority. No
one believed the AIR and Doordarshan
and depended on the BBC for authentic
news, It shows how the people have lost
their faith in All Icdia Radio and how they
Pegan to growingly rely on BBC for accur-
#¢y. What had been said by BBC .had
fioally came true. The BBC version had
come true and Shri N T Rama Rao proved
his majority. The BBC could predict even
the emtent of majority that Shri N,T. Ramsa
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Rao had enjoyed. But our own media AIR
and Doordarshan had taken a different
stand. The mystery unfolded and now
everybody knows who is .correct and who
is not. This one example is sufficient
enough to show that people in this country
have developed faith in the BBC and they
have lost faith in AIR and Doordarshan.
The AIR and Doordharshan are the mouth-
piece of the Government. They believe in
propagating the views of the Government.
Their stance is pro-Government. They
have no consideration for the people. They
do not serve the interests of the people.
Other political parties find no place either
in AIR or in Doordarshan. These organis-
ations serve the interests of ruling party’s
ideals and viewpoints. It should not be
so. The All India Radio and Doordarshan
must be independent. Then only justice
can be done to everybody. The conversion
of AIR and Doordarshan into autonomous
bodies satisfies every section of our society.

Sir, the programmes relayed over All
India Radio and Doordarshan are of a
very poor quality. The programmes are
neither attractive nor appealing. There is
no proper method in the selection of
programmes. No new talent is benig encour-
aged. For example, I have been listening
to the running commentry of cricket right
from my school-going days to this day
from the same commentators. For the
past 20 years there hase been no change in
the commentators. Is there no new talent
available around ? The new persons how-
ever talented they might be are not being
allowed in AIR and Doordarshan. Same is
the case with artists too. The young and
budding artists are not being encouraged.
No talented person gets any chance either
in AIR or in Doordarshan. What is the
reason for this sad state of affairs ? No
new person can ever think of getting a
chance in AIR or Doordarshan without
any influence or recommendation. Those
who have no influence can never think of
getting a place in those organisations.
There is no dearth of talent in the country.
There are many talented people. These
hitherto ignored but highly talented persons
must be picked up. They must be encour-
aged. But unfortunately the All India
Radio and Doordarshan are not doing so.
Everybody in the country is ‘el up listening
to the same commentators and the same
old artists, That is why I plead for rejuvi-
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nation of these organisations. It is
possible only when they are autonomous
bodies. Government must take steps to
convert atonce the All India Radio and
Doordarshan into autonomous corporations.
When AIR and Doordarshan become
autonomous everything will go on a syst-
ematic way. New talent will take its
rightful place. The programmes would no
more be dull and drab. Justice can be
done to all. These organisations can
progress well. They can establish their
credibility once more. People would come
to like AIR and Doordarshan. 1 hope
Government would respond favourably.
Otherwise, I am afraid, the AIR and
Doordarshan would continue to toe the
line of the party which is in Government.
Today it is the Congress party and tomor-
row it miy be some other party. All India
Radio and Doordarshan would continue
to project the policies and view of the
ruling party. They would continue to deny
justice to people. Hence, to avoid sucha
§situation, I once again plead for the
conversion of All India Radio and Door-
darshan into autonomous corporations.

I strongly support this resolution.

I conclude my speech by thanking you
for giving me the opportunity to speak.

[English]

SHRI Y. S. MAHAJAN (Jalgaon) : 1
rise to oppose the resolution brought for-
ward by Mr Raghuma Reddy.

The subject has been discussed on and
off in the last 30-40 years, from the days
of Pandit Nehru. AIR has been with us
for nearly 45 years and the TV made its
debut in our social life in 1959. It will
soon be celebrating its silver jubilee.

The resolution refers to the very
important and sensitive activities of a
Department of the Government. In these
days of science and technology, infor-
‘mation, information systems and communi-
cations are of ‘very crucial importance.
The success of the government depends
to a considerable extent on the proper use
of this media.

‘The media now are attached to a
Government Department but it does not
mean that they work for the Government,
Their function is not of a partisan nature

but to inform society, to educate people,
to entertain them and not Members of
the Congress Party. There is no discri-
mination. The audience consists of all the
people, not of a particular party or of a
particular region. Therefore, it is to raise
the cultural standards, the standards and
levels of information and judgment of the
people as a whole that these media have
been functioning.

- BBC set up a certain model in Great
Britain which was the first of its kind in
the whole world. Therefore, some Opposi-
tion members and some inteliectuals in
our country have been advocating that we
should follow that model. Such a proposal
was brought forward during the days of
Pandit Nehru also who, let me stress it,
did not regard it as an immediate issue.
He said that in the long run we might
think of it as a model and move in that
direction. But in those days the BBC
happened to set a really good model which
was praised by the people all over the
world. But what is the BBC to-day ?° The
BBC has disgraced itself. Some days ago a
speaker openly said that the leaders of
a particular country should be killed and
such a speech was allowed to be broad-
cast by the BBC. What a disgrace, what
a shame ! Is that the standard of autono-
my we are going to put before us ? The
BBC is no longer a model. The BBC’s
management is utterly hopeless. In coun-
tries which are socialist and which have a
political structure different from ours
they have a different system altogether.
We cannot compare ours with them.
There are other developing countries.
There are developed countries where they
have got private enterprises. Their stru-
ctures cannot be a model for us. We have
to think of a model consistent with our
own social and political conditions and
under the conditions that we have, I think
the present arrangement is the best.

In our country AIR and Television are
government departments but they follow
certain guidelines. The guidelines are that
they have to cater to the needs of the
people, they have to see that the economic
and social programmes of government are
brought to the notice of the people and.
that people are educated. Every morning
when I get up, I hear a speech on agri-
culture. I come from an agricultural
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communtity, It is such an instructive
thing to hear. Every day the agriculturists
are told the conditions of weather, what
crops are to be raised, how they should be
attended to and how different crops
are to be looked after. Millions of people
- are benefited by it. There are programmss
for children. There are programmes f r
women. There are programmes for iadus-
trialists. I have to say to the hon Minister.
I am interested in the public szctor very
much. I hope he will put forward pro-
grammes which will highlight the perfor-
mance and the image of the public sector.
We had made this demand previously.
It was considered favourably at that time
but nothing much has happened. We have
set up great industries in the public sector
with an investment of 5000, 10,000 and
15,000 crores. People talk about Josses
but then whatever good things are being
done should be brought to the notice of
the people. In this way the media will
render a great service.

Sir, it was also mentioned that the
Verghese committee had made certain
recommendations. The matter was discus-
sed by Members of Parliament and the
Government came to the conclusion that
they could not accept the recommenda-
tions of the committee. The matter was
again considered by the Estimates Commi-
ttee. It also said since the media have
been asked to be impartial—since they are
impartial—and help in carrying out the
policies of the government nothing much
need be done. '

Sir, a complaint has been made from
the Opposite side, that the media are
partisan and not in their favour. Our expe-
rience is just the opposite. Even in the
last Session we complained that whenever
members on the Opposite benches say
gsomething it comes in the papers with
broad headlines. In the radio and TV also
they get prominence whereas in our case
they only say that so and so also spoke.
Sir, a member after a lot of study puts
forward his point of view and then nothing
comes on the radio and TV. The only
report is that he also spoke. Even then the
Opposition members have the temerity to
say that the media is partial. The media
should be asked to see that they are fair
to the Government benches also.
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Now, I would like to make a few
suggestions. As regards the entertainment
programme films are shown which are 30
or 50 years old. I want to know from the
hon. Minister why he does not want to
pay to the producers of films in recent
times ? Why should he show old films ?

There is a complaint that the manage-
ment of the media should be in the hands
of professionals rather than bureaucrats.
Professionals will bz able to cater to the
needs of the people better and, as such,
bureaucrats should not boss over the
professionals who are there.

There is a report that provision for
R & D is very meagre. Out of Rs. 20
lakhs, Rs. 18 lakhs are spent on the sala-
ries of the staff. Communications is an
area which is making rapid strides. The
relevant technology is being revolutionised
every five or ten years. Therefore, we
should spend not Rs. 20 lakhs but ten
times that amount on R & D and see that
technically our services are the best.

Sir, I must thank the hon. Minister
and his predecessor also for spreading
the network of TV as a result of which
he has brought 75 per cent of our people
under coverage of TV. It is really a great
achievement to have spread it through
the length and breadth of the country
within such a short time.

With these remarks I oppose the Reso-
lution with all the force at my command.

SHRI PRIYA RANJAN DAS MUNSI
(Howrah) : Mr. Chairman, Sir, I strongly
oppose this Resolution, not in the sense
that it has been brought by a Member
who belongs to the Opposition, but consi-
dering the present situation in which—the
country is placed at the moment and the
significant aspects of it.

Mr. Chairman, Sir, saying first things
first, I would like to say why I oppose it.
The concept of autonomous body and
corportaion sounds very well. The concept
of autonomy in organisations like the
Radio and TV sounds very well. Let us
study in the whole world where this system
operates and in what manner it operates.
Mr. Amal Datta from the Opposition, has
spoken very clearly and emphatically in
support of .this Resolution. I would suggest
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to him to explain more elaborately the
concept of telgvision and TV in the
communist countries. In almost all these
countries—I say this with all my regard
to the nation and for their revolution—
even the news item published by various
international agencies concerpning the
western world and developing nations, is
not permitted even to relay. (nterruptions)

SHRI AMAL DATTA : First you be-
come a communist. Then you will under-
stand.

SHRI PRIYA RANJAN DAS MUNSI :
That is why I don’t become a communist.

SHRI AMAL DATTA : You cannot
compare Bourgeois System with the Comm-
unist system. That much of kn wledge you
should have.

SHRI PRIYA RANJAN DAS MUNSI :
Let us leave aside that system now.

SHRI AMAL DATTA : These are two
different systems. They are not comparable.

SHRI PRIYA RANJAN DAS MUNSI :
Mr. Chairman, Sir. what happened in
Poland ? You know what happened in
Poland.

PROF N.G. RANGA : Solidarnity.

SHRI PRIYA RANJAN DAS MUNSI :
No radio, no television, in the entire
communist world, mentioned even a word.
You say you are defending the integrity or
fighting the reaction etc. All right. I do
not mind. I support it. But I say the
system. We should know the system. There
is the western world and the developing
nations. Sir, just now, the Member from
Telugu Desam party, in his speech, was
defending strongly the BBC. I was following
the interpretaiton. I think I am not wrong.
He said this. He feels, after listening to
BBC these days and listening to AIR and
TV, that the people have started develo-
ping their faith in BBC because what BBC
speaks .today will be truth tomorrow. I
think the Member perhaps was absent

yesterday when the discussion was going

on, on Punjab. In spite of that, he has
this tremendous respect for BBC. 1 think
Mr. N.T. Rama Rao, who claims to be a
patriot will expel him from his party.
(Interruptions) Anyway, Mr. Chairman,
Sir,.. .(Imerruptions)

SHRI AMAL DATTA : You should
understand the context...(Inferruptions)

SHRI PRIYA RANJAN DAS MUNSI :
I am not yielding. I say this. If I have
followad the interpretation correctly—I
cannot follow Telugu—he said this, that
he has developzd tremendous faith in BBC
and people have started developing that
faith. If that is your feeling, then I say,
Mr. Rama Rao may not keep you in the
party.

PROF MADHU DANDAVATE : He
was remembering emergency days !

(Inte:ruptions)

SHRI PRIYA RANJAN DAS MUNSI :
Mr Chairman, Sir, we have paid for what
for we stood. I tell them : You have paid
for what for you stood. Mr. Amal Datta
was very much strong in pleading for the
autonomy and independence of the Mass
media. Here, I would like to highlight
only two points. I have a magazine here
with me. It is called ‘West Bengal’. A
spokesman of the West Bengal Govern-
ment has said this. Mind you, he is spoke-
sman of the Government—not of a party
or of any organisation. It is published by
the Director, Department of Information
and Cultural Affairs, Government of West
Bengal. I can produce thousands of volumes
of this copy, wherein they are directly
accusing a party like the Congress. It is

* publicity of a party called the CPI(M).

It is done in a tremsndous manner. I quote
only one thing. This is after the Lok
Sabha election held recently. After that
you conclude yourself ; you come to your
own decision whether it is carrying on -
autonomy or independence, being a Govern-
ment Department. The Chief Minister,
after the election of Lok Sabha, said this,
and it is given in this publication. I
quote :

““Congress-I's victory bodes ill 'for
democracy and economic well-being
of the masses.”

(Intérrup tions)

It is a Government book, it is a
publication of West B=ngal Government.

(Interruptions)

MR. CHAIRMAN : No side-talk.
(Interruptions) '
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MR. CHAIRMAN : Please address
the Chair. Please don’t pay any attention
+0 interruption. Pleas: don’t pay any
importance to a Memb:r who is sitting
:and speaking. You carry on. .

SHRI AMAL DATTA : What has it
to do with TV and Radio ? It is out of
context.

MR. CHAIRMAN : Let him proceed.

SHRI PRIYA RANJAN DAS MUNSI :
I am not yielding. (Interruptions)

(Interruptions)**

MR. CHAIRMAN (Shri Somnath
. Rath) : The observations of any Member
.made while sitting ia his seat will not find
.a place in the proceedings.

SHRI AMAL DATTA : Then I will
stand up and speak.

(Interruptions)

SHRI AMAL DATTA : Sir, what the
. hon. Member speaks here is totally irrele-
vant and out of context and it is your
-duty to tell him not to quote from the
‘State Government paper. I would like to
remind this House of this particular
:t¢hing. I am saying to you Mr. Chairman
that you should call this Member to order
‘becanse he is speaking something which
«is totally irrelevant. He should talk about
the Radio and Television and not quote

.from the newspaper magazine of the West’

Bengal Government. He cannot quote
Afrom it here. You should not a'low him
te quote from it here. (Interruptions)

. ‘SHRI PRIYA RANJAN DAS MUNSI :
Sir, it is Parliament...(Inferruptions)

. ~MR. CHAIRMAN : He
elisely quoting from the
- irefecring.

SHRI AMAL DATTA : Then what is
the pnrpose of reading out from the
magmne here. He is quoting from the
magazine and that should not be allowed.
This particular Resolution is in regard to
Radio and Television. He should not be
allowed te quote from the State Govern-
ment magazine. Sin, what he has quoted
from the magazine should be expunged
from the records.

is not pre-
magazine only
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SHRI PRIYA RANJAN DAS MUNSI :
Sir, I should not be guided by him. I
should be guided by the Chair.

(Interrupt ions)

SHRI AMAL DATTA : Sir, you kindly
give your ruling on this. I want your
ruling that what he says is irrelevant.

MR. CHAIRMAN : Please take your
seat. If you want a ruling from me,
kindly tell me what rule has been infringed
by him.

SHRI AMAL DATTA: No rule is
to be quoted in this case because the
Member is going on speakmg irrelevant
things.

(Interruptions)

MR. CHAIRMAN : You please tell
me what rule is infringed here.

SHRI BASUDEB ACHARIA : He is
criticising...(Interruptions)

SHRI AMAL DATTA : He is neot
only referring to the State Government’s
magazine but he is also criticising. There-
fore, you should call him to order.

(Interrup tions)

MR. CHAIRMAN : Mr.
please proceed.

Das Munsi,

(Interruptians)

PROF. N.G. RANGA : Sir, he is
obstructing the proceedings of the House.
(Interruptions)

SHRI AMAL DATTA : Sir, 1 have
a point of order. Please refer to Rule 356
of the Rules of Procedure and Conduct of

I wil read it
out—

«“356. The Speaker, after having called
the attention of the House to the
conduct of a member who persists in
irrelevance or in tedious repetition
either of his own arguments or of the
arguments used by other members in
debate, may direct him to discontinue
his speech.”

(Interruptions)
Therefore, it is entirely irrelevant.

What the Member is saying has no- relev-
ance to this.particular Resolution. . Piease

**Not recorded.
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gee what he has stated. Let that what has
gone ‘on record be read out.

MR CHAIRMAN : Once again, I
invite your attention to this rule. It says *

*The Speaker, after having called the
attention of the House to the conduct
of a Member who persists in irrelev-
ance...”

I have not called the attention...

SHRI AMAL DATTA : Attention of
the House, not his attention. You have to
inform the House that this Member is
indulging in irrelevance, and, therefore,
you order him to discontinue his speech....

(Interruptions)

MR CHAIRMAN : There is nothing
irrelevant. As per the rule the Point of
Order is ruled out.

SHRI AMAL DATTA : You have to
give your ruling after having gone through
what has gone on record ; just not like
that.: _(InTerruprions).

PROF K. K. TEWARY : We will not
alow this. He is holding the House to
ransom...\Interruptions)

MR. CHAIRMAN 1 have already
given my ruling...My ruling cannot be

questioned.
(Interruptions)**

MR. CHAIRMAN : Do pot use such
words. You cannot say like that.

This will not go on record.

PROF. MADHU DANDAVATE : If
you go through the record, while giving
your ruling, inadvertently you said that ‘I
am roling out the rules.... (Interruptions).

MR CHAIRMAN : The Point of Order
is ruled out.

SHRI AMAL DATTA : Have you
gone through what has been recorded ?
Without going through that how can you
say whether it is relevant or not Teeevvneenunes
(Interruptjons). You have to give your
considered ruling. Without ‘considering
that how can you do that 7 You must
copsider whether quoting this document
is relevant or not for the purpose of this

**Not recorded.

particular debate. You must consider what

he has said and what has gone on' regard.

Withouu that how can you give your ruling.
(Interruptions)

PROF K. K. TEWARY : if a Member
continues persistently to defy the ochair
and takes the time of the House and:
indulge in irrelevant talks, you have to
devise a method to stop the Member..........

(Interruptions)

SHRI AMAL DATTA : What rule is
that ?

PROF K. K. TEWARY : General rule
of the House...(Interruptions)** '

MR CHAIRMAN : Nothing will go in
the proceedings. ...What the hon. Membera
are now saying will not go in to the pros
ceedings.

(Interruptions)

THE MINISTER OF PARLIA
TARY AFFAIRS (SHRI H.K.L. BHAGAT)"
I got up to say something. But the hon.'

member has very rightly calmed down. I
need not say anything.

SHRI AMAL DATTA : I could not

here what Mr. Bhagat said. I would like
to hear him again. '

SHRI H. K. L. BHAGAT : I am glad
that you have calmed down. That is what
I have said.

SHRI PRIYA RANJAN DAS MUNSI ¢
What I am trying to state is this. In this
resolution, accusations and charges: Bave
been made that the all India Radio and
Door Darshan being one of the strongest
instrument of mass media, are misuging
the power and authority and are only devot-
ing their time for Congress Party’s propa-
ganda. Iam just trying to refute these
charges. In this regard, I would like to
establish one aspect, i.e. a document
published in the respective States, not onky
in Bengal, but throughout the countrms
that document carries as a spokesman of
the Government, the functions of the
Government and its work. Butit should
not have political overtones.

SHRI AMAL DATTA :
irrelevant ?......(Interruptio:s)

L it oot

—_—
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- PROF. MADHU DANDAVATE: 1
would suggest that the Chief Minister of
West Bengal should be expunged from the
recgrds

PROF. K. K. TEWARY : You men-
tioned the name of the Chief Minister of
Gujarat  so many times. You did it fre-

quently. What about that ? that also
should be expunged.
(Interruptions)
SHRI AMAL DATTA : Sir, you are

preventing me from talking every time. I
am only asking you how this West Bengal
publication is relevant to this debate. What
has he got to do with it 7 If he can esta-
blish that there is a connection between
that and TV and Radio, then only his
argument would be relevant.

.- MR. CHAIRMAN : [ have already
glven my ruling. Please take your seat.
There will be no discussion over my ruling.

(Interruptions)**

MR. CHAIRMAN : Let us hear Shri
Das Munsi.
" SHRI PRIYA RANJAN DAS MUNSI :

You may expunge my sentences. But do
not expunge**.

~ SHRI AMAL DATTA : Neither you
nor the Chair can do that. It is not for
to say that.
T (Interruptions)

_ SHRI PRIYA RANJAN DAS MUNSI :
I have been trying to substantiate.........
(Interruptions)

~ SHRI AMAL DATTA : The two sen-
tences of Shri Priya Ranjan Das Munsi
must by expunged...... (Interruptions)

SHRI PRIYA RANJAN DAS MUNSI :
-(Interruptions, If you continue like this, I
- have to trouble you for ever. Take it from
me. Not a single day, I will allow you to
talk...Imterruptions)

. . MR. CHAIRMAN : About the two
sentences you are referring to, we will go
through the record. If they are against the
rules, they will be expunged. Mr. Das
Munsi, piease proceed.
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SHRI PRIYA RANJAN DAS MUNSI :
The strict sense of the Resolution is this.
Please go through the Resolution. What
does it say ? It says :

““This House resolves that the all India
Radio and Doordarshan be converted
into autonomous corporations to en-
sure objectivity, impartiality and inde-
pendence of the mass media.”

What I was trying to establish is that
in Government organizations, political
overtones should not be encouraged—even
in Radio and Television. If Radio "and
Television constantly go on saying that
the victory of Congress means disaster for
Telugu Desam and Lok Dal; or if the Tele-
vision and Radio say that the victory of
Congress (I) means the total denial of the
Opposition in the sense of saying that they
are corrupt etc., then I consider that is
bad; that is unfair. On that pretext, I was
trying to say that after the Lok Sabha
elections, some publications have come
about in various parts of the country,
among which one is the Government of
West Bengal publication.

About what the Chief Minister has
said, there is a quotation. [ will quote it.
(Interruptions) What is wrong in it ?

MR. CHAIRMAN : Are you not . quot-
ing the Prime Minister ?

SHRI AMAL DATTA : What has it
got to do with Radio and Television ?

MR. CHAIRMAN : Are you not quot-
ing the Prime Minister ?

SHRI AMAL DATTA : In respect of
what 7 (Interruptions)

SHRI PRIYA RANJAN DAS MUNSI :
I want a ruling, Sir, on whether it is un-
parliamentary to quote from any document
published by the Government either in a
State or in the Union, i.e. to quote any
text from the document published by the
Government, by a representative of the

people.
MR. CHAIRMAN : It is within your
rights, when relevant,

SHRI PRIYA RANJAN DAS MUNSI :
That is all right. What else am I talking ?
I quote :

g

re Not recorded.
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¢ The landslide victory of the Congress
(@) all over India bodes ill for demo-
cracy and economic well being of the
masses. In West Bengal, the Congress(I)
has made significant gains  parti-
cularly in the strong-holds of the left
fores. It is a matter of serious concern
for us. There is no doubt that Indira
Gandhi dead is more powerful than
Indira Gandhi alive. In this election,
the Indira Sympathy vote took its toll
here in a big way.

The entire election in West Bengal
will be reviewed by the constituents of
the Left Front Government after full
reports are received. We shall make
renewed efforts to enlist the support of
those who have been swayed to vote
for the Congress (I).”’

This is the quotation from the docu-
ment. (Interruptions) Sir, I do not mind if
such kinds of things are published by the
General Secretary of the All India Congress
Committee (I) against a political party. I
do not mind it; but if such things are said
in Radio, Television or any Government
publication—by a party against another
party, then I consider that that is not im-
partial; that is not objective. That was my
point. It was immoral. That was my point.
(Interruptions) We all know there were riots
in Delhi after the assassination of Mrs.
Gandhi. If the Radio and Television go on
telling, in their publicity media, that the

riots were conducted by Group A against
Group B, or by Group B against Group A,
then that is not impartial; that is not -
objective. To control riots should be their
objective; and to appeal for peace and
harmony.

Similarly, if any Government document
through a published article by any political
party, or by the leader of their party says—
in that document—that a particular group
or party, or a groups was responsible for
certain things, and that the Sikhs are made
responsible unnecessarily for them and
that was why their religion was being atta-
cked—do you consider that to be objec-
tive ? This was also published in the West
Bengal Government publication. I was only
referring.........

PROF. K. K. TEWARY :
condemn it.

SHRI PRIYA RANJAN DAS MUNSI :
A similar thing should not be done through
any media, not only Television or Radio,
but through any media.

MR. CHAIRMAN : Mr. Das Maunsi,
you can continue your speech next time.
The House now stands adjourned till
11 a.m. on Monday, the 22nd April, 1985.

18.00 hrs.

[The Lok Sabha then adjourned till Eleven
of the Clock on Monday, April 22, 1985
Vaisakha 2, 1907 (Saka).]
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